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LOK SABHA DEBATES
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LOX SABHA

Friday, April 2, 1971/Chaitra 12,
1893 (Saka)

The Lok Sabha met at Eleven of the
Clock.

{Mr. Speaker In the Chair]
MFMBLR SWORN
Shri A. Kevichusa (Nagaland)

ORAL ANSWERS TO QUESTIONS
Nationalisation of General Insurance

*93, SHRI RAMAVATAR SHASTRI:
Will the Minster of FINANCE be pleased
to state :

(a) whether any final decision has since
been taken to nationalise the General
Insurance ; and

(b) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (8) Government is committed

in principle to its earlier decision to nationa-
lise general insurance business.

(b) Does not arise.

wt TrATATR et - wew AR,
T & fif Tdww o Aifw g
fwe o weare § fF smw e &
Teftae % A1) ¥ sy faaw e
WT T | 8 €9 AW B e F 0 5
¥ gy o wrgen § fe v o
farstenr & wroy war § ofiX Wit A A
Ry § fis v frger & firg o) g ¥y

2
¥ R gofy § ok fw ¥ oy
sfafafy oft @Y g ¥ W aw g
Emagrmgaraaw T QREfw
@ THawy T frar ol ? e ag
T g § At IA o fady #Y s §
@A §T A I AT w0 arew
foe wewre ufawss = 7 F1E oehig-
FQ T &g aq FIA G ?

SHRI K. R, GANESH : Sir, as has
been indicated in the reply, the Government
is committed in principle to nationalise
Genceral Insurance. There is no question of
any pressure by any vested interest on a

commitment which the Government gave
on the fidor of the Parliament.

«} oaraaTe e ;- ¥z fawE g
garfag &t 91X g ofmafes st
FRAIT WY § Fa7 9% A 9 ¢ F R
fradawie F at & w1 wifer foe
FHIH T R 9T § Y Su¥H
frediaie & sR-9 § gR sag 9
¢ o 3w fooie =1 ofemr @ & wr
ferma § 7

MR. SPEAKER : That is a separate

question. I cannot allow it. Tt is a general
question, not a specific question.

ot TrrwaTe aedt ¢ 9w foe ®
o9 fagdasdz oY a1 § a7 Sow dud
gT & W ¥ AmAArEET W oy
3T Wifgy W g9 foR & gfew
FQ ¥ €Y7 ff wfomé & 7wl A W
R afar w7

SHRI K. R. GANESH : On the gene-
! 'question of mismanagemént sod
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of funds in the insurance industry, Sir, it Is
only because of this that the Covernment
has decided to nationalise General Insurance
for putting the public sector it a command-
ing position. As far as the specific reference
is concerned, I need some notice to find out
the facts.

SHRI R.D. BHANDARE : In view
of the fict that Government is committed
to the nationalisation of General Insurance
for a long time, may I know from the hon.
Minister what comes in the way of taking
early steps for the nationalisation of General
Insurance ?

SHRI K. R. GANESH : In matters,
like these, I think the Hon. Member and
the House may leave it to the Government
to soitably take the timing. There are no
hurdles. As far as we are concerned, we
have made a policy commitment and 1
think the Hon. Member will leave it to the
Finance Minister to have a proper timing
for nationalisation.

SHRI ATAL BRIHARI VAJPAYEE:
May I know whether the policy of the
Government is to nationalise with compen.
sation or without compensation ? If the
policy is to nationalise with compensation.
may 1 know the quantum of compensation
which is likely to be paid in case of
nationalisation ?

THE MINISTER OF FINANCE (SHRI
YASHWANTRAO CHAVAN): The hon.
Member is asking a question in anticipation
of what might happen. May I ask a ques-
tion of my hon. friend ? Will he sapport
us on that count ?

SHRI ATAL BIHARI VAJPAYEE :
Sir, 1 am not a Minister, On a poinat of
order. I put a questiont to the hon. Minis-
ter and ¥ expected a reply, and not a
counter-gquestion,

SHRI INDRAJIT GUPTA: Wil he
change the Constifutites so that they cantnot
8o to the Supreme Court ¢

SHRI ATAL BIHARI VAJPAYEE ;
Wit} the bap, Minisier do qvesything with
my consent ?

APRIL 2, 1971
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SHRI YASHWANTRAO CHAVAN:
Sometimes, a counter-question is a reply.

SHRY ATAL BIHARI VAJPAYEE:
I would like you to give yonr ruling. 1 had
put a definite question, namely whether a
compensation would he paid or not, and
what the quantum of compensation would
be.

SHRI YASHWANTRAO CHAVAN :
That is a hypothetical question now.

SHRT ATAL BIHARI VAJPAYEE :
No repiy has been given about the quantum
of compensation that would be peid in case
of nationasisation

MR. SPEAKER : May 1 request the
hon, Member to take Lhe counter-guestion
as the reply ?

SHRI S. M. BANERIJEEL :
no compensation to be paid.

We want

Utilisation of P,L.-480 Funds

#92. SHRI H. N. MUKERJFE : Wil
the Minister of FINANCE be pleased to
state

(a) whether any proposals have been
made by the U.S. Government regarding the
disposal of P.L.-480 Rupee funds accumulat-

.ed with the U.S. Embassy in India ;

(b) if 8o, the details thereof , and
(¢) Government’s reaction thereto ?

THE MINISTER QF FINANCE (SHRI
YASHWANTRAQ CHAVAN) : (a) to «)
The utilisation of accumulated U.S. rupes
funds for technical and agricultural educa.
tion and housing and urban development
has been under informal discussion with the
U.S. authorities, In this context, the ques-
tion of creating endowments for these acti-
vities has also been discussed. The dis-
cussion have not yet reached a stage where
formal proposals have emerged,

SHRI H. N. MUKERJEE : Would the
hon. Minister vouchsafe to the Ho se some
infortoation about the amount of rupees
placed at the disposal of the U.S. Embaasy
in Inﬂu for its own expenses asd the

of orgavisktions like the SIS 7
Ju vi;wuﬂheupoﬂ which was given oxrly
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in this House that fhe amount placed
at the disposal of the 1S Embassy in
India out of the PL-480 fuynds was some~
thing which was larger than the total
allocations for our Embagsies abroad or for
the information section of the Ministry pof
Information and Broadcasting, would he
give us some facts and figures in regard to
the actual position ?

BHRI YASHWANTRAO CHAVAN :
I can only indicate the percentage that
normally is earmarked for their use and for
the Embassy purposes out of the total hold-
ings here on an annual basis, But it is
very difficult for me to give the break-up of
their expenditure, bocause that is just not
done. I cannot say that [ have got all the
details about it.

SHRI INDRAJIT GUPTA : They do
not tell him.
SHRI H. N, MUKERJEE : 1 did not

want. a break-up of the expenditure, What
1 wanted was the total volume of money
placed at the disposal of the US personnel
in this country., Houw they spend it is not
for lum to supervise, because that is perhaps
the condition of his agreement. Has he
got the figures in regard to that?

SHRI YASHWANTRAO CHAVAN :
I can give him some figures, So far, the
money which is at the disposal of the US
Embassy, which they can make use of, not
exactly at the present moment with them,
for US uses. that is, the accruals and allo-
cations, 18 Rs. 513.14 crores, but the dis-
bursements and expenditure so far were
Rs. 299.53 crores throughout the petiod ;
1 am giving the total figure of the entire
period,

SHRI H. N, MUKERJEE : In view
of our difficuity in controlling the manner
of rupee expenditure by the United States
in India or the difficulty caused by our
fiaving to pay back in dotlars since we are
ot the horns of a dilemma, may I know if
Government is considering proposing sonre-
thing of & moratorium in regard to this
payment sp that later on we cian find out
what we should do about this particular
aspect of American foreign policy which
utilises and exploits aid for its swa external
palicy purposes ? <

Oral Answers H

SHRI YASHWANTRAO CHAVAN !
I think it is 8 very legitimate question and
I will certainly try to answer it in someo
detail,

This question s being approached from
two angles. We will have to sec that the
rupee part of it does not grow further, So
under our new policy, we have taid that
henceforward whatever payments are mads
will partly be in dollars. This is the last
year when we have entered into an agree-
ment under which the payment will be
made in rupees. From next year onwards,
rupee payment will no longer be there,
This is one parf,

Now the question remains of whatever
rupee holdings are there, whatever rupee
commitments in India are there, In this
ratter, 1 must say that the US Government
also have shown interest in understanding
the problem of the rupee holdings, I hope
they will also take some constructive view
in this matter, There is no doubt we will
have i0 work out some proposals whereby
by mutua!l understanding this question will
be solved on permanent basis.

st T wex T : aar frer s oY
Farad s amt va Y § AR FT aw
g awTe g Ay ?

oY T T W : arat o o
age gurer &) w€ €Y, W Yoo 480
¥ ofidE gom oar 1 8} ol g
T G waT § 5 ok a % § W waw
FERT AN &, o "X g ¥ g,
Afgw guwt U w9 W § ag W
wd #F arx &

SHRI §. M. BANERJEE : Has it been
brought to the knowledge of the hon.
Minister that huge funds out of the PL-480
accumulations here with the US. Embassy
were drawn during the mid-term elections

and have been given to some of the most
reactionary political parties...

SHRI ATAL BIHARI VAJPAYEE :
To the Communist Party of Indix.

MR, SPEAKER :
does not aries,

No. This question
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SHRI S. M. BANERJEE :
information.

1 want

MR, SPEAKER : This is8 about dis-
posal of the funds.

SHRI §. M. BANERJEE : 1 want to
know whether this has been disposed of
politically duting the recent elections.

SHRI YASHWANTRAO CHAVAN :
No, I have no information.

SHRI SURENDRA MOHANTY : The
question relates to the disposal of the
accuroulated funds under PL-430 programme.
Is it a fact that some time back the US
Government had proposed the setting up of
an Education Foundation from out of these
accumulated funds ? If so, what is Govern-
ment’s reaction thereto ?

SHRI YASHWANTRAO CHAVAN :
I think this question was considered many
times on the floor of the House ; there is
no question of Goverament supporting such
a proposal.

SHRI JYOTIRMOY BOSU: Apart
from importation of food items, what are
the other things Government are bringing in
under PL-480 ?  Also, apart from meeting
the expenditure of the US Embassy here,
what are the items Government have been
covering in disbursement under PL-480 dur-
ing last three years 7

SHRI YASHWANTRAQ CHAVAN:
The other items are important raw materials
like oilseeds and cotton. These are very
important. The other part of it which is
usced here is in some Indo-US collaboration
industries set up under certain agreements
entered into.

SHRI KARTIK ORAON : Are Govern-
ment awire that the PL-480 funds are being
disbursed through Christian Mission centres
and the same are being utilised for further-
ing prosciytisation to one particular religion,
Christianity, among the poor and innocent
tribals al} over the country, thereby under-
miding thé seculur character of our
couutry...

MR, SPEAKER : No plesse.
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SHRI KARTIK ORAON : If so, what
steps are being taken to ensure uniform
distribution of this money among all handi~
capped communities through governmental
agencies, thereby avoiding eccentricity of
distribution of such money,

MR. SPEAKER : Itis a leading ques~
tion.

SHRI YASHWANTRAO CHAVAN:
1 do not think that he is right in making
this allegation. 'Whatever uses arc made of
the PL-480 Funds are made with the know-
ledge and permission of the Government
of Inaia. Possibly he is referring to some
grants which the missioneries may be get-
ting fromr elsewhere.

Special Training to Guards to Stop
Hijacking

*93, SHRI G. VISWANATHAN : Wiil
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether Government arc giving
special training to the guards to stop hi-
jacking in future ; and

(b) what are the other precautionary
measures which Government have intro-
duced ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) and (b). Security arrangements are being
strengthened, and a number of stringent
measures have been introduced mcluding
frisking of passengers and search of hand
baggage. The Police personnel concerned
have boen given special briefing instruc-
tions.

SHRI G. VISWANATHAN : The re-
cent hijacking of our Indian Airlines plane
must be an ¢ye-opener to the Government
and particularly to the Ministry of Civil
Aviation. It is preposterous that one of the
hijackers was both a member of our Border
Security Ferge and also the so-called
National Liberation Front, 1 think the
Goverament of India and the Government
of Jammu and Keshmir should be held
respompible for this air piracy and sabo-
tmd

Iwunt to kgow from the Minister if
the airporgy officials at Srinagar failed to
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enforce the instructions issued to them pre-
scribing various precairtions to prevent
hijacking, and if so, what action was taken
against particular officials.

T want to know whether the Government
are going to propose an international court
to punish hijackers whether they belong
to this or that group in any part of the
world.

DR, KARAN SINGH : In fact, the
detailed instructions against hijacking were
given after the hijacking. Thercfore, the
question of the officials not being bound by
their earlier instructions does not arise,

SHRI G. VISWANATHAN : It has
happened for the last three or four years,

DR. KARAN SINGH: We had
generally looked into it, but it was strength-
ened after this hijacking.

As for the code, there are already inter-
national usages and there is international
law against hijacking which is a crime, and
therefore we have not proposed any new
code for this purpose.

SHRI G. VISWANATHAN : No doubt
the Minister said that the passengers were
searched, and we knhow how we ar¢ search-
ed from head to foot. To stop harassing
the passengers, will the Government con-
sider installing metal detectors in all the
airports of the country ?

DR. KARAN SINGH : Yes, they are
being installed in some selected airports, but
that will not obviate the necessity of search-
ing, because, for one thing, it is not possible
to put metal detectors in cach and every
airport, and secondly, it is possible that
there may be some instruments which may
not show on the metal detector also. So,
the search will have to continue in addition
to the metal detector.

SHRI K. LAKKAPPA : During the
récent mid term pofl, a General Secretary
of the Swatantra Party was carrying monéy
for distribution, and the money has been
confiscated,

MR, SPEAKER : May I request you fo
confine yourself to the question.

SHRI K. LAKKAPPA : May 1 know

CHATTRA 12, 1893 (SAKA)
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what steps the Government has taken,
whether any investigation has been made in
this behalf ?

MR. SPEAKER : 1 am sorry it is not
relevant.

SHRI K. LAKKAPPA : Thisis first
hand information.

MR. SPEAKER : He can gave separate
notice. It does not arise out of this ques-
tion. I am not allowing it.

SHRT K. LAKKAPPA : The question
is very relevant, and I would like to have
a categorically answer.

MR. SPEAKER : 1 categorically say
that it is not relevant.

SHRI K. LAKKAPPA : Protect me,
Mr, Speaker. These things were brought
to light......

MR, SPEAKER :
from you, myseifl.

1 need protection

SHRIT S. A. SHAMIM : Is ita fact
that the hijacker Hashim Quereshi was an
employec of the border secutity police ? 1Is
it also u fact that he informed the Govern-
ment of the State that a plane was likely
1o be hijacked by Pakistan and that when
the State Government wanted to interrogate
him, some Central Agency did not permit
this to be done ? In the light of this what
preventive measures were taket ?

MR. SPEAKER : The question is about
the special training to the guards and pre-
cautionary measures. There is no question
about individuals.

SHRT S. A. SHAMIM : This Quereshi
was part of the training body deputed to
prevent hijacking,

MR. SPEAKER : You can give separate
notice.

Realisation of Arvears of Income-Tax

95, SHRI CHANDRAPPAN : Will
the Minister of FINANCE be pleased to
state

{(a) the total outstanding amount of
income-{ax arrears at present ;
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() the steps taken to wealise the

(c) whether as a result of these steps
there has been” any improvement in the
collection of arrears ; and

() if so, to what extent ?

THE MINISER OF STATE IM THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA): (a) As om 3ist
December, 1970, the arrears of Income-tax
amounted to Rs. 565.73 crores.

(b) The requisite information is given
in the Statement laid on the Table of the
House.

(c) and (d). Yes. Sir, The collections
out of arrear demand upto 31st December,
1970 amounted to Rs. 119,52 crores as com-
pared to collections of Rs. 98.74 crores
during the corresponding period of the last
year.

Statement

The following specific measures have
been taken for speedy collection of
arrears :

(i) Teking over a recovery work hither-
to done by officials of the State
Governments.

Work taken over fully in Commis-
sioners’ charges at Dethi, Andhra
Pradesh, Gujarat and Rajasthan.
Work taken over partly in Commis-
sioners’ charges of West Bengal,
Madras, Mysore, Uttar Pradesh,
Bombay and Poona.

The Government have recently
sanctioned 68 posts of Tax Re-
covery work is being taken over in
the  remaining Commissioners’
charges by the Department,

(i) The Functional Distribution Scheme
under which the work of collection
of taxes has been made the specific
funation of one or more income-
tax officers in the Range was intro-
dueed in 1966 and has been fur-
ther extended during the last
year.

(i) Acceptance of crosed cheques by
the Departinent and opening of
special receipt counters for this
purpdse i the Incometsx
Offices,
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(iv) Publication of names of assessees
who are defaulters in the payment
of taxes oyer certain prescibed
limits,

{v) Arrears Clesrance Fortnights are
being observed all over the counry.
During the period, spetial emphasis
is laid on carrying out pending
adjustments/rectifications, giving
effect to appellate orders and col-
lecting the net demands due from
the assessees,

Two Additional Commissioners of
Income-tax (Recovery) have been
posted exclusively for recovery
work in each of Commissioners'
Charges at Bombay and Calcutta.
Similarly one Additional Commis-
sioner of Income-tax (Recovery)
has been posted in each of Com-
missioners® Charges at Delhi and
Madras.

Sixty posts of Income-tax Officers
(Collection) have been recently
sanctioned by the Government for
attending io the work of liguis
dation of arrear demands.

(vi)

(vii)

SHRI CHANDRAPPAN : From the
statement made by the hon. Minister it
appears that income-tax arrears had gone up
to Rs, 56573 crores from about Rs. 554
crores according to a statement made some-
time in 1969. At that time there were
twenty individuals or companies each of
whose income-tax arrears amounted to more
than Rs. 1 crore, What steps have the
Government taken to realise the money from
these companies and have the Goverpment
written off some of these arrears from these
companies or individuals ?

SHRI VIDYA CHARAN SAUKLA :
As for the first question, the steps that kave
been taken to realise the arrears have been
given in the statement which I have laid on
the Table of the House in answer to part (b)
of the question, As for specific parties, if
the hon, Member would indicate to me the
names of parties, 1 shall collect and sypply
that information,

SHRI INDRANT GUFTA : 1t’ tus do
be supptied by the Govamment,

-
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SHRI VIDYA CHARAN SHUKILIA :
1 do not ¥now which company the hon.
Member is referring to. It he gives details
we shall coflect that information. We are
not interesting in hiding any information,

As for the quantum, I have indicated in
my main answer the new steps we have
taken. Arrears are realised at a much
faster rate and the amount of arrears is much
less now than it used to be before.

SHR1 8, M. BANERJEE : He has
asked what is the amount witten off.

MR. SPEAKER :
self.

Let him ask it him-

SHRI CHANDRAPPAN : What was
the amount written off ?

STIRI VIDYA CHARAN SHUKLA :
In case he is asking about the wiitten off
amount of certan individual companses, over
a crove of rupeces, I would require the names
of those companies, to indicate the position,
and then I shall gladly do so. But sfina
general way if he asks how much money was
written off, T have some information on that
amownt of moncy that has been written off
because it could not be recovered and because
the company went insolvent or because the
people were not traceable and all that. 1
would give the figures here In 1947-68,
Rs. 33.66 lakhs were written off, In 1968-69.
Rs. 62.42 lakhs were written off. In 1969-
70, Rs, 238.28 lakhs were written off. In
1970-71, Rs. 415.27 lakhs were written off.
This was done at the level of tho Board.
(Interruption)

SHRI CHANDRAPPAN : The Minister
winted to know the names of the companies
which weére having more than Rs. 1 crore
of tax arrears, | shall read out from an
answer given in the Rajya Sabh:i by Mr.
P. C. Sethi on 16-12-1969. ‘The answer said,
Mr. Kashi Ram Agarwal of Calcutta tops
the list with more than Rs. 3.3 crores, and it
was followed by Mr. Balaram Toluram of
Tumsa with Rs. 2.9 crores { Mr. Dharma
Teja, the former Chairafan of the Jayanti
Shipping Corporation, with Rs. 2 89 crores,
and Mr, R. Dalmia of Delhi with Rs. 2.04
Ypores. If the Minister wauts, I can pass
this list on to hlm,

MR. SPEAKER ;  Yes. (Interruption)
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SHRY CHANDRAPPAN : Out of these
business tycoons I want to khow how much
money they have realised and how dsh
they have written off.

SHRI VIDYA CHARAN SHUKLA :
I would give the information to the hon.
Member and the House if a specific question
is tabled on the matier,

DR. RANEN SEN : This question was
put in the Rajya Sabha in 1969 and the
answer was given. So, when the Minister
came here he should have come with all the
necessary information on the matter,

MR. SPEAKER : The question is in &
general form. If specific names were men-
tioned, the Minister would have been in a
position to answer. He wants notice now.
I think after notice is given he will give the
information.

SHRI CHANDRAPPAN : The question
is very clear. 1 asked what steps were
taken to realise the arrcars and whether as
a result of these steps there has been any
improvement in the collection of tax arrears,
I suppose the Minister should have come
prepared to answer it.

MR. SPEAKER : He is prepared with
the 1ofal assessment, not particularly about
the names, It is much better if you give
separate notice. (Interruption) 1 think it is
also in the interest of hon. Members. If
they give the specific names, information
will be given in a very specific manaer, and
that will be much more useful than a vague
reply.

sit gagmw weel : g o f ey
£ 317 &Y Fifaw §, tad wemar o
1€ ¥ wrt & ... (vaEer)

SHRI CHANDRAPPAN : The Minister
in hus statement has said—

MR. SPEAKER : Yoy have finished
your guestion. Yes, Mr. Nahata,

SHRI AMRIT NAHATA : While the
Government dues from small sven and others
do not fall in arrears. there are arrears in
respest of some big asscssments. May 1
know whether this Government bas any
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statutory powers with which it can arm itself
and recover these income-tax arrears ? If the
Government has such powers, why are those
powers not exercised ? If the Government
does not have those powers, will the
Government arm itself with legal powers to
see to it that such arrears are recovered at
an carly date ?

SHRI VIDYA CHARAN SHUKLA :
Government does have the powers and it is
in excrcise of such powecrs only that we
have been able to jmprove the arrears
recovery position that I have indicated mn
reply to parts (¢) and (d) of the guestion
that was tabled. We have the powers to
recover the arrears as arrears of land
revenue, Our difficulty was that the reco-
very proceedings had to be instiated through
the State Governments and we found a lot
of difficulty in realising the arrears of
income-~tax through the State apparatus.
Now wc have taken the powers and
appointed staff in scveral circles of income-
tax commissioners to recover the money by
ourselves. This has been dJdone in several
citcles partially and in several other circles
we are going to introduce it very soon. Tt
is not possible to introduce it in all the
c¢ircles struightway because e will have to
appoint competent officers to initiate 1ecovery
proceedings in the courts of law and take
such measures. I emphatically refute Mr.
Sambhali’s statement that anybody is trying
to protect the big tycoons. As you said, Sir,
unless a specific question is asked, it is not
possible for me to give the entire list right
now. But it is not a fact that Government
wants to protect anybody. We are prepared
to give all legitimate information which is in
our passession to the House,

SHRI §. B. GIRI: May I know how
many persons were sent to prison for evading
income-tax and what are their names ?

MR. SPRAKER : Please send a separate
notice for that.

SHRIS. B. GIRI: He said Govern-
ment has got the legal powers to take action,
In how many cases action was taken against

evaders of income-~tax ?

SHRI VIDYA CHARAN SHUKLA :
it a specific question is put, | shall give all

the iformyion, -

¥ [
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SHRI INDRAJIT GUPTA. : We want
your protection. Sir. The question is being
evaded. If he cannot give the details, he
can at least give the total number of persons
jailed for this offence, It may be that not
a single income-tax evader was jailed.

off wrew® ;T W Yo
SIS ¥ Fwrar ufy Iard & Ay 9%
faat oifed, daefea) wear seafad aT
3N § ¥ Ppaar Pradr arer § 1 3T
¥ der feadr @ ot @A & 10
1 § faa¥ st ga¥ afas vy § 7

SHRI VIDYA CHARAN SHUKLA :
The main question is about thc amount of
arrears, steps taken to realise them and
whether the arrear posihon has improved
after takmg those steps. T have answered
it. Now hon. members arc ashing questions
about the names of the parties, amount out-
standi 1g against each party etc. The leader
of the CPI group was pleased to observe that
sufficicnt information is not being given and
information is being evaded. He is absolutely
incorrect. We do not want to evadc any
informatron. As a matter of fact, it is our
policy to give as wide publicity as poss:ble
to the names of tax-ecvadeis so that the
country at large may know who are the tax-
evaders,

MR. SPEAKER ; If you are notina
position to answer, you may ask for separate
notice rather than give a long explanation.

SHRI VIDYA CHARAN SHULKA :
Repeatedly hon. members are asking the
same gquestion. 1 would request them
through you to put specific questions about
specific matters, so that 1 may be able to
give all the information.

SHRI S. M. BANERJEE : When you
have directed himi to give the mames, no
separate notice is necessary.

MR. SPEAKER : This is a general
question, If you bad asked for names. he
would have given them,

off wrew¥ o wsw  wEww, W
oAt e & wifepw v quy o fy
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ATTET §Y T wr oY gw i wen §
ag frasft qrieat o wwmar § o g
AR AT ! wa W ag Y s
s §Y mar ?

SHRY VIDYA CHARAN SHUKLA : I
have indicated the total arrears of income-
tax outstanding. I do not know at present
how many parties constitute these arrears.
If a specific question is asked, T will give all
the information.

Shifting of Safdarjung Airport from
its present Site

%96, SHRI ISHAQ SAMBHALI : will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether the question of shifting the
Safdarjung airport from its present site has
been considered by Government ; and

(b) if so, the decision taken thereon ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) and (b). The question of shifting Safdar-
jung acrodrome is being examined. Mean-
while it has been decided to shift all passenger
operations by DC-3 and larger transport
aircraft from Safdarjung to Delhi (Palam)
airport with cffect from Ist May, 1971.

srawy it & wet wgw 9
wrAT wTger § fR 5 Rl ® awes-
Sir gaTe weD § g w T s g ?
wTET o Ay &1 faere &ewrT X W
frar & v oy wolt welEw Faey WY
T wG ?

vowd fag: s s ag ¢ fr
TRt gark weer ¥ s av feua §
wgt v Iak A Wi 1w www fafew
a7 7§ § T wafvy g7 9g @ f
& 7 A AT ST § IR W qrn
& qurd g o ¥ wrar onw A wER
sl gfaer goft | g werar Wi A
wga @ wrog § fod qy Ry ¥
ot e e AT M R
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Conversion of Loans inta Eguity Shares

*97. SHRI TEJA SINGH SWATA-
NTRA : Will the Minister of FINANCE be
pleased to state :

(a) whether the decision to convert loans
advanced by public financial institutions to
private industries into equity shares, has been
implemented ; and

(b) if so, the details thereof ?

THE MINISTER OF FINANCE (SHRI
YASHWANTRAO CHAVAN) : (a) and (b).
‘The public sector financial institutions have
taken note of the Government decision on
the recommendations of the Industrial Licens~
ing Policy Inquiry Committee, requiting them
to exercise option for converting loans to be
given and debentures to be subscribed by
them in future, into equity of the assisted
concerns, and arc following it up in relevant
cases, The detailed guidelines in this behalf
are undcer active consideration of the Govern-
ment and are cxpecied to be finalised shortly.

SHRI CHINTAMANI PANIGRAHI :
What are the relevant cases which arc being
followed up, so far as equity shares are
concerned ?

SHR1 YASHWANTRAO CHAVAN .
When 1 mentioned relevant cases I meant
wherever there are applications to the regular
financial institutions and where large capital
is raised by them, As a matter of fact, as
I have said, some detailed guidelines are
necessary in these matters for the use of the
public financial institutions. They have fo
be finalised as & result of inter-iainisterial
discussions. We wanted certain recommenda-
tions from the Reserve Bank, which we have
received. I think it is in a very final stage,

SHRI CHINTAMANI PANIGRAHI :
1, want to know whether he has followed up
the data and whether the companies have
agreed to equity participation.

SHRI YASHWANTRAO CHAVAN:
Unless 1 know the specific cases I cannot
give any information. .

SHRI SHYAMNANDAN MISHRA :
The capes under comsideration are interest.

, free lguns. or lopns with interest ?

SHBI YASHWANTRAQ CHAYAN ; §
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do not think there are any loans which are
interest-free,

SHR1 SHYAMNANDAN
There are.

MISHRA :

SHRI YASHWANTRAO CHAVAN :
Possibly you know more than I do.

SHRI SHYAMNANDAN MISHRA :
You have certain cases under consideration.
1 want to know whether they relate to
interest-free loans or loans with interest.
That is my point. Please do not cscape
answering this question.

SHRI YASHWANTRAO CHAVAN :
Naturally, these are cases of loans which
carry interest.

Development of Places of Tourist Impor-
tance in Orissa during 1970-71 and
1971-72

APRIL 2, 1971
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GRAHI : Will the Minister of TOURISM

AND CIVIL AVIATION be pleased to
state :

(a) whether any provision has been
made for the development of places of
tourist importance like Chilka Lake,
Bhubaneshwar, Puri, Konarak and other
places in Orissa in 1970-71 and 1971.72 ;
and

(b) if so, the details of the schemes and
provisions made for these places ;

THE MINISTCR OF TOURISM AND
CLVIL. AVIATION (DR KARAN SINGH):
(a) The State Governnient made a provision
of Rs.7 lakhs for tourism schemes in
Orissa during 1970-71 and of Rs. 10 lakhs
for 1971-72. A provision of Rs. 0.50 jakhs
has also been made in the Central Sector
for Konarak during 1971-72, out of a total
provision of Rs. 2 lakhs for this purpose,

*99. SHRI CHINTAMANI PANI- (b) A statement is attached.
Statement
(Figures in lakhs)
Budget Provision
S. No. Scheme

[ e "

CENTRAL SECTOR

{a) Konarak

STATE SECTOR

(b) 1. Recreational facilities in Chilka
Lake.

2. Opening of Tourist Reception
Centre at Bhubaneshwar and
Puri.

3. Construction of Marine Drive
from Puri to Konarak.

4, Construction of Tourist Bunga-
low and other facilities in Sam-
balpur.

5. Esxpansion of tourist bungalow
at Bhubaneshwar, Puri, Chandi-
pur and construction of staff
quarters at the places.

6. Staff for execution of Tourist

Schemes.

7. Tourist Publicity.

8. Transport and  conducted
package tours,

9, Grant-in-aid to local bodiea for
development of places of local
imporiance,

1970-71 197172
- 0.50

|

I

l

!

I

b 7.00 10,00

rS—
oy ha aau " . P —— L - " a
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SHR1 CHINTAMANI PANIGRAMI ;
I would like to know from the hon. Minister
whether 8 provision of Rs. 3 lakhs in the
first year and Rs. 2 lakhs in the second year
of the Fourth Five Year Plan was made for
the development of recreational facilities at
Chilka Laké and whether this project has
been implemented by now and, if not, why
not.

DR. KARAN SINGH : The Chilka
Lake project falls under the State sector.
The Central provision is for Konarah. That
we are hoping to implement during the
course of the current financial year.

SHRI CIIINTAMAN] PANIGRAHI :
To refresh the memory of the hon. Minister,
I may point out that of late part 1, part 2
and part 3 schemes have been re-scheduled.
It has been indicated by the Orissa Govera-
ment that in the 1 ourth Plan out of Rs. 36
lakhs which have to e spent on the develop-
ment of tourism in Orissa, the Government
of India js going to give more than Rs. 30
lakhs. The Chilka Lake scheme 1s a part
of the Central sector and, out of Rs. 3 lakhs,
they have to bear Rs. 2 lakhs. May I
know whether they have given their part of
expendsture and, 1f not, why not, and why
no recrcational facilities have been at the
Chilka Lake which is a beautiful place of
tourist attraction ? 1 would like to know
why they have not done it.

DR. KARAN SINGH : At present,
there are State schemes and Central scheme.
The Chilka Lake project is included under
the State schemes. State Government
recently sent us a proposal to include this
in the Central sector. We were unable to
do so because of limitation of resources.
In the nud-term reappraisal of the Plan if
apy resources are forthcoming, we shall
certainly try to do what we can,

SHRI P. G. DEB : Sir, you are aware
that Hirakud Dam with its 1lirakud Lake is
a beautiful spot in Orissa. May I know
whether any development is taking place
there within the period of the next Five
Year Plan (o attract {ourists there ?

DR, KARAN SINGH : There is no
proposal at present at least in the Central
sector to include any project for Hirakud.
It is certainly beantiful. But there is 80
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much beauiy in the country that it is
impossible to cover all the beautiful
spots,

Central Pay Commission’s Report

+
*100. SHRI S. M. BANERJEE :
SHRI KALAYANA-
SUNDARAM :

Wwill the Minister of FINANCE be
pleased to state :

(a) whether the Ceniral Pay Commis-
sion has submitted its report ;

(b) if not, when the report is likely to
be submitted ; and

(c) whether there is any proposal to
raise the quantum of interim relief ?

THE MINISTLR OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : (a) No, Sir.

(®) Itis not possible to indicate any
time limit within which the report is likely
to be submitted. It has to be noted that
the terms of reference of the present Com
mission are much wider than the Second Pay
Commiission m as much as the Third Pay
Commussion is to exanine the pay structure
ete. of the Defence Services and of the
Members of All India Services also. The
Commussion has been asked to submit its
recommendations as soon as practicable and
that Body can be expected to do so with
the maximum expedition possible.

(c) No, Sir.

SHRI S. M. BANERIJEE : Sir, the
prices have gone up according to the vatious
figures available at government level. Even
the Fmance Minister before the dissolution
of the House had made a statement that
the prices have gone up. I would like to
know, since the interim relief given to the
Iowest category of staff was a very meagre
amount and in view of the delay that is
likely to occur because of the wide terms
of reference uf the Pay Commission in sube
mitting their report, whether the Governe
ment will consider a second instalment of
interim rehef at least to Class 1{1 and Class
IV employees who were paid a very meagre
amount of interim relief.

SHRI VIDYA CHARAN SHUKIA :
As the hon. Member might remember, the
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Setond Pay Commission took about two
yedrs to finglise their recommiendations, We
except that this Commission will not detay
their recommendations more than this.
Regarding the interim relief, all the factors
which the hon. Member has mentioned
were taken into consideration by the Pay
Commission in making their recommenda-
tions which were accepted by the Govern-
ment without any alteration. After that,
from some quarters, some demands were
made for revision of the interim relief. But,
by and large, the interim relief has been
accepted by the the employees without any
protest...

AN HON. MEMBER : No.

SHRI VIDYA CHARAN, SHUKLA :
1 think, the interim relief has given them
the kind of relief that we sought to give
them. Assoon as the final recommendsa-
tions of the Pay Commission are available,
we shall take the final view in the matter,
In the meantime, it is not possible to give
a seoond instalment of interim relief or
revise the interim relief we have given.

SHRI §. M. BANERIJEE : The argu-
ment advanced by the hon. Minister is that
because the first Pay Commission had taken
two years, the second Pay Commission 2}
years, therefore, the third Pay Commission
should take three ycars, That is what his
argument comes to. Sir, the first Pay Com-
mission did not have any data. ‘The second
Pay Commisston got all the data. Sir, even
in the Army a Commuttee has been appoint-
ed and they have submitted a full report,
1 would Jike to kvow whether in view of
the figures avaifable to the Pay Commission,
they will be asked to expedite the submission
of their report and whether the Government
will see that it is implemented within 1971
itsell,

SHRI VIDYA CHARAN SHUKLA :
A$ you might have noticed, I did not give
apy atgument. 1 otily indicated the time
taken by the Skcomd Pay Commission. 1
was nof saying that the Third Pdy Come
mission should take more time‘thun that,
1 expressed the hope that even though the
terms of reference of e Thivd Pay Come
mission are much wider than tht terms of
reference pf Second Pay Commission,
they will be able to ocomplete their
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labours with ¥ this time. That is the hope
that 1 bave exprestsd. 1 have 'given no
argeitnt of any kind:

As far as the question’ of expedition is
concerned, wé have in our informal dis-
cussions indicated the neéd for great expedl.
tioh in this matter so that the Pay Com.
mission®s teport is avatlable to us for taking
decision on that and 1 am sure the Members
of the Pay Commnuion themselves, realise
the urgency 'of the matter and 1 am sure
they are giving their utmost time.

SHRI §. M. BANERJEE : They may
delay it,

SHRI KALYANASUNDARAM :  Aris-
ing out of his reply, may 1 know from the
hon, Ministet whether the Government are
aware that a ten-point rise has been there
over a period of years, according to which,
they have to raisé thc dearness allowance ?
In the name of this Interim Relief, is it the
intention of the Governmeni lo stop the
increase of dearness allowance to which the
Government employees are lawfully en-
titled ?

SHRI VIDYA CHARAN SHUKILA :
I think the hon, Member is referring to the
Gajandragadkar formula of the Consumer's
Price Index according to which as soon as
there is a ten-point rise in the index, the
dearness allowance autordatically goes up by
a certain extent. That is a existing formula
and it does not concern with this particular
question. It is a separate question of the
industrial labour and workers, As fur as
that is concerned, there has not been a
ten-point rise. If there was & ten-point
rise ; the rise in the dearness allowance
would hdve been automatic in the past
becatse that formula has beén accepted by
the Govéernment, As soon as & ten-point’
rise takes place, not on the monthly average,
but on the annual average, as soon as a
ten-point rise takes place, the increase in
dearnéss allowance takes place automatically,
Nobady' is going to stop it andd 1 don't think
the hon, Member's informstion is cowréct
;:;t there has been a ten-point rise in the

X,

SARI AP, SHARMA: 1In the Fimt
Pay Comniissés & labour reprewmtiw whs
tlkeu 28 & Member of the 'Comuission. In'

wlso the GCovernmént
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assured that they will be taking a labour
representative -as a Member - of the Com-
mission. But they put a condition that ail
the trade Unions should join together and
put up an agreed person as their represen-
tative.

MR. SPEAKER : 1 request the hon.
Member to confine himself to the question
of period.

SHRI A. P. SHARMA : I am asking
about the' inclusion of a labour representa-
tive bacause the Pay Commission has not
made much advance in its work and there
has been a great demand from the workers
as to why their representative has not been
included. TIs'it possible for the Government
at this stage even to include a representative
of workers in the Pay Commission ?

MR. SPEAKER : The question is
about the submissioa of the report and it is
not about the composition of the Pay
Commission. -

SHRI VIDYA CHARAN SHUKILA :
The hoa. Member himself knows that the
Government had agreed in principle to in-
clude the representative of the Trade
Unions in the Pay Commission and it is
natural that rather than taking a represen-
tative from INTUC or another labour
organisation or several other organizations.

We wanted that there should be one
common name that should be put forward
by the labour organisations of the country
and for that we wanted the Minister of
Labour‘and Employment to conduct negotia-
tions with various Trade Unions which the
Minister of Labour and Employment did.
But, unfortunately, they did not succeed in
their efforts and no common name could be
forwarded to the Government. And there-
fore we have not been able to include a
representative of Labour in the Pay Com-
mission.

But, I may' say, even at this time, if
such a name comes forward, we could consi-
der this matter.

With regard to the second point which
the hon. Member raised, regarding the delay
or the slow pace of work, I want to say that
the Pay Commission’s wotk is going on with
the greatest expedition and there is-no delay
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or tardiness in the work of the Pay Com-
mission. :
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SHRI M. RAM GOPAL REDDY : The
non-development expenditure for the last
two yeurs has gone up to Rs. 750 crores.
.1 want to know whether the Commuission is
going to recommend proper measures in
view of our resources and in view of the
rising prices.

SHRI VIDYA CHARAN SHUKLA :
It is & fact ; what the hon. Member is say-
ing is absolutely correct, that the nou-plan
expenditure has gone up. We have taken
very ma)y measures to control the expan-
sion of this non-plan eapenditure. We have
met with some linuted success as fur as this
particular matter is concernced

I agree with the hon. Member that we
must give continuous atiention to restricting
the non-plan expenditure and to couatain it
as far as possible, because, that will be in
the general interest of the cconomy of the
country.

MR. SPEAKER :
Membher absent.

Question No. 101—

Insarance Claims made after the Distruction
of Indian Alrfines Plane at Lahore
Alrpert

*102., SHRI INDER J. MALHOTRA :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased (o state :

(a) whether any insurance claims were
made from any Iasurance Company afler the
destrution of the Indian Airlines planc at
Lahore airport (Pakistan) which was hijack-

APRIL 2, 1971

Oral Amswers 2%

od when flying between Srinagar and Jammu
on the 30th January, 1971 ; and

(b) if so, the details thereof ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH);
(2) and (b). The aircraft was not insured
against hijacking,

SHRI INDER J. MALHOTRA: In
view of the fact that this kind of thing has
been taking place in other parts of the
world, may 1 know why Government did
think it necessary to make efforts to insure

all the aircraft of the JAC against
hijacking ? :
DR. KARAN SINGH : Insurance

against hijacking is a fairly expensive affairs.
QOur fleet is covered hy the normal insurance
which costs us about Rs. 2 crorcs a year in
premia,  Afier the incident, we have insured
our fleet, cacept the older planes which are
being phased out, and we shalt have to pay
an additional Rs. 1 crore a year as hijacking
premium,

SHRI INDER J. MALHOTRA : May
I know the insurances companies with which
this insurance has been done ?

DR. KARAN SINGI{ : We have done
it with the LIC, and the LIC subscquently
reinsures it with some foreign companies
against foreign exvhange but our transac-
tion is with the LIC.

SIIRL N. K. SANGHI : Are we to
understand from the answer given by the
ho1. Minister that these places were not
insured against hijacking all these days, in
spite of the fact that the planes were being
hiacked in other countries 7 Was it a mis~
take on the part of the Government ?

DR. KARAN SINGH : As, 1 said,
there was hijacking taking place in other
parts of the worfd, but we did not really
consider it necegsary to insure our planes,
But we have now done so.

MR. SPEAKER : Next question.

DR, LAXMINARAIN PANDEY: I
put the question, Q. No. 104,
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THE MINISTER OF STEEL AND
HEAVY ENGINEERING (SHRI 35,
MOHAN KUMARAMANGALAM) : With
your leave, owing to the unavaidable
absence of the Minister of Education, 1 beg
to answer this question on his behalf,

qvgw o
#104. ¥To wewt ArTvaw qi¥ : w47
fivary QT RIS WEAT A qg TEA A

¥q1 Far .

(%) S qwdt & ww e § fost
FE AHFR TG oW @ Ay
e wal-w W o f

(@) = @zt Tgell & @Y AR AT
¥qT AR & ;

(n) fafirer Tdf & z7 o1 9
sfeay Praar saw femr w1 wr g AR

(w) gv & Fear faemdf faar ar
®RE?

THE MINISTER OF STEFL AND
HEAVY FNGINEERING (SHR1 8§,
MOHAN KUMARAMANGALAM): (a)
Kendriya Vidyalayas (Central Schools) have
been opened in every State and Union
Territories except Nagaland, Lacadive
Minicoy & Amindive Islands and Dadra
& Nagar Haveli. A Statement indicating
their location in different States and Union
Territorlies is placed on the Table of the
Sabha. [Placed in Library. See No, LT
97/711.

(b) To provide educational facilities with
a common syllabus and media of instruction
to children of Defence personnel, transfer-
able Central Government employees and
pther floating population.

(c) A statement showing Statewise and
Union  Territory-wise  cxpenditure  on
Kendriya Vidyalayas during 1969-70 is
placed on the Table of the Sabha. [Placed
in Library. See No. LT-97/71).

() A statement showing enrolment
position in, Kepdriyva Vidyalayas as on
1.8-1970 is placed on the Table of the
Sabha. [Plced i Library, See No, LT-

o
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SHRI ATAL BIHARI VAJPAYEE :
I would like 10 seek a clarification. The
hon. Education Minister is not here. Have
you allowed the hon. Minister of Steel
and Heavy Engineering to reply om his
behalf ?

MR. SPEAKER : Yes, 1 have sllowed
him,

SHRI S. MOHAN KUMARAMANGA-
LAM : In facl, ] started with the preface
‘With your leave’,

SHRI ATAL BIHARI VAIJPAYEE :
Mentioning that is all right, But what
about answering supplementary questions ?

SHRI VIDYA CHARAN SHUKLA :
He will answer the supplementary questions
also.

SHRI ATAL BIHAR] VAJIPAYTE :
What has happened to the FEducation
Minister ?

MR. SPEAKER : I havc allowed the
hon. Minister of Stcel and Heavy Lngince-
ring to answer the question,

SHRI INDRAJIT GUPTA : Normally,
it has been our practice always that when
the Minister concerned with a question 1s
absent and there is no Deputy Minister or
Minister of State in that Ministty who can
answer the quéstion, that question is post-
poned or transfetred for answer by the
Mimster concerned on some other day. [
do not understand why the Minister of
Steel or Railways or somebody else should
be callcd upon to deal with supplementary
questions delaying with education as if he is
a ‘sab jaammewala® Minister or an omnibus
Minister,

SHRI S. MOHAN KUMARAMANGA-
LAM: If hon. Members do not want me
to answer, then 1 am not very anxious to
answer the questions. There is no anxiety
or my parl 10 answer the supplemeniary
questions,

SHRI ATAL BIHARI VAJPAYEE :
What has happened to the Education Minis-
ter ? Notice of this question was given Icng

before,
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THE MINISER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR):
Instead of the guestion being postponed, we
thought that today being the last day of the
ourrent session, the question may be answe-
red today.

SHRI INDRAJIT GUPTA : There was
no hurry about it. n fact, many of my
questions have not been included in today’s
Order Paper.

vy gt ;T wifed faw @
%3 qwt we & oo @)Y oA R R

frgw # W A & wogr e d
g

ot pew wwr woEmw . € A T
& o sute WY WY ware A wifgw
79 yare fewarsd

SHRI ATAL BIHARI VAJPAYEE -
You have set a very bad precedent, Sir.

MR. SPEAKER : There is no question
of bad precedent here, Now. the Question
Hour is over.

In spite of our best efforts and in spite
of our limiting the number of supplementary
questions to only two or three, we have
not been able to cover more than 10
questions ar so today. I have been trymg
to analyse the reasons for this. 1 think
that the guestions that were asked were (oo
Jong and the replics were still longer, 1
think thet if they are cut to the mmimum,
we could have some more questions
answered.

SHRI INDRAJIT GUPTA : There has
been improvement now.

MR. SPEAKER : There is improvement
in the House also.

SHRI §. M, BAMNERJEE : If we say
Tike that, the roplies will be either ‘yed’ ot
‘90' or ‘oes not arise’. I can assure you
about that.

MR: SPEAKER : Fuxther informastion
fn be clicjied through supplemensucics.
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What 1 was saying ‘ot that if ' the. question
is prefeed by a long introduction end the
reply dlso is in the form wof a long speech,
it means other members are deprived of
thelr turn.

e————

SHORT NOTICE QUESTIONS

Strike in Indian Explosives Limited,
Gomia

SNQ. 2. SHRI C. E. BHATTA-
CHARYYA : Will the Mmister of PETRO~
LEUM, CHEMICALS AND NON-
FERROUS METALS be pleased to state :

(a) whether strike of employees of
Indian Explosives Limited at Gomia will
further accentuate the shortage in the supply
of explosives made available for mining of
coal, mica, gold and copper ;

(b) whether there has been chronic
shortage in the supply of explosives for the
past many months leading to parlial closure
of mines and consequent lay off of workmen,
and

(c) whether any step has been token to
build up buffer stock of explosives through
import of explosives to meet such cventua-
lity on an emergent basis ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM, CHEMI-
CALS AND NON-FERROUS METALS
(SHRI NITIRAJ SINGH CHOUDHARY) :
(8) The strike in the Indian Explosives
Limited, if prolpnged, is bound to have an
adverse effect on the availability of explo-
sives for the Mining Industry,

(b) No, Sir.
(c) Yas, Sir.

SHRI C. E. BHATTACHARYYA :
What hay been the amnus! shestfall of
explosives ?

SHRI NITIRAY SINGH FKHOU-
DHARY : The total demand .of explosives
in the country is about 33,000 tonuds out of
which the Gomia factory prioduces 28000
tonnes and Indisn Detenators about 3,000
tonnes. The rest was being jmported.

SHRY C. E. BHATTACHARYYA
In spite-of Imports, how i it that therd hme
been & chronic shortage ‘of explosivey lof
the mising industey }
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SHRI NITIRAJ SINGH CHOU-
DHARY : So far as we know, there has
been no chronic shortage of explosives for
industry, No miae has suffered for want of
explosives.

SHRI S. M. BANERIJEE : The hon.
Minister only said that the shortage has
arisen out of the strike of the employees of
Indian Lxplosives at Gomia. 1Is he aware
that apart from the strike in Gomia, there
is also a strike in the Indian Fxplosives
Ltd. at Kanpur ? What steps do Govern-
ment contemplate to end the strike ? Have
they refcrred the matter to the Labour
Ministry to sec that a negotiated settlement
is reached, because this is entirely in the
hands of the private sector, though some
control is there by Government ? What steps
have been taken (o see that there is no
shortfall because of strike, and whether a
negotiated scttlement has been reached or is
yet to bc reached ?

SHRI  NITIRAJ SINGH CHOU-
DHARY : The 1 abour Ministry are scized
of the matter in regard to the situation in
both Gomia and Kanpur,

To make good the shortfall in produc-
tion, Government have alrcady decided to
go in for an explosives factory in the public
sector. The feasibility report is due this
month.

wrfeae & it argacra fafaar &
HEIET-YEE HAEY AN o ate

SNQ. 3. it mifr g : w7 e
gefY oz Fara &Y gar v fe :

(%) Tt g Arfaas F off arow
Ty fafuar & grogr-ger & da0 § w1
o % W §, A afs g, o T AW
% wy a% sy frowy famer §

(@) war wnfegy & agroeT ¥ oA
A, @AW Aa § W OE
w0x w0 & g & qrqey I8
L5 ¢ 4

(7) = ww fava @ & T
TR aeere & qimgafy ahfe o, O
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afz @Y, @y wiw ¥ Sk @ qw faew
@ & aR { GIER G wT FEA
Aargg’?

faw ooy ¥ T At (s fae
T gw) o (F) wmawe fawm {,
Arqar-o=F wfafhan & wead, @t
& Tafta =i gy ot A oo fafuar
N wraEr & yew-frafaw & sedard
®, A 22-9-66 # gt g wf o, fAT
& =1y frar § 1 za Frdardr w7 fee @
AL FEAFFWTE —

(1) waF &Y Y faua F1 weATT
waf safve # fs § woar
feg wlparfa afcare #7 ;

(ii) ofcevafedi @1 @d-ud
TITHT |

ity oft fafuar & Fraay arfal &
qrat gex Araveg & f arfast am
# & ; Prmat srdard 99 @ |

(w) sarfgaa 3% o & R ¥
ATETT B B AAHID T8 )

(7) =W (@) & I F AW §Y,
ag W A ISAT

st wewr  fagrl sreddY @ wrewE
wEYEE, WY AT FT N § | TG A
sff wrgaoe fafyar & iy § sl s@EmE
faay o <gr & o frar Y WA w@e
fafaar & ard & | g ATH T@TE |

SHRI VIDYA CHARAN SHUKLA :
Because I answered in Hindi, probably the
hon. member did not follow ! I shall now
speak in English.

st wzw fagrdt vl ; aTq AR
X ¥ T@m |

SHRI VIDYA CHARAN SHUKLA :
The Question is :

sswhether Government ar¢ conducting
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an enquiry into the estate duty of Shri
Madahvrao Scindia of Gwalior and if so,
the conclusion arrived at so far.”

The duty is levied on the estate of a
person who has already died. Fortunately
Shri Madhavrao Scindia is still alive.

SHR]1 ATAL BIHARI VAJPAYEE :
But Shri Jiwaji Rao Scindia is the grand-
father of Shri Madhavrao Scindia.

WEQy WEEW : Wg % FE ATA
&), tRe TP & i ?

SHRI ATAL BIHAR] VAJPAYEE :
The Question is :

s*swhether Government are conducting
an enquiry into the estate duty of Shri
Madhavrao Scindia..."”

Who is this Madhavrao Sciudia ?

SHRI VIDYA CHARAN SHUKLA :
The estate duty has to be paid by Shri
Madhavrao Scindia,...

MR. SPEAKER : Who is alive,

SHRI VIDYA CHARAN SHUKILA :
...on account of the estate received from his
father.

sit wfw wquar: gwrg #gEE, =
wew fagrdy arddy #Y oy guwdf @ =
fafqar & fan, e #1 & wnwwrr g1 W
g’ﬁhﬂw@ziaﬁ AT §  FO-ATH

|

frad anl & ars gaz wwdg e
& qegafy st w1 gy "R oY *7 4g
wioa faor fF g7 Y q@ SR wr
g: geatsd giar arfge, % fe dawam
& wars ® wraew # fegr won, wAfE
wral wQ& T7al FY AT ¥ ARCEA
w3 @ & & ggemr wwEr g fr fogh
feeii asa ¥ uw wgA@ TP 60 W
T ¥ ¥ AR a1 WY ¥ wRT WK
Q% oo ¥ sey D¥w @ wf, wafs
g wge w1 o -fagré fgwar sy W)
Erag wga weedw fear owra &
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wAT areaT § i s @ & gaet
AT §1 & FOT Wy AN
WA TR gi-w warfRa & aef
e at W oy & W@ wxd
¥ 39T 1A, Ay F¥ Fro 727 ? forar-
I8 & WA F WO w7 wrQ W
HeeT-Her FY v ) 9w we w fad-
FA T, &Y aga @ el & adf vk
oISt Jawt gee & miae frarsr e &9
ZE FT WY TOAT AAATTF HAATC FATH
¥aggrar ' Foraar argar § B o
N AR FT WY QA geaiRA fRar o
@Wr ¢, SAH gaAT 3T F4T g€ ) e wedy
wgrea &1 fww gadk foy wad A g,
at ag dedoyrio ¥ saxY Fiw w4 7Y
FOq ?

ot faar aTw gew ;. gaww i
uaz WX uRkE gy waw wif S TR
g 5O A qra 5y &, 39 weana @
&R 39 AN ¥ Sjo-ggarer U g3
HIAHT 3Ed A gg Wrq aF wEr & fw
€ AT FEedt & gry g9 ge off
AT awprei fga @AY i *T A9
fear mar, se¥ aw & zo arq & aiw
F€ 7 W% g g 1A 5 99 "
9% QEE ZgET w1 deane foar wa ar,
Ia¥ g arfaat § 1| gafeg s ammd
Y Qv fpar mar WX 98 &QT W1 @
3 5 o fog wafearsfer Hfaelt wm
FI A oF-fagrd uee Tgdr ad wg
41, ag wn wifgr ar o =fm @
#T O gete ggdY s wifgd )

g o T are g wrd | oA
f F1¢ X ww At ¥ uw frda § wer @
fie oY go T §, I AT WA
N e T & I B
el T v ¥ g% uRE &
wrat B uw firg wafrarsfes Hfael
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¥ v ¥ forar o, wfer 97 Baw uw
s & v ¥ 7 wifgd | 7w g A
w7 frafy gark s g, oY 3w
wexte ff guw fafy wore, o fafed
¥ qon) wig-ggara FOrd WX IR O
& WA T I WA FT WA AGT W@
g1

W& qr 7gw, wAq fdie, W
urez guet & fag sre-udmii gorr a1 )
gAY T yrTT-udwde #t dw TR
fam feT § oy AT a7 @ AR ER
firT & zowr vdwiz FaAT 9y &, foa
¥ goer i A ¥ g % AW
W FTAT faad ¥ ggA an, ag g
wedT gTA Iy o Wi | 3g IR
at g W g A & §F 3@ suw
¥ aarar &, soa fadm ¥ g o&@i &
gwat gea-gEew ° uF e idmm
arIx #Y § 91 A faw @ fawa 7oA
At saify g aifge Y, @y A ey &
@

sft iy qoo @ Wew wEEA, 9
UF TAETE T AT 0 3491 0K &7 ATy
ATAIZ #T O FTAAE F w1 10
g Yagrfas wgew A W o Ngd
IAE qrg ¥ Y FErEr aeHy avg F @«
F 9T Fraare TEEIATE IE F @qEE
ygArof gy www A A F
HIT 77 ¥ 49 & 47 97w § @ @R A
IgET qraT ¥ faw wmn gmow fEar @
W oY FAETT IT 98 9 I 07 SO
MY qRe g frr & 7 frem QY
fiw n@A ¥ g9 v agy I 0 §
wx fr st qar & fr firll we R
b e g 9T @ & NI
gear & fag wray |7 FIR IS W
dodtontie & z1q ¥ ag ¥u w1 G R

Q!
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o} frwr wemw gawr ;. 83 Sav wg
ez ggdr g Y af war fear wrer
I § AETEIE A A S oY gawy
weatwd faar war 97 17 @r@ Wy Wi
grewdy Mee 7 fawax & 3adr &7 12
| T geursa AT war 9 Sk
Fx frz foraeft qrde gt o wad) Y
gadr e7Y ede TgR ¥ & g Far
oy a7 gfe feg wlawifae
qfare #1 &7 wiT 3 four wvar 3w
forq o firgré X 7 YA A g
oY | 7 @Y FAT gw e & fa=re s
= ¥ 9z A 5 Ygfes wga
el #1 AaT & ag awn o fRew
qfeae & qiw 9,816 gt @9 &Y
gt § AT 1409 A T F7 @A
gt & ey f5 siEarerfaEe St
dfirerfas Az § W zgfanr gud IaT
o g A e A 1 A R O
q}ngsqarga% gard aer g0 &
T 919 FY AT FT ¥ 9gan ¢ o0y
w1 a7 g § AR W A & few
=% gu & 5 w0 awg A Mgl wRew
# it 7 O B srdenfass wge
& 7 =7 ST wHAT & qAAT AT THAT ]
ge 7 297 ¥ AT HAT AT FFAT § !

ow Rrete qaeq : foar /) @ awar
& Sd ?

st farem wew g : T F X A
F1E STauT T § 1§ A Ay
%Y 7% 5 g8 a<g ¥Y A A o awdV g
ar 78 | T ggd RwE w33
qrer & Suk ag s fon gwr 2R

£ F 7N I 9@ § g7 ITF T
g qwt § WX 39F I a1 TR
q@mmwﬁwﬂa{fat
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SHRI N, K. P. SALVE : The figures of
of the valuation of the jewellery given by
the Minister are simply startling. Ma, 1
know from the hon. Minister whether this
valuation was between the department and
the accountable person or whether any
approved valuer was brought into the
picture ?

Secondly, if the reopening of the assess-
ment on Estate Duty is based on the
allegation that the properties were alienated
or transferred at a value less than the mar-
ket value, the income-tax law is also auto-
matically attracted in terms of the Income-
Tax Act, 1951, section 50. May I know
whether the income-tax proceedings have
been reopened or initiated in respect of the
properties which are alleged to have been
transferred at a lesser value than their real
market value? If they have not been
inittated, may I know whether he will take
appropriate action in that matter ?

SHRI VIDYA CHARAN SHUKLA :
The valuation of the jewellery was between
the departmental representative and the
accountable person and no valucr was
brought in between. As for the second
question, it is a fact that in case any under-
assessment is found out certain provisions
of the Income-tax Act are attracted and if
it is established in our enquiry that what is
alleged is true, certainly proceedings under
the Income-tax Act will be launched against
the accountable person.

oY UHo Qo WAWAT : USTW AERT,
Fagqgmmagar g 6 =t a =
fafaay &Y g9& faar Y n=de g =r
qmAAT § WO WEET ¥ SAATIEI
Fgiv Iak fag g= sprarerd ® o
w¢ &t § &Y afe ag GO IgeE s R
oY g Aray <A fafuar Y ¥ & agw
fipar s a1 Y Tww@Er o X fedy
s d ofr faor & IA¥ W fear
AT

SHRI MOHAN DHARIA : Sir, it seems
that the Government bas not yet taken g
serious view of the matter., The property in
Bombay worth Rs. 3 crores to Rs. 4 crores
has been shown to have been spld st a
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nominal price of Rs. 60 lakhs, and herp
the black money has also been secured by
the Maharaja of Gwalior. Under these cir-
cumstances, may I know from the Minister
whether the Minister will immediately insti-
tute an enquiry into this affair and not only
take simple action but also prosecute these
people who have cheated this country ?

Mr. Speaker, I know from personal
sources and from other sources that there
are many parties involved in the matter, and
black money to the tune of Rs. 3 crores has
been aid to the Scindias of Gwalior and,
under these circumstances, is it not the duty
of this Government to take action agatnst
those who are involved in the matter ?
What has the Government been doing ?
This question was voiced in the Rajya
Sabha also, but I am sorry to say that noth-
ing has been done by the Government ; the
Government simply say that proper assess-
ment will be made ; that is not enough.
What we want 1s an enquiry, and criminal
presecution of those persons who deceive
this country. (Interruption). They should be
hanged.

SHR! VIDYA CHARAN SITUKLA -
It is a fact that some of the property of the
Gwalior House was sold at about Rs. 60
lakhs and within six months, part of that
property was again resold for Rs. 4 crores.
(luterruption.)

SOMF HON., MFMBERS
shame,

Shame,

SHRI VIDYA CHARAN SHIUKLA :
We have taken cognizance of this fact and
f can assure the hon. Member that we shall
make all due enquiries under the law to find
out how this came about, and what action
can be taken under the law regarding this
deal,

SHRI MOHAN DHARIA : Government
never took any action. (Imerruption.)

SHRI VIDYA CHARAN SHUKLA :
I can give the assurance that we shall go
into this matter and find out what action
lies with us according to the law ; and I can
assure the hon. Members of the House that
we shall take all action that is necesiary
under the law to set it right.

AN HON. MEMBER : When ?
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SHRI VIDYA CHARAN SHUKLA :
Immediately.

st wew  fagr®t avedE o wow
#ERT, Al eq W WERE d 99T
fear fe wdffs wgraer & AEIRE
Fey # qRz ggd w1 W AN
ST AAT AT qZ FW AT A AT Y
daz & AT geedl 3 s Aar At
qrg ataer f6T & @@y At § 3w
wrT Srg fe aar ag @9 g fe 9w
medE gAY & AT § 9g SAHIA ST
wat a7 aarar fawagw fafaar swe
¥ oY, sufaq qede gget &1 F wygEH
JATAT AT W AT ag vHw F o
M w7 WY & wafag ar qwEr e &

wlaT I W g !

o waw argrer ;g WY A1 g §Far
¢ T w9 FuW & fag & i ¥ omé
&

=t faent wom g ;. weAY WEIET,
g% g8 T w7 w4 AT & frooF e
TR TET YIrY 39 a9g & ATHT WO @
& o & arqua: agfra W m@T
wa F137 frdy safm & o arar sar
tAmafrdmraar g 5 ag =afs
frg Torifas o9 #1 @er & o v
fiF st g qTAF agE oY ATgrer off
F wgr fr gady ave § 9g WY AT
gaFT g frzm aw@ & U IIW &
fory &) wg write ot oY qzew ot

o} wzw fagrd sl - A R
FAT4T w4 97 ?

off faen wew qww & A @
fe sl amod wer § 92w AT M Ag
TERE Igaw &) F O A A
wer agt arar, dfew & @ oam ®
ArAaT § e gadl gy Y wrfiert gl
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¢, faa & s qeame w0 90 & o
IAFY AT gH FC @ &

oY gaare : fafaet aey & 9y
(@) ferdaaadas § &F N
YT 7 Ay, Tk g ¥ qEEEe &
#YE arxfeas 78F &1 o+l aa & 4y
q&TT ATEAT g—am Y qaT-wgrT
# FIE FITT JIX ZF AT AT ARy
TIIRE FT ATE ¥ FE TONTA T qFY
& ar g Y a3t § ? gl am—w
FEW OF FUT Wy F Jawq Ix A
FAT IEH! FIE  AF-ITATH  FIEHTT AT
ATGTFT A & a1 af s @ E?
el ad—z goF & F§  TH-AGTOR
o fpeg a wogT-gse WAl W), WON
SEUa &1 oo, werwar Wi IEs AW
W@ §—aTHIT &Y gawy #1f qrwfeaa §
ar g ? QY T AAT-WRTUATHY
AR gg U QI g § W awdwr
F IO ¥ GIHT IAR AFqAr FY AT
g §—za¥ faafad ¥ sar @R
#1€ grafega & ar Ag 2 ?

st famr 9Tw gew . wwe wREw,
W gA% afdand S 8, ITH A4N &
fory felt gwrT AT WY oA #Y oo

ENCEDE T B 3 O S

ot aftr gawr : Afyw & F9E o
& Jgua g

st faw avm gow . ¥ ¥ AR
TR AT § @ Mow
qTAIE TiF 9T FE@ ST 9T T
¥oaT | 77 A1 9% § B gu 57 W
& & faad swaia AT, T AR g
Srarral 1 AT F AET A AHEL ALY A=y
o1 AFar, 598 fe fraw ot wrgw oy
gu & | T A0 AT AR gWR eqry ¥
WA qT AADNG gTEq F1E gAT T )
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R9 TE¥ grew § oA ie-geaTe
L 1< IR

St TrRwgre ot 3w ¥ ogEay qav
¢ fi wnfeae wom ofmrr @gr quen
ey ofare &, Ta% 9w fage WO
geafe &1 e st grafe qifes o
vt der dmm A efiw ¥ A A wAWR
gAY, ¥ IU Fure wrafe & gFTAd Aga
I W oF v J, foama gw
ey afErR Y aga www 9% daT A,
% 1 gara fr afs so o9 of@re &
wgal &t #fvaede frar 9w T sgEY
R Sy A ew ¥ af gd wwfy g
gt faolY i sro o gwadfs dvrar
IAX QA F wd 1 Tawm § T oaw
wnfeaT wsg ergAl & favy gar &, T
TFe T TEH & Al W A =g
e &, 9% 1A% WS ¥ garT war ¥
w9 g0 wrwgzam g wifed sk
nEel N wfrgcde w FAF @igAr
arfgd o7 odr g€ awafa =Y frwremr
wifed |

ot Qlgw W wege  wERA, 99
®e TP w1 qarw 5w &, ) ek fag
g o fam §, R A am h
st sifedt fagifeg e &, az s
HMAgTET AT I qATA Al T oA
FA R gz afefrde 3N E f5 e
WA g & #A aowe aqra v fae
- wer wfewrd & gy fafes, qaraat
qy gar el & ary § «@fefede fa,
ag YE 97 A7 g 97 7

ol faey WO wew AW WY,
& g aamar § Be ¥ €7 wE &
R A A ofefebe agd femm T
b R v gg i A g e
Foarg af, g7 fox ¥ sgN -
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T AT @ E trg%r o wdwiz gur -
A AN AT AT § G AT AT
& IraaT, Suk aig g 99 e @
wimde 53, wfrg oo § oo wfefrde
Y FE v T wref

ot oW agTy wiX: Ay Fo AW
art ¥ goy w1f 9wz Agr fear, wwE
T § g Jqrey |

TEqer WA : ATIX IAR AT &
frar ¥

SHRI1 8. B. GIRI : May Y know whether
the government has got any proposal to re-
assess the jewellery owned by the princes
and make them liable to tax ?

SHRI VIDYA CHARAN SHUKLA :
This limited question relates to one parti-
cular ex-ruler. { have already assured the
House that we will lock into the
matter,

st o dto wYF : werw wgrew, &
wenTfrg weRY oY & SraAT Argar £ oy
HHT F wgrET Wi § 3 SEud
A9 8 941 Sa8 39 awfd w1 W7 geey
B, 4T EFT FY WL A 9E 9T TH
srafe I3r€ & 1 agr 3aF qFaed H AW
ATFTT A foyar war &, wae faar war &
§Y I9% grae W 9T FIHAE 99 @
g

ot four wow gww Ty wdRT,
T AT AT 97 TW AE AT A gHAT
7Y &, & g@ gEar w) owfaq 5 awr-
YEE U THA FT T FEAT |

weqe wgry, qi o ¥ o€ A
o & ard ¥ qur 3 & awwar § fF afe
uTERY 47 Rew faww @ qE wEA m
STg &Y & giaw |

o wew ngrﬁ arona w%-gi
g art 9y o W mga
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off wete T WYY OST-AET-
o Y faoft gl & qeasy § w6
waf g o 1 o A A T oY B
srrar wer & f5 daaare & faomm & w16y
Y e ¥ §v F @, woli & wgr-
U & wvaew § o ey s st §—H
AR # flt a3 s wd w1 W E
s & qgar reAr § 5 foelt A @
¢ syare 7 FA gr wg A Fow
qTrTT gare, gaET ff qeafa, sargea
T wget & famy § @9 Frow & WA
F =R § ar %7, fodl & wean T sqAge
ay 1 T A @Y, Far gerd " qEe
Frorrdy Sft & aarAr frwy or —wF QA
qETUSAT AT q & ATY WA &, T
faerrs o7 =& diar, afsr 0 7 faQdy
A Had B AT S AT wEr A
qY T #Y 9t & faghr e & €dT
¥ d90 439 &7 44T AT 4T, APEA
AR §G AL gUT HIT YT TET TAT—

“The income-tax officer has got the
disctetionary power to wanrce the
penalty.”

gafugn ag Mg arAd & f5 ow 3w
faaw gamT sta, frad avgda 99 UsT-
AgUATHI, a€ I gongfert, wa &
1w faaw & weasta s @1

off fawr wm gew o qEH Py
uM&E Y AreegFAr TE & T A
WAE T T § TF wRa & 5O
amfer ¥ amr ow Y TrgE ¥ geaa S
wa & fag @y &, sgagre fear smar €1
amArT gger wAdT F wgraelt § S
EgAaT N egra 7 §, M AaqEE
SO FAT FIYA N HORT AW & g
& A wogw P dxwrar & fAQ
§ &y wre oY s e et & fag
¢ ¥ ¢ oF ag) fear wmar...
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off woere rd oy o AfET a-
Araq wn ot ¥ fag @ afy e faar

a7 !

*“The income-tax officer has got the
discretionary power to waive the
penalty.”

st wifr guow: a9 R & fag
fgag @ &

MR. SPEAKER : This question has
taken quite a lot of time and all aspects
except the clephants have been covered. I
am passing on to the next item.

SHRI VIDYA CHARAN SHUKILA :
There is onc particular point on which I
want to answer. The hon. Member was
pleased to say that certain allegations were
made aguinst Dr. Karan Singh. It is abso-
lutely false. No allegation aganst Dr.
Karan Singh has ever been made so far. It
is bascless.

———

WRITTEN ANSWERS TO QULSTIONS

Opcning of New Branches of
Nationalised Banks

*94, DR. KARNI SINGH : Will the
Minister of FINANCE be pleased to
state °

(a) the number of new branches of the
nationalised banks opened in the year be-.
fore nationalisation together with the per-
centage of tise in the total deposits over
1967-68

(b) the number of new branches of the
said banks opened in the year 1969-70 to-
gether with the percentage of rise in the
total deposits over the deposits of the
preceding year ; and

(c) the extent to which nationalised
banks have been successful in mobilising
deposits ?

THE MINISTER OF FINANCE (SHRI
YASHWANTRAO CHAVAN) : (a) to (¢).
A statcment is laid on the Table of the
House.

Statement

The number of new offices opened by
the 14 banks, which were nationalised on
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July 19, 1969, and the growth of their de-
preccding

posits during the one year
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nationalisation and the year following
nationalisation, are indicated below :

Between 19-7-1968 and

Between 18-7-1969 and

(1) New offiices opened by the
14 nationaliscd banks.

(2) Increase in deposits of the
14 banks (including iater-
bank deposits).

in percentage

18-7-1969 17-7-1970
Rs. - - Rs.
701 1248*
401.6 crores 3729 crores
(18.1%) (14.2%)

(*Offices opened between 18-7-1909 and end-July, 1970).

After an initial set-bach tor a few
months immediately following natonah-
sation, the rate of growth of deposits im-
proved appreciably in 1970. During the
financial year 1970-71, upto March 5, 1971,
the latest date for which deposit figures are
available, deposits of the 14 mnationahsed
banks have increased by Rs, 471 crores o)
by 16.79% which works out to an annual
growth of Rs. 500 crores or 17.7 pet
cent.

New Proposals to Promote Tourism
in the Country

*98. SHRI BHOGENDRA JHA : will
the Minister of TOURISM AND ClVIL
AVIATION be pleased to state :

(a) whether any new proposals are being
considered by Government to promote
tourism in the country ; and

(b) if s0, the details thereof ?

THE MINISTER OI' TOURISM AND
CIVIL AVIATION (DR, KARAN SINGH) :
(a) and (b). The proposals for promotion
of tourism during the Fourth Plan period
comprise a vigorous sales oriented market-
ing approach overseas, improved facilitation
procedures and strengthening of the tourism
infrastructure within the country.

Medium of Instruction in Unlversities

*101. SHRI D. S. AFZALPURKAR :
Will the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to state :

(a) the number and the names of Uni-

versities where the medium of instruction is
English ; and

(b) whether there is any pioposal under
Government consiaeration (o use regional
language as the medium of instruction ?

THEF MINISTER OF TCDUCATION
AND SOCIAL WELFARE (SHRI! SID-
DHARTHA SHANKAR RAY): (a) A
statement showing the number and names
ot Universities (including institutions deem-
ed to be universities) where Lnglish is the
petmissible medium  of instruction is placed
on the Table of the Lok Sabha. [Placed in
Litbrary, See No. LT-98/71.]

(b) Yes, Sir

Alleged Involvement of the Son of
Muslim League Leader of Kerala in
Smuggling

*103. SHRI JYOTIRMOY BASU:
Will the Minister of FINANCE be pleased
to state :

(a) whether the son of a Muslim l.eague
leader of Kerala was charged by the
Customs Department with smuggling :

(b) if so, the details of the case and
the report of the Customs Department in
this regard ;

(c) the nature of punishment given to
the person or persons charged with smug-
gling ; and

(d) the action, if any, being contemp-
lated in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : (a) to (d). Sayed
Mohamad Bafaky Thangal, son of the
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President of Kerala Muslim League was
charged in two cases, the details of which
are given below :

(1) On 22-4-1970 vessel M.S.V. Ratna-
sagar was searched and 32 bundles
of foreign fabrics valued at Rs. 4
lakhs were seized. The vessel in
question was also seized. The 32
bundles of foreign fabrics were
absolutely eonflscated. A penalty of
Rs. 2 lakhs was imposed on Shri
Thangal. In addition, penalties of
Rs. 10,000 and Rs. 100/- were im-
posed on Shri Usman Hasan,
Tindal of the vessel and each of
the five crew members respectively.
The vessel was also confiscated and
ordered to be released on payment
of redemption fine of Rs. 1 lakh.
Action to prosecute Shri Thangal
is being taken by the Collector of
Central Excise, Cochia.

(2) On 9-7-1970, 198 bars of foreign
gold valued about Rs. 2 lakhs were
seized at Calcutta, The statement
of carriers shows that the contra-
band gold seized from them was
intended for Shri Syed Mohammed
Bafaky Thangal who is stated to
be the financier. The case is under
process of adjudication.

Insurance Scheme for Bank Depositors

*105. SHRI M. RAM GOPAL REDDY:
Will the Minister of FINANCE be pleased
to state :

(a) whether the Life Insurance Cor-
poration has recently introduced a scheme
of insurance under which a bank depositor
wiil get twice the deposit he has in the bank
in the event of his death ; and

(b) if so, the details of the scheme ?

THE MINISTER OF FINANCE
(SHRI YASHWANTRAO CHAVAN) : (a)
Yes, Sir. The Life Insurance Corporation
has decided to introduce two Schemes of
insurance of depositors in banks, linked with
term cover and accident benefit. Under one,
claim is payable only - if death occurs by
accident. Under the other, the claim is pay-
able on death whatever the cause therefor.

(b) Policies are issued to the banks who
are responsible for payment of premiyms,

CHAITRA 12, 1893 (S4KA4)

Written Answers 50

Copies of outlines of the schemes are laid
on the Table of the House. [Placed in
Library, See No. LT-99/71.]

Aid from United Nations Development
Programme

*106. SHRI N, K. SANGHI : Will the
Minister of FINANCE be pleased to state :

(a) the amount of additional aid recently
approved by the United Nations Develop-
ment Programme for starting new projects
in India ;

(b) whether the new projects will
include the projects for study and exploration
of groundwater potential in the arid areas
of Western Rajasthan and if so, the quantum
of aid likely to be allocated for the same ;
and

(c) the other projects that are to be
started with the proposed aid and the names
of States chosen for these projects ?

THE MINISTER OF FINANCE (SHRI
YASHWANTRAO CHAVAN) (a) The
Governing Council of the United Nations
Development  Programme approved in
January 1971 assistance of § 2,956,500 for
four new Indian projects.

(b) Yes, Sir. The Governing Council
has approved a combind project for Ground-
water Surveys in Rajasthan and Gujarat to
determine the technical and economic
potential of groundwater in the semi-arid
region of Mehsana and Banaskantha Dis-
tricts of Gujarat, as well as in five areas in
the arid region of Western Rajasthan. The
assistance allocated is $§ 664,900.

(c) The other projects and their locations
are :

(i) Economic feasibility studies of
industrial minerals in the northera
and southern districts .of UTTAR
PRADESH ($ 683,700).

(ii) Strengthening of the Central Water
and Power Research Station at
Poona in MAHARASHTRA by
providing more advanced equip-
ment, and by training staff for
coastal engineering and general
hydraulic programmes ($ 936,300).
Establishment of a Central Creep
Testing Facility at the National
Metallurgical Laboratory, Jamsheds
pur, BIHAR (§ 671,600),

(iii)
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Wirittim Adswers Ly
Jolit Venture th Hotel Industry

*108. SHRI DHANDAPANI : Wil
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state ?

(a) whether it is a fact that Indian and
Italign Governments are considering a pro-
posal to have a joint venture in Hotel
industry ;

(b) if so, whether any agreement has
been signed ; and

(c) when a final decision is likely to be
taken in the matter ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR KARAN SINGH) -
(a) No, Sir.

(b) and (c). Do not arise.
Electronlc Reservations in Indian
Airlines

*109. SHRI P, G. DEB: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state -

(a) whether it is a fact that the Indian
Alrlies plans to have electronic resetvations
and Airport handling sytem to cope with its
enormously increasing traffic loads ;

(b) if so, what are the other steps to be
taken to meet the incrcasing load of passen-
gers ; and

(©) how far these mcasures will help to
improve the position ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) to (c). Indian Airlines arc planhing
to introduce a computerised reservation
system by the end of 1974, Details are
being worked out. There are no plans at
presént for an electronic airport handling
system.

Sanction for Construction of the Pamban
Bridge Project in Tamil Nadu

*110. SHRI MURASOL] MARAN :
Wil the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether the Government of Tamil
Nadu have sought sanction for the cois-
truction of the Pamban bridge project in
Twhl Nadu ;
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(b) if so, whether the saaction has been
given ; and
(c) if not, the reasons therefor ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPJNG AND
TRANSPORT (SHRI RAJ BAHADUR) -
(&) Yes, Sit. The State Government
recently submitted a detailed project for the
construction of a bridge with approaches at
Pamban on National Highway No. 49.

(b) and (c). The project has been
techmcally examined and is now being
pracessed for sanction.

Semlnar on Democratisation of Delhi
University Structure

*111. SHRI A. N. CHAWLA : Wwill
the Minister of EDUCATION AND
SOCIAL WFI FARE be pleased to state :

(a) whether the Delhi University
Teachers’ Association had organised a Semi-
nar on Democratisation of the Delhi Univer-
sity Structure in the second week of March,
1971 ,

(b) whether the participants in the
Seminar urged amendment of the rules to
enable the University to take over a
college as they felt that the right to run
a college should rest with the University :

(c) what other suggestions were made
by the participants of the Seminar ; and

(d) the reaction of Government to the
suggestions and recommendations made in
the Seminar and the time by which these
are likely to be implemented ?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI SiD-
DHARTHA SHANKER RAY): (a) to (c).
Apart from noticing some reports in a
section of the press about this Seminar,
neither the University of Delhi nor the
Government have any knowledge about the
same or the proceedings had thereim.

(d) Does not arise.

Science Education at School Level

*112. SHRI MUHAMMED SHERIFF :
Will the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to state :

(») whether any special efforts have
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d to the nced for up-
grading the quality of science’ gducation at
school level to achigve excellence in science
and technology at higher levels ; and

() if sq, the details thereof and the
degisions arrived at ?

been made in regar

THE MINISTER OF EDUCATION
AND socn& yl\gl-:wAma ¥(smu SID-
DHARTHA SHANKAR RAY) : (a) and
(5). A statemeat is laid on the table of the

Quse,

Satement

Special efforts are being made for more
than a degade to upgrade the quality of
science education at school level.

(1) During the Second and Third Plan
periods efforts were directed to
provide science equipment for the
laboratories of High and Higher
Secondary schools and in-service
training to Secondary School
Science Teachers through a pro-
gramme of Summer Institutes,

(2) States were also assisted in esta-
blishing State Institutes of Science
Education to deal exclusively with
the problems of upgradging Science

education.
(3) A comprehensive programme of
curriculum development  was

launched in 1963, the main compo-
nents of which were :
(i) Prgparation of updated and
upgraded syllabi in science
subjests.

(ii) Development of Text Books,
Teachers guides and other
rglated instructional materials,

(ifi) Development of prototypes
of simple indigenous science

equipments.
(iv) Preparation of visual aids.
(v) Developmeat of ineservice

training materials, Assistance
for the above sghemes has
been secured from UNESCO
and UNICEF.

(4) The new syliabi, text books and
teachers guides developed under
this progtamme have been intro-~
duced on a pilot basis from the
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academic year 1970-71 in about
1000 sefected primary and middle
schools throughout the country,
The selected schools have been
supplied with new science kits for
experimental work. The science
teachers of these schools have been
oriented in the teaching of new
science. The States and Union
Territories have agreed to appoint
separate full-time science Super-
visors for the sclected schools.
For proper implementation of the
praject, 79 key institutions consis-
ting of State Institutes of Science
Education, State Institutes of Edu-
cation as weil as Primary and
Secondary Teacher Training Insti-
tutes have so far been supplied
with laboratory equipment. Another
500 such key institutions are being
similarly equipped. As a result
of the feed back obtained from
this pilot project, the text books,
teachers guides and laboratory
kits will be revised and the same
are expecied to be introduced in alt
schools by the States and Union
Territories in stages.

Apart from this programme of
introduction of the new science
curricalum in schools, the NCERT
1s operating a National Science
Talent Search Scheme under which
350 students having aptitude for
science aie selected at the close of
the secondary school stage each
year and awarded scholarships for
the study of science at the under-
graduate, post-graduate and docto-
rate levels,

Science clubs, Science exhibitions
and other forms of extra~curricular
activity are also being cncouraged
to arouse interest in the study of
science and scientific methods in
the younger generations.

The Government of India have a
scheme of assistaace to Voluntary
Fducational Organisations under
which grants are given for cons-
truction of a laboratories, purchase
of furniture, bpoks and laboratory
equipment,

A. National Council ¢f Science
Education has been established to
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coordinate Science education acti-
vities in the school and univer-
sity levels.

A separate scheme of bringing out
cheap editions of standard books
on Science has becen in existence
for more than 10 years.

V)]

Preparation of Deficit Budgets by the
State Governments

*113. SHRI RADHAKRISHNAN
Will the Minister of FINANCY be pleased
10 state :

(a) whether any directives or advice were
given to the State Governments regarding
preparation of deficit Budect i ther States
and also about the overdrafts by the States
from the Reserve Bank of India ; and

(b) if so, the details thareof ?

THE MINISTER OI" FINANCT (SHR]}
YASHWANTRAQO CHAVAN; (a) and (b)
The Government ol India cannot issue any
directives to the States reguidmg the manner
in which therr budgets should be fiamed.
The Government ol India have, howewer,
been urging all States to heep ther budsetary
position under constant review s as to avad
persistent overdrafts which rosult  fiom
continurng imbalance belween eapendituie
comnmitments and aivailable t1esowmces.  The
State Governinents are alo fully awate that
they cannot expect any assistance to cover
their deficits, beyond the special accommoda-
tion (by way of loans) agreed to in respect
of gaps in resources which arc assessed by the
Planning Commission 10 be inescapable in
nature.

awqrer fad 8§ gufamae a3
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Smuggling at Bombay, Madras and
Calcutta Ports

*115. SHRI SAMINATHAN : Will
the Minister of FINANCE be pleased to
state :

(a) the total value of contraband cargo
captured by the Customs and I xcise Authori-
ties duimg the last three nionths ficm the
ports of Bombay, Madras and Calcutta ;

(b) the¢ names of forcign countries
involved in such activities : and

(c) the details of preventive measures
adopted by Government ?

THE MINISTFR OF STATE IN THE
MINISTRY OF FINANCE (SHRY VIDYA
CHARAN SHUKI A) : (a) The total value
of the goods seized at Bombay, Madras and
Calcutta by Customs and Central Fxcise
Authorities during the period from Decem-
ber, 1970 to Fcbruary, 1971 was Rs, 328
lakhs.

(b) The Government is not aware about
the mvolvement of foreign Countries in such
activities.

{¢) The folloving measures have been
taken to prcvent smuggling of contraband
goods . Svsiematic collection and follow-up
of information, kecping a  watchful eye on
the suspected smugglers, rummaging of
suspected vessels or ancraft and patrolling of
vulnerable sectors along the coast and the
land fronticts  Some senior officers of the
sank of Collectors of Customs, Additionat
Collcctors of  Customs  and  Assistant
Collectors of Customs have been posted in
vulnerable arcas to look after anti-smuggling
work exclusively. Customs Act, 1962 has
been aniended making additional provisions
to take special measwies for the purpose of
checking illcgal import and export of certain
commoditics and facilitating their detention,
The position is also reviecwed frequently in
the light of the information collected, for
suitable action.

Development of Cambay Port

*116. SHRI PRAVINSINH SOLANKI:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether there is any plan to develop
Cambay Port on the Western Coast of India;

and
(b) if 8o, the details thereof ?
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THE MINISTER QF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHR1 RAJ BAHADUR):
{a) Ports other thap the major ports figure
in the goncurrent list of the Constitution.
The executive responsibility for their develcp-

t vests in the Stat¢ Governments
éppcefned‘ The Government of Gujarat,
who are concerned with the development of
the Cambay Port, have reported that there
is no plan to develop this port

(b) Does not arise.

Closure of Educational Institutions in
West Bengal

*117. SHRI TRIDIB CHOUDHURI .
Will the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to state -

(3) the number of colleges, higher
secondary schools, engincering and other
educational institutions in West Bengal that
have remained closed till now on account of
violent disturbances or activities of palitical
extremists ; and

(b) what steps have Government taken
tp have them reopened and how many closed
educational institutions that were opened
recently have closed down again ?

THE MINISTER OF EDUCATION
AND SOCJAL WELFARE (SHRI
SIDDHARTHA SHANKAR RAY) : (a) and
(b). Ascording to the information available
in the Education Directorate, Government of
West Bengal, the primary section of an
experimental college attached to a training
cpllege, one Junior Basic Training Institute,
two Training Irstitutions, one hundred and
nine non-Government Secondary Schools,
thirteen Government Secordary Schools,
three  Government-sponsored  Secondary
Schools, two (overnment Degree Colleges
in Arts and Science, about twenty-five private
and Government-sponsored Colleges in Arts
and Science, two Engineering Degree
Colleges, nineteen polytechnics and six Junior
Technigal Schools were raided by extremists
on different occasions. These raids forced
the institutions concerned to close down for
various periods of time. One Governmeat
school, ope¢ Goverment-sponsored  school,
eightyfour  non-Government  Secondary
gchools are reported to have been closed

own again after reopening. Two Govern-
ment collgges in Arts and Science and one
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Government Engineering Degree College have
not reopened after they were closed down
due to violent incidents in December, 1970,
The Government Post-Graduate college for
Physical Education has also been closed for
several weeks due {0 attack by extremists.

The Government of West Bengal have
been trying to put down lawlessness and
wherever it has been possible to restore
normal conditions, the educational institu-
tions have reopened.

India’s Earnings from Tourism

*118. SHR! R.S. PANDFY : Wwill
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether it is a fact that India’s share
in world ecarnings from toutism is insigni-
ficant ;

(b) if so, the reasons thercfor ; and

() whcther the Centre-State relations

are inter ulia the main hurdle in the pro-
gress of tourism in India ?

THEL MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) and (b). India’s sharc in world earnings
from tourism, although growing in absolute
terms, is still small for the following reasons:

(i) The high cost of reaching India
from the major tourist traffic
generating countries of the world.

(ii) Inadequate availability of infrastruc-
tural facilities like accommodation
and internal transportation.

(c) No, Sir.

Reservations of Posts for Scheduled Castes/
Scheduled Tribes in Nationalised Banks

156. SHRI SOMCHAND SOLANKI :
Will the Minister of FINANCE be pleased
to state :

(a) the number of clerks, peons and
officers belonging to the Scheduled Castes
aod Scheduled Tribes working in the
nationalised banks at present in different
States ; and

(b) whether the percentage of reserya-
tion for Scheduled Castes and Scheduled
Tribes has been observed in the nationalised
banks during the year 1970 and if not, the
reasops thereof 7
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THE MINISTER OF FINAI)ICE (SHRI
YASHWANTRAO CHAVAN) : (a) Informa-
tion as available with the banks is being
collected and will be laid on the Table of
the House.

(b) The {4 major commercial banks were
nationalised on July 19, 1969. This decision
of the Government was challenged in the
Supreme Court, by writ filed by certain
shareholders of the erstwhile banking com-
panies. An undertaking was given by
Government to the Court that during the
pendency of the writ petition on action would
be taken to interfere in the internal manage-
ment of the banks. When the relevant Act
was struck down by Supreme Court on 10
February 1970, the banks reverted to the
former ovners, On 4 February 1970 an
Ordinance was issued resunung the take-over
and control of these 14 banks with retrospec-
tive effect from July 19, 1969, This Ordinance
was replaccd by Act No. 5 of 1970 and
received the assent of the President on 31
March 1970.

The adoption of reservations for
Scheduled Castes and Scheduled Tribes was
considered thereafter in the light of the
methods of recruitmenmt followed by the
banks prior to nationalisation and they were
advised in November 1970 to adopt the rules
regarding reservation for Scheduled Castes
and Scheduled [ribss in respect of direct
recrutment, Since the banks have had to
modify suitably their methods of recruitment
in accordance with Government's advice,
percentage of reservations for these com-
munities could not be observed during the
year 1970.
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Mode of Sclection of Posts of Principals
and Vice Principals of Higher
Secondary Schools, Delhl

I158. SHR! SHASH! BHUSHAN :
Will the Minister of EDUCATION AND
SOCIAL WET FARE be pleased to refer to
the reply give1 to Unstarred Question No.
1724 on the 20th November, 1970 regarding
the mode of selection of posts of Principals
and Vice-Principals of Higher Secondary
Schools, Dclhi and state :

(a) whether the requisite informatjon has
since been collected from the Delhi Admini.
stration ;

(b) if so, the details thereof ; an

(c) if not, the reasons for the delay and
the time by which the said information is
likely to bt collected and supplied ?

THE MINISTER OF EDUCATION
AND SOCIAL  WELFARE (SHRI
SIDDHARTHA SHANKAR RAY) : (4) Yes,
Sir.

(b) A staternent is attached,

(c) Docs not arise,

A i Arnom i
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STATEMENT
The requisite information in respect of Unstarred Question No, 1724 dated 20-11-70

is as under :—

(a) the mode of selection to posts of
Principals and Vice-Principals of
Higher Secondary Schools in Delhi;

(b) whether same quota is proposed to
be allotted for these posts to the
senior teaching staff transferred
from Municipal Corporation of
Delhi to the Delhi Administration
after the take over of the schools
by the latter from the former on
July 1, 1970 ; if so, the details
thereof ;

whether it is a fact that the teaching
staff so transferred to the Dethi
Administration is being given fresh
appointmoents cven to those teuachers
who were already confirmed with
the Municipal Corporation of Dethi
and also in the Delht Adnunistra~
tion prior to their transfer to the

(c)

Municipal Corporation in 1958 ;
and
{(d) if so, how Government propose to

fix their senjority and redress their
grievances so that justice is done to
them ?

Measures to Check Smuggling of Gold
into India

159. SHRI SHASHI BHUSHAN:
Will the Minister of FINANCE be pleased
to refer to the reply given to WUnstarred
Question No. 1726 on the 20th November,
1970 regarding gold smuggling mto India
and state :

(a) the specific measures adopted by
Goverament to check the smuggling of gold
into India which bears markings of British,
Swiss and French refiners ;

(b) the extent of success achieved by
Government as a result of the measyrcs

aidopted so far; and

(a) Mode of selection to the posts of
Principals is 509 by promotion and

50% by direct selection. Vice-
Principals are appointed 100% by
promotion.

(b) Yes, Sir. The details for reservation
quota for the teaching staff trans-
ferred from the Municipal Corpora-
tion are still being worked out by

the Delhi Administration.

Under the terms and conditions of
absorption employees of the Special
Cadre who were confirmed prior to
their absorption shall be deemed 1o
have been confirmed; the furmalities
will be completed after varification
of their services form Service books
which have been retained by Dethi
Municipal Corporation for pay
fixation ete.

Under terms and conditions of
absorption, the staff coming from
the Municipal Corporation of Delhi
will remain in the Special Cadre,
and the seniority of any employee
in the Special Cadre, as fixed in
the Delhi Municipal Corporation
bhefore his absorption in  the Delhi
Administration wifl not be dis-
turbed.

(c

~

(d)

(¢) the details of more stringent mea-
sures proposel to be adopted by Govern-
ment in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKILA): (a) The Govern-
ment have taken various steps to prevent
smuggling of goods including gold bearing
markings of British, Swiss and French
refiners into India, such as enactment of
Gold Control Act, systematic collection and
follow-up of information, keeping a watch-
ful eye on the suspected smugglers, rummag-
ing of suspected vessels and aircrafts, guard-
ing of wvulnerable sectors along the coast
and lagd frontiers, Senior officers of the
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rank of Collectors of Customs and Addi-
tional Collectors of Customs have been
posted to look after the anti-smuggling
work exclusively. These measures are kept
constantly nnder review,

(b) The increased value of goods seized
and a large number of persons arrested in
customs cases during the years 1969 ard
1970 as compared to the seizures made and
the number of persons arrested during the
years 1967 and 1968 indicates that success is
being achieved as a result of measures adopt-
ed so far.

{c) Question of augmenting anti-smuggl-
ing staff and acquiring suitable sea-crafts
is under active consideration.

Sale of Buildings in Calcutta by Big
Industrial Houses

160, SHRI SHASHI BHUSHAN :
Will the Minister of FINANCE be pleased
to refer to the reply given to Starred Ques-
tion No. 819 on the 18th December, 1970
regarding sale of buildings in Calcutta by
big industrial houses and state :

(a) whether the information regarding
the purchase of buildings of big industrial
houses by the nationalised banks has since
been collected ;

(b) if so, the details thereof ; and
(¢) if not, the further time likely to be
taken in collecting the said information ?

THE MINISTER OF STATE IN THF
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : (a) Yes, Sir.

(b) The nationalised banks have
purchased any such buildings.

(c) Does not arise.

not

Working Group of Pricing Policy for
Aluminium and its Products

161. SHRI D. N. BHATTACHARYYA :
Will the Minister of FINANCE be pleased
to state :

(a) whether Government had appointed
a Working Group to enquire mto the
problems, costs and pricing policy for
aluminium and its products ;

{b) if so, whether the group has sub-
mitted its report and recommended re-
fixation of tariff value in respect of Alumi-
pipm extrusions ;
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(c) the main recommendations/conclu~
sions of the group ; and

(d) the action taken or proposed to be
taken thereon ?

THE MINISTER OF FINANCE (SHRI
YASHWANTRAO CHAVAN): (a) Yes,
Sir.

(b) to (d). The Working Group on
Aluminium constituted by the Government
in April, 1970 to look into the matters
relating to the pricing policy and make
recommendations to Government has sub~
mitted its report which is under considera-
tion of the Government.
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Hijacking of a Focker Friendship Plane
of Indian Airlines from Srinagar
Airport to Pakistan
163, SHRI H. N. MUKERJEE -
SHRI S, L. SAKSFNA :
SHRI M. RAM GOPAL

REDDY :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether a Fokker Friendship plane
of the Indian Airlines wos hijacked from
Srinagar airport to Pakistan in February
last ;

(b) whether the hijacking had taken
place despite strict sccurity measures against
such incidents ;

(h) whether Government have made
any enquiry to find out how the security
measures failed to prevent the incident
and

(d) if so, the findings thereof and the
taken thereon ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR, KARAN SINGH) :
() ¥Yes, Sir,

(b to (d). Government haxe set vp a
high level official committee to examine
various aspects of the matter.

Examination Reform

164, SHRI CHANDRAPPAN : Will
the Minister of EDUCATION AND
BOCIAL WELFARE be pleased to state :

{8) whether the Committce on expmina-
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tion reform set up by the Central Advisory
Board of Education has subtnittad lts
report

{b) if so, the mein recommendations of
the Committee ; and

(c) the decisions taken thereon ?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI
SIDHARTHA SHANKAR RAY): (a)
No, Sir.

(b) and (¢). Does not arise.

Opening of New Central Excire
Collectorates

165. SHRI CHINTAMANI] PANI-
GRAHI : Will the Minister of FINANCE
be pleased 1o state :

(a) whether Government are aware that
the Minister of Revenue and Fxpenditure
had carlier agreed to open Ceatral Excise
Collectorate for Orissa :

(b) if so, whcther the same is going
to be opened with effect fiom 1Ist April,
1971 ; and

(¢) whether Government have decided
to open Central Excise Collectorates at
Madurai, Guntur and Ahmedabad ?

THF MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA): (a)ana (b). No,
Sit. The Minister of Revenue and Expendi-
ture had not agreed for opening a Central
Excise Collectorate for Orissa,

(¢) Orders have already issued for the
creation of three new Central Excise Collec-
torates with Headquarters at Madurai,
Guntur and Ahmedabad with effect from
the 1st April, 1971,

Demand for Increase in Ponsion

166. SHRI S. M. BANERJEE : Wil
the Minister of FINANCE be pleased to
state :

(a) whether several Government pen-
sioners’ organisations have requested Govern-
ment for considering an increase in the
pension ;

(b) if s0, the reaction of Government
thereto ; and

() whether Government proposy W
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refer this matter to the Central Pay Com-
mission 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : (a) to (¢). Various
representations have been received from
pensioners aud their associations. The
main points of those represcntations relate
to grant of relief to pensioners and a
reference of this question to the Third Pay
Commission. While there is no proposal
to include the case of pensioners in the
terms of the reference of the Commission,
Government propose to consider in due
course the question of grant of relief to
pensioners in the light of the general
recommendations of the Commission in the
matter of peasionary benefits for serving
Government servanis.

Payment of Arrears of Interim Relief
to retiring Govt. Employees

167. SHRIS. M. BANFRJEE: Will
the Minister of FINANCE be pleased to
state :

{a) whether it is a fact that arrears of
interim relief have not been paid to those
employees who retired before the announce-
ment af the Government decision ;

{b) if 50, the reasons for the same !

(¢) whether the employees who were in
service on or after Ist March, 1970 but
retired before Government's announcement
of decisions regarding interim relief havc
been deprived of their entitlement (o recive
the arrears of interim relief ; and

(d) if so, the steps taken by Govern-
ment to remedy the situation ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : (a)to (d). Central
Government  employees who were in
service on Ist March, 1970 but who retired
prior to the date of issuc of orders granting
interim relief are cligible to that benefit
upto the date of their retirement from
service. It is for the Administrative Minis-
tries/Offices to arange for payment of
arrears due to the employecs concerned in
this regard. Finance Ministry have no
isformation whether arrears due have not
yet. been paid in my individual case.
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Prices of Essential Commodifies

SHRI S. M, BANEJEE :
SHRI MAYAVAN :
SHRI MURASOLI MARAN :

Will the Minister of FINANCE bé
pleased to state :

(a) the concrete steps taken to bring
down the prices of essential commodities
within reasonable limits ;

(b) whether it is a fact that the prices
are going up because of hoarding and
blackmarketing ; and

(©) if so, the steps being taken to check
such anti-social activities ?

168.

THE MINISTER OF FINANCE (SHRI1
YASHWANTRAO CHAVAN): (a) The
Government has been keeping a close watch
over the price situation in the country and
various measures are being adopted to keep
prices under control. Shortages of commo-
dities like raw cotton, oilsecds and edible
oils, steel, etc., are being madc up through
imports. An Industrial Raw Materials
Assistance Centre has been set up to stock
essential imported raw materials ; separate
public scctor agencies have been sstablished
to ensurc ecfficient imports of cotton, jute
and cashew.

Prices of essential commodities are conti~
nuously reviewed. Prices of rayon yarm,
rayon tyre cord and truck tyres have recent-
ly been reduced. Downward adjusiments
in the retail prices of kerosene and petrol
were made during 1970-7f. Major food-
grains arc issed controlled prices through a
net-work of fair price/ration shops. The
prices of a substantial number of varities of
cotton cloth continue to be controlled. The
Civil Supplies Organisation at the Centre
takes action to arrange quick supplies to the
areas where temporary shortages in the
supply of particular commodities occur.

During 1970-71, statutory price comtrol
was imposea on drugs and medicines,
and the prices of a number of drugs
aad medicines have been brought down.
The Government has also acquired powers
to fix the prices of clectric wires and
cables.

A series of monetary measures have
been taken m the course of the pasi year
in order to curb rising prices. The availabi-
lity of bank credit has been restricted irt
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respect of ofiseeds, raw cotton and kapas,
and foodgrains, while the cost of credit has
been raised by prescribing minimum rates
of intcrest. The nei liquidity ratio of
banks has been raised by stages from 30 to
34 per cent, and in January last, the Bank
rate was raised by 1 per cent with effect
from 8th January, 1971,

(b) and (¢). Uascrupulous traders/manu-
facturers may occasionally feel tempted to
take advange of the temporary shortage in
the supplies of essential articles and indulge
in hoaring and black marketing. To deal
with such malpractices, the Government
has delegated powers under the Essential
Commodities Act, 1955, to all the State
Governments and Union Territory Adminis-
trations for regulating the prices, supply
and distribution of c¢ssential commodities.

For certain offences under the Act, the
maximum period of imprisonment was
increased through an amendment in 1967
from 3 to 5 years, and a minimum punish-
ment of one month’s imprisonment for
second and subsequent offences was made
mandatory, District authorities have powers
to confiscate essential commodities in the
event of contavention of orders issued under
the Act, and the offenders are liable to be
debarred from carrying on business in such
commodities for a period of not less than 6
months. The provision for summary trial
uader the Act has been extended for the
present for a further period of two years,
namely, upto 3lst December, 1971.

Scholarship for Post-Graduate Studies

169. SHRI INDER J. MALHOTRA :
Will the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to state :

(a) whether it is a fact that an income
limit has been fixed for the award of 50
Government scholarships for Post-Graduate
Studies in Engineering and other subjects
abroad ;

(b) if so, the limit of income fixed and
the reasons therefor ; and

(c) whether fixation of such income
restriction will not amount to discrimi-
nation ?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI SID-
DHARTHA SHANKAR RAY): (a) Yes,
sit!
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(b) Rs. 1,000/- P.M. from all sourccs,
As this Scheme is intended to provide finane
cial assistance to meritorious students, who
are citizens of India, and who do not have
the means to go abroad for further studies,
an income limit has been fixed.

(c) It will not amount
nation.

to discrimi-

Devaluation of Indian Currency

170, SHRI1 JYOTIRMOY BOSU : Will
the Minister of FINANCE be pleased to
state :

(a) whether Government have any pro-
posal for further devaluation of Indian
currency ; and

(b) if so, the details thereof ?

THL MINITTER OF FINANCE (SHR1
YASHWANTRAQO CHAVAN): (a) No,
Sir.

(b) Does not arise.

Effect of Rise in Prices of
Fourth Plan

171, SHRI CHINTAMANI PANI-
GRAH1) : Will the Minister of FINANCE
be pleased to state :

(a) whether the recent rise in prices

is going to effect the Fourth Plan;
and

(b) if so, what effective measures are
being takea to check the price rise ?

THE MINISTER OF FINANCE (SHRI1
YASHWANTRAO CHAVAN) : (a) Despite
the recent rise in prices, it is the Govern-
ment’s intention to implement the major
programmes included in the Plan according
to schedule.

(b) The maintenance of price stability
is one of the principal objectives of Govern-
ment policy. This is sought to be achieved
through appropriate fiscal and monetary
policies and physical and administrative
conirols, apart from ecnsuring the speedy
implementation of the programmes of
agricultural and industrial production. Fiscal
measures include efforts to raise resources in
a non-inflationary manner, while monetary
measures include selective credit control via
the Regerve Bank of Indie so as to control
bank advances against commodities subjected
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to price pressures. As a general measures
to control credit, the Bank rate was raised in
January, 1971 from § to 6 per cent and the
cost of Reserve Bank refinance to commer-
cial banks was stepped up.

In the case of commodities 1 short
supply, e.g., raw cotton, edible oils and
steel, Government has been arranging im-
ports to augment supplies. In the casc of a
number of industrial goods, recourse is taken
to price and distribution controls in order
to hold the price linc, The Government
also regulates forward transactions and there
isa ban on forward trading :n foodgrains
and major oilseeds.

The Government has built up a size-
able buffer stock of foodgiams--physical
stocks with Central and Stale Governments
amounted 10 5.8 million tonnes at the end
of Iebruary, 1971- and is mantaining an
efficient system of public distnibution. A
coonstant watch on the availability and prive
trends of essential commodities, such as
foodgrains, editle oils, texules, drugs etc.
is kept by the Organisation of Commussioner
of Civil supplies.
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Project Allowance to the Employets
of A. G., Bibar Posted In
Ranchi City

175. SHRI P. K. GHOSH: will
the Minister of FINANCE be pleased to
state :

(a) whether employees of the Officc of
the Accountant General, Bihar posted in
Ranchi City have been demanding project
allowance and have made repeated repre-
sentations 10 Government in this regard ;
and

(b) if so, whether any decision has been
taken in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : (a) and (b). The
employees of the A.G., Bihar asked for the
grant of Project Allowance to the entire staff
of that office,

Government sanctioned the Project
Ajlowance upto 28th February, 1970 to the
Audit stafl’ actually employed on concurrent
audit of the Project and residing within the
Project area or in a nearby locality. The
Project Allowance was not sanctioned (o the
staff of thc A.G., Bihar, as they were not
employed for the work of the Project and it
was not admisstble to them.

Demand for Project Allowance to
Employees of Nationalised Banks,
Ranchi

{76, SHRI P, K. GHOSH : will
thc Minister of FINANCE be pleased to
state :

(a) whether the employees of the
Nationalised bank living in Ranchi made a
representation to the Prime Minister on the
21st February, 1971 when she visited Ranchi,
for the grant of projcct allowance 1o all the
employees of the nationalised banks posted
in Ranchi City ; and

(b) if so, whether Government have
taken any deeision in the matter ?

THE MINISTER OF FINANCE (SHRI
YASHWANTRAO CHAVAN) : (a) and (b).
The Prime Minister had received a repre-
sentation of the Ranchi District Bank Em-
ployees Association, forwarded by the
Honourable Member., As the grant of
allowances to bank emplovees is governed
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by agroements entered into by the menage-
ments of the banks and the Unions, after

negotiations, it is not a matter for decision
by Government.

Profits and Losses of Nationatised Banks

177. SHRI M. RAMGOPAL REDDY :
Will the Minister of FINANCE be pleased
state

() the profits and losses of the 4
nationalised banks for the years 1967-68,
1969-70 and 1970-71 ; and

(b) the expenditure under the head
salaries and allowances of officers and staff

CHAITRA 12, 1893 (SAKA)
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in the 14 nationalised banks for the years
1967-68, 1969-70 and 1970-71 ?

THE MINISTER OF FINANCE (SHRI
YASHWANTRAO CHAVAN) : (3) and (b).
The nationalised banks close their accounts.
as at the end of each calendar year. The net
profits shown end the expenditure as debit-
ed under the head *‘salaries and allosances'™,
in the respective published profit and loss
accounts of the accounting years 1967, 1968
and 1969 of each of the 14 nationalised
banks are given in the statement. The banks
have not yet finalised the Balance Sheets
and Profit and Loss Accounts of the account-
ing year 1970,

Statement

Net profit for the year as shown
in the published profit and loss
account of the year

Name of Bank

Expenditure debited under
the he~4 “‘salaries and
allowan ‘or the year”
in the published profit and
loss account of the year

1967 1968 1969 1967 1968 1969
. Central Bank 11973  118.73 109.07 115832 1274.52 1371.82
of India
2. Bank of 149.86 149.83 161.15 680.59  749.58 850.66
India
3 Punjab National 146.89 146.17 158.71 797.61  891.79 923.00
Bank
4, Bank of 92.17 92.81 56.17 567.14 67577 820.88
Baroda
5. United Com-  85.89 83.40 79.63 45837  529.12 569.02
mercial Bank
6. Canara Bank  39.64 44.48 55.36 32430 370.44 438.41
7. United Bank  26.00 25.73 45.44 42280  448.45 463.15
of india
8. Dena Bank 33.03 31.48 30.63 23570  274.67 314.62
9, Syndicate 25.26 31.25 28,89 219.62  257.1) 370.82
Bank
10. Union Bank 36.29 314 31.61 286.31 343.40 389.36
of India
11. Allahabad 38.59 37.95 40.19 265.45 298.61 31311
Bank
12. Indian Bank 12.98 13.37 7.33 22502 25616 ' 270.46
13. Bank of 21.00 24.49 22.10 109.53  133.35 160,71
Maharashtra
14, Indian Overseas 13.54 15.16 9.24 20730 23892 251.55
Bank .
. Total 840.87  848.99 83552  5958.06  6741.89 7%07.57




i) Written Answers

T ¥ qret fudr & sufeaf
T ATaET o wLTant

178, st qw wry wwr: a7 faw
"l 4 g &Y FOT w0 R ey
& ureft fr¥ H ¥ suferdl 8 g der
foralt & Y qEX A wEE W E AR
g A ORI T 9AA g9 fEaAr
TR agw frar war ?

faer wrarew § Trew weRt (s feay
o gew) ¢ (1) wrewa™ & are fady
¥ arET 1 Ty afeadl N g w@ear
—3405

(2) 1969-70 § agw sy FY TEW
~—~—28,62,000 %o

aoerdt wenfioat oo wes e
¥ O feur aan

179. it wasATg TrT Win :
sit g ws Tt

w7 o 7ol ag Tae Y FOr E
fie

(%) = sy frudt & wae
500 T ¥ w9 Faw g A Y
gl FHfEt N 5@ & feor N
T T F 7 srygAwar 7@ &

(=) war =7 qeaax fawm, &g
ey s aar faoelt gferw & wfgwfed
¥ forfer wRw W@ fRy § foed
agar 00 Ty sfr wig § wn Faa
q FTE FHATGT Y 7oprT & fea
Tefie A FIH T FEy W4T ¢ Wik

() afg g, ot w9 vy ¥ wewre
w1 81 FEArfy W w1 fra § arfw
o8 14 Aoy & fafier s § 25
sfowa st forar 991 500 w9 sfy

APRIL 2, 197}

Written Answers 80

g ¥ w9 3T 913 I werefew ufy-
Frfeat aar sdarfeat Y wer fead
g A 7 HTEh q€ ?

fawr aemea % g woRt (st ey
ww gm): (v) i d afE
620.00 a9 aF Faw T aqrer KW
gYFT FAATY, greaa § fey v Trod
931 Arfarw fRy ) @Y w7 8§
feg far ), g9 fasifa oF o @
9%, RE1A fHTrar w9 q & gEar § !

(=) @ar (7). gEAT uFA A A
W 2 N Ius DY & gEA-9IE 9%
& & FE

QAR WATHA T Geqrawy
AQY qTeqTaw’ &Y qavla

180. »iY gow = wgarg: sar
foreny agr A wEAmw A Og 9
¥ Far w9 f5 .

() ;a1 wrzww gAEE X TP
gearast qqr acarfyseY ey fafags
Ty aaefaofiem § 9w W@
qiafa #¢ fr

(@) 77 s difss wEa wea
a2t & foo freffea sdamii & sw & ;

(W) a1 TG SACATIFT qUT ATATIHT
# i 1 geeew w7 qfwAw fear
mr § ; ¥R

(=) afx gf, @ F=dw gwwre ou
AFEHIT TN F1 7@ AR F oqoy Fdw
fa st w7 frac g 7

fovr war aATw wETEw @A (sh
fagrd simz wra) : (v) gty

(@) sorrard & 9z & fag AgEaw
afard wdar arez A folt whge farer
¥ fedy sraar fevmvar § 1 v greafuy



B Written Anywers

forerr @1 & Bt & sl g wrow
wR & Ty Y QW weraw R,
forgd qrg ) frwdf & qRone %Y FrmaT
ufge wsuTew AARy, o s 25 T wr
SqTeY A §, add WreTe 9 SemEr-
ard forgwr fipar T 1

(w) o 5

(%) sror aft g=ar

WA awrew ¥ wwtw yigw
qTIHY € TR
e U T

181. st gpww = woEw : v
forar aar evtwt weaTm welt g @@
#Y gor F3 fa :

(¥) ;7 sFRw SMEA J agh &
Y ITET UATIH] H1 FAARIA HoqTIF
waefaar g ;

(m) mar 5t Wt @w ooy Aw
T9a wemaEl B gE o wR e o
forrar 7 & ;

(w) afzgr, & sFeww ¥ femd
sregToR &Y IuT §E feay AT g ik

(%) = wfafaear 1 g +W
fag g T vt wvdangy PRy o
wr weary & 7 -

foraty xwr AT wvara west (<f
fagrd st ww) : (%) & (7). guar
wwr ot ar @t § W TAr Ww @
qewr 9T T & aipfr

gewne wroafaw qrgawal § wrodt

182, wft gww @ wuag W
fery oy e wema et gy W
¥ gir 6 fiw

(%) war Yol wreafirs figer ¥

CHAITRA 12, 1893 (SAKA)  Whritlen Amwers 82

& wrodt fyea #) wvea grsafier qr-
waY & frerer R & ;

(=) @ wEwT XOTEA YT HIX
I ATSAfaE qrzuwsl § T WEY AW
uw fasw & w7 8§ @y mv g AR

(w) afz g, NwaX ¥ e B
sy sfafear § st s at & ow
gﬁmﬁwrmwmﬁmm

formr aqr "W werw wely (sft
fagrd stwe Tra) : (%) of, @)

(@) g, aod s WY & fag
aifae wear ¥ faamdf ¢ faga oY & |

(w) w= 7EY 9=aAT
srawT ¥ et qv a7 gq weATYw

183. sit gww wwr weA : v
forer ey awwr e Ao gg SR
& Far w30 fw .

(%) war weewe wareT & aefiw
¥ weqres @ Y § o i o & wufgs
# safr & e geAY o §

(w) afx gi, @ woft oot wrafis &
fog 9% gzdt o o & v s §

(w) war g8 wraew W 9w wwEA
¥ o gIATA HR T AHTT FT FqA
¢ W

(w) afx g, &Y whrer ¥ st omd-
oY frd 9 A avArRAT 1 ?

fover aqur o wwm welt (of
fargmd siwy Tw) : (%) o T

(=) & (w). wor i g7

Commission on Working ‘of Akademiles

184, SHRI BISWANARAYAN SHAS-
TRI : Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased to

state :
(») whother &  Commision oy
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sppionted by Govécimont to go into the
working of the thres Akademies namely,
Sangeet Natak Akademi, Lalit KXala
wmmmayamm

{b) if so, the term of referance ; and

(c) when the Commisgion is likely to
submit its report ?

THE MINISTER OF ERDUCATION
AND SOCIAL WELFARE (SHRI SID-
DHARTHA SHANKAR RAY): () Yes,
Sir,

@) (i) To review the working of the
three National Akademies and
the Indian Council for Cultural
Relations with reference to their
overall objectives and the re-
commendations made by the
Bhabha Committee.

(ii) To suggest measures for improv-
ing working of these bodies and
strengthening their activities in
relation to broad priorities ;

(i) To recommend a suitable pattern
of organisation and suggest
changes as may be necessary in
the articles of association (rules
and regulations) consistent with
the requirements of autonomy
and public accountability.

(¢) The Committee originally was te-
quested to submit sts report within  six
months. Its term was extended upto 18th
August, 1971 but the Chairman has request-
ed for a further extension.

gierdt ot 10

185, oft afegubwer dgedt : s
forere ovay weTe T AR O A
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Central Government Employees Serving
on Deputation In Public Undertakings

187. SHRI M. RAM GOPAL REDDI :
Will the Minister of FINANCE be pleased
to state

(a) the number of Central Government
employees serving on deputation in the
Central Government Public Undertakings
categorywise as on Ist January, 1971 ; and

(b) whether there is any proposal be-
fore Government for withdrawing them from
the undertakings ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : (a) Dats collected
during the last three monthe in respect of
73 enterprises shows that there gre 12422
Central Covérnment deprtationisgts working
in these Public Enterprises, of whom 35 are in
the scale of Rs, 2500-3000 aad above, the

Psalting Sepuaiionisty Boing fn ol Jow
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o ies of posts incluaing ministerial
stafl, etc. Information in respect of 22
enterprises is awaited and will be placed on
the Table of the House as soon as it is
received.

(b) Government have decided that all
deputationists to Public Enterprises from the
permanent civil services will have to exer-
cise their option as to whether they would
resign feom the civil service and have them-
selves permaneaitly absorbed in the concern-
od enterprise or revert to their parent
cadre within the specified me-iimits. These
orders are expected to reduce the depen-
dence of the Public Enterprises on the
deputationists from the permanent civil
services,

Reorientation of Education System

188. SHRI SHIVNATH SINGH : Will
the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to state
whether Government propose 10 reorien-
tate the system of education so that no
educated person may remain unemployed
after the completion of his studies and may
be able to start his own vocation ?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI SiD-
DHARTHA SHANKAR RAY): A state-
ment is enclosed.

Statentent

1. A number of recommendations have
been made by various Commissions and
Committees to link education with producti-
vity. The Education Commission which
submitted its report in 1966, recommended
that the link between education and pro-
ductivity can be forged through development
of following programmes :—-

(1) science as a basic component of
education and culture ;

(2) work-experience as an integral part
of general education ;

(3) vocationalization of education,
especially at the secondary school
fevel, to meet the needs of indus-
try, agriculture and trade ; and

{8} improvement of scientific and tech-
nological education and research at
the university stage with special
emphasis on agriculture aud allied
sojénces.
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2. A gumber of schemes have been
taken up to develop these programmes and
they are part of the plans of the State
Governments and various universities, Some
pilot projects have been initiated, in certain
selected districts, to try out, om an experi-
mental basis, the programmes of work
experience and vocationalization of education.
After these pilot projects succeed, it is pro-
posed to extend these to other districts. In
the field of fechnical education. there is now
greater emphasis on the provision of practi-
cal training stipends, introduction of sand-
wich courses and lisking of technical edu-
cation with industry. There are also a
variety of courses, organised by various
departments which are of vocational nature,
and they dircctly help people in getting
cmployment in the organised sector after a
period of apprenticeship,

3. In what further manner cducation
could be linked with employment opportu-
nities is under the active consideration of
the Government.

Conipensation for taking over Calcutta
Tramways Company

189. SHRI1 JYOTIRMOY BASU :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether Government'’s attention has
been drawn to u report recommending the
taking over of Calcntta Tramways Company
Ltd. after paying compensation of Rupees
one crore, if so, the details of the recom~
mendations and steps taken by Government
in the matter ;

(b) the reasons for agrecing to pay such
fwge compensation to a British owned
concern ;

{c) whether Government are considering
to nationalise the Calcutta Tramways Com-
pany Ltd. in the interest of the Nadon after
paying a token compensation ; if so, the
details thereof ; and

(d) if not, the reasons therefor ?

THE MINISTER OF: PARLIAMEN~
TARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAJ BRAHADUR) :
(@) to (). The Government of West
Bengal constituted a Committes of offiosss
of the State Government and the Govern~
ment of India to advice the State Govern-
thent on the amount that may be justifiabily
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offered for the purchase of the Calcutta
Tramways Company and the factors required
td be considered in astessing a fair price for
the undertaking. 1ts report has just been
received and is under comsideration by the
State Government. Pending examination
by the State Government, they do not pro-
pose to make the recommendations public.

Report on Accident to Dakota Aircraft of
Jamair Alrlines in Delhi

190, SHRI N. K. SANGHI : Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether the Committee appointed
to enquire into the causes of accident to a
Jamair Dakota aircraft in Delhi, a few
months ago, has submitted its report ;

(b) if so, what are its findings ; and

(c) the steps being taken to prevent
such incidents in future 7

THE MINISTER OF TOURISM AND
C1VIL AVIATION (DR. KARAN SINGH):
(@) to (c). The accident s still under
investigation.

Special assistance to States

191, SHRI N. K. SANGHI ¢ Will the
Minister of FINANCE be pleased to state :

(&) the amount disbursed so far out of
the allgcation of Rs. 175 crores provided in
the 1970-71 Budget for special assistance
to States for enabling them to meet their
budgetary gaps ;

(b) whether Government have disbursed
the balance amount during the year 1970-71
to ensure that this provision did not lapse ;

{c) the names of the States and the
quantum of assistance given to each of them
during the year 1970-71 ; and

(@) the special comsideration contempla-
ted to help the Rajasthan State Government
to balance the deficit budget in view of the
continued famine and drought conditions in
Rajasthan 7

THE MINISTER OF STATE IN TRHE
MINISTRY OF FINANCE (SHRI YIDYA
CHARAN SHUKLA) : (@) to (¢). The
reference is presumably to the special accom-
modation (by way of loans) 1o be given to
those States which, in the assessment of the
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Planning Commission, have inescapable
gaps in resources during the Foutth Plan
period, For 1970-71, the assessment of the
resources position of the States showed that
the special accommodation due to nine
States would amount to Rs. 170.60 crores.
This amount has been released in full. The
names of the States and the special accom-
modation give to them are shown in the
statement laid o1 the Table of the House.

{d) Up to the ceilings recommended by
the Central teams, Central assistance in full
has been released towards the expenditure in
1970-71 on drought relief measures in Rajas-
than. Under the normal policy relating to
natural calamitics relief, State Governments
are expected to meet out of their own
resources the cxpenditure on loan items as
also 25 per cent of the expenditure on relief
items. In the case of Rajasthan, in view of
the State Government’s financial position,
this expenditure has also been covered by
Central assistance.

STATEMENT
Special Accommodation loans released in
1970-71
(Rs. Crores)
1. Andhra Pradesh 24.82
2.  Assam 2541
3. Jammu & Kashmir 6.43
4, Kerala 20.80
5. Meghalaya 0.20
6. Mysore 18.03
7. Orissa 26,38
8. Rajasthan 23.10
9. West Bengal 2541
Total : 170.60
croreer faeufanmam gro ity
gzt o7 Fwa
191. ot frewrw fog : war forem
aur awrw weny w0 9 3 & gar
w8 fir

(%) Twear fevafagre, swgy W
feeafaumay wgEr uwiw & 1966-67
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Contributions to Political Parties by

Industrialists during Lok Sabha
Elections

194. SHRI DHANDAPANI : Will the
Minister of COMPANY AFFAIRS be

pleased to state :

(a) whether Industrialists in the opuntry
gave contributions to political parties to
fight the recent Elections to Lok Sabha ;

and

(b) if 80, the total amount received by
different parties ?

THE MINISTER OF COMPANY
AFFAIRS (SHRI K.V. RAGHUNATHA
REDDY): (a) and (b). Government has
no information regarding the coniributions
which individuals might have given in con-
nection with the recent Lok Sabhs elections,
While companics have been statutotily
prohibited from making any such contribue
tions with effeet from the 28th May, 1969,
by the companics (Amendment) Act, 1969,
there is mo law prohibiting any individual
from making contribution to political parties
or for political purposes,
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Proposed Chance in Fundved Rupes Note

195. SHRI DHANDAPAN] : Wil
the Minister of FINANCE be pleased to
state

(8) whether it is a fact that Govern-
ment propose to change the hundred rupee
note ;

(b) if so, when it is likely to be done;

(¢) how far tlus devision will help

Govenment ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR] VIDYA
CHARAN SHUDLA): (a) to (c). No
decision has been taken 80 far regarding the
next change to be made in the design of the
hundred rupee note. A new PBank Note
Press is being set up at Dewas (M. P.) and
is expected to cymmence production in
1973-74, This Press will usc a printing
technology which is different from and
superior to the technology now being used
in the India Security Press, Nasik. This
new technology will make it possible to
incorporate various improved features in the
notes to be printed by this process. For
achieving these improvements, the designs
will have to be changed for all denomina-
tion of notes which will be printed in the
new Bank Note Press, including the hundred
rupee note.

Visit abroad of Team of Indian Publishers

196. SHRL P. G. DEB : Will the
Minister of EDUCATION AND SOCIAL
WELFARE be pleased to state :

{a) whether a seven Member Team of
Indian publishers visited African countries to
familiatisc itself with the condition of
education and to look into the trade
there ;

(b) if so, the names of countries visited
by the team ; and

(c) whether they have submitted any
report to Government ?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHR1 SfD.
DHARTHA SHANEKAR RAY) : () A
six member Team went, for at the Jast
minute one of the members was tnable
in oo,

APRIL 2, 1M1
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(o) Mauritiue, Zandia, Tanaania sad
va.

(¢) The Delogation bas just returned
t India and a report from them is
awaited,

Demands of Employees of Indian Oversens
Bank

- 197. SHRI MURASOLI MARAN :
Will the Minister of FINANCE be pleased
to state :

{a) whether any demands have becn
received from the employees of the Indian
Overseas Bank ;

(b) if so, what are the demands ; and

(c) the reaction of Government theteto ?

THE MINISTER OF FINANCE (SHRI
YASHWANTRAO CHAVAN) : (a) to (¢).
It has been reported that a number of
demands have been made by employecs of
Indian Overseas Bank orn the management
relating to matters like revision of terms of
Personal Loan Scheme and Staff Housing
Scheme, Bonus, Revision of Service cordi-
tions etc. These demands have been under
discussion between the management and the
employees. Some of these demands have
been conceded, and others are under consi-
deration. The normal practice in banks is
that employees unions enter into bilateral
negotiations with the management for the
settlement of their demands.

Boeing Service from Cochin

198. SHRI A. K. GOPALAN: Wwill
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether there has been any pro-
posal to start a Boeing Service from
Cochin ;

{b) whethet any inspection has been
made recently on this proposal ; and

(¢) if so, the result of inspection 7

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SUNGEE) :
(a) and (b). Yes, Sir.

(&Y For aperation of regular Bosing , 737
setvice of Cochln Indian Alrlines consider
that it i3 necessary $o lengthen and strengthen
the rutway and to provide a very high
frequinty Ommi Raudgs (VOR).  These
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proposals dare belng examined by the Civil
Aviation Department,

Post of Education Officer in Andapsan and
Nicobar isiands

199. SHRI JAGANNATHRAQ
JOSHI :
SHRI HUKAM CHAND
KACHWAI :

Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased to
state :

(8) the period for which a suitable
incumbent for the post of Bducation Officer
Andamaa and Nicobar Islands could not
be found between March, 1966 to March,
1969 ;

(b) the names, designations and pay
scales of the Officer who were asked to look
after the duties of the Education Officers
between the said period ; and

{c) the period between which such
arrangemonts were made and the date when
a regular incumbent was recruited ?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI SID-
DHARTHA SHANKAR RAY) : (a) From
6th December, 1966 to 20th August, 1968.

(b) and (c). Shri R. Narayana, Cottage
Industries Officer, in the scale of Rs. 400-
900. was holding the additional charge of
the post of Education Officer during this
period.

Shri S. N. Kalla was appointed as a
regular incumbent from 20th August, 1968.

Grant of Fellowships for Writing Books

200. SHRI MUHAMMED SHERIFF :
Will the Minister of EDUCATION AND
SOCIAE WELFARE be pleased to state:

(a) whether any scheme has been
approved by the University Grants Com-
mission for grant of fellowships for writing
books on science, humanities, socigl seiences,
technology and other subjects for under-
graduate and post-graduate studies ; and

{b) if so, the aetails thetreof 7

THE MINISTER OF EDUCATION
AND SOCIAL  WELFARE (SHRI
SIDDHARTHA $HANKAR RAY) : (8)
sad (b). To supplement the efforts that are
bring made by thy Government of fndia for
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production and translation of university-level
books in Reglonal Languages in collabora-
tipn with the State QGovernments, the
Government of India have from the current
financial year initiated a Scheme to award
100 Fellowships, esch of the valug of
Rs. 500/~ per month plus an annual cont-
ingent grant of Rs. 2,000 to enable a propor-
tion of .outstagnding students in Science,
Humanities and Social Sctence subjects. after
their Master’s degree, to associate themselves
with distinguished university teachers for
purposes of undertaking writing of quality
books at the university-level. The essential
purpose of the Scheme is to bring out quality
books, monographs and translations which
could be used by a number of universities
and colleges in the country either as text
books or reference books and to develop a
pool of young competent scholars actively
tnterested in indigenous preparation of
quality books in the country. The books
could be written in English or in any of the
Indian languages. The Scheme is being
implemented through the agency of the
University Grants Commission.

This year the University Grants Com-
mission has selected 46 topics in Sciences
and 28 topics in Humanities and Social
Science subjects. The writing of books will
be uadertaken by the Fellows under the
direct supervision of selected experienced
university teachers who have been anthorised
to appoint Fellows ana proceed with the
work.

qear fadt et ot qyTar AT
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q2aT %7 g IgTT WA Fv wew frghr wf
wsf & qorre ¥ fawrod §

() ofe g o @ waew ¥ frge
¥ 3 Fresw & T ooy £ WK

(w) wonR q2aT oY S A2 fady
v o Wiy w314f ?
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Non-Developmental Expenditure
205. DR. KARNI SINGH :
SHRI R. R. SINGH DEO :
Will the Minister of FINANCE be
pleased to state :

(4) the ratip of the non-developmental
expenditure to the developmental expenditure
during the last threc years, year-wise as also
the amounis thereof ;

(b) whether it is a fact that the non-
plan expenditure during the year 1970-71 has
risen considerably over the previous iwo
years ;
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() if so, the percentage and extent
thereof ; and

{d) the steps taken to keep the non-plan
expenditure to the minimum 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : () Year-wise details
of (i) developmental and non-developmental
expenditure (both Revenue and Capital) as
well as (i) expenditure on Defence, (iii)
grants to States and Union Territories and
(iv) loans and advances to States and others
are given in the statement attached.

(b) and (c). Between 1968-69 and 1970
71 the Non-Plan Fxpenditure of the Centre
has increased by about Rs. 971 crores, the
percentage increase bemg about 32, Major
part of the increase is (1) towards mecting
obligatory charges such as debt servicng
(Rs. 76 crores), payment of subscriptions to
the t. M, F. and I. B. R. D. (Rs. 173 crores),
payment of compensation in  respect of
nationalised banks (Rs. 84 crores) : (n) for
essential services like Defence (Rs. 150
crores) ; (wi) for assistance to Staics to cover
their Non-Plan gap (Rs. 195 crores) and
others for various purposcs and (iv) for
incicase in developmental expenditure outside
the Plan (Rs. 82 crores) etc, The latter
includes committed expenditurg on schemes
completed in the earlier Plans.

(d) Government have been giving conti-
nuous atiention to the question of contatning
the growth of non-plan expenditure.
Several economy measurcs have been teken
during the last few years such as intensifica~
tion of staffing studies by Staff Inspection
Unit of this Ministry, ban on upward
revision of pay-scales, economy in the
travelling allowance expenditure and partial
ban on recruitment of class 1iI and IV posts.

STATEMENT
Summary of Disbursements
(In crores of Rupees)
Revenue Aceounts Accounts Revised
1968-69 1969-70 1N
1. Civil Bxpenditure
A. Deovelopmental Exponditure 34341 385.31 . 47001
B. Other Expenditure 904.02 1002.59 1054.09
2, Defenve Expenditure (Net) 929.05 965.64 1039.89
3, Grants to State and Union Teritory  $35.70 588.32 629.50
Governments.
Total ; Reveave Distursements,. 271218 2941.86 3193,29
AP B TP ———— —— A e
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Caplral
1. Developmental Expenditure
2. Other Expenditure
3. Defence Expenditure
4. Loans and Advances
(i) States and Union Territories
(i) Other Parties.
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Total : Capital Disbursements :

498,86 538,54 628.92
(=)175.11 ) 22.34 197,01
104,14 135,24 142.94
915.27 1056.34 1039.49
582.64 401.29 524.22
1925.82 2106.07 253258
4638.00 5047.93 5725.87

Total-Disbursements

Incidence of Taxation in India

206. DR. KARNI SINGH : Will the
Minister of FINANCE be pleased to state :

(a) whether the incidence of direct and
indirect taxes in India is very high vis-g-vis
other developing countries ;

(b) if so, whether the high incidence of
taxes in this country has contributed to tax
evasion and encouraged black money ; and

(c) if so, the steps taken by Government
to prevent tax cvasion ?

THE MINISTER OF FINANCE (SHRI
YASHWANTRAO CHAVAN) : (a) No, Sir.

(b) and (¢). Does not arise.
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Upgradation of Ranchi and Jamshedpur

211. SHRI P. K. GHOSH : Will the
Minister of FINANCE be pleased to state :

(a) whether there is any proposal to
upgrade the cities of Ranchi and Jamshed-
pur ;
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(b) if so, from which date such upgrada-

tion will be given effect to ; and

(c) therevised classification that is pro-
posed to be made in respect of those cities ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : (a) No, Sir.

(b) and (c). Do not arise.

Financial Help for Teaching Tamil
Language to Non-Tamilians

212, SHRT SAMINATHAN : Will the
Minister of EDUCATION AND SOCIAL
WELFARE be pleased to state : ’

(a) whether any proposals have been
received by his Ministry from voluntary
organisations, seeking financial assistance in
the matter of producing Linguaphone records

for teaching Tamil Language to non-
Tamilians ; and
(b) if so, the nature of assistance

rendered so far ?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI
SIDDHARTHA SHANKAR RAY) : (a) No.
Sir.

(b) Does not arise.

Beautificatiorn of Hirakud in Orissa for
Tourist Attraction

213. SHRI P. G. DEB: Will the

Minister of TOURISM AND CIVIL AVIA-
"TION be plcased to state :

(a) whether it is a fact that Hirakud in
Orissa State is a good site for developing as
a place of tourist attraction ;

propose to
foreign

(b) whether Government
make it more attractive for the
tourists by beautifying it ;

(c) if so, when and how the area is to
be developed ; and
(d) if not, the reasons therefor ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) to (d). Government are aware of the
tourist attraction of Hirakud. The construc-
tion of a Tourist Burigalow at Sambhalpur
has been included in the Tourism schemes to
to be taken up by the State Government
during the Fourth Plan period.
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Enquiry into Assistance given to
Gujarat for Relief Works in
Scarcity Areas

214, SHRI P. M. JOSHI : Will the
Minister of FINANCE be pleased to
state :

(a) the amount granted to different Dis-
tricts of Gujarat including Banas Kantha for
relief works in scarcity areas during the
year 1968-69 ;

(b) whether Government have received
any information concerning defalcation and
misappropriation of funds in executing
these relief works in Banas Kantha Districts;
and

(c) if so, the action taken or proposed
to be taken by Government in the
matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : (a) Central assis-
tance totalling Rs. 4.50 crores was sanction-
ed to the Government of Gujarat during
1968-69 towards drought relief expenditure
in the State. Central assistance to States to-
wards expenditure on natural calamities relief
measures, including drought relief measures,
is sanctioned on the basis of the overall
expenditure and does not relate to specific
areas or districts.

(b) and (c). The Government of Gujarat
have reported that the instances of irregu-
larities in the execution of relief works in
Banaskantha district noticed by the Enquiry
Committee set up by the District Panchayat
are being enquired into by the State Anti~
Corruption Bureau. It has been reported
that four complaints have so far been filed,
eight officers suspended and two others dis-
charged from service. Central assistanee to
States is finalised on the basis of the certi-
fied figures of audited expenditure and this
is the normal manner in which the Govern-
ment of India ensure proper utilisation .of
assistance sanction by them.

Amount Sanctioned and Spent on the
Widening of National Highway No. 34
(Calcutta-Siliguri)

215. SHRI TRIDIB CHAUDHURI :
Wiil the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) the total amount sanctioned and
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spent for the widening aud stresgthening of
National Highway No. 34 (Calcutta-Siliguri)
a8 promised by Government in 1967 after
the monsoons that year, on complaints hav-
ing been made by several Members of
Parliament ; and

(b) whether the work has been com.
pleted and if s0, who was entrusted with
it ?

THE MINISTER OF PARLIAMEN.
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR):
(a) National Highway WNo. 34 starts from
Calcutta and ends at Dhaikola.

Complaints about unsatisfactory ¢ondi-
tion of National Highway No. 34 were
received from certain Members of Parlia-
ment including the one from the Hon,
Member himself only in 1968. Since then
estimates amounting to Rs. 2.80 crores for
road works (widening/strengthening of
carriageway, reconstruction/widening of cul-
verts, etc.) have been sanctioned.

The likely expenditure upto the 3lst
March, 1971 would be about Rs, 25.00
labhs,

(b) The works are in progress and are
executed through the agency of the State
Public Works Department.

Percentage of Scheduled Castes and
Scbeduled Tribes Employees in
Public Undertakingy

216. SHRI R, P. ULAGANAMBI :
Will the Minister of FINANCE be pleased
to state :

(a) the percentage of employees belong-
ing to the Scheduled Castes and Scheduled
Tribes in the public sector undertakings ;
and

(b) the measures contemplated to ensure
adequate representation of these Communi-
ties in the undertakings of the Govetnment
of India ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA): (a) The percentage
of Scheduled Castes and Scheduled Tribes
¢mployoes to the total employces of Central
Governmient  industeinl @nd  commercial
undertakings, as on 111970, was esiimated
to be as follows :
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‘Percentage of Scheduled
Class Castes/Scheduled Tribes
employees to total
1 0.50
1t Q.77
m 5.20
TV (excluding 21.35
sweepers)

Sweepers 80.06

(b) To ensure adequate representation of
these communities in the Central Govern-
ment undertakings, action in the following
directions is being taken :

(i) Issue of a directive by Government
prescribing, on thc same lines as
for recruitment of Government em-
ployees, reservation guotas.

(#) Effective review of the progiess of
implcmentation of the reserved
quotas at all levels by fixation of
responsibility of implementation
of particular officers, timely report-
ing, etc.

(iii) In-service/in-factory training to
members of these communities.

Reorganisation of K. C. University,
Darbhanga

217. SHRI BHOGENDRA JHA : will
the Minister of EDUCATION AND
SOCIAL WELFARE be picased to state ;

(a) whether it is a fact that no decision
has yet been taken to rcorganise the XK. C.
University, Darbhanga into a modern Uni-
versity in accordance with the decision of
the Committee of the University Grants
Commission ; and

(b) if so, the reasons therefor 7

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI SID-
DHARTHA SHANKAR RAY): (a) and
(b). The matter is still under consideration
of the State Government.

Idle Capacity of Public Undertakings

218, SHRIR, R, SINGH DEQ : will
the Minister of FINANCE be plessed to
state ;

@) the details of the idie capacity in



109 Wrliten Anywers
in the various public undertakings under his
Ministry ;

{b) the reasons thereof ;

() the losses being sustained by these
undertakings as a result thereof ; and

(d) the action proposed to be taken for
full utilisation of the capacity of these
pndertakings ?

THR MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRT VIDYA
CHARAN SHUKLA): (a) Presumably,
the Hon'ble Member is referring to the
industrial undertakings of the Central
Government. A statement indicating utili-
sation of capacities is laid on the Table of
the House. [Placed in Library. See No. LT—
103/71.]

{(b) The main reasons for under-
utilisation of capacities have been :

(i) Lack of proper maintenance of
equipment resulting in high cquip-
ment down time ;

(ii) Lack of proper production plan-
ning and control and slow develop-
ment of manufactuting designs ;

(iii) Low productivity cf labour due to
siow development of labour skills,
lack of performance standards and
weaknesses in supervisory control ;

(iv) Disturbed labour condtitions ;

(v) Shortage and poor quality of raw
materjals and components |

(vl) Power shortage and faiture ;
(vii) Lack of demand in some cases.

Indeed, in big engincering complexes, it
takes some years to attain capacity produc-
tion not only due to sophisticated nature of
these plants but also to the long periods of
interval necessary for developing operative
and techpical skills, sctting up design,
tooling and production support services, etc,

{c) The losses could also be due to
reasons other than under-utilisatio « of capa-
city, A statement showing tho ¢ unders
takings, which incurred losses during 1969-70
is laid on the Table of the House. [Placed in
Library, Sec No, LT—104/1970.]

{d) 'To achieve better utilisation of capa-
dty which will also improve the financial
teaults of operations, action is being taken
in the following main directions :

{@) Improvements in manegerial and
operatiogal efficiency ;
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{il) Development of operating skills by
better traintng and establishment
of performance norm and stan-
dards ;

{ili) Better maintenance of equipment ;

(iv) Increasing labour productivity by
providing adequate incentives ;

(v) Diversification of prodact-mix ;
{vi) Greater export efforts,

Place of Urdn Language in India

219. SHRI S. M. BANERIJEE : Will
the Minister’ of EDUCATION AND
SOCIAL WELFARE be pleased to state the
further steps taken to grant proper place to
*Urdu’ language in India ?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI SID-
DHARTHA SHANKAR RAY): A state-
ment containing the required information is
attached.

Statement

The Government Resolution on Langu-
age Policy as adopted by both the Houses
of Parliament enjoins upon the Government
to take concerted measures for the full
development of Indian languages as speci-
fied in the Constitution besides Hindi. Urdu
is one of the officially and constitutionally
recognised national languages of the country.
It is being given the same respect and re.
cognition as is being given to other State
languages of the country. Urdu being a
non-State language, the Government of
India have decided to provide direct finan-
cial ussistance for further development of
the language. As stated in reply to Starred
Question No. 539 answered in the Lok Sabha
on the 4th December, 1970 by the then
Education Minister, the Government of
India have set up & Central Board called
the Tarraqui-e-Urdu Board under the chair.
manship of the Education Minister, to make
available under the centrally sponsored
scheme of production of literature in Indian
languages, academic literature as well ag
other types of literature in Urdu including
science books for disseminating modern
knowledge. The Board shall alse publish
children’s literature, reference works, eneyelo
paedias and basic texts and shall pay special
attention to the productionp of goneral
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litersture in Urdu in modeen topics which
would give to the vast number of Urdu-
reading people an opportunity to come in
contact with modernity in various forms,
As in the case of other Indian languages a
sum of Rs. | crore has been made available
to the Board for its book production pro-
grammes.

The Board has already taken steps to
evolve suitable a terminology for scientific
and technical subjects, So far more than
20,000 terms have been coined. Terms
evolved in Political Science, History, Ar-
chaeology, Geography, Law and Goology
have been finalised. The various Subject
Panels set up by the Board have so far
selected 606 titles for translation and original
writing in Urdu out of which 487 titles have
already been allotted to the translators and
authors, Two books have been published
so far.

In order to accelerate the pace of pro-
duction of books and other lileraturc, a
Standing Committee of the Board has been
set up to look after and gwide day-to-day
work. A whole-time officer has been
appointed to assist the Doard and also to
function as Secretary of the Standing Com-
mittee.

The other important steps that have
been taken by the Board to accclerate the
pace of book production are :

(1) Qualifiecd Urdu scholars are being
encouraged to apply to the UGC
for grant of ellowships for writing
original books in Urdy,

{2) In order lo strengthen the printing
capacity of the Urdu presses,
arrangements are being made to
import Urdu type matrices for
manufacture of Urdu {ypes for
supply to vatrious presses.

(9) Steps are being taken in collabo-
ration with varions Urdu academic
bodies to provids training facili-
ties in Urdu caligraphy and type-
writing.

Apart from the steps taken by the
Government for the development of the
Urdu language as indicated above, the
Government Is rendering liberal financial
assistance to virious voluntary organisations
engaged in the development of Urdu ssa
language and for emrichment of jts

liserature,
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As stated carlier in veply to Starved
Question No, 539 answered on the 4th
December, 1970, the Government of India
have offered a grant of Rs. 4 lakhs to the
Anjumau-e-Tarraqui-e-Urde  Hind, Aligarh
for construction of “URDU GHAR" in
Delhi which shall also house the offices of
the Tarraqui-e-Urdu Board and a National
Urdn Library. A Ghalib Academy has
already been set up in Delhi for conducting
research in Urdu literature,

Trade with East Pakistan

220. SHRY JYOTIRMOY BASU : Will
the Minister of FINANCE be pleased to
state .

(a) whether the State of Meghalaya has
been allowed to carry on trade with East
Pakistan

(b} if so, the details thereof ;

(c) whether <immilar  facilities will be
given to the West Bengal also ; and

(d) if not, the 1easons therefor 7

TIIF MINISTER OF STATE IN THE
MINISTRY OF FINANCI (SHRI VIDYA
CHARAN SHUKLA): (a) The State of
Meghalaya has not been allowed to carry
on frude with Fast Pakistan.

(b) to (d). Does not arise.

Excise Duty on Aluminiunl Extrasions

221, SHR1 S. P. VERMA : Will
the Mmister of FINANCE be pleased to
state -

{(a) whether Government have with-
drawn the mode of asscssment of excise
duty on Aluminium extrusions which was
according to tarifl value of the commodity ;

(b) if so, the reasons therefor ; and

{c) whether there is any proposal to
revert to the old practice of assessing the
Excise Duty on aluminium extrusions ad-
valorem in view of the practical hardships
experienced by the secondary manufae-
turers 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : ()} Yes, Sir.

{b) In the Finanee Act, 1970, the mode
pf lovy of excles duty om sluminjum, which
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was partly spevific and partly ad-valorem,
was changed entirely into ad-valorem.
Simultaneously, tariff valpes were with-
drawn to enable assessment of all alumi.
ninm products on the basis of real value,
The existence of a large variety of extruded
products with wide price differences not only
as between different manufacturers but even
In respect of products of the same manu-
facturer, had rosulted in the cheaper and
costlier products being assessed on the same
value which was sought to be rectified by
withdrawal of tariff values.

(¢) The recommendations of the Work-
ing Group o1 Aluminium set up for looking
into the matters relating to the pricing
policy of aluminium, are under examination
and such steps as may appear necessary
will be taken.

1230 brs,

PAPERS LAID ON THE TABLE

Review and Annual Report of Cement
Corporation of India and Notifi-
cations Under Essential
Commodities Act

THE MINISTER OF INDUSTRIAL

DEVELOPMENT {SHRI MOINUL
HAQUE CHOUDHURY): 1 beg to lay
on the Table :

(1) A copy of each of the following
papers under sub-section (1) of
section 619A of the Companies
Act, 1956 1

() Review by the Government
on the working of the Cement
Corporation of India Limited,
New Dethi, for the year
1969-70.

¢li) Annyal Report of the Cement
Corporation of India Limited,
New Delhi, for the year 1969+
70 nlong with the Audited
Accommts and the comments
of the Comptroller and Audi-
tor General thereon, [Placed
i Library, See No, LT-104/71).

(2) A copy each of the following Noti-
foations (Hindl and English ver-
sions) under subsection (6) of

CHAITRA 12, 1893 (S4KA)
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section 3 of the Essential Com-
modities Act, 195§ ;=

(i) The Copper (Prohibitlon of
use in the Manufacture of
Electrical Cables and Wites)
Order, 1970, published in
Notification No. S.0. 4092
in Gazette df India dated the
26th December, 1970.

(i) The Electrical Cables and
Wires Control Order, 1970,
published in Notification No,
$.0. 4093 in Gazette of India
dated the 26th December,
1970. [Placed in Library.
See No, LT-105/71].

Reviews and Amnual Report of Bokaro
Steel Ltd., Hindustan Steel Works
Coastruction, Limited and Iron
and Steel (Coutrol) Amdt.
Order

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHAMMED
SHAFI QURESHI): Sir, on behalfl of
Shri Mohan Kumaramangalam, I beg to lay
on the Table :—

(1) A copy of each of the following
papers under sub-section (1) of
section 619A of the Companies,
Act, 1956 :~

(i) (a) Review by the Govern-
ment on the working of
the Bokaro Steel Limited,
for the year 1965-70,

(b) Annual Report of the
Bokaro Steel Limited, for
the year 1969-70 along
with the Audited Accounts
and the comments of the
Comptroller and Auditor
General thereon, [Placed
in Library. See No. LT-
106/71).

(i) (&) Review by the Govern-
ment ot the working of
the Hindugtan Steelworks
Construction Limited,
Calcutta, for the year
1969-70.

(b) Annual Report of the
Rindustan  Steclworky
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Construction Limited,
Calcutta, for the year
1969-70 along with the
Audited Accounts and the
comments of the Comp-
troller  and Auditor
General thereon. [Placed
« in Library, See No, LT-
107/71).

(2) A copy of the Iron and Steel
(Control) Amendment Order, 1971
(Hindi and English versions) pub-
lished in Notification No. S.0.
1421 in Gazette of India dated the
29th March, 1971, under sub-sec.
tion (6) of section 3 of the Essential
Commodities Act, 1955. [Placed
fn Library, See No. LT-108/71].

APRIL 2, 1971

Attention ‘16

Amnual Report Re; Seamen's Provident
Fund Schemes and Statements

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR) :
I beg to lay on the Table :—

(1) A copy of the Annual Report
(Hindi and English versions) for the
year 1969-70 on the working of
the Seaman’s Provident Fund
Scheme, 1966. [Placed in Library,
See No. LT-109/71].

The following statcments showing
the action taken by the Govern.
ment Oh  various assurances, pro-
mises and undertakings given by
Ministers during the various ses.
sions of Lok Sabha :—

2

THIRD LOK SABHA

1, Supplementary Statement No. XVIII

Fifteenth Session, 1966

FOURTH LOK SABHA

2, Supplementary Statement No. XXXI Second Scssion, 1967
3, Supplementary Statement No, XXIV Third Session, 1967
4, Supplementary Statement No. XXX1 Fourth Session, 1968
5. Supplementary Statement No, XXV Fifth Session, 1968

6. Supplementsry Statement No, XVIII Sixth Session, 1968

7. Supplementary Statement No. XXIII Seventh Session, 1969
8. Supplementary Statement No. XHI Eighth Session. 1969
2. Supplementary Statement No. XI Niath Scssion, 1969
10. Supplementary Statement Nos. XII & X1 Tenth Bession, 1970
11, Supplementary Statement Nos. I1I & iv Eleventh Session, 1970
12, Statement No. I and Supplementary Twelfth Session, 1970

Statement No. 11
[Placed in Library.

See No, LT-—110/71}.

12.31 by,
RE: CALL ATTENTION

(Query)

SHRI H, N. MUKERIEE {Calcutta
«North East) : Sir, we have given notice
of & Calling Attention Notice on the refusal
of Pakistan to allow éven the Red Cross

planes to go to Eagt Bempal to uderiake

relief operations. This is the last day of
the session and this is 8 mattsr which is of
Breat importance. If you tell me that you
have passed it on to the Prime Minister so
that she can refer to it in her speech today,
I can understand it. Something bhas got
to be done about it.

MR, SPEAKER : I willpass on your
observation to the Prime Minister,
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PAPERS LAID ON THE TABLE
~Comd.

International Copyright (Amdt.) Order
and Annual Report of NLT LE,

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SMRI MOHAMMED
SHAFI QURESHI): On behalf of Shri
Siddhartha Shankar Ray, I beg to lay on
the Tabie :

(1) A copy of the International Copy-
right (Amendment) order, 1971
(Iindi and English \ersions) pub-
lished in Notification No. 5.0. 448
in Gazette of India dated the 25th
January, 1971, under section 43 of
the Copyright Act, 1957. [Ploced
in Library, See No. LT-111]711.

(2) A copy of the Annual Report
(Hindi and English versions) of
the National Institute of Training
in Industrial Engineering, Bombay
for the year 1969-70. [Placed in
Library., See No. LT-112/71].

Report of Commission of Railway
Safcty and Statement
Relating therto

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
I beg to lay on the Table :

(1) A copy of the Report (Hindi ver-
sion) on the working of the Com-
mission of Rajlway Safety for the
year 1968-69. {Placed in Library.
See No. LT-113/711.

(2) A statement showing reasons for
delay in laying the above Report.
{Placed in Library. See No. LT-
114/711,

Reports of Delhi Development Authority
and Statcment Relating thereto

,'THE MINISTER OF WORKS, HOUS.
ING AND URBAN DEVELOPMENT
(SHRI 1. K. GUIRAL): 1beg to Jay on
the Table : )

(1) A copy of each of the following
Reports under secuion 26 of the
Delhi Deyelopment Act, 1957 :—

() Annus) Administration Report
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(Hindi and English wersions)
of the Delhi Development
Authority for the year 1966~
67.

(i) Annual Administration Report
(Hindi and English versions)
of the Delhi Development
Authority for the year 1967-
68,

(ili) Annual Administration Report
(Hindi version) of the Delhi
Development  Authority for
the year 1968-69. [Placed in
Library. See No. LT-115/71).

() A statcment showing reasons for
delay 1n laying the Reports mens
tioned at (1) (i) and (ii) above,
{Placed in Library, See No. LT«
116/71}.

Notifications under All India Services
Act

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATE, DEPTT. OF
ELECTRONICS, DEPTT. OF ATOMIC
ENERGY AND DEPTI. OF SCIENCE
AND TECHNOLOGY (SHRI K. C.
PANT) : On behalf of Shri Ram Niwas
Mirdha, I beg to lay on the Table a copy
each of the following Notification (Hindi
and Enghsh versions) under sub-section (2)
of section 3 of the All India Services Act,
1951 :

(1) The Indian Forest Service (Initial
Recruitment) Amendment Regula-
tions, 1971. published in Notifica-
tion No. G.S.R. 353 in Gazette of
India dated the 20th March, 1971,

(2) The Indian Forest Service (Recruit-
ment) Amendment Rules, 1971,
published 1n Notification No,
G.S.R. 354 in Gazette of India
dated the 20th Morcch, 1971,
[Placed in Library, See No, LT—
117/11).

Cardamom (Licensing and Registration)
Amendment Rules
THE MINISTER OF FOREIGN
TRADE (SHRI1 L, N. MISHRA) : I-beg to
lay on the Table a copy of the Cardamom
(Licensing and Rcgistration) Amendment
Rules, 1970 (Hindi and English versions)
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{Shri L. N. Mishra]

publishad in Notification No, G.S.R. 373 in
Gazetts of India dated the 20th Mawh,
1971, under sub-section (3) of section 33 of
the Cardamom Act, 1965, [Placed in
Library. See No. LT—118/71).

Police Forces {Restriction of Rights) Amend-
ment Rules, Notification under Unlawfol
Activities (Preveution) Act, and State-
ment relating thereto and High Court
Judges Travelling Allowance
(Second Amdt,) Rules

THE MINISTER, OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATE, DEPTT. OF
ELECTRONICS, DEPTT. OF ATOMIC
ENERGY AND DEPTT. OF SCIENCE
AND TECHNOLOGY (SHRI K. C. PANT):
1 beg to lay on the Table—

(I) A copy of the Police-Forces (Res~
triction of Rights) Amendment
Rules, 1970 (Hindi and English
versions) published in Notification
No. G.S5.R. 2049 in Gazette of
India dated the 19th December,
1970, under sub-section (2) of sec-
tion 6 of the Police Forces (Res-
triction of Rights) Act, 1966.
[Placed in Library. See No, LT—
119/71}.

(2) A copy each of the following Noti-
fications under sub-section (3) of
section 21 of the Unlawful Activi-
ties (Prevention) Act, 1967 :(—

(i) The Unlawful Activities (Preven-
tion) Amendment Rules, 1970,
published in Notification No. 8.0.
473 in Gazette of India dated the
3rd February, 1970,

(i) The Unlawful Activities (Preven-
tion) Amendment Rules, 971,
published in Notification No. 8, O.
109 in Cuzette of India dated the
4th January, 1971,

(iti) The Unlawful Activities (Preveas
uon) (Second Amendment) Rules,
1971 (Hindi and English vertions)
published in Nptification No. 8. O,
359 in Gazette of India dated the
18th Japuary, 971. [Placed in
Libravy. See No. L'T—120{70}.

(3 A statement showing reasons for
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delay in faying the Notification
mentioned at item (2)Xi) above.
[Placed in Library, See Wo, LT
12471},

4 A copy of High Court Judges
Travelling  Allowance (Secomd
Amendment) Rules, 1970 (Hindi
and English versions) published in
Notification No, G. 8. R, 2002 in
Gazette of India dated the 12th
December, 1970 under sub-section
(3) of section 24 of the High
Court Judges (Conditions of
Service) Act, 1954, [Placed in
Library. See No. LT—122/71].

Correction of Answer to USQ No.
2253 dated 11-8-70

THE MINISTER OF COMPANY
AFFAIRS (SHRI K. V. RAGHUNATHA
REDDY) : I beg to lay a statement correce
ting the reply given on 11th August, 1970 to
Unstarred Question No. 2253 regarding
change of name from Imperial Tobacco Co.
of India Limited to M;/s. India Tobacco Co.

Ltd. [Placed in Library. See No. LT—
123/71].
Apnual Reports of Industrial Finance

Corporation of India and Delh! Finan-
clal Corporation, Post Office
Savings Banks (Amdt.) Rules
and Notifications etc.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : I beg to lay on the
Table—

(1) A copy of the Annual Report
‘(Hindi and English versions) of the
Industrial Finance Corporation of
Indin for the year ended the 30th
June, 1970, slong with the State-
ment showing the Assets aod
Liabilities and Profit and Loss
Account of the Corporation, wnder
sub-section (3) of Section 35 of
the Industrial Rinance Corporation
Act, 1948, [Placed in Library. Sea
No. LT—124/71],

(2 A copy of the Annual Report
(Hindi and Eoglish versions) of the
Delhi Financial Corpotation
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together with statement of assets
and liabilities, profit and 1loss
socount and the Auditor's Report
for the year 1969-70 published in
Notification No. F. 6/4/70-Fin(G)
m Delhi Gazette dated the 5th
August, 1970 under sub-section (3)
of section 38 of the State Financial
Corporations Act, 1951. Placed in
Library, See No. LT~-125/711.

(3) A copy of the Post Office Savings
Baaks (Amendment) Rules, 1971
(Hindl and English versions)
published in Notification No.
G.S. R. 244 in Gazette of India
datea the 20th February, 1971,
under subesection (3) of section
15 of the Government Savings
Banks Act, 1873, [Placed m
Library, See No. LT—126/71]).

(4) A copy each of the following Noti-
fications (Hindi and English ver-
sions) under sub-section (3) of
section 12 of the Government
Savings Certificates Act. 1959 —

(i) The Government Savings
Certificates (Amendment)
Rules 1971, published m
Notification No. G. S. R. 97
in Gazette of India dated the
15th January, 1971

(i) The National Savings Certi-
ficates (1V Issue) (Amendment)
Rules, 1971, published in
Notfications No, G.S.R.
98-99 in Gazeite of India
dated the I15th January,
1971,

(iif) The Post Office Savings Certi-
ficates (Amendment) Rules,
1971, published in Notification
No. G.S.R. 189 in Gazette
of India dated the S5th Feb-
ruary 1971. [Placed in Library.
See No, LT-—127/71].

(5) A copy of the Assam Reorgansa
tion (Meghalaya) Distribution of
Revenues Qrder, 1971, (Hindi and
English versions) published in
Notification No. G. S.R. 397 in
Gazette of India dated the 20th
Match, 1971, under spb-section (2)
of section 56 of the Assam Re-
prgenisation  (Meghalaya), A<t
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1969, [Placed in Library. Swe
No. LT—128/71].

(6) A copy each of the following Moti-
fications (Hindi and English ver-
sions) issued under the Central
Excise Rules, 1944 ;-

(i) G. §. R. 87 published in
Gezette of India dated the
16th January, 1971 together
with an explanatory memo-
randum.

(i) G.S. R. 217 published in
Gazette of India dated the
13th February, 1971 together
with an explanatory memo-
randum. (Placed in Library.
See No. LT--129/71}.

(7) A copy each of the following Noti-
fications (Hundi and English ver-
sions) under section 159 of the
Customs Act, 1962

() G.S. R. 2062 published in
Gazette of India dated the
26th December, 1970 together
with an explanatory memo-
randum,

(ii) G.S. R. 2069 published in
Gazeite of India dated the
26th December, 1970 together
with an explanatory memo-
randum,

(1if) G. 8. R. 2070 published in
Gazette of India dated the
31st December, 1970 together
with an explanatory memo-
randum,

(iv) G. S. R. 41 published in
Gazette of India dated the
ist January, 1971 together
with an explanatory memo-
randum,

(v) G, 8. R. 69 published in
Gazette of India dated the
12th January, 1971 together
with an explanatory memo-
randum.

(vi) G. S. R. 70 published in
Gazette of India dated the
12th January; 1971 together
with an explanatory memo-
randum,

(vii) G. 8. R 71 published in
Gazette of Indin dated the
12th January, 1971 togsther
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with an explanatory memo-
randum.

(viii) G. S. R. 72 published in
Gazette of India dated the
12th January, 1971 together
with an explanatory memo-
randam,

(ix) G. 8. R. 88 pubdblished in
Gazette of India dated the
16th January, 1971 together
with an explanatory memo-
randum.

(x) G. S. R. 93 published in
Gazette of India dated the
15th January, 1971,

(xi) G. 8. R. 118 published in
Gazette of India dated the
21st January, 1971 together
with an explanatory memo-
randum,

(xii) G. S. R. 221 published in
Gazette of India dated the
13th February, 1971 together
with an explanatory memo-
randum.

S. 0s. 99 and 100 published
in Gazette of India dated the
1st January, 1971 together
with an cxplanatory memo-
randum. [Placed m Library.
See No. LT--130/71}.

(8) A copy of the West Bengal Duty
on Inter-State River Valley Autho-
rity Electricity Act, 1971 (President’s
Act No. 5 of 1971) published in
Gazette of India dated the 1st
April, 1971, under sub-section (3) of
section 3 of the West Bengal State
Legislature (Delegation of Powers)
Act, 1970, [Placed in Library, See
No, LT-131/71].

(xiii)

PASSPORTS (THIRD AMENDMENT)
RULES, 1970

THE DEPUTY MINISTER IN THE
MINISTRY OF FXTERNAL AFFAIRS
(SHR1 SURENDRA PAL SINGH) : I beg
to lay on the Table a copy of the Passports
(Third Amendment) Rules, 1970 (Hindi and
English versions) published in Notification
No. G.S.R, 193 in Gazette of India dated
the 13th October, 1970, under sub-section (3)
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of section 24 of the Passporis Act, 1967,
[Placed in Library. See No. L'T—132/71].

e bt

12.32 brs.
ESTIMATES COMMITTEE

Hundred and thirty-second and Hundred
and thirty-third Reports

SECRETARY : 1beg to Jay on the
Table the following two Reports of the
Estimates Committec (Fourth 1ok Sabha)
which were presented to the Speake:r by the
Chairman, Estimates Committee on the 26th
December, 1970 :(—

(1) Hundred and thirty-second Report
on action taken by Goveinment on
the recommendations contained 1n
their Hundred and <ixteenth Report
on the Mumistry of Labour,
LCmployment and Rehabifitation
(Department of Labour and Fm-
ployment- Lmployees’  Provident
Fund Organisation).

(2) Hundred and thirty-third Report
on action taken by Government on
the iecommendations contamed in
their Huadred and twenty-third
Report on the Ministry of Labour,
Employment and Rehabilitation
(Department of Labour and Em-
ployment)— Employees® State Insur~
ance Corporation,

remmansaans o

ASSENTS TO BILLS

SECRETARY : Sir, I lay on the Table
following thirteen Bills passed by the Houses
of Parliament during the current session and
assented to since a report was ast made to
the House on the 24th March, 1971 :—

(1) The Appropriation (Railways) Vote
on Account Bill, 15971,

(2) The Appropriation {Railways) Bill,
1971,

(3) The Manipur Appropriation (Vote
on Account) Bili, 1971,

(4) The Manipur Appropriation Biil,
1971,

(5) The Appropriatiod Bil}, 1971,
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(6) The Appropriation (Vote on Ac-
count) Bill, 1971.

{7) The Imports and Exports (Control)
Amendment Bili, 1971,

(8) The Orissa Appropriation (Vote on
Account) Bill, 1971.

(%) The Orissa Appropriation Bill,
1971,

(10) The Mysore Appropriation (Vote
on Account) Bill, 1971.

{11) The Mysore Appropriation Bill,
1971.

(12) The West Bengal Appropriation
(Vote on Account) Bill, 1971,

Findings of ~ CHAITRA 12, 1893 (SAXA) Commissiom om Tncidents
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CORRECTION OF ANSWER TOS.Q.
NO. 131 DATED 16.11.70 RE. NON-
UTILISATION OF N.D.M.C.
HOTEL IN CHANAKYAPURI

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI A. K. KISKU): In
reply to part (¢} of Starred Question No.
131 in the Lok Sabha asked by Shri Hardyal
Devgun on the 16th November. 1970, it was
stated that the New Delhi Municipal Com-
mittee invitcd tenders om five separate
occasions for licensing of the hotel at
Chanakyapuri. The Committee, in fact, in-

(13) The West Beogal Appropriation vited tenders on six d:fferent occasions. The
Buli, 1971. details of the tenders received on the sixth
occasion are annexed.
Statement
S. No. Name of the Party Offer made Remarks
1. M/s Hotel President Delhi (a) Rs. 12 lacs per annum if extensive  For entire
Gate, New Delhi. additions and alterations are  building.
carried out at their cost.
(b) Rs. 15 lacs per annum if exten- —do—
sive additions and alterations to
make building fit for use as a
Hostcl etc. are carried out by the
New Deliln Municipai Committee.
2. M/s. Flury’s Swiss Con- (a) Rs. 3 lacs for the Ist year starting ~—~do—
fectionery Pvt. 1td. 18, from Ist September 1970,
Park Street, Calcutta-16. (b) Rs. 10 lacs per year for subse- —do—
(A subsidiary coacern of quent 5 years.
M/s. Amin Chand Pyare (c¢) Rs, 15 Jacs per year for subse- —do—
Lai) quent 10 years.
(d) Rs. 18 lacs per year for subse- o=
quent 10 years,
(¢) Rs. 21 lacs per year for balsoce -—do—

4 years.

3, M/s. National Mineral
Development Cotporation

Rs. 2.50 p.m. per square ft.

For non-hotel
use for the V
and VI ﬂogri.

STATEMENT RE. FINDINGS 0O COM-
MISSION ON INCIDENTS IN
RESPECT OF $.8.P. PROCES-
SION IN DELHI

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATE, DEPIT. OF
ELECTRONICS, DEPTT. OF ATOMIC
ENERGY AND DEPTT. OF SCIENCE
AND TECHNOLOGY (SHRU K. C.
PANT) : Tho Housq may recall that s Com-

mission, consisting of Shri Justice Alladi
Kuppuswamy of the Andhra Pradesh High
Court, had been appointed under the Come
missions of Inquiry Act, 1952, to inguire
fato the incidents that had takes place in
Delhi on 6th April, 1970, int connedtion with
the procession taken out by the Samyukia
Socialist Party, The report of the Com-
mission has been received. The findings
have been summarised by the Commission
in Para 175 of the report and copies of iy
are laid on the Table of the House, 'ru'
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report is also being printed and the printed
copies wil be circulated to Hon'ble Members,
in due course.

The CGoverament have accepted the
findings of the Commission. A copy of the
report of the Commission has also been
forwarded to the Lt. Governor, Dethi for
taking necessary action.

Para 175 of the Report

To sum up, my conclusions are as
follows ;

(1) The canecharge on 6th April, 1970
&t Patel Chowk has mnot been
proved to be pre-meditated and
pre-planned or that it was the
result of & conspiracy between the
“egtablishment” and the Delh!
Administration,

(2) (a) The permission to hold the
meeting at Patel Chowk was
neither given nor refused by
the Deputy Commissioner,
But the SSP was made to
understand that the meeting
would not be disturbed as
iong as it was peaceful.

(b) The Adivasis were permitted to
carry bows and arrows as part
of their traditioral dress, but
there was no express permis«
sion or refusal regarding carry-
ing of arms, other than bows
and arrows.

{3) The meeting was peaceful, but
about 300 or 400 recalcitrant mem-
bers of the assembly, some of them
having lathis, takwas, bows and
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od the assambly unlawful and
due warning was given by
him ;

(b) the cane-charge was preceded
by the bursting of tear-gas
shells though the interval was
vary little ;

(c) the second serics of tear-gas
shells were fired in order to
prevent the dispersing crowd
from re-assembling and not to
harass the crowd and to pre-
vent them from dispersing ;

(d) the arrangements regarding
the mike for giving warning
do not appear to have worked
efficiently ; greater care should
have been taken to see that
the warning given over the
mike was made audible to all
concerned ;

(¢) even assuming that there was
no warning, the cane-charge
would have been justified as
the assembly though not un-
Jawful at the inception,
became unlawf{ul when 300 or
400 persons tried to break the
rope-cordon and rush to the
Parliament House which was
covered by an order under
sec. 144 Cr. P, C. and these

_ persons wer¢ conducting them-
selves in a manner as to
show determination not to
disperse and were likely to
cause disturbance of public
peace and to provoke others
to a breach of the peace.

arrows, raised slogans and tried to (5) (a) The force used generally or

break the rope-cordon and to rush
towards the Parliament House ;
the burstiig of tear-gas shells and
the cane charge was justified in the
civcumstances of the case; it is
oot however, proved that the

with regard to any particular
injured person has not been
proved to be excessive in the
circumstances of the case,

(b) the police used only onnes
and not lathis ;

demonstrators actually assaulted (6) there was avoidable delay in the

the police with bows, lathis and

takwas and several police were
injured as & result thereof,

{4} () Shrl Ashok Nath, Sub-Divi.

sional Magisirate was present

at Patel Chowk and the cane.

vhacgé was effscted bo deglary

matier of rishing Shri George
Fernandes to the Hospital when he
was injured, There should heve
been & proper inquity by the golice
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the action of Shri Marwah in be-
having rudely, and (hi) imto the
delay in taking Shri George Fer~
nandes to the Fospital.

7. (a) 1t is not proved that the police
unreasonably prevented any
member of the Parliamont
from proceeding to the Patlia-
ment House ;

{b) Shri Arjun Singh Badhuria’s
identity card was torm by =
policeman, but there s no
sufficient e¢vidence to prove
the identity of the policeman
who tore it ; there is no evi-
dence also as to who kicked
Shri Arjun Singh Badhuria in
the stomach.

(8) There is no sufficient evidence that
Shri Beharr was injured at the
cane-charge effected at Patel-Chowk
and died as a result of such myury.

(9) The evidence is not sufficient to
show that Shri Babu Lal was
injured as & result of arrow shot
by one of the demonstrators at

Patel Chowk.

(10) There is nothing to comment ad-
versely on the incident relating to
Smt. Shanti Naik.

SHRI SHYAMNANDAN MISHRA
(Begusarai) : Regarding the statement made
on the incidents that had taken place in
Delhi on 6th April last year in connection
with the procession taken out by the SSP, it
may be made available to Members. We
are all interested m that and we want to
study it.

MR, SPEAKER : Yes.

ot T R fag (Fgraeie) @ weaw
wfew, W afder grag ¥ wegy fear
WAt & @w T wgw W saemear § 1 w0
wtadt oie & xw o P Wi ¥ fag
wr§ sy Fefeww figar ol ?
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12.33 hrs.

MOTION OF THANKS ON PRESI
DENT'S ADDRESS—-Comd.

MR, SPEAKER : The Prime Minister
will now reply to the debate on the Presi-
dent’s Address,

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS, MINISTER OF
PLANNING AND MINISTER OF INFOR-
MATION AND BROADCASTING (SHRI-
MATI INDIRA GANDHI): Mr, Speaker,
Sir. the President’s Address has been debated
for three days. Many hon. Members have
spoken and 1 am grateful to those who have
supported the Motion and to those who have
offered useful suggestions.

I am glad that several Members saw in
the Address the beginning of a great renewal,
With the accession of strength and faith
from a fresh mandate given by a new
generation. we are on the threshold of a new
beginning. Our people have proved that the
dark forebodings of pessimists at home and
abroad were the mumblings of false prophets,

I must hasten to add that I Jook upon
the massive support of the electorate not as
an achievement but as an opportunity. The
President’s Address has indicated some of
the steps which the Government propose to
take to make use of this opportunity, These
steps and many others will have to be
translated into operational programmes. In
the meanwhile, Government welcomes cons-
tructive criticism which will help to improve
our programmes,

In my election speeches which, unfor-
tunately, Shri Vajpayee does not seém to
have read--] repeat—in every single speech
I have said that the road ahead is long and
full of hardships and those who supported
us shouid be prepared for hard work, for
difficulties and perhaps even for danger,

I have carefully followed the spesches of
the hon. Members. 1 was touched by the
great solicitude shown by Shri Fatehsinghirao
Gaskwad for the plight of the Scheduled
Custes and the Scheduled Tribes and
Shrimati Gayatei Devi's concern for the
poor. It seems casier to shed tea's than
privy purses, I assure them mod the Houss
that these vestiges of foudalism cannot lest
Wag., {Iuterviptions),
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T welconte the ¢endorsement of the need
to prevent pollution of air, water and soil
and the imbalances of nature arovmd us. I
myself have been deeply interested in ecology
since long before that word became fashion-
able in the western world.

The complaint of some Members that
AIR and TV were used by the Government
for Party ends need not be taken seriously.
The only time 1| had broadcast was to
announce the dissolution of the Lok Sabha.

Complaints against the FElection Com-
mission have already been dealt with by my
colleague, the Minister of Law and Justice,

SHRI
(Gwalior) :

ATAL BIHARI
Not satisfactorily.

VAJPAYEE

SHRIMATI INDIRA GANDHI : It
was natural that in a debate of this kind
much should be said about poverty., Our
poverty js long standing. I have not been
awakened to it to-day as some Members of
the Opposition are apt to say from time
to time, If I may say with some hesitation
and deep humility, it was because of this
awakening and concern that my family
decided to give up most of its property and
to change its entire mode of life i 1920-21,

Much has been achieved since Indepen-
dence. There is no doubt that to-day a
large aumber of people are better dressed
and better fed than before. How do we
judge the poverty of any area ? We should
judge it against the conditions which existed
in that particufar area carlier on. Is it the
¢laim of any hon. Member that less has been
done, for example, in Rajasthan or in
Madhya Pradesh or in Orissa in the last few
years than was done, say, in a century of
princely rule ?  Yet the fact of poverty
remains and vast numbers do lack their basic
requirements.  Also the needs of our people
are increasing and will continue to iuocrease
as our development plans go ahead.

The hon, Member, Shri Vajpayee, spoke
tauntingly of what he called our *‘war on
poverty,”  But, actually, this was the title
of his manifesto. Compared to the glitter
of the Jana Sangh manifesto, our own was
matter-of-fact and down-to-earth.

It was remarkable how our peaple showed
their keen senss of discrimination when they
Féfused to be attracted by the stalking golden

APRIL 2, 171

President’s Address 132

deer, the Swarna Mrip, of the Jana Sangh
or to be led astray by the outworn econamic
theories of the Swatanira Party, dressed up
in elegant phrases,

SHRI ATAL BIHARI VAJPAYEE :
They were most attracted by the cow and
caif,

SHRIMAT{ INDIRA GANDHI : 1
would remind the hon. Member that we had
a number of Elections before this General
Election. Some of our candidats had the
bicycle as their symbal, some had the coconut
tree or other emblems and yet all these or
most of them won in the elcctions. And I
should like to say also that something rather
good happened because we took the cow and
the calf as our symbol. It was proved that
it was not a religious symbol, that it was a
symbol of the prosperity of village and
town people. It is afier sceing the mani-
festoes and the performances of the various
parties that the people have taken their
decision.

The hon. Member who sits opposite me,
Shri Gopalan, in his long indictment of
Governmental policies, referred to some
central projects. There was not, and there
cannot be aay discrimination or deliberate
neglect of Kerala which is one of the most
beautiful parts of our country and one which
has had many problems. It is true that the
Precision Instruments Plant and the Phyto
Chemicals Plant, which we had proposed to
set up there were not taken up for imple-
mentation. But this is because, on re-assess-
ment, demands for the products of these
Plants were not found to be good.

Government have to make a constant
reappraisal of industrial and other program-
mes, and have to adapt them to the needs
of the situation.

However, in regard to the QCochin
Shipyard, Shri Gopalan has failed to keep
up with recent developments. An agreement
has already heen signed with Mitsubishi
Heavy Industries, cove ing the ppeparatiop
of designs for the Shipyard and for Consult-
ancy Services for its constructiom.' The
project will be completed in five vears aad
is estimated to cost Rs: 4540 croves. Rs, 3
crores have been -provided in the 197172
interjm



133 Motion of Thanks on

Shri Indrajit Gupta referred to Monopoly
Houses and the issue of new licences to some
of them, which also has been agitating some
of out own Members on this side, Neither
the Monopolies and the Restrictive Trade
Practices Act nor the Industtial Licensing
Policy rules out the grant of new licences to
Business Houscs. They only define the limits
and conditions, subject t0 which these Houses
would be allowed to expand further,

The decisions taken in individual cases
do not involve any: deviation from the
policies which have been clearly spelt out.
These policies seek 1o reconcile a number of
objectives—the promotion of industrial
growth and employment opportunities,
accelerated development of backward regions,
expenditious development of core industries
and the attainment of economic self-reliance.

Tt woulll not be fair to view the grant
of licences to the larger industnial houses in
isolation from other decisions of the Govern-
ment, for instance, the reservation of larger
fields for small-ccale indusiries, the exclusion
of larger industrial houses from the middle
sector and the expansion of the public sector
as well as other policies designed to broaden
the base of entrepreneutship.

A young Member from our side, Shri
A. C. George made scveral concrete sugges-
tions, in partticular, regarding Housing in
Urban areas. We have already made a
beginning in this direction with the setting up
of the Housing and Urban Development
Finance Corporation. We shall endeavour
to expand the role of the Corporation in
the next two to three years,

There is also need for a new look at
rural housing. I am sorry Shri Piloo Mody,
our Architect Member, is nol present,
because § think that it would be very useful
if our architects would give thought to new
and inexpensive designs for rural housing,
which would make the best usc of locally
available ma'erials.

I was looking forward {o hearing Shri
Shyamnandan Mishra and was indeed dis-
appoinied that he surrendered his time to
another Member of his party. 1 know that
planning has Jost much of its lustre...

SHRI SHYAMMNANDAN MISHRA
{Regusarai) : I am very glad. Let her kindly
recommend me next time to speak on the

general budgst,
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SHRIMAT! INDIRA GANDHI : I
know that planning has lost its lustre since
his connection with it has ceased.

I now come to the amendments of which
there is a large crop. Some of these refer
to rising prices and the need to stabilise
them, The House knows how deeply con-
cerned I am) and indeed all my colleagues
in Government are, abcut this matter, and
that we are deeply aware of the conscquences
which would follow if price stability is
seriously impaired. Much of the increase in
prices during the past year is because of the
fajlure to raise the production of commer~
cial crops.

Foodgrain prices have, on the other
hand, been generally quiet, reflecting our
success in raising production in that area.
Hon. Members know that because of the
drought, we have had to bend all our ener-
gies to increase the production of foodgrains.,
‘There is no doubt that during this period
the other crops did not get the kind of
boost or help which they should have.

I think the Minister of Food has already
told the House that we intend to adopt a
range of measures to raise the productivity
of such crops. We also intend to curb
speculation.

In an inter-dependent economy, a price
rise in one sector soon spreads to other
sectors, For Example, the rise in the prices
of industrial raw materials pushes up the
prices of manufactures which in turn leads
to the demand for higher prices for farm
products. ‘The wage cost also tends to rise.
Thus, what is called for today is a certain
restraint and willingness on the part of the
community not to press for short-term
compensations.

We intend to protect the interests of the
weaker sections who suffer most when prices
go up. The public distribution system is
aimed to serve this purpose.

I am sure hon, Members will appreciate
that a part of the price increase in receat
years was due to our anxiety to assure the
farmers a reasonable price for their products,
However, it is important that in this
process, the interests of the small farmers,
the landless labourers and the other poor
people who live on the land and whe do not
have surplus products to sell are hot harm.«
ed. Itis for the Government to reconcile
the interests of consumers and those of
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producers, Only in this way, can a price
policy be successful, We must work for the
genuine welfare of farmers, and at  the same
time we must also ensure that certain sections
do not unrcasonably exploit the rest of the
community. The welfare of the nation as a
whote must at all times take precndence over
that of an individual segment. We should
remember that other countries including
many developed countries are also experienc-
ing rising prices in varying degrees, Of
course, there are greater difficulties for us
because of the lower standard of living of so
many of our people.  But some pressure on
prices is almost inescapable in a growing
€conomiy.

We have to recognise and accept the
fact that in a developing country such as
ours, which must increase the pace of in-
vestment, we cannot afford to adopt a
deflationary police of budgetary surpluses
coupled with measures for heeping the level
of investments low.

So while implementing a plan which
is large in relation to our resources but not
large enough for the needs of our people,
some upward pressure on prices is mevitable,
I would, therefore, regquest hon. members
nwt to politicise this issue excessively,

Another matter which came up for criti-
cism was the grant of industrial licences in
the period immediately preceding the general
election, My colleague, the Minister of
Industrial Development has already answer-
ed a specific question on this subject.
Nothing was done in a hurry or outside
notmal procedure, and it dots not seem
strange to me that we should be accused of
not holdmg up licences which had been
cleared in the normal course, and at the
same time be blamed for delaying them.

Even during the election, when I was in
Bombay, the complaint was made that the
country's econonmy was suffering because
Government was not granting licences fast
enough. Bo obviously, this compiaint is
part of the smear compaign of the so-called
m;nd alliance before, during and afier the
poll.

There was an increase in the number of
applications for industrial licendes In the
calendar yeas, 1970, reflecting an improve.
ment in the indysirial climate, This fs as it
should be. After June, 1970, when the
Mondcpoties and  Restrictive Trada ‘Prasticks
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Act came into force, Government hed to
evolve policies and procedures to harmonise
the objectives of indusirial licemsinig with
those of the MRTP Act, After Government
had taid down the guidelines for the dis-
pokal of applications attracting the provi-
sions of the MRTP Act, applications {alling
within that category were considered for
further processing. The formalities and pro-
cedures followed by the Government for the
grant of licences during the peticd preceding
the poll were exactly the same as those that
were being followed earlier, and, as | just
stid, there was no relaxation of any accepted
policy or normal standards of scrutiny in
regard to these licences.

The other amendments seek to eniphasise
the need for the nationalisation of the re-
maining banks, of foreign trade, of major
and basic industries and 50 on.  Last year,
I had explained Government's general
approach to these and similar demands for
nationabsation. Government are not afraid
of na'ionalisation. At the same time, they
do aot consider na'ionalisation to he an
independent objectively by stself. Decisions
on natiopalisation must fit into the general
scheme of priorities of our economic pro-
gramme,

The direction in which the Government
want to p-oceed is quite clear. We visualise
a growing and dominant role for the public
sector. We want the public sector to be
ab'c to influence and control the pace and
direcion of iavestment. OQur available re-
sources should be deployed in the best
possible manner. Any proposal for the
nationatsation of an industry or activity
must be subjecred to two tests ; firstly, is it
necessary from the point of view of emabling
the public sector to attain a dominant role
and to occupy 8 key position in the econos
my ; and secondly, does it further our yocial
objectives ¢ The nationalisation of banks
satisfiod both these tests,

Similarly, when we find any ndustry or
unit opexating in & mannet which s detri-
meatal to our mnational ioterests, we shall
certainly not hesitate to take it over, But
we should not be defiected from our
priorities. Our priorities, which arg known
to the House~—but 1 would like to yefterate
ther—.are at present the acoderation of dever
lopinent knd the sugmentation of employ-
ment.  'Whaiever rosoutcas wo cad mobilitey
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should be canalised as far as possible into
further invesiment in new, productive acti»
vities in the public sector, In the next few
years, we shall be engaged in & relentless
battle against poverty, We should not dis-
sipate our energics and our resources in
diversionary battles which can only make a
marginal contribution to victory on the
main front.

The subject which was mentioned by al-
most every speaker, one which has caused
deeper and more widespread concern than
any other problem facing our etonomy
today is the question of unemployment,
This pioblem is not unique to India. The
U.K., US.A., and other developed countries
are all facing similar situations, It is not
difficult 10 understand why unemployment
has assumed such large dimensions in India.
Firm figures arc available only in respect of
the organised sector, and in this sector the
rate of growth of employment opportunities

was somewhat satisfactary in the first half _

of the “sixtes’, being 6.8 per cent in the
Third Plan period. But this rate stated
declining in 1904-65 and by 1966-67 has
slumped to 0.8 per cent. During 1967-68 it
was almost neghgible, The slow growth of
the economy perticularly in the industrial
sector was responsible for the sharp decline
in employment opportunities

In his speech, Hon’ble Mr. Krishna
Mcnon quoted statistics of unemployment.
In India the most serious part of the pro-
blem is not open and wholetime unemploy-
ment, but under employment, and this is why
it is difficult to quantify the problem. Hon.
Members know that spmetime ago the re-
port of an expert commitiee, presided over
by Prof, Dantwala, pointed out this fact,
In the absence of reliable figures, we should
not allow ourselves to be intimidated by un-
certain statistics,

1 entirely share the concern volced in
this House and oytside about this problens.
To keep human beings idle is to waste a
rich national resource, and 1 am particularly
conscious of the serious bardships which
our educated young people are suffering.
Many of them come to seec me.

We have mentioned the word
splienation” in the Presidont's Address,
Porhaps the most dangerous of all alinations
is the Necling of disenchantment among
ablebodied youngmen and wonrn who are
deprived of productive cmployment. The
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is an economic tragedy and alse a human
tragedy. We cannot preach about ouyr cone
cern for our fellow-men, as T believe a young
friend pointed out yesterday, if our socisl
arrangements have no place for them.

People get alicnated if they do not fesl
wanted. But there are other kinds of
alienated indiviguals also~the Nexalite type
for whom patriotism is a bourgeois enthu-
siasm, the superficial cosmopolitans whq are
too cynical to appreciate the qualities of our
people and ouw. country, There are also
sore of our highly trained specialists and
others who would rather opt for bettep
opportunitics and higher salaries abroad
then face haidship and frustration in creat-
ing better conditions for their own descen-
dents. I sinceiely hope that in the end
India will win back to its fold all those who
are fecling frustrated or alienated.

Hon'ble Members have referred to the
need for allowances for those who are un-
employed. ¥ do not think that subsistence
allowance to the unemployed is an answer
to the travails of our youth. Let us pot
make these young people pensioners. let us
not accustom them to doles or sul & lies,
Let us try to provide them with opportu-
nities in which they can find fulflment.
For this we should mobilise all the resources
we can angd raise the level of investment in
the public as well as the private sector, The
reappraisal of the Plan should give our
development programmes an employment
bias, A climb back 1o the ascending path
ol economic growth and vigorous imple~
mentation of the P.an will contribute to a
significant expansion of productive employ-
ment on a durable basis.

But I am not one of those who subscribe
fully to the view that il we take care of the
Plan, employment will take care of itself,
1 am fully aware that when unemployment
is acute and widespread, we must have special
measures to deal with it. Programmes with
high employment potential have 1o be
Ipdentified and given a special push. Quite
& fow schemes of this nature have been
incorporated in the Fourth Plan as recast
and pressnted to this House in' last May,
The House s aware of the deétafls of the
schemes relating to small farmers, sube
marginal farmers, landless labourers and rural
works in areas prone to drought, These
schemes have alrcady been taken up for
implementation in large tracts distribtited all
over the conutry, aithough they, may take
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sometime to gather momentam. A provision
of Rs. 235 crores is ecnvisaged for these
special programmes during the Plan period.
Additionally, projects for small farmers and
agricultural labour will receive support from
financial institutions to the extent of about
Rs. 300 crores. Similarly the total financial
support for dryland far ning programmes is
expected to be about Rs, 150 crores. In the
Budget presented last week the Finance
Minister has indicated a provision of Rs. 50
crores for a crash scheme for rural employ-
ment,

13.00 hrs.

I know that almost every hon. Member
has taken exception to the smallness of this
sum. 1 shouid like to remind them that the
programmes which come under this crash
programme are only supplementary to other
programmes to create additional employment.
Employment opportunities are provided
by the entire economic system and you cannot
put the whole of the problem on one side
and only one of the several measures evolved
to solve it, on the other. 1 have announced
in my public speeches that the programme
would start sopn. 1 should like to tell Shri
Vajpayee, because he felt that the entire
Rs. 50 crares would be spent on the mere
plaaning of it, that all the planning and
othér préparations have been completed and
the programme, if it has not already started,
would do so ina few days, We want to
make this programme the nucleus of a more
comprehensiveé  programme. These pro-
grammes are oriented to create more employ-
ment in the rural areas. But the works which
ave envisaged will also ahsorb the educated
such as technicians, engineers and other
educated unemployed.

But we are conscious that there is need
to devise yet other programmes to absorb
the educated unemployed in larger numbers,
For this Plan outfays must be increased in
sectors such as education and public health.
Unfortunately most Members demand big
prestigious projects for their areas instead of
helping to strengthen these other services, A
higher rate of industrial growth thwough the
maximisation of investmeént in the public
and grivate sectors is by far the most effective
answer fo the guestion of educated nnemploy.
ment. The President’s Address has indicated
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that we propose to set up task foross to
identify the various impediments to the
expansion of industri.] production and to
propose suitable changes in policies and
procedures,

This leads me to another related issue of
national importance, and that js the question
of higher levels of investment, whether in the
public or the private sector. This ¢an ceme
about only as a result of an all-round
improvement in efficiency and productivity.
Concern for Ligher productivity should
become almost an obsession with those
engaged in productive processes, whether they
are managers or wurkers, because only by
augmenting productivity can we enlarge the
surpluses available for investrrent, This is
an obligation which the empluyed owe to
those who aie yct to be employed. The
employed should not become an mstrument
for the exploilation of the unemployed. As
my colleague, Shri Khadilkar, has ahcady
told this house, Government propose to hold
discussions with trade union leaders as well
as repiescniatives of management on these
and other issucs to seek thewr co-opcration
and support in ensuring increasingly higher
levels of employment at rising levels of
productivity.

Several hon, Members have spoken about
the law and order problem in West Bengal.
Our youngest Member, Shri P, R. Das
Munshi, made a moving speech based on
personal experience. 1t brought home to
me once again and to us all the difliculties
of young people and the awesome character
of political violence in that State. The
Government are determined to curb violeace,
whoever is responsible and whatever the
molive behind it.

Shri Gopalan took umbrage at the use
of the expression *'politics of murder”. But
I am sure we will all agree that murder can-~
not be sanctioned or sanctified even though
some have made it their political creed,

SHRI JYOTIRMOY BOSU (Diamond
Harbour) : Murders commitied by (overn-
ment itself,

SHRIMATI INDIRA GANDHI: Wo
have been taking all approptiate steps to
stop this menace and will continue to do sq.
The situation in West Bengal cannot be
dealt with by the police aloge. We are
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conscious of this and Members also have
drawn our attention. Other measures are
ateded and they are not being neglected.

The greatest emphasis has been laid on
the revival of Calcutta and its surroundings.
The development of other parts of Bengal is
equally important,

During President’s rule, immediate steps
were taken to bring land reform legislation
more in fune with the aspirations of the
people and the requirements of social justice,
We are usging other State Governments to
adopt similar legislation,

Some Hon. Members have referred in
their speeches as well as in the amendments
to the question of Centre-State relations,
particularly the financial aspects of this
relationship.  But I was surprised that these
issucs should be raised by those who call
themsclves Marxists who, I thought, were
the votaries of centralism., Is it because
thev are no longer an all-India party that
their mental horizons have been scaled down
to a provincial level 7 Or perhaps a weak
contre fits in with their present strategy ?

It is not for me to say what is good for
them, but when votaries of Marx coustrict
their mental horizon, there does scem some-
thing wrong in their undcrstanding of a
unuversalist methodology. (Interruption)

MR, SPEAKER :
interruptions.

Order, please. No

SHRIMATI INDIRA GANDHI: The
issues pertaining to Centre-State relations
have been debated at length on many
occasions in this House ; also in the meetings
of the National Dcvelopment Council and
in the meetings of Statc Chief Ministers and
other Ministers. They have only recently
been studied comprehensively by expert
bodies such as the Finance Commission and
the Administrative Reforms Commi sion,

T think our Constitution has isualised
froitfal roles for the Centre and for the
States in ils scheme for distribution of
powers. Tt embodies financial and other
provisions to desl with problems as they
arise, In particular, the Constitution pros
vides for a periodical review of the financial
relations beiween the Cestre and the States
through the Financs Conunission, which is
a5 sutonomous stadutory body, Under the
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resources are being transferred from the
Centre to the States,

Hon, Members ure aware that a suctesse
ful federation cannot exist merely on rules,
It can be successfully only if there is full
cooperation. A number of difficult financigl
issues do arise from time to time and from
all States, regardless of the party or parties
which happen to form the Government at
that time. So, the problem is not one of
unwillingness or discrimination on the part
of the Centre but rather of how, the Centre
and the States can jointly endeavour to raise
the maximum possible resources to meet at
least the minimum needs of the people. 1
should like to emphasise that all those
interested in national unity and welfare
should look upon the relationship between
thc Centre and the States as one not of
confrontation but of partnership and coopera-
tion in the great task of nalion-building,

The President has invited the members
of the House to lend their support to the
efforts which we have outlined, I repeat
that invitation. Nobody says that the task is
easy, but ncither should anybody say that
this Government and this House held back
from this great endeavour, Common concern
for the country is also a part of democracy.
Let us certainly criticise one another in the
House and outside, but let us also work
together for a common purpose, for the all-
round growth and prosperity of our country.

SOME HON, MEMBERS : rose—

MR. SPEAKER :
anybody,

I am not allowing

SHRI INDRAJIT GUPTA (Alipore) :
She has made no reference to East Bengal,
in spite of the fact that so many of us from
all sides of the House referred to the condi~
tions prevailing in East Bengal,

SHRI ATAL BIHARI VAJPAYEE : We
would like to hear from the Prime Minister
about the latest situation in the East Bengal,
We are adjourning today.

SHRI INDRAJIT GUPTA : We were
expecting that at the end she would say
something about it.

SHRI H. N. MUKERJEE (Calcutta-
North East) ; East Bengal is burning and



3 Motion of Thawky on APRIL 2, 1971 Obisuary Rufaronce 7
President’s Address
(Shei H. M. Mukegjec]
wo are adjourning. The Prime Minister does  want a voice vote ron that, Why should I
not say a word about it. We, Members of be deprived of my right.
Pasliament are going back to wherever we
are.. (Interruptions). MR, SPEAKER : It should have been

MR. SPEAKER : You cannot do it like
this. Why are you shouting at the top of
your voice ? (Interruptions). She has replied
to the points raised in the debate,

SHRI JYOTIRMOY BOSU :
to evade the issue,

She wants

SHRIMAT! INDIRA GANDHY : 1}
putposely did not refer to East Bengal in my
speech. Hon. members know of our deep
concera, I do not know what move I can
say. These are matters which, as 1 have
romarked on an earlier occasion, we can
discuss with the leaders of the opposition ..
(interruptions). Well, as I said, it is a Jitile
difficult to discuss these matters in the
House. Hon, Members have most of the
information as it has appeared in the news-
papers. Fighting is going on there ; the
people are suffering great hardship ; we are
aware of all these matters and we had
expressed our sentiments firmly and ina
dignified manner, in the Resolution which
was passed unanimoasly in the House, If
hon. Members woutld like any special infor-
mation, 1 am willing to meet leaders of the
apposulon. as we did before, and answer
any questions they would ke to ask.

MR. SPEAKER : Two hundred and
sixty-five amendments have been moved to
the Motion of Thanks. I shall now put all
these amendments to the vote of the House
together,

Al the amendments were put and negatived.

MR. SPEAKER : 1 now come to the

raln motion,

SHRI 8. M. BANERJER (Kanpur) : Sir,
1 rise on a point of order. You should have
asked the hon, Members which amendments
they wish {0 move,

MR. SPEAKER :
moved already,

They have been

SHRI 8, M, BANERJBE; I want
amwaddient No, 32 to be put separstely,

brought to my notice when I was putting
them to the vote. Now it is too late, T am
sorty, I cannot revise my decision...(interrup-
sions),

SHRI A. K. GOPALAN (Paighat) : Sir,
this is very bad. It has never happened in
the House . (Interruptions). As a protest, we
are walking out.

(Shri A. K. Gopalan and some other
hon, Members left the House)

MR. SPEAKER : The question is :

*“That an Address be presented to the
President in the following terms :

“That the Members of Lok Sabha
assembled in this Session are deeply
grateful to the President for the Address
which he has been pleased to  delwver to
both Houses of Parliament assembled
together on the 23rd March, 1971

The motion was adopted.
13.20 hrs.

(The Lok Sabha adfourned for Lunch till
thirty minutes past Fourteen of the Clock)

The Lok Sabha re-assembled after Lunch
at Thirty three minutes past Fourteen of
the Clock.

{Mr. Deputy-Speaker in the Chair)
OBITUARY REFERENCE

MR. DEPUTY.SPEAKER : I have to
inform the House that the Speaker has
received intithation from Shri Samar Guba,
M.P, that Shri Dhirendra Nath Dutta who
was Member of the Constitueat Assembly
during the years 1946-47 has besn killed
by the Pakistan Army at Comilla in Bast
Bengal.

It is a tragic death whith we deeply
moura, Shti Datta played g protninsnt role
in the fresdom strogle before {ndepemdence
jind later he was 8 prominent figure in the
pofitical Jife of East Beagal, I am sty thy
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House will join me in expressing our sorrow
at his sad demise.

Before I call the Members to speak, may
I say, that however much emotionally in-
volved we may feel in the events in East
Bengal, we  may - avoid ‘making reference to
them on a sad and solemn occasion as this
one.

- Now, the House may stand in silence
for a short while to express its sorrow.

The Members then stood in silence for a
short while.

SHRI JYOTIRMOY BASU: On a
point of order, Sir. The latest information
is that the CENTO powers are assisting the
West Pakistan Government and 65 ships are
coming to East Pakistan loaded with arms
and ammunitions. If the CENTO powers are
involving themselves in the freedom struggle
of Bangala Desh, the Government must
take a note of that and -apprise this House
of their attitude to the whole happening.

14.35 hrs.
PAPERS LAID ON THE TABLE—Contd.

Revocation of Proclamation in Relation to
West Bengal

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATE, DEPARTMENT
OF ELECTRONICS, DEPARTMENT OF
ATOMIC ENERGY AND DEPARTMENT
OF SCIENCE AND TECHNOLOGY
(SHRI K. C. PANT) : I beg to lay on the
Table a copy of the Proclamation (Hindi
and English versions) dated the 2nd April,
1971 issued by the President under clause (2)
of Article 356 of the Constitution revoking
the Proclamation issued by him on the 19th
March, 1970 in relation to the State of West
Bengal, published in Notification No. G.S.R.
493 in Gazette of India dated the 2nd April,
1971, under article 356(3) of the Consti-
tution. [Placed in Library. See No. LT—
133/1971.]

SHRI JYOTIRMOY BASU (Diamond
Harbour) ; This is a fraud on the people’s
verdict. This is a mariiage of Convenience.

CHAITRA '12, 1893 (§4KA)
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You have made a marriage with a person
who only enjoys the support of five - persons
in a House of 280, and the Governor, under
the directive of the Central Government,
did not call the majority leader, Mr. Jyoti
Basu.

SHRI B. K. DASCHOWDHURY
(Cooch Bihar) : A popular Ministry is in-
stalled.

SHRI JYOTIRMOY BOSU :*

MR. DEPUTY-SPEAKER :
will go on record.

Nothing

14.38 hrs.

LABOUR PROVIDENT FUND LAWS
(AMENDMENT) BILL

THE MINISTER OF LABOUR, EM-
PLOYMENT AND REHABILITATION
(SHRI R. K. KHADILKAR) : Sir, before I
make a formal motion, I would like to give
briefly the background:

Social security benefits are at present
available to industrial employees under
certain Central and State Acts.

The Coal Mines Provident Fund and
Bonus Schemes Act, 1948 and the Employees’
Provident Funds Act, 1952 provide for the
institution of provident funds for employees
in coal mines, factories and other establish-
ments. The institution of Provident Funds,
on a statutory footings, has been in operation
for about 22 years. While Provident Fund
is an effective old-age and survivorship
benefit, the accumulations therein are too
small to render adequate and long-term
protection to the family of the industrial
employee in the event of his premature
death. What a view to providing long-term
protection to the family of the industrial
employee in" the event of ‘his premature
death, a Scheme of Family Pension was
announced as part of the budgetary pro-
posals for 1970-71, for the employees cover-
ed under the Employees’ Provident Funds
Act, 1952, who are paying provident fund
contributions at the rate of 8 per cent of
pay.

The Scheme was considered by the
Standing Labour Committee when the

T *Not resorded..
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[Shri R. K. Khadilkar]
workers’ representatives supgested that the
scheme should also apply to
() members of the Employees' Provie
deat Fund who contribute at the
rate of 61% ; and
(if) members of the Coal Mines Provi-
dent Pund who &re aiready contri-
buting at the rate of 89,

The above suggestions have been accept-
od by Government. The Bill before the
House which seeks to replace the Ordinance
promulgated by the President in February
proposes to introduce s Family Peasion
Scheme for all employees of the establish-
ments coversd under the Employees® Provi-
dent Funds Act, 1952 as also for the mem-
bers of the Coal Mines Provident Fund. For
this purpose, it is proposed to create &
Family Pension Fund under each of the two

Acts by diverting & portion of the employers .

and employees® contributions to the Provi-
dent Fund to which will be added a contri-
bution by the Central Government. The
rates of contribution are as follows :—

1. Coal Mines Provident Fund : *
() Employer 1-1/6% of pay
(b) Employees 1-1/6% of pay

{c) Central
Government 1.2/39;, of pay
Total 49, of pay

2. Employees* Provident Fund :

{») Employer 1-1/6% of pay
(b) Employees 1-1/6% of pay
{c) Central

Government 1-1/69%, of pay

Total 3 % of pay

el
Out of the Fund so set up, the following
benefits will be payable provided the mem-
ber has contributed to & Family Pension
Fund for » period of not less than 2-
,mh
N come to benefits in case of
who become members of Family

ow 1
Funds at the age of 25 years or

pemons
Pension
Joss.

@) Pamily Peasion shll be paysble
i ttw awrvivery of members wie
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died while in service before reach-
ing the age of 60 at the following
PALOR v

Monthly rate of Family
Pension

Pay per

month

Rs. 800 and above 12 per centum of mon-

thly pay subject to =
maximum of Rs: 130/~

Rs. 200 and above 15 per centum of mon-
but below thly pay subject to a
Rs. 800 maximum of Rs, 96/-

and a minimum of
Rs. 60/.~
Below Rs. 200 30 per centum of mon-

thly pay subject to a
minimum of Rs. 40/-.

(li) Besides Family Pension, Compul-
gory Life Assurance benefit of
Rs. 1000/~ will also be payable to
the survivors of the members of the
Fund in the event of death in
gervice before attaining the age of
60 yeurs,

(lii) In the case of retirement on
attaining the age of 60, a lumpsum
payment subject to a maximum
Rs. 4000/- will be made to the
employee,

Now, I come to the benefits for members
entering tho Family Pension Funds after
attaining the age of 25 years, Where a per.
son becomes 2 member of the Family Pen-
sion Fund after the age of 2§ yean, the
Family Pension and other benefits shall be
payable in accordance with the prescribed
scale, depending on the age of entry,

The rates of Family Pension paysble
under the proposed scheme are the same as
those sdmissible to the Central Government
employees ia case of persons who become
members of the Family Pension Funds st
the age of 25 years or less with the difference
that whereas the Central Government e~
ployees become eligible for Ramily Pension
after one year’s service, family poension will
be payable under the proposed scheme aftec
% member has ocomirfbuted to the Family
Pension Fund for a period of not less than
In the svenmt of cessation of
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butions to the member credited to-the Family
Peasion Fund together with interest thereon
at the rate of 5} per cent per annum shall
be refunded to him. However, the Central
Govetnment’s Scheme does not provide for
payment of any life assurance benefit such
as will be available under the proposed
scheme.

In respect of members entering the
Family Pension Funds after attaining the age
of 25 years, the rates of family pension will
be lower depending on the age of entry iato
the Fund as compared to the rates admissi-
ble to Central Goverument employecs. These
modifications have been made in the Scheme
on the advice of the Controller of Insurance,
Government of India.

Family Pension will be payable :

(a) to the widow or widower up to the
date of death or remarriage, which-
ever is carlier ;

(b) failing (a), to the eldest surviving
minor son until he attains the age

of 18 years ; and
(c) failing (a) and (b), to the eldest
surviving unmarried  daughter

untill she attmins the age of 21
years or marries whichever is
earlier,

Now, I come to the Administration of
the Schemes. The schemes will be adminis-
tered in respect of workers covered by the
Coal Mines Provident Fund and Bonus
Schemes Act, 1948 and the Employees’ Provi-
dent Funds Act, 1952, by the Board of
Trustees, Coal Mines Provident Fund and
the Central Board of Trustees, Employees’
Provident Fund respectively. The cost of
administration in ecither case will be borne
by the Central Government.

Under the scheme, family pension be-
comes payable from the beginning of the
month immediately following the month in
which & member of the Family Pension
Fund dies.

Suitable directions will be issued by the
Government 1o the Boards of Trustees, Coal
Mines Provident Fund and Employees’ Provi-
dent Pund, (o emsure that family pension

is pajd o the survivors of a deceased mem-
huwiwwdelay

About 4 lakhs mewmbers of the Coal

" *ioved with tiio fecommendation of the President.
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Mines Provident Fund and about 55 lakhs
of employets in establishments coverad by
the Employees’ Provident Fund Act are
likely to benefit by the new scheme, It will
be compulsory for all new eptrants but em-
ployees already covered by the Coal Mines
Provident Fund and Bonus Schemes Act,
1948 and the Employees’ Provident Funds
Act, 1952 will be given the option to join or
not to join the new schemes.

An important feature of the scheme is
the financial participation by the Central
Government in the provision of social
security benefits to industrial employees.
Besides contributing to the cost of benefits,
the Central Government will also pay the
entire cost of administration of the schemes.
The total liability of the Central Govern-
ment is estimated to be up to Rs. 16 crores
annually as explained in the Financial
Memorandum attached to the Bill, The
liability is likely to increase in future with
expansion of coverage under the Employees’
Provident Fund Act, 1952,

A Bill seeking to amend suitably the
Coal Mines Provident Fund and Bonus
Schemes Act, 1948 and the Employee's
Provident Funds Act, 1952 in order to achieve
these objectives was introduced in Lok
Sabha on the 7th December, 1970 but the
Bill lapsed with the dissolution of the then
Lok Sabha. To enable introduction of the
family pension scheme during the financial
year 197.071, the President, however, proe
mulgated the Labour Provident Fund Laws
(Amendment) Ordinance, 1971 on the 13th
Febrnary, 1971 amending the aforesaid Acts
on the lines of the Bill which had lapsed.

The family pension scheme for workers
covered by the two Acts have since been
framed under the Ordinance and they have
also been brought into forge with effect
from 1st March, 1971. The present Bill
seeks to replace the Provident Fund Laws
(Amendment) Ordinance, 1971,

I miove® that the Bill further to amend
the Coal Mines Provident Fund and Bonus
Schemes Act 1948, and the ‘Employees’
Provident Funds Act 1952, be teken itso
consideration.

MR, DEPUTY.SPEAKER :
moved ;
"rmm Bﬂlfmh: to amm! tho

ol epa—

Motion
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Coal Mines Provident Fund and Bonus
Schieme Act, 1943, and the Employed's
Provident Funds Act, 1952, be taken into
consideration.”

SHRI R. N. SHARMA (Dhanbad) : 1
beg to move

““T'hat the BiYf further to amend the
Coal Mines Provident Fund and Bofs,
Schemes, Act, 1948, and the Employees’
Provident Funds Act, 1952, be referred’
to & Select Committee consisting of 17
Members, namely :

1. Shri Bhagwat Jha Azad

2. Shri K. Balakrishna

3. Shri Madhu Dandavate
Shri Varkey George
Shri M. M, Joseph
Shri R. K, Kbadilkar
Shri Raja Kulkarni
Shri G. S. Melkote
Shri Jagannath Mishra
Shri R. Balakrishna Pifim
Mohd. Jamilur Rahman
Shri C. M., Stephen
Shri Tulmoban Ram
Shri Vayalar Ravi
Shri R. P. Yadav

Shri Devnandan Prasad Yadava ;
and

17. Shri Ram Ngrain Sharma

with instructions to réport by the 15th
May, 1971, (D)

® e »a

2
10.
11
12,
18.
14,
15.
16.

MR. DEPUTY-SPEAKER : Both the
the original motion and the motion for
teference to & Select Committee ate pow
before the House.

SHRI JYOTIRMOY BOSU {Diamond-
Harbour) : We bhave just now seen our
old frend, Shri Khadilkar, waxing eloqueat
and repeatedly beating his own drum about
the wonderful performance of the provident
fund institution in this country. I will give
a few figures which I beliove will put hon.
members in the right teack of thinking.

There are about 35 lakh workers employ-
ed im industry. Of themy, 2} Jakhk pay bet-
ween 6} azd '8 -per comt dnte this provident
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fund. They pay at the cost of their bate
minimum needs in life, even by depriving
their dear children of their cup of milk.
They do so with a view to make some
provision for their old age. They pay this
zt a time when they rveally need this
money for ‘their very existence.

In 196768, the number of provident
fund accounts was 32.63 lakhs. The petfor-
mant has beem really horrifying. On
31-3-70, 7,943 umexempted categories of
defauliers were there. The total amoum
defaulted was Rs. 14.67 crores. 1t is not
that this huge amount was defauited in a
day or month. Government had shut their
eyes to this and were possively supporting
these monopolist employers who are their
masters and patrons. fn 1967, the defaulted
amount was Rs 6 83 crores ; in 1968, it rose
to Rs. 1175 crores and in 1970, as I just
aow said, it climbed to 8 height of Rs. 14.67
CTOres.

Under the law of Congress socialism,
prosecution of these misappropriators requires
government sanction and it s seldom given.
You will be surpriscd to hear that some-
times these offenders and misappropriators
who have committed a breach of trust had
been allowed to go scot-frec on payment of
a fine of Rs. S or Rs. 10,

In the Rajya Sabha, Shri Bbagwat Jha
Azad, the formexr Minister of State for
Labour had promjsed to bring a Bill so that
these defaulters could be given severe punish-
ment. May I ask of this socialist deme-
cratic government of the Congress how soan
do they wish to bring such a Bill 7 Will
it be a case of the stable being bolted afver
the harse has been stolen ? I suppose that
will be the case because they cannot apnay
—they cannot afford to annoy—the mono-
polist and capitalist masters of the Cohgress
Party.

Moteover, in 1968-69, ZLOOO cases were
pending for fihal settfement, 5,000 appli-
cations for advances were already pending.
Then there are the bigger tycoons and
tmonopolists, the exempied category, among
whom are & numtber of fordign monhopolists
including Batas and Imperial Chemicsl
Industries, You dare not touch them, You
have to go much deeper to find cut how mich
niisspproprietion of .money they have dooe,

Will you ever have the coutege, the strength



and the ability to do it? You will not,
because if you do, they will dig the grave
for yoi and vou dare not face that prospact.

There have been numerous defalcations
there also.

‘hie men who subscribes his own money,
earned at the cost of hard labour, is entitled
to get a chit at the end of every year show-
ing the credits and debits, but he is not
given even that for yéars. It should be
made compulsary that a statement of
account should be given within threc months
of the date of the closing of the accounts.

1 was most surprised to read the state-
ment given by the Provident Fund Com-
missioner that giving of passbecks to the
individual contributors could not even be
thought of because it would entail & lot of
work, but if you do that, this defaication
money cannot climb every year, from Rs. 6
to Rs. 9 crores, from Rs. 9 to Rs. 11 crores
and from Rs. 11 to Rs. 14 crores. The
people who are misappropriating and cheat-
ing these poor workers are hand in glove
with the Government. Otherwise, how can
this amount go on increasing year after
year 7 So, the passbook should be com-
pulsory and the unions of these establish-
ments must be fully kept informed, so that
these defalcations and frauds can be stopped.

Why talk about private employers ?
Mr, Khadilkar's own Government has com-
mitted the same crime. The India Electric
works, 8 Government institution, has been
closed and about 2,000 workers have been
thrown on the stroets, and eight of them
have committed suicide for lack of funds
to save them from hanger and starvation,
‘Fhey have contributed Rs. 18 lakhs over the
years and this Government is sitting over
that, and today they are starving. 1 have
seen the Priie Minister not iess then 20
time over this matter and written to her 20
0 30 letters, and over a petiod of three
yeirs 1 have not besn able to get out of
this sociglist ‘Government the maney which
the workers hiad contributed over the long
period of their setvice,

My paity will adver oppose any genuine
sood meawure brings good to the common
man, the peasants and workers, but we do
uot like your gimmicks, saying one thing
and deing something different. Yor have
got to come out with a genuine attitnde that
you will ot alhew these big tycoons to  take
ashuak of flash by misapprépristing  mousy
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that the workers have been paying at the
cost of the minimum requirements of life.

1 want o make a small submission, ‘We
have received a memorandom from the
Circus Federation of India. They bave
said that they should be allowed to give the
provident fund money at the end of the year
because their business is seasonal.

1 wish to tell the Government once
agsin ; do not talk about social democtary
and at the same time give shelter and give
cover to the misappropriators who are thriv-
ing with the mone¢y of the workers who
have conmtributed it at the cost of their
sweat and blood.

ot www fawm wygwr  (¥afar) :
garener oY, A fow agi ax oo o §
ag aga wear Froey ¥ aman wan § &few
¥aw I FOG ¥ § e arfeat i
w10 ST AEY €1 oy § | Sarfe waf
MR T yagioTwgr s a8 ag g
qfgdi ®T ¥ G I AT y9m ¢
foaad wwy faq & oY wrQT AT ol §
¥g g0 A€ & ot | A AT F S
faer arfast 9T greamd & o9 giiade
% %7 S IwET § g 17 w0 9% G
4%T B AR g AT qgAr § 9T @r g
T 39 gvaew § ggf 9 faw el @
afya uw @ a9 & & T F
st wifgd fe Feg s mfave o &
TER W YA FET AT wwer §
wror frad & ¥ of gu § Hfew o
a3 Frf HY sar A oy wwr o
wrE sl W W § ) oy oy 4O
YART TATA  §@ETU wEQ, qdad
et ST afaal o gar g frak aad
are ared fras o o W wrdandy af
ot &1 Ao ag grar g e oefY
art § sfast 2 o s S arfeg
wg wd gatar g
15, 0 brs,

sfaw when fife fufe (weitwa)
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firliaw & gro o weww fold W
=weqr § ot gew fog Ao wgar & B
wi a YWeanh ¥ onwmwair R €
forr Frart sefrwt *) oo fafer Ao aw
wiY firer oy § 1 o Faer #Y o e
wo wfen & T @ S woEm A
ot gy & 1wt o gdaw qugd A
g oY oF fawr ¥ oy aweqr W@
T T ¥ ot wifgg o ot Ay
T AT 1 R wegd ¥ foy o
Wiem 19w aw o giawrd gew Tt
T8 WY TW faw & grer WY wounE "
WY ag el oy & 8 qww ¥ A
wrar &1 wfe W & @ awrR
3T dwr % gwore & few s Y o
wr wr §7 ofaw & ag ar fr wg
voargd &, wrgde gegr & wfee @
¥ 1 yw AR F AW & Ay wifer dweAl
& % wrw cfaar 3w gfagw st ik
o7y AW WSl ¥ arear gwe far
tfr or Y Swar ek o fore &
afty wifedr s N &w ol =y
etal ®Y ot du ¥ Wl wroc I &
oy fiear wr o oife sl & awaw
gl gt 1w ®) Sy we ¥ Tl
gt Sfey wpurer 5o wifgd oF Sfier
tw fow & afid ot wro ok amd o
w ¥ su ad 3 afeei W feeenr sfi
fafaer ghn Y@ wre wx faage s o)
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SHRI MAYAVAN (Chidambaram) : Sir,
I risc to support the Labour Provident Laws
(Amendment) Bill. The Prime Minister
announced before the election  that Govern-
.ment propose to introduce a pensionary
scheme for  labour. -The fact that the
Government have introduced this Bill so
quickly and promptly shows the sincerity of
Government to help labour. After this
Bill is enacted, if Government implements
the provisions effectively, I am sure it will
prove highly beneficial to the families of
the employees. 1 heartily congratulate the
minister who has brought forward this Bill.
I think in the history of 23 years of free-
dom, this amendment is noteworthy in that
.it proposes to ameliorate the conditions of
the employees.

There are already a few ' labour welfare
.schemes. They have their own drawbacks
‘and defects. For example, there are many
erring employers who do not credit their
~share of contribution to the provident fund.
+ Huge amounts are in arrears for several
ryears. This  brings untold sufferings to the
‘labourers. They are not able to get the
. entire. amount of the PF because the emp-
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loyers do not pay their contribution. The
PF Commissioner is'under the direct control
of the Central Government. ~There are
regional Commissioners also. -In spite of
such a big organisation, the PF scheme i
not satisfactorily organised and supervisedz
It should be the prime responsibility of " th
Government to see that the scheme works
effectively. I propose that the State
Governments may be given full powers to
administer the scheme. The Industrial
establishments are situated in the Sta‘es
and they may be able to have effective
control, on the employers provided States
are given powers.’ The Union Government
should give assistance to the State Govern<q
ments for sponsoring welfare schemes foJ
the employees.

This Bi!l'under discussion provides for
compulsory life insurance benefit upto
Rs. 1000 payable to the survivors of the
employees who die in service. This scheme

should be . implemented under the 'ESI
scheme. I feel Rs. 1000 is too small and
meagre. In these days of high prices, even

a small hut cannot be constructed with -this
amount. I suggest that the amount may be
increased to Rs. 2000. Most of the emp-
loyees are illiterates or semi-literates. So
also are their wives. So, the rules and
regulations under the family pension, scheme
should be so framed as to help the family
members. The wives of the labourers should
not be asked to fill up innumerable forms
and produce endless certificates for getting
the money. The forms and procedures
should be simplified and the red-tapism
should be done away with. Government
should ensure that the family of the
employee gets assistance quickly and easily.
Valluvar, our great poet, has in one of his
great works.  Thirukkural 'said that a help,
though small, is big provided it is given at
the proper time. I only wish that the
sincerity of the government to help the
employees = may not_ be affected by the
governmental procedures.

SHRI C. M. STEPHEN (Muvattupuzha):
Sir, the object of this Bill is very limited.
It is only to introduce a pension scheme
and with that object the Coal Mines
Provident Fund and Bonus Scheme Act
is: being amended. Now if one were to
go threugh the Coal ' Mines Provident
+Fund and. Bonus. Scheme. Act, there are
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quite a nugber of lacunae, particularly in
the matter of enforcing the provisions
relating to collections, so much g0, as point.
ed out by certain hon. friends on the other
side, there are certain arrears which have
been noted also by the National Commis-
sion on Labour, But I would submit that
the arrcars, though big encugh, are not so
staggering as is tried to be made out.
Because, it would be seen from the statistics
that during the pariod 195759 out of the
total collection of Rs. 1,118 crores the arrear
was to ths tune of only Rs. 8 crores. Of
course, even that arrear has got to be wiped
out and stringent m:asures Rave to be taken
against the defaulters, The Indian Labour
Conference have proposed certain measures
for that. 1 hope the Minister wilt bring
forward the necassary measures to amend
the Act so that there will be suffizient powers
with the governmznt to enforce the provi-
sions so that there will be no arrears at all,
particularly in the case of a measure like
this,

Then, there are one or two points of
principle which I wish to bring to the notice
of the government. I wish more time was
allotted to this so that we could havea
Jeisurely consideration of the Bill. Unfor«
tunately, this Bill is to replace an Ordinance
and unless it is passed in this session it
would lapse because six weeks would be
over. I am wondering how this could be
remedied,

The point I am emphasizing is this.
The question of pension for labour was
considered by the National Commission on
Labour, This principle was accepted by
the National Commission on Labour, which
says in its report :

“The evidence before us suggests that
workers should be given pensionary
benefits,. While worker's organisations
feol that it should be an additional
benefit, others have favoursd conversion
of a part of provident fund into retire~
ment/family pensions. We are inclined
to accept the latter view. Conversion
of a part of provident fund into retire-
ment cum family pension is desirable,
In cases where the rate of contribution
from employers and employees is raised
to 10 per cent, & portion of the contrie
bution should be converted into pension

piyable to the worker, of in the eveat
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of his death, to his dependents (to be
defined) upto a certain period. Pene
sionary benefits should be worked out
on the basis of 4 per cent to start with.
The remaining 16 per cent shoutd be
paid back as provident fund accumula-
tions.”

So, it is the recommendation of the National
Labour Commission that nothing shall be
done which muy eat into what the worker
may ultimtely get as pravidant fund. But
whit is now being done is, with the contri-
bution remining what it is, a part of the
provident fund is being converted into pen-
sion, so much so that in place of the 16
per cent that the worker is now entitled to
get, he will in future get only 12 per cent
as provident fund. 1In the case of life
insurance also a ceiling 1s fixed and he will
not be ab'e to collect more than Rs. 4,000
The workers wanted the two things scpa-
rately, They wanted pension in addition to
the provident fund.

Alternatively, they suggested that the
contribution may be raised and the addi-
tional contribution may be converted into
pension scheme so that his provident fund
earnings will not be affected. What the
Government has done is that from out of
what he is to get now as provident fund, a
part is taken away and wyou give a label
“ponsion” and he is asked to take it like
that. To supplement that, of course, the
government now agrees to plough in money
which totals to the tune of Rs. 25 crores
altogether,

Here also, as a trade unfon worker,
there is & question of principle which I
would like the Government to consider., The
organised worker gets more. But there Is
another aspect which I would request the
Governmeat to consider. Rs. 25 crores is
not a small amount, The inaustrial worker
is organised. He can bargain and he can
get his benefits, got these things established,
and get from out of the pockets of the
employer. But there is & large chunk of
unemployed peopie, a large chunk of agri-
cultural jabour, the unorganised workets of
the small scale industries, They mlso face
this problem, Could it not be that the
amount the Govermmment is propared 1o
plongh iate it could be provided for them
50 that the ditorgaaised workers, unorgauissd
worksrs, who canqol basgain with thyir
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employers may get the benefit of the social
security ¢ Could it not further be that, as
recommended by the National Labour Com-
mission, the rates of contribution be raised
aud, diverting the increase as pension, it
coyld guarantee that the workers will get
the provident fund earnings which they are
currently getting 7 That should have been
a sound principle.

What T am emphasising is that this Bill
has not been sufficiently and properly con-
sidered. 1 am told it was considered by the
Standing Labour Committee. My organi-
sation was represented there. Other matters
came up there and the discussion took place
and, towards the fag end, this matter came
up. Even now the scheme under the Act
is not before us. We do not have the
details of the scheme. The scheme was to
be implemented from st March. Without
that scheme, we will not be able to express
our opinion as to what will happen about
it. This is a delegated legislation. There
i8 no provision for the scheme (o come to
this House again. Thercfore, we are now
giving sanction that the scheme may be
launched out with the inhecrent, hidden,
effect that what is now earned by the
workers by way of provident fund is being
diverted back. Now, the provident fund
provision is something which is under
statute, When you take it away, a detailed
deliberation is absolutely pecessary particu-
larly because this legislation runs counter
to what the workers want as per their
demands before the National Labour Com-
missjon.

These are the two things I wanted to
mention. I would request the Government
to consider the possibility of taking a little
more time for a more detarled look into the
matter so that the collective will of the
organised workers may not be flouted and
the recommendations of the Labour Com-
mission may not be bypassed as it has been
doae,
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SHRI R. K: KHADILKAR ;: 1 am
happy that the insasure has been welcomed
by ahmont sl sectiops of the Houss., At the
same time they lave pointed out and
correctly pointed out, cortain defiiencies
regarding the adminisization of the Provident
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Fund and they have pleaded for mofe airin.
gent pun&shmants.

As I have said earlier while making my
observations here,—the important feature of
the scheme is to provide participation by thé
Central Govetnmént in the provision of
social security benefits to the industrial
employees. This is the beginning,

After listening to all sides of the House,
1 feel that we will have to come forward
with a measure removing all these defects,

Some facts were mentioned and I would
like 1o give certain correct figures, For
example, one hon. Member said that the
arcars of Employces’ Provident Fund are
Rs. 17 crores.  Actually about Rs. 15 crores
are arrcars out of the total collection of
Rs. 1,754 crores, It is hardly one per cent.
But, of course, we must take note of these
arrears and we must see that arrears are not
allowed to moumnt up like this.

Then, some suggestions were made
quoting the recommendations of the National
Labou: Commission. The National Labour
Commission has recommended the eahance-
ment of the rate of Provident Fund Contri-
butions from 8 to 10 per cent and to utilise
the increasc in financial new benefits like
pension and unemployment insurarice,

Their recommendations, I would like to
assurc the House, are under our consideran
tion.,

Certain other suggestions were made,
For instance, Mr. Kachwai suggested that
we must try to extend this Scheme ¢ven to
the Beedi workers. Mr, Basu suggested that
circus workets should also be covered, Al}
these suggestions would be kept in view. As
I said earlier, this Scheme alrecady come
into force from the ist of March, but so
far as the Employees’ Provident Fund Act
is concerned, to which almost all hon.
Members referred, I can assure the House
that the Government is also very much
concernied not only about the steps 1o be
taken for prompt recovery of the dues from
the employers but also about the bringing
down of the atrears, '

My friend, Mr, Pandey suggested : that
the contributions shounld be collected before
the Jrd, 1t is a good suggestion. We are
ourselves thinking of making soitabls
amendments, not only to make the regoveries
prompt, but also to make punishsoents in
case of dofaults, maore stringent.

{(Amals§ Bitt
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(shri R. K. Khadilkar)

This point was stressed by almost all
the Members, and I would like to give this
assyrance on that point that when we come
forward with a comprehensive measure,
keeping in view all the suggestions ;
I shall certainly take note of it, All the
other suggestions that have becn made by
Members will certainly be kept in view, when
I come forward with a comprehensive
legislation.

As regards the circus workers, I know
their difficulties, and Shri A. K. Gopalan
has made a reference to them. We shall
give serious thought to the question how we
could accommodate them in the rew scheme
of provident fund, and I may assure him
this much on this occasion,

I would like to assure the House that
this Bill which cxtends social security mea-
sures where Government not only participate
but make a substantial contribution will be
further extended in times to come,

With these words. 1 would like to
commend this Bill to the House,

There is one amendment, on which I
would like to say something. As you are
aware, this Bill seeks to replace an ordi-
nance that was promuligated to give effect
to the scheme. At this juncture, it is not
advisable to refer this Bill to a Select
Committee, nor would we be able to finish
the deliberations, because the House is
adjourning today. So, we must get through
this Bill and get the sanction of the House
today so that we shall get it through m the
other House tomorrow. Therefore, I am
unable to accept the amendment for referr-
ing this Bill to a Select Committee,

MR. DEPUTY-SPEAKER 1 shall
now put Shri R, N, Sharma’s amendment to
vote.

SHRI R. N. SHARMA : Has it been
moved ?

MR. DEPUTY.SPEAKER : Hs has
moved it.

SHRI R. N. SHARMA : [ have not
been given formal permission to move it

MR. DEPUTY.SPEAKIR : At the
time when the Minister finished his spoech,
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I had asked the hon. Member whether he
was moving it and he said ‘Yes'.

SHRI R. N. SHARMA : You only
asked me whether I wanted to move it and
1 said ‘Yes'.

MR. DEPUTY-SPEAKER : He can
withdraw it by leave of the House if he
wants.,

SHRI R, N. SHARMA: 1 want to
make a statement before it is disposed of.

MR. DEPUTY-SPEAKER Let me
explain to him the procedure. He is a new
Member. The procedure is that soon after
the hon, Minister moves his motion for
consideration, the amendments to the motion
for consideration are moved. I asked the
hon. Member whether he was moving it
and he said ‘Yes’. It is not necessary that
because he has tabled an amendment and he
is moving it, therefore he should make a
speech. It is not necessary, That is the
procedure. Let him not argue. Let him
be educated about this.

SHRI R. N. SHARMA : [ must be
allowed to say something,.
MR. DEPUTY-SPEAKER : It is not

permissible at this stage. The hon. Member
is & new Member, and let him learn the pro-
cedure. After the speeches have been made
and the hon, Minister has replied, no more
speeches are permissible. Let the hon.
Member kindly note the procedure and let
him learn it.

SHRI ATAL BIHARI VAIPAYEER
(Gwalior) : He should have been givena
chance before the Minister was called.

MR. DEPUTY-SPEAKER : But be
never asked for any chance, 1 shall now
put the amendment of Shri R. N. Sharms
to the voie of the House. The question is :

“That the Bill further to amend the
Coal Mines Provident Fund and Bonus
Schemes Act, 1948, and the Employees’
Providenit Funds Act, 1952, be referred
10 & Select Committee gonsisting of 17
menibers, namely :

1. Shri Bbagwat Jha Azad
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2, Shri X. Balakrishna

3, Shri Madhu Dandavate
4, Shri Varkey Georage
8. Shei M. M., Joseph

6. Shri R. K. Khadilkar
7. Shri Raja Kulkarai

8. Shri G. 8. Melkote

9. Shri Jagannath Mishra
10. Shri R, Balakrishna Pillai
11, Mohd. Jamilur Rahman
12. Shri C. M. Stephen

13. Shri Tulmohan Ram
14. Shri Vayalar Ravi

15. Shri R. P. Yadav

16. Shri Devnandan Prasad Yadava
and

17. Shri Ram Narain Sharma

with instructions to report by the 15th
May, 1971,”

The motion wae negatived.

MR. DEPUTY-SPEAKER : The ques-
tion“is :
*“That the Bill further to amend the
Coal Mines Provident Fund and Bonus
Schemes Act, 1948, and the Employees’
Provident Funds Act, 1952, be taken
into consideration”.

The motion was adopted,

MR. DEPUTY-SPEAKER :

We shall
now take up the clauses. .

Clause 2 (Amendment of long title)

SHRI K. M. MADHUKAR :
move :

Page 1, lines 7 and 8 and wherever it
occurs in the Bill, after ‘a Family
Pension Scheme' inserr ‘and Old Age
Pension Scheme'. (3)

MR. DEPUTY.SPEAKER :
tion is :

Page 1, lines 7 and 8 and wherever
it ocours in the Bill, gfter ‘a Family
Persion Scheme® fnserr ‘aud Old Age
Pension Scheme’, (3)

The moyion was negatived,

I begto

The ques-
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" MR. DEPUTY-SPEAKER : The ques-
on is:
“That clause 2 stand part of the Bill."

The motion was adopted,
Claues 2 was added to the Bill.
Clauses 3 to 7 were added to the Bill.

Clause 8 (Insertion of new sectiony 3E
and 3F)

SHRI K. M. MADHUKAR : I beg to
move :

Page 2, line 18,~after *“may be”
insert~—*‘but within two months” (4)

Page 2, linc 20,~add at the end—
“who has reached a level of living
wage” (5)

Page 2, lines 38 and 39,~
Sfor ““as may be determined by it

substitute *‘equal to one and a half times
the sums coniributed by the employers
and Goverament”, (6)

MR. DEPUTY-SPEAKER : 1
now put these amendments to vote.

Amendments Nos. ¢ to 6 were put and
negatived.

shall

MR, DEPUTY-SPEAKER :
tion is :
“That clause 8 stand part of the Bill".
The motion was adopred.
Clause 8 was added to the Bill.

Clauses 9 and 10 were added to the Bill,
Clause 11 (Insertion of new Second Schedule)

I beg

The ques-

SHRI K. M. MADHUKAR :
to move :

Page 3, line 26—

Jor “‘five and a half”

substitute—*ten"" (7)
MR. DEPUTY-SPEAKER :* 1 shall
aow put this amendment to vote.

Amendment No. 7 was put and negatived.

MR. DEPUTY-SPEAKER : The ques-
tion is ;
*“That clause 11 stand part of the
Bin",
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Clause 11 was added to the Bl

Clauzes 12 to 17 were udded to the Bill.
Clausé 18 {Invertion of mew Sections

64 and 6B)
SHRI K. M. MADHUKAR . Ibegto
move :
M: 51"“'

Jor lines 13 and 14,~—substiture—

«(3) Family Pension and Old Age
Pension Scheme funds shall vest in and
be admmistered by such Boards as
have at least half the members repre-
senting labour™. (8)

MR, DEPUTY-SPEAKFR T shall now
put this amendment to vote.

Amendmert No, 8 was put and negatived,

MR. DEPUTY-SPEAKER
tion is -

“That clause 18 stand part of the
Bili”.

The motion was adopted.
Clause 18 was added to the Bull.

Clauses 19 to 32 were added to the Bill

The ques-

Clause 1, the Enacting Formula and the
Title were added to the Bill,

SHRI R. K, KHADILKAR I move
*“That the Bill be passed”
MR. DEPUTY-SPEAKER Motion

moved -
“*That the Bill be passed.”
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T

SHRI S. R. DAMANI (Sholapur) : At
present the provident fund money can be

kept in current account, but I would like to
have o clgrificgtion whethor it can also be
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kept as a fixed deposit in banks, particularly
the nationalised banks, for a longer period,
8s 1 think it will be in the interests of the
workers to get a higher rate of interest on
the amount by way of fixed deposit.

SOME HON. MEMBERS ross—

MR. DEPUTY-SPEAKER : There are
& lot of things to be done today; the
Private Members® business Is coming up at
the end.

SHRI N. K. SANGHI ({Jalore) : T want
only one clarification. Sometime back on the
floor of the House he said that they were
going to bring in & single piece of legislation
by which thz ESI contribution and the pro-
vident fund contribution could be recovered
tegether. 1 want to know why there is delay
in the matter and when it will come before us.

ot TrRTeATT Sresdt (9291) < SuTAw
AT, § ¥awr uw g wen wEew &
=T ¥ AT g f— e woE &
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®wrq 3w WY arat & aes e & wWRoew

¥Y WE aTay w) WS |

SHRI R. K. KHADILKAR : 1 have
already stated that we are thinking of bring-
ing forward a new measure to rectify the
deficiencies noticed in the working of the
present Act. We shall also keep the sugges-
tions made by my hon. friend, Mr.
Damani.

There is a factual correction I want to
make about figures of arrears. At the end
of 1968-69 in the ¢oal mines provident fund
the amount of arrears was Rs. 4.7 crores
and that comes to about 5.5 per cent,
That is the only correction I wanted to
make.

As I said before T shall bring forward a
new comprehensive measure so that this
scheme could be improved  All the sugges-
tions made here would be kept in view while
bringing that Bill.

MR. DEPUTY-SPEAKER : The ques-
tion is :

“That the Bill be passed.”
The motion was adopted.

15.53 hrs.
RE : BUSINESS OF THE HOUSE

SHRI SEZHIYAN (Kumbakonam) :
Before you take up the next business, may
1 invite your attention to the list of business
for today. The Private Member's business is
relegated to the very end. The practice has
been that at 3 p, m. or 330 p.m,
the business of Private Members is
taken up. Now this is a serious depar
ture from past practice and sots a bad
precedent. You should first take up Private
Members' business and after giving them 2}
hours, if there is time available ; if there
ar¢e Members available, then Government
business might be taken up. Once a
week the private Members' business
gets 24 hours, and if that i3 also
taken up by the Government work what
#r¢ we to do? You cannot make in-
roads in the timo of private Members'
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business like this, Therefore, T suggest that
at4 p.m. or 4.30 p.m. we must take up
private business, and after discussing the
private members' bills or resolutions for
24 hours, you can take up Government busi-
ness.

SHRI KALYANASUNDARAM (Tiru.
chirappali) : In addition to that there is to
be a debate on a motion under rule 193,
What will happen to that ?

MR. DEPUTY-SPEAKFR : Well, I can
very well appreciate the feclings of hon.
Members, but there is nothing in the rules
to say that Private Members’ Business must
be taken up at a particular time. All that
the rule says is that the last two and a half
hours of the sitting on Friday shall be al ot-
ted for the transaction of Prinate Members’
Business, Therefore, that 1s the practice.
But though today 15 the last day, as lot of
work is there, I think it would be taken up
as soon as we arc able to dispose of
Government business. Let us try to dispose
of the business on hand as quickly as possi-
ble and then take up Private Members' Busi-
ness,

15.56 hrs.

STATE OF HIMACHAL PRADESH
(AMENDMENT) BILL

THE MINISTER OF STATE IN THRE
MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATE, DEPTT. OF
ELECTRONICS, DEPTT. OF ATOMIC
ENERGY AND DEPTT. OF SCIENCE
AND TECHNOQLOGY (SHR] K. C.
PANT) : Sir, T move®* :

*“That the Bill to amend the State of
Himachal Pradesh Act, 1970, be taken
into consideration”,

This is a small Bill which seeks to re-
place the ordinance promulgated on the Sth
January, 1971, When this House passed the
State of Himacha]l Pradesh Bill in December
last, we had proceeded on the assumption
that the fourth Lok Sabha would be dissolv-
ed after the new State of Himachal Pradesh
would come iato existence. Accordingly we
had provided that six Members to the Lok

*Moved with the pecommendation of

W

the President. T -
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Sabha elected from the union territory of
Himachal Prad:sh should continue to re-
present the new State till the dissolution of
the fourth Lok Sabha. We had also pro-
vided that these Members be associited
with the Election Commission in delimiting
the Parliamentary and Assembly constituen-
cies in the new State. Subsequent develop-
ments, however, belied this assumption, and
we had to go in for a general election to the
Lok Sabha immediately after passing of the
Bill. Parliamentary constituencies had to
be delimited before the election. The law
had, therefore, to be changed to provide for
the six persons who were Members of the
dissolved Lok Sabha being associated with the
Election Commission for delimiting Parlia-
mentary constituencies. The de'imitation of
Assembly constituencies was to take place
after the general election to the Lok Sabha.
Hence we provided for the Members from
Himachal Pradesh elected to the fifth Lok
Sabha being associated with this work. The
ordinance which was issued sought to
achieve this object. This Bill merely re-
places the ordinance.

Sir, I move.

ot gAwrg qat (I59A) @ IqrEAN
wgiag, fgaraa g &Y UsA & ST
3T & fau gL A fggrEa g_T  UST
gmaa fatas swga fear g, & zaar
T HW@TE L |TT & o@rg AAAA
A0 St & faaza st Agar g 5 AR
W 37 T &3 garfad 9T &, 9T ar
¥ qrga T 331 fraga fagr & 7 gw AR
g f& feectr, wfwge, fagr, war sfe
USTT F AT F FFF ATAT 38T TFIX &
M & Mg dgar w3 ey agi &
AT &1 A UST FT AT AT 19 F Q1T
& arg wég Afaw gF ghaard qreg
& |

fgwras go #AF aF FF FrfEd
g7 3@ 8, A f% wa z@ fawr & wreaw
¥ 98 UF UST & &1 § AT JIIAT, Y&y
feafa § wgi o< %7 qrad # ©w @@
faaig &7 =4 § W@ A I€ W@ 2
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ag gg ¢ fr 9 fgaraer g_a &= arfaq
SR 9T, g4 agf F FAAA] F I AV
HETS AT A Jqq F7g & FAANAL
¥ wfys faqar ar 55 femsa 9@
Tq QU U -IT AAT §, IAHT HIAT
gftaa g7 a1 § UEY feafg & agr &
FHIAMAT FT qgar 1 HgIE w1 ¢
aaq faaar ar, sad fEdr gwrz ar S5
T g T § Ared 39 alg &7 fanw w9
q =T @A |

Sqredet WFIET, gH A3 § 57 &
wfaq wsal #1 quf TsA FT oIS A A
TF TH gl FE A ar) FAT A1ied,
faaq oex wsat 1 97 3 T R USA
FT TS1 & J1 STHT A4 L@T 1T | 38K
arq ag g fw usal #1 fanig 39
guT U TAIT HIAM HT ATET &F ra7
st Ffsarzgal ardr g, I9y F;rad
gEwr faaa

16.00 hrs.

3Iqreasr Agd, feeell &1 UST &
ot ol aF g AE gAT R L AT A
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feestt & amfert & wodr oF favg
HEIT § WIT IWHI g FAT qraq &
9 F7e g L g Arara g R ogfer
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F AT T FT w7 qqT feeelt woFAQAT
S qrEiAd & fag AR afr A AT
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[#t gerae qni)
fev Ta19 T919 9T HreEAA g1d 9T T
FIT AR qaeqT 71 guegrd ITA gl
ST |
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TAT & IATY I@H 6 ST USHT AT FIAT
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fadea #zar =gar g fF a3 s &0
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FI T HOFT @ 41T K g F TGAT
wifgd 5 gw <o Y wfas  feafy Fa
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afz ffafcda Sad F FA Wq Il
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AATET AT 4 AT FT AR X @ 8,
oUHoFHo T ATAT W F FETs aH
HAT ST At a1T I §, IT IFHC AT
TATH QHETE H9F qIAa AT |

I HF ow Ay gT: Az fEErar
argar g fe gzFre fresdft 1 @wearsi
a1 AATRTa 9 #R, foocdt & RN A ;g
F g & QU @A far a7
qel & Gra { FIAT AGYW AT FIaT
g1

sit gaw fag (fawar) @ Saregs

wda, ot fa@ gea & @ e
g sus egafq ot enfed@ & grr 5

APRIL 2, 1971

H. P. (Amat) Bill 184

FAGY, 1971 F) FAT § ¥ T AR a8
U agd =81 FI9 47 | #9a § 9 8
X 9 § 7g gt 41, fF @z T § 95
St 6 FvEx @F qur § AT AW §
& =N AF AT FY Al gF AvTAT FA
W =@ g yaw 17(2) (0) &
qagar arg o fF § weae fefafweam
FHIIT & gaifaazs weae giv 1 JfeT
qIATAF FrATT 7 Ferar 7% A FAaife
quT ¥ qgF & A1F TN AT FET 90
39 T S NTFTT 9747 8 ;MT 9 qar
17 (2) (T) & & 7% A ag aua § @rg
A AT AFAT AV i AF g HT QY
I F 17 IgAT fgAraw w_w & 6
wFET AT gy 4 A geafas G A
3g 41q &1 gfq & fa7 geiscz #gam 7
arfedy fasrar s a4y fasr & = &
gurR @rAa a7 fear qar g

JATE9&T HIRT, § AW HHNAA
F q9TE AT ATRAT § o 390 13 ¥ 9O
¥ 34 9gd A% g § aifandr wiedl-
O F1 ariwaa (Far faad fadr 1
AT F1% farFraq 7 1 @t agy faar
U Fq FI AGeasl FEEIZTHET WY
F=d 60 & 63 g d | 3w fa¥ =z A
ATTHT g Srar § fF woags FAGT 39
FT4 F1 ¥gd Jeal 79T grA4 F A FIfF
AETHT 7T A o7 Faq 10 78 &
@ g sdfae & =rgar g i oo
FFIT agg Al 39 F1A A q9F T
§ & arfs arfeat & 7T agr & A=Al
QU QT AFT fad §@F o fm qgal
IH A4t faw g7 fF AT H9d  eFAmE
TR THIT FHIIT & 9 W@ 87 1T
FAITT iF T F AT F GFHAT | 70
fad 7q fraga 2 f o3 s@d% sw WY
A ag arfer  @ife feat &1
fasrag &1 #1F71 7 AT @& |

Y
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R TF arq ;AT fAdeT s § 1 3@
979 § QR Aeq & aga  @afaar
ot st fir fFe gzt snaer & @ faear
fe@r fear war oz fae=r wrewd & qRY
fean fear war #ix aga ar = ar A
& & g d@r zE fFew aY aga ard
wsafeat g€ T guFT FRw ag av fF
TIAFZITA e 98 U av g § g
# for qzanfeat & gx azar qw@e § a3
FL @AGY FI A 1. (FASU). . FHT
THR & IGH agd ¥ Hreemg AT @Eag
W o € gm fau v gwa § 66
ARTAT  §ATd1 § 989 gaHaeias U H
gedtfaat &Y 9@ | IEF!T FAT FT gEY
oG WA GIE@T gogwdr § FAit
qAEal & 99 qR fErs mtge g
Terad 1 Grey gt g zg far ggmaal
& ATYTT 9T & CIRNMT AT aq AR
a7 fay & ARt FamT 9@ qrfs T
IT1a & e w1 A3 fawraq ar faawa
AN

TT el & T A FITHRT IR
a1 g M =& fao &1 w@g F:ar g

SHRI NARAIN CHAND (Hamirpur) :
Sir, I rise to congratulate the Central
Government for granting full statehood to
the State of Himachal Pradesh. But may I
bring to the nolice of the House that
though the State of Himachal Pradesh has
come to stay, it is not complete at all in the
sense that many of the hilly areas, which
are linguistically akin to Himachal Pradesh
and Kangra are not at present in Himachal
Predesh ? There has been a reference here
that the Central Government is thinking of
appointing a boundary conimission to settle the
linguistic dispute among Himachal Pradesh,
Punjab and Haryana. I would request the
Central Government that justice should be
done to Himachal Pradesh so that Himachal
Pradesh can be completed in shape and size
and Kalka, Nangal, Mukerian and Pathan-
kot some of which were formerly parts of
Kangra District should be merged with
Himachal Pradesh.
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Then I want to bring to your notice
some of the wurgent problems we are
facing.

MR. DEPUTY-SPEAKER : This Bill
is very limited in its scope. It relates only
to the delimitation of constituencies. There
would be other occasions with the hon.
Member can present his problems.

SHRI NARAIN CHAND : 1 want this
dispute to be settled for all time to come so
that we are not pulled down by economic
problems which are at present arising on
account of the left-out areas. Now the
railway line stops a few miles away at
Nangal and so also in Pathankot, with-the
result that there are no broad-guage railway
lines in Himachal Pradesh. For the present
the railway line should be extended to Una
and finally Nangal and other rail heads
should form part of Himachal Pradesh so
that both economic and linguistic problems
could be solved.

Then there is a great demand for a
sainik school in Himachal Pradesh because
it is a defence area. It is an urgent need of
the hour.

Finally, I welcome the Bill and wish
prosperity to my State. I also congratulate
the Central Government and the Members
of Parliament who were here in the past
and who were not here now, for their co-
operatioa and good-wishes to us.

SHRI K. C. PANT : Sir, as you men-
tioned more than once, the object of this
Bill is very limited. It is not a Bill which is

creating the State of Himachal Pradesh.
Many hon. Members will rememter with
great joy that we have passed that Bill
during the life of the last Parliament.
The limited object of this Bill has
been spelt out in my opening speech
and in the Statement of Objects and

Reasons. My hon. friend, Shri Pratap Singh,
has also referred to the object of the Bill.
I need not repeat them.

During the course of the debate a few
matters were raised which did not fall with-
in the purview of the Bill.  Sir, if you will
permit me, I shall say just a few words
about them. Firstly, there was a reference
to some other territories 1ke Manipur,
Tripura and Meghalaya. We are considering
that question and we have often come be-
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fore the Houke and explained that we shall
bave to take a co-ordinatéd and integrated
view of the needs of security and develop-
ment of the whole of the north-castern
tegion of this country.

Certain proposals have been formulated
and these are under consideration. After
that, we shall naturally becoming before
this House with necessary legislation.

So far as Delhi is concerned, I nced not
repeat the argument. We hRave had many
debates in this House, But 1 would accept
the alvice of my hon. friend in one respect
when he said that we should not yield to
political pressure in the matter of creation
of new States and that we should take into
account factors like economic viahility,
population and so on. He referred to the
fact that if for Delhi no Statehood is grant-
ed, then there will be an agitation and the
law and order problem will detsriorate. I
am taking his advice and 1 can tell him
that such threats will not make us change
our mind.

State of H. P. (Andr) Rilt

SHRI ATAL BIHARI
{Gwalior) : Friendly warning.

VAJPAYEE

SHRI K. C. PANT o Even friendly
pressures will not be taken into account.

ot gwar wat: g Wy W
A fard & ag arg framar avgy &0

SHRI K. C. PANT : I do not think my
hon. friend is right in saving that we made
any such electoral promuse. In fact, I have
had eccasion to come before this House
scveral times in  the past 1o say that Delhi
will not be made a State. I do not think
that is quite correct, But if he has heard
it from somebody, I am willing to listen
to him and if he lets me know about it,
I will enguire from my party why they had
said so.

MR. DEPUTY-SPEAKER : The gues-
tton is :

“That the Rill to amend the State of
Himachal Pradesh Act, 1970, be taken
into consideration.”

The motion was adopted,
MR. DEPUTY.SPEAKER : We now
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take up the clause-by-clause consideration
of the Bill. There are ho amendments &t
all. So, I put all the clauses togesher.

The question is :

“That clauses 2 to 4 and 1, the En-
acting Formula and the Title stand part
of the Bill,”

The motion was adopted.
Clauses 2 to 4 and 1, the Enacting

Formula and the Title were
added to the Bill.

SHRI1 K. C. PANT : 1 move :
“That the Bill be passed.”
MR. DEPUTY-SPEAKFR : The ques-
tion is :
“That the Bill be passed.”
The motion was advpied.

16.13 hrs.

MOTION RE. CONDUCT OF MEMBER
DURING PRESIDFNT'S ADDRESS

SHRI
(Jammu) :

“That this House strongly disapprove
es of the conduct of Shri Ram Deo
Singh who created obstruction and
showed disrespect to the President on
the solemn accasion of his Address to
both the Houses of Parliament assembl-
ed together under article 87 of the
Constitution on the 231d March, 1971
and condemns his undesiiable, undigni«
fied and unbecoming behaviour,"”

8ir, 1 am not very happy when 1 bring
this Motion before the House for the simple
redson that the hon, colieague is an hom,
Member of this House and [ also know that
he is a new Member of this House, But at
the same time, it is my duty to point out
and bring to the notice of this House thé
misbehaviour of the hon, Member on the
23rd March when the Prasident was address-
ing both the Houses of Parliament in a joint
session which met in the Ceniral Hall of
this Parliament Houyse.

On that day, the President was dis-
charging his constitutional vesposdibiiity,

INDER J.
I beg to move :

MALHOTRA
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He was making his Address to both the
Houses of Parliament under article 87 of
the Constitution. At that time, it was a
solemn and significant occasion for more
than one reason that, that was the first
time when both the Houses of Parliament
met after the recent mid-term poll. In the
last mid-term poll, the people of India
again re-affirmed their faith in the Parlia-
mentary democracy.

By doing that they have also placed a
great  deal of  respemsibility on  the
hon. Members who have been elected in the
last General Elections, So, it is the duty
of the hon. Members to bring forward
the grievances of the people of India as a
whole and particularly, the people of their
constituencies. The people of India also
cxpect from the hon. Members to conduct
their business in an orderly manner when
they meet in this Chamber as Members of
the Lok Sabhi or in the other Chambher as
Members of the Rajya Sabha or when both
Houses meet in & joint session,

On that day, the hon. Mcmber rose and
interrupted the President while he was
delivering his Address. He did that I was
present on that occasion. under the leader-
ship of an hon. Member of the other House,
Shri Raj Narain,

Although the hon. Member is new to
this House, I am quite aware and also I am
confident that he was also aware, that he
was doing all that under instructions from
leader, Shri Raj Narain, who is a8 Mcmber
of the other House.

When I bring this motion before this
hon. House, I am quite aware that the hon.
Member is also aware of the repercussions

which he will have to face for his mis-’

behavigur on that day because Shri Raj
Narain told him what happened on a pre-
vious occasion when Members of kis own
Party vere reprimanded by this House. I
would only like to say one thing nd I will
not take much time of the House because
on a previous occasion this kind of motion
has already been discussed very thoroughly.
In 1983 a Committee was sppointed and the
Committee made certain recommendations,
and on the recommendations of, that Com-
mittee aghin in 1966 a similar motion was
discussed in this House, [ would ohly say
that the time has comé when we, who
represent the people of India here, are catled
upon to sot an cxsmple i our bebaviour

whether in this House or in the other House
or when we meet in a joint session. There.
fore, I would commend to this hon. House
that this House may take a serious note of
the misbehaviour by the hon. Member on
that day when the Piesident was addressing
both the Houses of Parliament in a joint
session,

Although it is not provided in the
recommendations which were made by the
Committee in 1963 as to what kind of
punishment according to the Rules should
be given, it is always leflt open to the House
and I would only appeal to this House that
keeping in view the serivusness of the ma‘ter
and keeping in view the delibe-a'e interrup-
tions and obstructions made by the hon,
Member that day, this House may take a
serivus note and decide what punishment
should be given to this hon. Member.

Thank you, Sir.

SHRI A. K. GOPALAN (Palghat) : I
very strongly oppose the motion, Sir,

SHRI ATAL BIHARI VAJPAYER
(Gwalior) : 1 have given notice of an
amendment,

SHRI KALYANASUNDARAM (Tiru-
chirapalli) : On a point of order, Sir, I
am not now commenting on the incident or
on the merits of the resolution, but whether
the resolution is permissible in this House
in this form is my question. The joint
session Address of the President is no doubt
a constitutional obligation on the President
to address openly both Houses, but it is not
a session of this House, So, is this House
competent to take action for an incident
that took place in the joint session 7 That
is why. you will appreciate, even the Presi-
dent’s Address will have to be tabled in this
House, Then only it forms part of the
proceedings of this House. That is why
that joint session is not part of the pro-
ceedings of this House aad that inci-
dent cannot be a pari of the procéedings
of this House. I want to know whether
this Muse is competent to take action on
an incident which took place somewhere

else...(Interruptions)

MR. DEPUTY-SPEAKER : Now,
oxder please. Now, in the first place, the
Motion was given due notice of. It was

considered wmad it was aceepted by the
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[Mr, Deputy-Speaker]
Speaker. Secondly, it has been notified.
As you know, the Central Hall is within
the jurisdiction of Hon. Speaker. Any-
thing that happens in the Central Hall
comes within the jurisdiction of this House.
Therefore, this motivn is in order,

SHRI S. B. GIRI (Waranga') : I rise
on a point of order. My point of order is
this, 'When a Motion is brought before the
House, we have, first of all, to estab'ish
whether this particular hon, Member was
involved in this on that day, that is, 23rd
of March, because I was also present my-
self, and 1 think somebody else was involv-
ed, When the President was reading his
Address, he asked him to sit down. He
has not made any gadbud ..(Interruption)

MR. DEPUTY-SPEAKER :
speak on the motion if you like.
point of order.

You can
This is

SHRI ATAL BIHARI VAJPAYEE

~rose

MR. DEPUTY-SPEAKER : 1t is only
now that I see your amendment, Accord-
ing to the rules, the position 18 this, I
will read out the rule to you. It says :

“If notice of an amendment to a
clanse or schedule of the Bill has not
been given one day before the day on
which the Bill is to be considered, any
member may object to the moving
of the amendment.”

Now, I would like to know...

SHRI R. S. PANDEY (Rajnandgaon) :
I take objection.

MR. DEPUTY-SPEAKER : You did

not give it according to the rules.

SHRI ATAL BIHARI VAJPAYEE :
If the House accepts, we can take it up,

o ofw g (afeq feeeh) s
vzet fagrd sy fefafas & @
Aray § fad wwrme R falr wiledr
w g ¥

MR, DEPUTY-SPEAKER : 1 have to
be guided by thy rules of prosedure of the
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House, T have just now pointed out te
Shei Vajpayee ji, what the fule says.

SHRI KALYANASUNDARAM : 1
am trying to help you. The Chair has got
inherent power to allow any amendment at

any stage.

MR, DEPUTY-SPEAKER: 1 haww
read out the rule to you ; I shall have to
be guided by the rule,

5wz fagrd st : SeTenw
agEm, AU e § fr A ernifiea f
fam & sge ewT ar W weaw &
ara 9% &3 @1 3g fey o faaw wY
39 gug & fay famfga s a7 &1
A ara ag § 5 oo wasdT § Fa%
agT A1 wy A wrgy € afEw AT
ez W@t @gz adr gar @ &
argar § e 3w %Y 97 fagr oo fam 8
fr ara s o @ fr o9 foe
wigHz wT gl ax @ &1

MR. DEPUTY-SPEAKER : Mr. Vaj-

payee you are a very senior Member and
you know the rules.

SHRI ATAL BIHARI VAJPAYEE:
You can suspend the rules.

MR. DEPUTY-SPFAKER : 1 would
like to be guided by the House. The rule
says, if mo objection is there, I can accept
your amendment,

But, objections are there. Therefore, I
am sorry,

SHRI ATAL BIHARI VAIPAYEE :
Objection to what ?

SHRI SANT BUX SINGH (Fatebpur) :
Before there is an objection, we should
know what Shri Atal Bihari Vajpayee's
amendment iz ?

SHRI ATAL BIHARI VAJPAYEE:
Since my amendment was not given notioe
of before, it could not be circulated, and
the Houss is, therefore, net in pospession of



193

the copies of my amendment. Before the
amendment is put to the House for the
opinion of the Members thereon, let the
amendment be allowed to be read out. How
can hon. Members take objection before
they know what the amendment is ?

MR. DEPUTY-SPEAKER : T do not
know what their motivations are for object-
ing.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR):
May 1 just say a word ? 'Thss is a case which
concer 1% not only the ruling party and the
Government, but involves a question of the
dignity and decorum of the whole House
and the two Houses assembled together
under article 87 of the Constitution, and I
think that each one of us should try to do
his best to maintain the dignity and deco-
rum of the House.

SHRI A. K. GOPALAN: 1 am
opposing the motion. 1 have already said
that.

SHRI RAJ BAHADUR : So far as the
question of the dignity and decorum of the
House is concetned, we are all agreed.
Regarding the amendment

MR. DEPUTY-SPEAKER : We are not
discussing the amendment now.

SHRI RAJ BAHADUR : We have no
objection to the amendment being moved.

MR. DEPUTY-SPEAKER : Does Shri
R. 8. Pandey withdraw his objection ?

SHRI R. S. PANDEY : Yes, certainly,
I do.

SHRI SEZHIYAN (Kumbakonam) :
Rule 38 may be suspended ..

MR. DEPUTY.SPEAKER : Now, they
have withdrawn their objection. Therefore,
1 shall allow Shri Atal Bihari Vajpayee to
ove the amendment,

SHRI ATAL BIHARI'VAJPAYEE :1
beg 1o move :
That in the Motion-

D for “stoongly disapproves of the
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conduct of Shri Ram Deo Singh
who created obstruction and showed
disrespact to the President on the
solemn occasion of his Address.”

substitute *‘resolvés that a Com-
mittee consisting of 15 Members of
this House be nominated by the
Speaker to go into the question of
alleged disorderly conduect of Shri
Ram Deo Singh at the time of the
President’s Address”, and

(2) for “and comdemns his undesirable,
undignified and unbecoming be-
haviour.*

substuute “‘and make a report to
the House by the Ist July, 1971,

SHRI AMRIT NAHATA (Barmer) :
This is a typical alliance between SSP and
Jan Sangh

SHR1 A. K. GOPALAN : The motion
has been given notice of and after that,
very cleverly some amendments have been
tabled.

AN HON. MEMBER : ‘Cleverly’ ?

SHRI A. K. GOPALAN : I say ‘cleverly’.
I have the right to say ‘cleverly’. Can ¥
not say ‘cleverly’? Do I not have the
right Yo choose my expression ? If T have,
what objection can be there to the word
‘cleverly’ ?

It is very unfortunate that sorsething
happened on that day. One may agree or
one may disagree with it. One may ap-
prove of it or one may not approve of the
subject-matter of that discussion. But In
the motion it bas been said that the House
strongly disapproves of the conduct of the
hon. Member and the disrespect shown to
the President. My opinion is that there
was no disrespect shown to the President.
If disrespect is shown to the President, the
whole responsibility lies on the ruling party.
For, a similar thing had happened before,
and after that, the ruling party might bhave
thought of some procedure to restors order ;
after all, the Speaker was also there, and
suthority should have been given to the
Speaker to control the sityation. But what
authority was not given and that was not
thought of. So, the President had to get
up ; he was agitated and he had to speak.

Aftz o g wpoktm, 18 1 ogtended that
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whey should have remained there ? They
understond that nobody else supported them.
After saying something emotionslly, they
went gut of the meeting, and they did not
stay there; they went out of the joint
session. If they had stayed there and they
had created a situation in which they could
have been turned out, then that would have
been something. That is disrespect. But
in a moment of emotion, they wanted to say
something.

The object of this motion is to suppress
the Opposition, to terrorise them and to
tell them : “If you tell anything, then you
will be gagged’. That is the object of this
motion. 1Let the people decide if a member
has done something whieh is considered to
be disrespectful,

SOME HON. MEMBERS : No.

SHRI A. K. GOPALAN : You can say
‘no’. But I caasdy ‘ves’. T am expressing
my opinion which T have got the right to do
here. When they are speaking, they can
say ‘'no’ to express their opinion.

So 1 say this has been brought forward
to tegrorise the Opposition. The people have
elected us. Those who have been elected
and come here belong to all classes, different
sections of people in this country. What
seems to be decent to one section or class
may not appear to be 50 to atother section
or class. It is not as if there is a rule about
decency, decorum and all those things. So
when says if one stiys something, his con-
euct is to be questioned, 1t will be a difficult
position.

1 strongly oppose this Motion, It may
lead to more disorder. Not only when
there is a joint session but here also dis-
orders may come.

16.32 hre,
[Mr. Spedker in the Chair]

1 say every member here has got a right
to eéxpress his views. When he speaks, he
does s0 in a representative capacity. There
are certqin very intolerable things that are
happening in the ocountry outside and one
may lose one’s temaper and may say some-
thing that may appoat unpleasant,

The fret poiat is that there was 50 Ui
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respect shown to the President, If there
was disrespect shown, it was becauvse the
ruling party did not think of giving power
to the Speaker, who was present, to contrel
the proceedings, when the President Is ad-
dressing the two Houses,

1 strongly oppose the Motion,

SHRI INDRANT GUPTA (Alipore) : 1
oppose the Motion and support the amend-
ment moved by Shri Vajpayee,

There can be no doubt that the personal
behaviour of Shri Ram Deo Singh on that
day was certainly impolite and offensive. |
do not think there can be two opinions
about that. [ do not agree with Shn
Gopalan that because certain things are
happening in the country outside, therefore,
they should be raised in any manner one
thinks desirable on that particular occasion.
There are other means and other occasions
on which these issues can be raised. Other-
wise, carried to its Jogical conclusion, Shri
Gopalan’s argument would mcan that when-
ever the two Houses assemble together to
be addressed by the President, ail the 750
members can get up and raise any issues
which they consider deserve to be rawed
there. Then there will no Address to the
joint session,

SHRI SEZHIYAN : There will be ad-
dresses !

SHRI INDRAIIT GUPTA : We have
to look at it against a certain background.
Many members of the Fourth Lok Sabha
who are here will not consider that I am
exagerating when I say that practically day
in and day out during the Fourth Lok
Sabha, the anthority of the Chair was being
flouted. Weo have witnessed scenes here
beside which what happened that day in the
Central Hall pales into insignificasce. But
we did not take any actios. Am I to uader-
stand 3hat action was not iaken simply
because at that ime, the ruling party did
not command the majority it commands
today ? Much worse things have yhappened
in this House. Are we suggesting {that the
authority of the Chair in the Lokmsqblhn is
gomething W pho command lesser
soapovt than thy giguity of thy President
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SHRI K. D, MALVIYA (Domaciaganj) :
Does he not see the difference between the
two-- disorder here and inciscipline there ?

SHRI INDRAJIT GUPTA : 1 wouid
also support Shri Gopalan on this point, 1
raised it the other day in another place.

I do think there is a lacuna in the rules
of procedure or in the Constitution. When
the two Houses meet together to transact
legislative business, the rule is very clear,
The Speaker of the Lok Sabha is the pre-
siding officer in that joint session.

But when the two Houses are assembied
together to be addressed by the President,
there is nothing clear in the rules as to who
constiiutes the Chair there. The President
comes there to  inauguratc a session of
Parliainent, to deliver an Address, but it is
not at all clear as to who constitutes the
Chair during thai joint session which is
addresscd by the President.

Is the President to function as the Chair?
It does not say so anywhere. 1 regret 1o
say that a situation was created that day in
which the President was put in a position
where any observer would have thought that
he was functioning as the Chair. I do not
think that is what is meant to be his role
there,

Certainly the Speaker of the Lok Sabha
s not clearly anywhere invested with the
respongibility of functioning as the presiding
authority in that joint session where the
President makes his Address. There is a
lacuna here. It should be remedied. This
thing should bc cleared, and something
should be provided so that there can be no
two opinions about that in futurc. Other-
wise we may be put in a much more difficult
and embarrassing siluation over and over
again.

Thirdly, 1 do not go into the merits of
the particular issue which was sought to be
raised by certain Members in that unbecom-
ing fashion, but we have also to recognise
that after all a day will come, the sooner it
comes the betier in my opinion, when the
President, whoever he may be and from
whichever part of the country he may
come, can address the joint session in
his own mother tongue and there will be no
difficulty for other Members in understand-

ing it because of facilities being provided,
Tacilities which are not provided today.
There is pothing wrong in visyalising a
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situation where the President of India will
be able to address the joint Houses in his
own mother tongue without any difficulty
for the Members to understand him,

We should also take into account the
fact which many Members have brought to
our notice that Shri Ram Deo Singh is a
new Member. I presume he is a new Member
who has no previous experience. I do not
know his background at all. 1 also think
that perhaps he might not have acted the
way he did if he had not been inspired by
some senior Jeaders of his parly. 1 do not
wish to mention them because they are not
Members of this House, But certainly 1
would not excuse them,

Further, in the Fourth Lok Sabha we
were helpless spectators, and the ruling party
was a helpless spectator because it was a
minority Government, it did not have this
massive steam roller majority which it wants
to use today to pass this motion.

Therefore, let us be a little realistic. And
so I would appeal to the Government, rathér
to the sponsors of the motion as it stands
here, to withdraw it and accept the amend-
ment which has been moved by my hon.
friend Shri Vajpayee, which is much mome
reasonable, because it implies in my opinion
that the Committee which will be set up
should not confine its work only to judging
whether Shri Ram Deo Singh that day had
bchaved 1n a disorderly manner or not. ©Of
course, they will go into that albo, but they
should go into the wider question whether
the procedure that is laid down for this
occasion when the (wo Houses assembled
together are addressed by the President, is
adequate or not to cover all contingencies
and whether any lacunae or omissions are
there in the procedure which should be
removed, and they should make recommens
dations on that point also.

‘These are our submissions, We support
the amendment,

SHR1 K. MANOHARAN (Madras
South) : I am one of the Movers of this
motion. The Parliamentary Affairé Minis-
ters and some others have told me that
Shri Ram Deo Singh is a new Mémber of
the House, and rightly pointed out by iy
hon. friend Shri Indrajit Gupta, probably he
is not aware of the implicstions of this issue,
but about one thing 1 amy definite. 1 “pgree
with Shri Indtajit Gupta that he was inspired
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{Shri K. Manoharam)

by certain people who are, 1 am sorry to
say, frustrated by the election returns of a
particular sonstituency.

I am not discussing it because that
parson is not a Member of our House. I
have got respect for the age, intelligence and
experience of Shri A. K. QGopalan. Butl
cannot concur with him today when he says
that we have been eiected by the people of
different political persuasions and different
political temperaments and different political
ideologies and therefore if anybody wants
to ventilate the grievances of the people, he
must be given due chance to express himself
even ifi the President is addressing both
Houses of Parliament, The President is the
linch pin of the Constitution and when he
is addressing both Houses of Parliament, he
must be listened to with due respect. If
anybody has anything to say on that, he
has enough opportunity while discussing the
President’'s Address in either House of
Parliament. 1 think ours i> a democracy
which is getting more mature, We arc
expected to follow some norms and codes of
conduct, and if anybody says that he is not
interested in doing so, that he does not mind
the Constitution going to the sea, that he
doss not mind the rules and regulations
going to the gutter, I do not think I should
answer that.

I am told he is a new Member, bu he
has committed this offence, The fact that
he is a new Member does not mitigate the
offerice he has committed. But because of
his lack of knowledge of the grave nature
of the issue involved 1 think his action can
be condoned by this House. That is exactly
the reason why I am inclined to accept the
amendment moved by Shri  Vajpayee.
Normally I shall never accept any amend-
ment moved by him ..(Imerruptions)...this
time he wants to have a complete compro-
mise and he wants to save the whole

Motion re. Cond. of

AN HON. MEMBER : For you ?

SHRI K. MANOHARAN : Not for
me, Thers was a feeling that somehow or
the other & compromise must be found out.
And this is the first time that Mr. Vajpayee
has come forward with a compromise, I am
happy about it. Considering all this we
feel that the particular aoction of this Member

APRIL 2, 1971

Member during Pres.'s Add. 200

who had c¢reated this disorderly scene when
the President was speaking msy be condoned.

. According to the amendment that has been

moved, a committee of 15 members can be
constituted by you, 8ir, in your wisdom and
as Mr. Indrajit Gupta has rightly pointed
out...

SHRI JYOTIRMOY BOSU (Diamond
Harbour) : Drop it here and now,

SHRI K. MANOHARAN : Cannot he
kecp quiet ? Calcutta is being displayed here.
And on behalf of my Party 1 want to place
on record our views. To create a disorderly
act and scene with a deliberate design of
destroying the solemnity of the occasion
when the President of India who is the linch-
pin of the Constitution and part of our
Parliament 1s addressing both Houses of
Parliament 13 not only not in keeping with
the dignity and decorum of Parliament but
also creating a very obnoxious and abomin-
able precedent.

1 am sure, this House which represents
different and opposing political persuasions
would bear with me in the matter,

With feeling I am speaking today. Twice
such kinds of incidents took place. A
special Committe¢e had already gone into
them and given out its findings 1n the year
1963 which were adopted by the House in
1968.

1 am one of those who believe that
proper climatic conditions must be created
and we must cultivate the habit of following
certain norms and rules already laid down.
I have been informed that Mr. Ram Deo
Singh is a new Member. This does not
mean that the offence tommitted by the
Member can be justified. Being a new
Member this can be condoned. But the
prablem does not stop there. That is precisely
why I accept the amendment moved by Shri
Vajpayee. With the concurrence of my hon.,
friends Shri Inderjit Malhotra and Shri
Nihar Ranjan Laskar, § think they wiil
follow suit, T withdiaw this motion......
(Interruptions).

SHRI R. D. BHANDARE (Bombay
Central) : While moving the amendment,
Mt ManoLaran and other Members Have
raised certain points of constitutional
importance. But let me tell him and the
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Membets opposite that there are no constitu-
tional points involved in this matter. There
is per se the unbecoming behaviour of Shri
Ram Deo Singh, and that is a guestion
beyond any shadow of doubt, because we
have got to define Parliament as it is.
Parliament, constituted as it is, copsists of
the Lok Sabha, Rajya Sabha and the Presi-
dent.  These three constituents, constituting
together, form the Parliament. Therefore,
under article 87, when a special session of
both the Houses is being addressed by the
President it is a Parliament and it cannot be
challenged or it cannot be doubted. In
that sense, any person, whatever the place
and position he may occupy, whether he is
& newcomer or a very senior Member his
behaviour cannot be condoned, but I accept
the amendment for some other rcasons,

Sir, I am accepting the amendment for
three reasons mainly.

AN HON, MEMBER : Why ?

SHRI R. D. BHANDARE : Kindly
listen to my rcasons. 1 am not challenging
the constitutionality or otherwise or the
propriety of the resolution as such.

MR. SPEAKER : You can very well
support it, but not accept it. You are not
amongst the movers. You can support the
amendment but not accept it.

SHRI R, D. BHANDARE : | am
supporting the amendment.  But 1 was just
ttying to deal with the constitutional pro-
priety of the proposition laid before this
House, and in that sense only 1 said that
this per se constitutes misbchaviour on the
part of Shri Ram Deo Singh. Butlam
prepared to give him a latitude by accepting
the amendment for three reasons.

First, we would like to give some
opportunity to the Member to explain his
conduct. The amendment speaks of one
fundamental proposition, namely, the
principle of natural justice. If the resolution
as it is accepted, without giving the Member
any chance to explain his conduct, we will
be condemning the Member of this hon.
House. Therefore, on the ground or on the
principle of nawsral justiee, if a Committee
is conatituted, the Member may explain his
condxict,

The secoad reason why I am supporting
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it is that—there is no denying the fact that
his behaviour constitutes per se contempt
because of his unbecoming behaviour—if he
tenders an apology before the Committee, in
that event, there can be an end to the matter.
For that purpose, I am supporting the
amendment,

Third, if he tenders an unconditional
apology, it can have a salient effect on the
other Members. When at another time, a
joint session is addressed by the President
or when 1 new Parliament is constituted
under the Constitution, no Member could
behave in a manner unbecoming of his
honourable Membership of this House. For
these three reasonms,’even though I cannot
agree with the constitutional propositions
raised by the Members of the Opposition,
yet, on these three grounds, 1 would like to
support the amendment.

With these words, I have done.

SHRI SHYAMNANDAN MISHRA
(Begusarai) : Sir, let me say very clearly
and categorically on behalf of my party
that we do not feel happy about the dis-
turbance that took place when our dis-
tinguished President was delivering his
gracious address to the two Houses assem-
bled together. But 1 would like equally
clearly and emphatically to say that it was
not a very edifying sight to us to see our
esteemed President involved in the incident.
The great physical exertions that were
caused to his august self might have been
a painful sight to you and to many of us.
We would like to say very clealy that we
would liRe the majesty aad dignity of this
high office to be jealously maintained. But
we also cannot ignore the fact that there
is a dignity and majesty attached to every
member of this House and that also has to
be equally jealously guarded and maintained.
Many a lime I have an impression that this
dignity of an hon. member is not sought
to be prescrved in the House, may be
because of the disorderly conduct cn the
part of some other members ; may be somes
times ulso, if f may say so, without any loss
of humility, on account of the protected
orders of the Chair, because I do agree with
my hon. ftiend, Shri Gopalan, that we have
come here to pérform a public duty. 1If we
find that we have no means of expressing
our sense of duty here, we are bound to
feel very unhappy.
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The first thing to remember is that in
all these forums which are really the
national forums for great debates, they are
not allowed to run at a low temperature.
If the normal chanels of communication are
sometimes found to be choked, we are
bound to find very virulent outbursts of
emotions sometimes. To that probably the

committee which is now sought to be con-’

stitated might give proper attention.

Butl find mysclf in a peculiar predi-
cantent. 1 find in the gracious address of
the President, the very first sentence js that
this is the joint session of the Fifth Parlia-
ment of our Republic. ‘That creates a conti-
tutional problem, The President has been
pleased to designated it as the joint session
of the Fifth Parliament. Here is a pecu-
liarity introduced. The concept with which
we are familiar is the joint sitting, but the
President has been pleased to use the con-
cept of a joint session. By that, onte can
easily infer that probably the esteemed
President meant by joint session what we
generally mean by joint sitting. It is for
your ruling in the circumstances to tell us,—
If it was meant to be a joint session, as the
all-powerful  President from whom all
powers seem to flow was pleased to desi-
gnate it, than probably the responsibility
would lie on the Chair, because it is the
hon. Speaker who is supposed to preside
over the joint sitting. What are we exactly
to understand by this ? ¥f we go by the
words of the esteemed President, it might be
said that there was a dereliction of duty on
the part of the Chair, i.e. the Speaker, who
was supposed to be presiding over the pro-
ceedings. You may say, Mr, Speaker, that
it is stretching the point a little too far. But
1 say that if it is a mistake on the part of
those who drafted the gracious Address of
the President, then somebody must be held
acvountable for it. It has also to be clearly
admitted that there has been a fapse.....

‘SHRI R. D. BHANDARE : He is going
beyond the purview of the discussion of this
motion.

SHRI SHYAMNANDAN MISHRA:
It fows from this. What exacily was the
nature of the two Houses as assenibled on
that occasion ?
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MR. SPEAKER : He is a very dis-
tinguised professor of English. But heis
now meddling into the intricacies of legal
and constitutional issucs,

SHRI SHYAMNANDAN MISHRA :
1 have been a Member of Parliament for 21
years, I have studied not only the English
language but also the constitutional pro-
blems. [ am not feeling humble about that,
because I have deult with this problem for
21 years,

| wani to draw your attentivn to this
aspect because this motion is based on the
nature of the gathering therc. Therefore,
either the motion has to be amended to be
in step wilth the gracious Address of the
esteemed President, or the esteemed Presi-
dent’s Address should not have stated that
it was a joint session.

Lastly, I aiso fecl with my hon. friend,
Shri Indrajit Gupta, that the vacuum re-
mains so far as this gathering of the two
Houses on the occasion of the Address of
the President is concerned. We have to fill
in this vacuum somehow. Thiv point has
arisen when there was an incident in the
Rajasthan Assembly and this matter was
brought up before the Rajasthan High
Court. The High Court could not decide
about the legality of the order of the
Governor because the learned High Court
was pleased to say that this was a matter
which was pending before the Privileges
Committee of the House. Therefore, the
learned High Court could not pronounce
any judgnient on this matter.

Now, we have not had the advantage of
listening to the person who is sought to be
indicted, that is, Shri Ram Deo Singh,
Also, so far as we recoliect, the estectied
President did pass some orders on that
oceasion. Therefore, this should be a matter
for seérious consideration whether it was
legal on the part of our esteemed President
to have passed some orders.

Therefore, I ath of this view Usat this
Committee which is sought to be appointed
in accordance with the amendment which
has been moved by my hon. friend, Shri
Vajpayee, is all what is required in the cir~
cumstafices in order to take a comprefens
sive view of this matter, With these words,
1 would support the amendment of Shri
Vidipayee. .1 think that this Committes
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would not be on all fours with thes Commi-
ttee which has been appainted in the past,
so that we should not suffer from any sense
of the pendency in that matter, because
there are some new dimensions of the matter
which have opened up because of certain
aspects which T have tried to submit to
youl.

SHRI K. D. MALVIYA : Mr. Speaker,
Sir, frankly speaking, I am surprised at the
opposition to the resolution that has been
moved by sny hon. friend. [tis a simple
resolution which sceks to assert the dignily
and decorum of the great institution that
the Constitution has devised, that is, of the
President, May be. that a member while
attending the joint session of Parliament
maght get emotionally moved and would
like 1o say something once or twice

But we should recall the scene which
was so unfortunate and tragic on that day
that 1t did involve the honour and the
prestige of the great institution that we
have curselves created through the Consti-
tution,

17.00 hrs.

This Motion simply seeks to condemn
that act of an hon. Member who might have
been moved by excitment or by anything.
It is not a question of condemning the
Members so much as to maintain the dig-
nity of the institution that we have ourselves
créated. Therefore, I personally would like
the amendment to be withdrawn and this
Motion to be supported by the House in the
simplest manner which i1s nothing short
of maintaining the dignity of the Presi-
dent.

DR. KARNI SINGH (Bikaner): Mr.
Speaker, Sir, I do realise the gravity of what
happened on that day. But in spite of that, 1
fee! that 1 must oppose the Motion moved by
my hon, friend Shri Inder J. Malhotra and
support Shri Vajpayee’s amendment.

1 am sure, no disrespect hias been meant
to the President, as the head of the State.
But 1 would like to say thig much that over
the years the definition of the word “dis-
respect” has changed. What has boen said
before by an hon, friend that if we could
say things to you, Sir, as our Speaker, a
person whoftt we hold in such great respect,

* 4 that Is not vonstrued as disrospest, then
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why should it be construed as disrespect if
the same thing is said in the Central Hall.
I think, there is a great deal of force in that
argument

T agree that the hon. Member was carri-
ed away by emotions. It would have been
better if he had not said so. 1 remember,
some years ago, when such scenes were
created in the Central Hall, the mood of
the country and the House was different
then. The world was not passing through
4 permissive society phase. But today, the
situation is different. What was twenty
vears ago considered as disrespect may not
necessarily mean the same thing today.

The Prime Minister has told us that the
country is passing through a new phase and
a new mood prevails in the country. This
new mood reflects not only in the country at
large but it reflects in this House as well.
There are many youngmen elected to this
House today who are in their middle twenties,
How do you expect that that generation
will show the same respect to authority
that my generation or my fathet’s generation
showed who might still be sitting in this
House ?

A dynamic change is overwhelming the
world, whether we like it or not and this
permissive society, again, whether we like or
not, is beginning to assert itself in every
walk of life through out the world, To
1ebel against authority is something that wc
will have to learn to live with. I, therefore,
request that this matter should be approach-
ed realistically. The Members of Parlia-
ment are not school boys to be whipped
into shape. The more you try to whip
them into shape, the more rebel you will
face.

1 would very humbly submit ta this
Holuse that Shri Vajpayee’s amendment is a
via media. The House may very kindly
accept that because, don’t push even a small
minority Opposition, as it is, too far that
one day even more unseemly behaviour
will be seen when the President 'Addresses
both the Houses of Parliament. I do not say
it a3 a threat. Butl do feel that as res-
ponsible citizens we must anticipate such
things and take such steps that we do not
force such unsecmly things to happen in our
gountry.

So much has been told to everybody
aboyt the changing times, that you adjust
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[Dr, Karmni Singh)
to the mew change and that you adjust to
the new thinking. 1 think, exactly the same
new thinking has to be applied even in our
relations with each other in this House,

Sir, ten years from now, the word
“‘respect” Or *‘authority” will almost dis-
appear and will only be read in the history
books. Twenty years from now what we
congider as disrespect our children will not
even consider it as disrespect. I would ask
you : When wea few years ago spoke to
our fathers, the respect that we showed to
them and the respect that we get from our
grown-up sons today is quite different. It s
not that there 1s anything wrong 1 that
(Interruptions)

ot sito o WY (grge) : wg W
wroeTs & wwR & @ @ e
(sweniw). ..

o wuit oy : TAH ST AP
ay g a7 onfa fadie w1 s 4
g i fadifesy wre fo digew &1
aarer § 1., (sqamm) ...

st Wo qto W : gfom s w
& & wo? ghwa o &6 ..
(smww)

w0 wuit Fog : & &t gicaw § dfew
qd wE wregw oy &Y o sl ..,
(wwwra),, 9 wfee we § A
1T B WF AT AZWET FH | AE
oy ¥ g F 4R & wr waw g W
TR W afy gw § sifw o 2.
(wwww) ..

1 believe in Nehruji’s socialism.
believe in caste,

Mr, Spesker, Sir, there was a time when
as the Head of the State went by, people
folded their hands and showed respéct and
people went down on their knees and hands,
To-day, ¥ the President goes by in India,
it is entively upto the citizen whether he
shows respect or not, What 1 wish to say,

Bir, i¥ that timen have changed and it ls qot

1 don’t
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correct to use the same yardstick that you
used twenty years ago, to-day to deal with
Members of Parlinment to-day.

And with that, I would once more
request that Mr, Vajpayee's amendment be
accepted.

SHRI N. K. P. SALVE (Betul) : Sir, I
rise to support the motion. 1 think itis
entirely necessary that without mincing
words or without mincing matters, things
should be made clear and it should be made
known to the Opposition and everybody
concerned here that we want to support
this motion because we want an unequivocal
and categorical condemnation, disapproval
and indignation of this House recorded for
what has been unanimously described as an
unfortunate and tragic episode.

Sir, it is unfortunate that the entire pur-
pose and perspective of the motion has been
grossly misunderstood by Sarvashri Gopalan,
Gupta, Dr. Karni Singh and not to speak
of Mr. Shyamnandan Mishra who excels in
irrelevance. My submission 1s that so far
as Mr. Gopalan is concerned, his entire
argument proceed upon a concession that
the person concerned had indulged in a
behaviour which was undigmfied, unseemly
an unworthy of a Member of Parliament,
yet, he said, ‘Should this House penalise
this man, it would tantamount to terrorising
the Opposition because it is a microscopic
Opposition." 8ir, this is an exceptional
argument and by this argument, it only
means that & microscopic mmority wants to
terrorise the majority or what 72 A guilty
person ought to be punished, never mind to
which Party he belongs. It is the guilt that
matters. In all fairness, Mr. Gopalan said
that he was guilty of mmworthy and un-
dignified behavionr, Further, it was stated
that it was an emotional outburst. There-
fore, they said-—something..{Iwerruptions).
This is far more undignifisd—defending
somethi 1g which is absolutely indefensible.
It was, however, sought to be defended that
it was an emotioral outburst and it wds a
new Member who indulged in this indecent
behiaviour, I can understand if ke is a new
Member but he is taking resourse always to
something of which this countty his been
very critical, something of which this coutitry
has boem gick and the country’s electorate

. s clanpproved of the gxtrimely  irresponsls
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ble and undignified manner in which the
Opposition has been conducting fiself in the
Fourth Lok Sabha.

My, Iadrajit Gupta says in the Fourth
Lok Sabha, times out of number, the
authority of the Chair was fiputed. And
what happens once the authority was
flouted ? 1 wish to make it clear that it is
precigely this attitude we want to put an
end to once for all and if for nothing else,
it is for this reason, this motion should be
passed.

A word more about the flouting the
authority of the Chair. Sometime ago, you
were not here. Deputy Speaker was
in the Chair. One of the hon. Members
went on showering all sorts of invectives
and undignified language saying, ‘Your
ruling Party is fraud. We are elected by
the people. * as if we arc elected by
somebody eclse. We are also elected by
the people. And the Deputy Speaker had
to rest content by saying that nothing would
be recorded.  Sir, it is this attitude we want
to condemn. \ What has happened in the
Fourth Lok Sabha has been something very
unfortunate. That has not laid down a
moral code in the public life, That has not
laid down proper codes of decency in public
life. It is now we want to establish...(/mer-
ruptions). Sir, if the stability to which
President has referrcd in his speech is to
have any meaning, it must first come here
and the stability will mean that we shall
never consider the tules as our private pro-
perty, rules are not negotiable and never
shall we flout the authority of the Chair nor
shall we ever allow it to be flouted by them,
Therefore, Sir, my respectful submission
is this, that this Motion has to be consider-
ed in this light.

And then, a word about Mz, Vajpayee's
amendment.

A whole Jot has been talked about
justive, equity and good comscience. My
learned friend Shri Bhandar¢ made an ex-
tremely passionate plea that in case we do
not go in for the Cothmittee suggested by
Shri Vajpayee in his amendment, may be,
there would be palpable denial of natural
justice to the guilty person. T only wish to
submii one thing. ‘As the gentleman con-
cernod was passing the chair that T was
occupying, with my eams, I heard aboses
hucled at me and others,—and they are not
faciing goilty of ym mm,-—-ml he called

us as shamsless people, slave of the British
people, the British language and what not.
Sir, this is what we heard ourselves. It is
said to put up a facade, to put up the
preience of justice, thirigs like that is neces-
sary. 'We have seen that his behaviour is
undignified. 1t was indecent. It was ace
cepted by everybody else, Then, why have
this talk like this ?

With respectful submission, 1 wish to
submit that I completely disapprove of the
amendment of the opposition,

Finally, I don’t consider that thess
people had any nexus with the avowed
object of Hindi. I happen to be one who
want that Hindi must grow in this country
as stated by Mr. Indrajit Gupta, as quickly
as possible. But it is these types of friends
who have ruined the prospects of Hindi.
If such friends are got rid of then there will
be no fear for Hindi. Unprincipled politi-
cians, for cheap publicity and cheap popu-
larity, adopt these techniques. Therefore,
Sir, their behaviour must be condemned.

Finally, I will quote a philosopher who
has stated—-

“Unprincipled and disobedient men,
if saved from gallows, are reserved for
the rack to be tortured by posterity.”

SHRI UNNIKRISHNAN (Badagara) :
Mr. Speaker, Sir, it is rather disagreecable
for a new member to cross swords with
veteran parliamentarians like Mr, A. K.
Gopalan, Dr. Karni Singh and others. But
I am afraid, the question involved here is
something concerning the very existence of
our democratic frame work that new Mem-
bers like me will have to stand up here to
defend it, and also because this involves
some basic and fundamental principles.

First of all I want to mollify the wound.
ed feelings and sentiments of Maharaja
Dr. Karni Singh when he spoke about the
days of his lost authority with great
nostalgia...

DR, KARNI SINGH : When did 1 say
that ?

SHRI UNNIKRISHNAN : I am jost
assuning or deducting from what you said...

DR. KARNI SINGH :

You ganngt
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SHRY UNNIKRISHNAN : You talked
about permissive society and gave a socio-
logical expslanation atso, as to how society
is evolving, WNaturally as a Maharaja with
lost authority he knows best sbout these
thisags. If I am wrong 1 stand corrected ;
but this is how I have understood him,

So, Sir, 1 want to assuage his wounded
fectings. But I must say, what we are
trying to do here tolay by supporting this
motion, is not in relation to one single
specific act-~—althongh we are specifically
condemning it,—but it is something more
thin that, wiuch we are trying to condemn-~
that is, what has come to be known as
“Rajimrainism™--another kind of Charlata-
nist in owr political life which is trying to
be 4 smalfl ménace to our great democracy
and this must be condemned. If it was
Raj Naraiy alone, I would have possibly
asked him to be sent to the mnearest circus
tent to ocarry on with his performances,
But since this infectious pattern has been
set, this has got to be condemned and this
can only be condemned by this House which
is the repository of our sovereigaty.

Shri A. X, Gopalan was good enough
to raise another point. He asked ‘who iy
to decide ? Who is to decide what the
porms are? Who is to decide what are
good manners * and so on, 1 agree with
him. In a fundamental sense, I agree with
him. It is like discussing ‘Brahma’. Who
can define Brahma ? Some Philosopher
had asked ‘Who can define Brahma'. In
the same way, Shri A, K Gopalan has
asked ‘Who is to decde ” 1 agree with
him, It is a continuous evolutionary pro-
oess, something which 13 continuously evolv-
ing. But he also said, let the people
decide.  When the people decide a few
weeks 2g0, he was good enough to say
that it was not the victory of the
people but it was the victory of the momney-
power. So, Shri A. K. Gopalan can go on
changing his definitions. I have consider-
able respect for him because he comes from
my State and he hes played a notabte part
during the Independence struggle there in
our State, and, therefore, I respect him,
But 1 wm unable to follvw his logic and his
présentday  definitions  which kesp on
changing every day.

8o, this is something basic, Bamely
whether we showid have ‘Jemtttaty usd

whpthes this demossacy should gontinus 19
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function within the specific framework of
parliamentary institutions, and whether such
institutions should have certain norms and
80 on,

That is exctly what is being challehged
today by “Raj-Narain jsm”. I am not con-
demning Shri Ram Deo Singh who may be
a very affable person and who may be a
very nice person ; in fact, I do not know
who he is, but I know more about his
mentor, because once I happened along with
Prof. Dandavate and others to belong to
the same political party. So, I know niore
about that person, and he needs no defence
But today, his party’s ‘Samyukta socialism’
has been substituted by ‘Rajp-Naram-ism’,
which is charlatanism and a menace to our
democratic frame-work. This must be
strongly condemned s0 that we can survive
as a democratic nation, and our Parliamen-
tary institulions can carry on 1in the normal
manner. So, I strongly suppor! this motion,
and I completely oppose all the amendments
which have treen moved here

SHRI S. M. BANERIJEE (Kanpur) -
Let us have a closure of the debatc now

SHRI JYOTIRMOY BOSU . When
we are so much hard pressed for time, why
prolong this debate ? Let us have closure
now

SHRI G. VISWANATHAN (Wandi-
wash) : Let us know the mind of Govern-
ment whether they are accepting the amend-
ment or not ?

ot pew w7 wgam (giAM) 0 W
g9 Wi¥ 39 gw, g ol & a5 e
% § | ww wrr afed A gEd o W
sifad |

SHRI! SEZHIYAN : There is amendment
moved by Shri Atal Bihari Vajpayee. Let
us know whether Government are accepting
the amendment or not.

SHRI MOHAN DHARIA (Poons) : It
is not a question of the Government acoept-
jng the amendment,..

SHRYT INDER 4, MALHOTRA, :
a0t § Goveryment Motiod,

W&
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SHRI MOHAN DHARIA : I think it
is a matter of privilege. Under these

circumstances, it should not to the voice of
Government but it should be the voice of
the Members which should prevail.

SHRI INDER J. MALHOTRA : It is
not a Government motion. It is my motion.
Who is Government to accept the amend-
ment 7 Who is to decidc it ?

MR. SPEAKER : The lhon. Member
15 quite r ght.

i

SHRI MURASOLI MARAN (Madras
South) : I would hke to know whether it
is a private Member's motion or a Govera-
ment motion.

MR. SPEAKER : The hon. Member
should know that this motion has been
moved by three Members and not the
Government,

SHRI G. VISWANATHAN : It has
been put under Government business.

SHRI MURASOLI MARAN : It has
been listed under Goverament business,

MR. SPEAKER : Government have
given some time out of their time. 1tisa
no-day-yet-named motion.

SHRI MOHAN DHARIA: Since

many hon. Members have already partici-
pated in 1he debate, I would not take very
long. 1 would like to submit that I am
here to share the feslings of the Mover of
the motion, Shri Inder J. Malhotra. At
the same time, lel us not forget that an
aipendment has been moved by Shri Atal
Bibari Vajpayee which seeks to create a good
mechanism also for the future. I would
like to request Shri Iader J, Malhotra fo
consider the amendment. By his motion,
at the most, we may condeman the behaviour
of the hon, Member who may have mis-
behaved on that day, but if wesetupa
Committes, naturally, that committee wiil
§o into the various aspects of the matter,

That Committes can recommend to the
House the action that should be taken in
future to aveid such incidents. So this
shall have to be cemstructed in a wider

perspective,
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The second aspect 1s this. Let us not
treat the whole of the Opposition as irres.
ponsible behaviour of one Member ; let us
not alienate the whole Opposition like that.
Let us be fair. Tn the iaterest of my own
party, 1 would like to appeal to all its
Members and say that if we can take the
Opposition into confidence, let us do so.
Therefore, 1 would request Shri Malhotra
to accept the amendment. Of course, 1
want to make clear that | am condemning
such sort of behaviour, but to be frank, it
18 not this hon, Member, but the hon.
Member, Shri Raj Narain, who does not
happen to bec a Member of this House...

o} Twi fag (wmrorseisr) o sreaey
qEET, & qEE WG WTET ISAT HTEAT
g 1 9wt gw wad § A 9 @i
qER FT AIEG Y, FT W AE FH 9eH
7 IEAT ATATHAT ¥Y AT qHAv 7

SHRI MOHAN DHARIA : 1 have
not said anything against Shri Raj Narain.

MR. SPEAKER : Your suggestion is
to give it a wider, general scope. But this
motion only relates to this particular
incident.

SHRI MOHAN DHARJA : Before
listening to my complete sentence, he got
up. I v.as going to say that Shri Raj Narain
being not a meniber of this House canapt
be discussed here. But I must say that we
all witnessed the incident. All of us know
who is more responsible in this matier.
Instead of going into all those details, I am
here to submit that it is our responsibility
to see that the importance, dignity and
sovereignty of this great institution in this
couniry is properly maintained and decorum
is properly observed. Naturally, it is the
behaviour of members from both sifdes of
the House that can make this possible. 1t
would be possible for the Committe¢ to go
into this aspect and to report to us.

May [ request Shri Malhotra to accept
the amendment ? Lét this matier go to
the Committee. Let hon. members cotbe
there and let the Committes make its
recomme wdations as to the guideliues for
futuse beheviour,
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MR. SPEAKER  His suggestion is
for a comprehensive review for future
behaviour. But as 1 seo it, Shri Vajpayes's
amendment only says that a Committee
consisting of 15 Members of this House be
sominated by the Speaker to go into the
question of the conduct of Stri Ram Deo
Singh. So only one particular incident is
alluded to here and nothing else.

I think enough has been said on this.

SHRI AMRIT NAHATA (Barmer) :
On a point of order. Shri Vajpayee has
moved a substitute motion. This amend-
ment was not tabled in time, Then the
Dy. Speaker who was i the Chair then
wanted to know whether any member would
object to the amendment or not. Of
course, some hon. members objected. Then
the objection was withdrawn.

But my objection is that this amend-
ment is aot an amendment. It is virtually
a substitute motion. In the garb of an
amendment. Shri Vajpayee has moved a
substitute motion, an alternative motion,
which should not he allowed,

Sccondly, it has been said that the hon.
Member is a new member. The Motion of
Shri Malhotra only condemns the incident ;
it does not even recommend any punishmant.
1 think there cannot be a greater concession
than this that the event must be condemmed,
If n committes Is set up, it will go into the
whole question. That means this House
leaves the issue open as to whether that
incident is indecent at all. As to whether
the incident was indecent or not—even that
becomes & subject of examination for the
commiittee,

MR. SPEAKER :
polnt of order,

So, I want a ruling whether the amend-
ment is & substitute motion or not,

it is too long a

MR. SPEAKER : It stands already
admitted, Whatcan I do ?

SHRI  SURENDRA MOHANTY
(Kendrapata) : While 1 yield to none in
my auxiety to see that the dignity of this
House is upheld, I would request the Honse
not to convert itself into & Star  Chamber 1o
inflict punishiment on. exring Merabers,

H is true that what we witicosed on the
occasion of the President addressing the
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joint session was not edifying, but then if
we looked for a better behaviour else, where
we were also similarly disappointed.

The hon. Member, according to me,
did not wilfully obstiyct the procesdings of
the joint session. While emphasizing a
certain viewpoint, he merely induiged in a
certain amount of exaggerated dramatism.
This exaggerated dramatics should not be
taken as a wilful insult inflicted either on
the President or the House.

In the second place, the House being
sovereign, it can have a certain amount of
toleration and understanding, and therefore
I would plead with you and with the House
to treat the matter as closed and drop the
proceedings while condemning the act of
indiscipline.

MR. SPEAKER : That is what the

resolution says.

SHRI SURENDRA MOHANTY : My
point js that no committee should be appoint-
ed to go into this question. The recording
of the disapproval of he House, I think, is
enough punishment for the erring Member,

ot 7w wgm af¥ ;s ey
agF ey T 97w § )y § ag wgy
wr § fF—
“Trezafd & #1d H qrey e Wi
3% wfy waraT w1 i e
ag @t =t uw ¥y fag & waigfe,
AT AAT AT pagre 9 e
s g
A 78 wew g W § 1wl
q¢ ¥ 8% wfusrt 4 Yar 57 Twiww
ra¥ At v AT @ WY A A §
sfesgr, wfear, wRe, wgmer Wk
wraey o aver § 1« Fow aag cspafy o
A gl ot T Ewr A A @@,
vw quy Ay ager oY It ¥ Faw
oft ¥ oy qravey Four, wad dew ox
YA ag § et wE, gt
AT, QAT wgueE afoar st ey
#t o i ¥ wears & wraaw & ey
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W s s frar, gw s
T SMEY § 1 W sy ag § F A
& & wror sy faw ey 9X @3 U g,
WAL gW WAHY w1y B A WAy At
¥ a0 w1 § Ag, g 4T W HAL
FIIT, QR At FT FAEL AT | TH
qre WY @iy AgE A @ XU & wAw
"ol ¥, 99 AT IX ASAH BT A §HT
o I aF A F I frgw
WO AW §, g G AT T W
qCE § NHT FW & WIT TH COET HY
g w7

‘“The moment you go and sit there
you will be considered the custodian of
democracy.”

¥ AT IY GHA AgE A A wwe e
g | gE A ¥ ag gk u=mfa ot &
gfit gt sqEEre & 1A, WHTW H
ara &, 59 wfgere A dar F 2 a
LGl

oF w47 g & gg fRagw SO
ATEAT §—wTAAT aeey = Tw ¥y fag
¥t afx g9 wgar a7, WY FEH G F
graeg § wgr 1 A W0 aa wEAr
qTgY ¥—aY ¥ agT § Are] wgA | A%
wgt e way frard o aiveafea 5@
T wgd s wsgafn ft wr waar wfy-
wreRy felt § s wifgd oy g aw
fgelt %7 woq , g AW @EWQT W Y
froderafi g gv wa fpdr & wfw
srat we § st guorgafy o & v@
fer fielt § &y womT waww fwar, fgedh
wrr oSt A wT owwem e, R
w7 FaTae At ga ut o

agi T¢ wgr vy § fr ¥ A wEe
At gaeg § aw N gw wwE W
wely, gRT, WZ WO Y wiaT F
£ 1 s g w7 qg Wy wr T

A w, gy W F wuw
arrfes-arszafa of s wyava frar wia
TRORAT i wEr & oY o9 aw &
AT wEwi Y A ¥ omm owe ¥ Gy
& gy off gadF @ge Y qwfu
FAFRO AR, 3 o a N Qar
I9E W wFigrY g v @ @ §—
w@H g7 Ne-Nodfedr 73 avx i x@
fm & argvr § fs w8 N Far @Y
gy | e st g W ATl Y ¥
dateT B eNF v § I gR an
wrafer afr § o

oY sieT wave oy (wer) @ s
Y, & xu fam <Y fase =1 www wiw @
¥ <@t § qf ag wen gl A
grem AN o g fag w1 § ame oW
qaT § qga AW ®Y 9 @@ W wwwrd
T it fF aelar & WAt e s
Tw 29 fag, faad I ) Y ug
SeaTy agr Avar g, SR wgTAtAT WanR
fag oY Y gor #¢ wgt Ay § WR 9w
& ¥ fagre & yard gex welt =R agr-
wrar yarg fag AYe st oA ¥ fag ¥
AT ZW T FT FEeEraT g g o aw
§ saray wawET ST wAT WTH 9%
®YT 99 qwar § | quA g e
gAY AT SR 9T I TS § ) sysawr
oY, & ag A g7 wgEn g fe g
wTAdYT aTew ¥ ¥ AT A WA &v
dtara g@ fg s gwr @ % gwrd
wHF F1 Aré Wt gefteay agt o aw
A¢l 9T | §W 94T ¥ gATY AMAIT wEE
gt § oY gt Fgedy wrar W oy
q¢ 9 w9rT 7 98 fF Tar wray wok
IR gt 1 wer§ A afw
ST T sufira AT H ¥ IR Rl
w1 ar% afvrg Rrar &1, (swwmw).
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wow Wi  WT weETE 9T
Hifeaw |

st e e o - A Faw g
wgaT wrge § e fre &1 9 qEmE W
& wie & ag waf 7 e orfRa gor o
% faenmagds #g @ear § f5
AR I At qW qg A gwa
oTd W) oy Hu faew g fe oo
foszt &7 weATA TET T E A A
@Y qifes frar s arfs st oY z&
e ¥ ARTET S W &l a0 @)

weaw  wgrew : s AW gE
... (swweT=). ..

ot wrawx fag (o) : wema wden
fegrat ®1 40 0% Trar T faw =@y
& ... (owawra).. . w7 ¥ w7 97 A9
wE fHarl ®7 aCr Y TFT 1 v
afgg i w0 faug aT @ o qw@ ¥
ATAAT aaey wod faare sama wU g §
fe 9q wearg 9T Y FET SATA FTAT
arfed #4if 99 719 3w 9T A AR
! ar fer AR w7 egw M 7
...(wawam). .,

MR. SPEAKER : May 1 request you to

sit down ? Now, 1 have been shown an
amended amendment by Shni Dharia.

SOME HON. MEMBER rose—

MR. SPEAKER : Pleasc sit down. You
are all new Members. You should wait for
some time. All great men waited for some-
time, and they kept waiting even for two
years, watching and studying. But you are
standing up so soon. Kindly be patient.
(Interruption). Kindly listen to me.

Shri Dharia showed me an amended
form of that ameadment. Personally I also
bel'eve that there is some lacuna, This
matter was discussed in the Presiding Officers’
Conference and I happened to be the Pre-
siding Qfficer of a State Legislature af that
time. Later on, we had to face certain
situations eisewhere ulso, Nobody knew
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as to who presides over such kind of sittings.
Actually, I was not sure as to what is the
position. Sometimes we cvolved a formula
that if a member of the Lower House
created disorderly scenes, it is for the
Speaker to go into it, sud if it is in
respect of a member of the Upper House, the
Chairman  But when we got in examined
by the legal experts, this was not found as
a correct procedure as to who is presiding—
leave aside what 15 the proper procedure for
punishing such a conduct. This position s
not known, as to who actually is presiding
over that session. So, Mr., Dharia has
shown me an amended form of the amend-
ment, and if you allow it, he can movce it
if 1t is acceptable, we could

SHRI S. M. BANERJEE : Let us know
what it is,

SHRI N. K. P. SALVL * Sir, on a pomt
of order. We are adopting an extraordinary
procedure. Personally, I think the amend-
ment is all right, though I have opposed it.
Shri Raj Bahadur came and said that as a
rcsult of the amendment, if the matter goes
to the Comuuttee, the Committee will pot
only be entitled to cxamine this particular
incident but it will be ablc to give us  guide-
lines. (Interruption).

Kindly listen to my point of order.

MR. SPEAKER : 1t is not a point of
order.

SHRI N. K. P, SALVE : Future guide-
lines are beyond the scope of the other
amendment. So, my respectful submisgion
is, the Speaker can direct the Committee to
give us guidetines, and that will be the end
of the matter. There is no necessity to
proceed further.

SHR1 SHIVAJI RAO S. DESHMUKH
rose-~

MR. SPEAKER : Will you please sit
down or not ? You must know that when
the Speaker 15 standing you should not
stand. (Juerruption). ‘That i8¢ the only
way 10 make you sit. 1 suggested fo him
that instead of this amendment coming up
with a very limited scope, there should be &
geperal comprehensive amendment,

Let us got the whole matter examiped
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by a committee as to who presides, what is
the constitutional lacuna, what type of con-
duct w& expect froth members when the
Head of the State is addressing the joint
sitting, etc. All these matters have been
examined off and on by State Legislatures
and even in this House once or twice in
1963 and 1968, but so many views have been
expréssed on it. It is much better the
amendment is such as would enable us to
re-examine the whole jssue. Even if there
is a need for a Constitutional amendment,
we should not shirk it. let us finish with
it once and for all. What can the Prosident
do ? There is no authority either of the
Speaker or of the Chairman of the Rajva
Sabha, Should we allow ourselves to be
held to ransom and keep on watching the
disorderly scene ? The President has
paticnce, but there is a limit to it. Let us
get it examined.

SHR1 MOHAN DHARIA : With your
permission, Sir, T beg to move :

In the first line of the Motion, delete
the words “strongly disapproves of" and
substiture the words *‘is deeply concerned
at.”

In the sccond line, after the word
“who", add *‘is alleged to have”

In line 5, after the word ‘‘and”, delete
the rest and add—

“therefore resolves that a Committee
consisting of 15 Members of this House
be constituted by the Hon'ble Speaker
10 go into the matter in all details and
to suggest suitable action and also guide-
lines for the future by the first week of
the next Session®.

MR. SPEAKER : If need be, Members
of the Rajya Sabha may also bg associated
with it, This will be treated as a separate
motion and the other motion may be with-
drawn,

SHRI A, K. GOPALAN : If the amend-
ment is that @ committee should be appoint-
od to go into the question as to who should
be the controlling authority as far as future
procedure is concerned, we have no
objection. Bat if it 48 also to go into the
question of the behaviour of the member,
then we have to oppose it,

BHRI INDER 7. MALBOTRA ;. After

listening to the observations forde here,
especially your observation about the whole
incident and its wider aspects, I have no
objection to accept the amendment read out
by Mr. Mohan Dharia if it is added at the
end of the motion.

SHRI R. D. BHANDARE : This is &
fresh, independent amendment to the motion.

MR. SPEAKER :If it is to be treated
as a separate motion, how will you fit it
with the present motion of Mr, Mathotra ?

SHRI R. D, BHANDARE : There is a
motion before the House. To that an
amendment was moved. There can he no
amendment to the amendment. A fresh
amendment may be moved to the original
motion. Mr, Mohan Dharia’s amendment
may be accepted as a fresh amendment to
the original motion.

MR. SPEAKER : We leave it to Mr,
Mathotra whether he wants to keep his
motion or withdraw it. But we will treat
this motion as a separate motion.

SHRI R. D. BHANDARE : If it is taken
as a separate motion, then it would be a
substitute motion which is not permissible
under the rules. But there can be a fresh
amendment to the motion in a modificd
form, so that that formula could be fitted
into the original motion,

SHR1 N. K. P. SALVE : S§ir, kindly
have a look at the motion itself. It in terms
says “‘and condemns his undesirable, un-
dignified and unbecoming behaviour.”
Having done this, for what do we go to the
Committee ? The whole thitg is reduced to
sheer absurdhy. I am suggesting a way out.
Therefore, we should delete the last part
and add the modifiecd amendment so that
the entire motion, together with the amend-
ment, does not make lack of sense, with due
respect, '

SHRI RAJ BAHADUR : It is entirely
up to the mover of the resolution, Shri
Inder J. Malhotra, 1o accept either one
amendment or the other. There are two
amendments before him, one by Shri
Vajpayee and another by Shri Mohan
Dharia, He is ontirely free 0 agcopt any.
ong he likes,
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MR. SPEAKER : My difficulty is about
adjusting the amoendment of Shri Mohan
Dharia with the main motion.

SHRI JYOTIRMOY BOSU : Sir, under
rule 340 T move that the debate on this be
adjourncd so that we can take up more im-
portant jtems.

MR. SPEAKER : I am inclined to
agree with the suggestion of Shri Jyotirmoy
Basu. Let us adjourn the consideration of
this motion to the next session. In the
mean time, we will examine it. We wilil
now Jeave it as it is and take up the next
item, I hope all of you agree to this,

SHRI RAJ BAHADUR : We do not
agree to this. We have discussed it and we
have spent so much time on it. Let us dis-
pose it of,

MR. SPEAKER : If you are not agree~
able to its postponement to the next session
and if you want sometime to consider how
to adjust the amendment with the main
motion, we will postponc this discussion
for the time being and take up the next
ttem. We will again take up this ttem later
today. Do you agree to this ?

SHRI RAJ BAHADUR * Yes, Sir

MR. SPEAKER : So, we keep it pend-
ing (il it is finully redrafted in such a way
that 1t fits in with the wording of the main
motion.

SHRI RA} BAHADUR We will be
ready with our proposals in about ten
minutes, . L

MR. SPEAKER : in the mean while,
we will take up Item No. 22.

SHRI K. N. TIWARY ¢ Sir, on a point
of order, How can yon postpone a business
before the House and then take it up again
later ?

MR, SPEAKER : This discussion 1
postponed for the time being. We will take
it up Iater on when members are r¢ady with
their propesals.

17.50 hrs,

[Mr. Deputy-Speaker in the Chair)

STATUTORY RESOLUTION
RE: SERVICE IN FOOD
CORPORATION OF INDIA

MR. SPEAKER : We shall now take up
Ttem No. 23. '

Shri Annasaheb Shinde.

SHRI S. M. BANERIEE (Kanpur) :
Sir, I rise to oppose it. T have already
written to you.

SHRI JYOTIRMOY BOSU (Diamond
Harbour) : So do 1. 1 oppose the move to
curtail the trade union right of the workers
which 1s their birth nght

MR. DEPUTY-SPEAKER : Let the
Minister first move the Resolution.

THE MINISTER OF STATF IN THE
MINISTRY OF FOOD AND AGRICUL-
TURE (SHR1 ANNASAHEB P. SII{NDE) -
Sir, 1 beg to mowve *

“In pursuance of sub-section (2) of
section 2 of the Essential Services Main-
tenance Act, 1968 (No. 59 of 1968), this
House approves of the Notification of
the Government of India in the Depart.
ment of Food G.S.R. No. 152 published
n the Gazette of India Extraordinary
dated the 29th January, 1971 and laid
on the Table of Lok Sabha on the 23rd
March, 197t declaring the service in the
Food Corporation of India to be an
essential service for the purposes of the
said Act.”

As is well known to the hon, Members
apd to this honourable House, the Food
Corporation of India has assumed a very
imporfant place in the life of the corhmu.
nity of the country. The Food Corporation
of India after it was sot up in 1964 is now
acting as an agency for import of food.
grains, for storagt of foodgrains, for dis.
tribution of foodgrains and for procurement
of foodgrains, 1t is doing & very important
work both from the poiat of view of pro-
teoting the interests of producers as well as
protecting the interests of consumers,

Now, in a number of things, we find

that sometimes thery Is a danger of prewks
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down of supplies which are so esseatial to
the lifs of community, Therefore, it has
been represented to us by the Food Cor-
poration of India as well as some States in
the country that in order to ensure supply
of foodgrains which is so essential to the
community, the service in the Food Cor-
poration of India should be declared as an
essential service under section 2 of the
Essential Services Maintenance Aet, 1968. I
Jaid a Notification on the Table of the
House some days earlier. As per the rules,
if a Notification is laid on the Table of the
House, within 40 days a resolution approv-
ing the issue of the Notification is to be
passed by the Parliament. Therefore, 1
have come to this House in order that
this resolution may be approved by the
House,

It 1s a simple proposition. I know some
Members seem to be agitated over it. But
no politics should be brought into it. Food
is such an important supply to the life of
the community that if it gets disturbed, that
affects the cconomy of the country and
the life of the community. Like water,
electricity and health services, this is also
an important service. Therefore, I would
request the House to support the resolution
unanimously.

MR. DEPUTY-SPEAKER : The Statu-
tory Resolution is before the House.

SHRI S. M. BANERJEE : Mr. Deputy-
Speaker, Sir, if you will read the wording
of the Resolution, it says :

...and laid on the Table of the Lok
Sabha on the 23td March, 1971 declar-
ing the service in the Food Corporation
of India to be an essential service for
the purposes of the said Act.”

Had the intention been to see that the
fiow of foodgrains to the Corporation is not
interrupted, 1 would have appreciated it.
Had it been used against anti-social ele-
ments for hoarding and depriving the Food
Corparation of the foodgrains, 1 would have
appteciated it, But I know this has been
done aftey the sirike by the employees of
the Food Corporation of India who were
given certain promises that after their ser-
vices were transferred to the Food Cor-
poration of India they will be given certain
benefiis,

There was & sirike in  Madsas and there
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was a strike also in Bombay and Caleutta.
I am soery to say that in opder to punish or
to take away the right of strike of the Food
Corporation of India employees, this is
being done,

Sir, 1 oppose this mainly because in
1968 when the Essential Services Main-
tenance Act was enacted I opposed it on the
basis that by declaring strike illegal or
banning strikes, no strike can be checked.
There were certain solema promises made to
the employees of the Food Corporation of
India and I would ask the hon. Minister
whether this resolution is in the interests
of the employees or is it against their
interests. My submission is that it is going
against their interests. 1 agree that the flow
of foodgrains to the Corporation is essenial
in the larger interests of the counmtry but
this is not that. The main question is that
the employees arc being deprived of theic
legitimate trade-union rights for which ¥
oppose and I would request every other
hon. Member of this House and other
groups to oppose it.

SHRI D, N, BHATTACHARYYA
(Serampore) : Sir, I also emphatically
oppose this notification and if the Minister
is S0 very eager to see that there is no dis-
ruption in the flow and storage of foodgrains
and other commodities he has just now
enunciated, I will ask him to take special
measures, So far as labour-management
relations are concerned, the relations pre-
vailing in the Food Corporation have
thoroughly changed, Sometime back, in
February and January there were country-
wide strikes for the simple reason that the
contract labour is still employed there in
huge Members and there was a promise and
assurance given in this House also that the
contract labour will be totally abolished.
But the Government in its own undertaking
is now engaging {abourers on contract basis.
That means they want to deprive the legiti-
mate rights of the workers which they would
enjoy if they are engaged directly by the
management. From the notification, it
appears that it is not the storage of the
foodgrains, it is mot to see that the Food
Corporation works without any disturbance,
It is only to curtail the trade unjon rights
of the employees that this notification has
been issued.  So, if justice is to be done to
the workers and employces in the Food
Corparation, steps should be thkem 19 ity
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{8hri 1. N. Bhattacharyyal
prove their conditions, both their wages and
other service conditions and that would
sorve the purpose of Wringing the matter
into a workable situation.

80, while opposing it, T will request
other hon. Members also to oppose this
notification 50 that there may not be any
imposition of this illegal law on the
employees of the Food Corporation of
India.

ot &% o fawr®  (¥fw) -
FHETH AT, R W TRATE % W
w1 Pl & frw o oY @
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& 7 gur, & wArS & FA g ordedr o
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W TF K FROTT X FH 5
ey wdafey &1 graew &, & Wl
BT § Prdza s=m fs ag I ga-
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Reg s W49 960 ST QE@ &
Wy st § fs ww A wgard A a3

YT WTH FHAT WY gRAS T g
uim h’l
$SHRI CHINTAMANI PANIGRAHI

(Bhubaneswar) : I am sorry to strike a
different note. I cannot agree with this
motion that the Mnister has brough for-
ward, If he hax brought forward a
motion to see that the¢ Fopd Corpo-
mtion of Indma manages its affkirs well I
would have beon very happy sbout it.

But, from my httle knowledge and ex-
pevience—] have known top brasy officials
of the FCI~Y know this that their real
object is t6 misguide the Goverament, to
deny the légal trade union rights of thou-
sands and thousands of workers who are
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employed today in the FCI so that they
are debarred of their trade union rights.

1 know there are thousands of workers
who are working in the contract system fn
the FCI. This system should have been dis-
banded and they should have been made per-
manent. But this has not been done. There
are some top officials tn the FCI and its
branches in various parts of the country who
are musappropriating and there are serious
charges, but those are not being Inoked into.
In order to hoodwink the Government and
the people, they have persuaded the Ministry
to come forward with this hind of Notifi-
cation followed by this kind of a motion.

T only humbly request that this should
not be decided by the Mmistrv officials, or
top officials of the FCl It 1s better to ask
the Union, the trade union workers, sp that
they can come to some consultations, $0
that if there s any difficulty about wage
conditions, ete those can be looked mto and
resolved T know the hon Mimister 1s very
kind and he will lock mto it After doing
thss, 1f 1t s necessary that such an order
should be passed, I would be very happy to
support  But what I would suggest 1s that
before that he should have consultations
with the workers, with those who are
engaged in the FCIl, so that they will feel
that the Minister 13 not musguided by the
top officials of the FCI who are harassng
the workers and the employess

ot yew wr  wdww (%)
IUTETW WENRA, T WY SEATH AAY AL
¥ <ar § & vawr fadw v & forg wer
g g 1 forad g ww aw A § wfy-
w1 o7 fdw fear &) ag 9 weEw
arar vt § wrw frm & ettt ¥
wfaerd ¢ gorow v ¥ fag W
mat @, Sk wfwwe g & fag wrn
war & g A arfyg AT § gAYy
qETq W, FHAT AW, Ew g wwer
Faay fwar iy ) S g & wgww A
g1%or e wegar wgar § fw afk
Rt Wt vy ae fudr e Sfew waw
T qg o, wnT ot sak Ay qoer §
& o & woosr vy weqy ) Ay ol
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#ERYT 9 faw ¥ g¥ qur Y awar g

ok OF v agw & aF fgd gE &
oy wrer i & s ager An S
weardt v v @R § 1 o wrdy 56
¥ fag g@ed W wow A gsmAm )
g A seaTa wvy war &, & wgar g O

qg weaTy I A U T AR Y
Frdre wcar £

SHR1 ANNASAHEB P. SHINDE : 1
don’t think the apprehensions of the Mem-
bers are justified in any way because the
[Food Corporation of India Is after all a
public seetor organisationt, There is no ques-
tion of somebody being a private body
explciting the workers or doing something
against the workers and that all. Thisis a
public sector organisation.

As 1 said earlier the food supply is such
an cssential item to the life of the commu-
nity that we have to take all these steps.
As far as Food Corporation of India is
concerned, they have been trying to be in
full sympathy to the cause of the workers
and in fact at one stage when the question
of amaigamation of the employees in the
Food Corporation and the Food Depart-
ment, and their r:gularisations etc. came up
they were all very sympathetically con-
sidered and by and large with the consent of
the workers these were regularjsed.

Now, if there are specific gricvances, we
can negotiate, we can discuss with Labour
Ministry to find out ways and means where-
by genuine grievances can be resolved. |
don’t agree with the contention that this
measure is not fustified. The whole commu-
nity which is not at all concerned with any
particular dispute as such, is penalised as
a result of this kind of stoppage of supply
of foodgrains. )

1do not think that we should make
political capital out of this simple issue.
Shri S. M, Banerjee said that we should see
that the genuine grievances of the worker
shonld be settled appropriately.

1 can.assure him that if we are to evolve
come impartial machinery to gc into the
problems of the workers, we can do that ; |
have no objections to that. In fact, I would
be prepared to support any such move for
an impartisl machinery to look into the
problems of the workers or the employces
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of the Food Corporation of India. But as

far as this resolution is ¢concerned, in various
parts of the country, differeirt wituations are
prevalent, and at times, they are controlied
by various factors.

ot o w2t wor vy Wil
® Aram ¥ ¥ gratw wC awy §ar
ad ?

SHRI ANNASAHMEB P. SHINDE :
Sometimes, some ulterior motives also exist,
and the supply of foodgrains is stopped or
4 situation is created whereby the supply of
foodgrains to the whole community is ad-
versely affected. T would, therefore, request
all hon. Members to consider this proposi-
tion very coolly and see that théy un-
animously supporl this resotution which has
been moved after a lot of consideration has
been given to it.

MR. DEPUTY-SPEAKER : The ques-
tion is :

“In purstance of sub-sectiom (2) of
section 2 of the Essential Services Main-
tenance Act. 1968 (No. 59 of 1968), this
House approves of the Notification of
the Government of India in the Depart-
ment of Food G.S.R. No, 152 published
in the Gazette of India Extraordinary
dated the 29th January, 1971 and laid
on the Table of the Lok Sabha on the
23rd March, 1971, declaring the service
in the Food Corporation of India to be
an essential service for the purposes of
the said Act.”,

Tne motion was adopted.

18.07 hrs.

CODE OF CRIMINAL PROCEDURE
BILL

THE MINISTER OF STATE [N THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA) : I beg to
move !

“That this House do cobicur in the
recommendation of Rajya Sabha that
the House do join in the Joint Commi.
ttee of the House on the Bill to con.
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solidate and amend the law relating to
Criminal Procedure, made in the motion
adopted by Rajya Sabba at its sitting
held on the 3Ist March, 1971 and
communicated to this House on the
1ist March, 1971 and do resolve that the
following 30 members of Lok Sabha be
nominated to serve on the said Joint
Committee, namely :

(1) Shri Satya Charan Besra

(2) Shri Somnath Chatterjee

(3) Shri Madhu Dandavate

(4) Shri P. K. Deo

{5 Shri C. C. Desai

(6) Shri Devinder Singh Garcha

{7) Shri Ghanshyambhai

(8) “Shri Bhogendra Jha

(9) Shri Liladhar Kotoki

(10) Shrimati T. Lakshmikanthamma
(11) Shri Priya Ranjan Das Munsi

(12) Shri Krishna Chandra Pant

(13) Shri Anantrao Patil

(14) Shri Banamali Patnaik

(15) Shri S. Radhakrishaan

(16) Shri Gargishankar Ramkrishna

{17) Shri P. Ankineedu Prasad Rao

(18) Shri M. Satyanarayan Rao

(19) Shri Vayalar Ravi

(20) Shri Ebrahim Sulaiman Sait

(21) Shri Erasmo de Sequeira
(22) Shri Shambhu Nath

{23) Shri Naval Kishore Sharma
(24) shri Shiva Chandika
{25) Shri Kedar Nath Singh
(26) Shri Mukhtiar Singh
(@7 Shri Tombi Singh

(28) Shri Tayyab Hussain
(29) Shri H, D. Tulsidas
{30) Shri Q. Viswanathan™.

MR. DEPUTY-SPEAEKER : This s a

non-controversial item.

So, I shall put the motion to vote.
The guestion is :
“That this House do concur in the
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recommen ‘ation of Rajya Sabha that the
House do join in the Joint Committee
of the Houses on the Bill to consolidate
and amend the law relating to Criminal
Procedute, made in  the motion adopted
by Rajya Sabha at its sitting held on the
31st March, 1971 and communicated to
this House on the 31st March, 1971 and
do resolve that the following 30 mem-
bers of Lok Sabha be nominated to
serve on the said Joint Committee,
namely :

(1) Shri Satya Charan Besra
{2) Shri Somnath Chatterjee
(3) Shri Madhu Dandavate
(4) Shri P. K, Deo
(5) Shri C. C. Desai
(6) Shri Devinder Singh Garcha
(7) Shri Ghanshyambhai
(8) Shri Bhogendra Jha
(9) Shri Liladhar Kotoks
(10) Shrimati T. Lakshmikanthamma
(11) Shri Priya Ranjan Das Munsi
(12) Shri Xrishna Chandra Pant
(13) Shri Anantrao Patil
(14) Shri Banamali Patnaik
(15) Shri S. Radhakrishnan
(16) Shri Gargishankar Ramkrishna
(17) Shri P. Ankineedu Prasada Rao
(18) Shri M. Satyanarayan Rao
(19) Shri Vayalar Ravi
(20) Shri Ebrahim Sulaiman Sait
(21) Shri Erasmo de Sequeira
(22) Shri Shambhu Nath
(23) Shr1 Naval Kishore Sharma
(24) Shri Shiva Chandika
(23) Shr Kedar Nath Singh
(26) Shri Mukhtiar Singh
(27) Shri Tombi Singh
(28) Shri Tayyab Hussain
{29} Shri H. D. Tulsidas
(30) Shxi G. Viswanathan”,

The motioy was aiopted.



233
18.98 s,

CONSTITUTION (AMENDMENT)
. BILL®

(Amendment of Articles 120, 210, 343 etc.)

SHRI MURASOLI MARAN (Madras
South) : 1 beg to move for leave to intro-
duce a Bill further to amend the Constitu-
tion of India.

MR. QEPUTY-SPEAKER :
tion is :

““That leave be granted to introduce
a Bill further to amend the Constitution
of India,”

The motion was adopted.

The ques-

SHRI MURASOLI MARAN : | intro-

duce the Biil.

e

CONSTITUTION (AMENDMENT)
BILL*

(Amendment of articles 81, 82 and
insertion of new article 2814)

SHRI MURASOLI MARAN (Madras
South) : 1 beg to move for Jeave to intro-
ducet a Bill further to amend the Constitu-
tion of India.

MR. DEPUTY-SPEAKER :
tion is ¢
“That leave be granted to introduce
a Bill further to amend the Constitution
of India "

The motion was adopted.

The ques-

SHRI MURASOLI MARAN : [ iatro-

duce the Bill,

ke

" CONSTITUTION (AMENDMENT)
BILL*

(Amendment of articles 120, 210 end
Part XVI1)

SHRI MURASOLI MARAN (Madras
Soyuth) : I beg 10 move for leave to intro-
duce & Bill further to amend the Constitu-
tion of India.
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MR. DEPUTY-SPEAKER :
tion is :
“That leave be granted to introduce
a Bill further to amend the Constitution
of India,”

The mation was adopted.

The ques.

SHRI MURASOLI MARAN : I intro-

duce the Bill.

———————

CONSTITUTION (AMENDMENT)
BILL*

(Ame ndment of article 368)

SHRI CHINTAMANI PANIGRAHI
(Bhubaneshwar) : I beg to move for leave
to introduce ¢ Bill further to amend the
Constitution of India.

MR. DEPUTY-SPEAKER :
tion is :
“That leave be granted to introduce
a Bill further to amend the Constitution
of India.”

The motion was adopted.

The ques-

SHR]1 CHINTAMANI PANIGRAHI :
1 introduce the Bill.

re———

COMPANIES (AMENDMENT) BILL*
(Insertion of new sections 2244, 224B

and 224C
SHR1I CHINTAMANI PANIGRAHI
Bhubaneswar) : I beg to move for leave

to introduce a Bill further to amend the
Companies Act, 1956,

MR, DEPUTY-SPEAKER : The ques-
tion is :
“That leave be granted to introduce
a Bill further to amend the Companies
Apt, 1956,

The motion was adopted.

SHRI CHINTAMANI PANIGRAHI :
1 introduce the Bill,

I am 'not moving for feave to intreduce
the next Bill standing in my name,

blbnate s

vpublished in Gazette of India Extraordinary, Part I section 2, dated 2.4.71,
Hntroduced with the recommendation of the President,
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CONSTITUTION (AMENDMENT)
BILL*

(Insertion of new article 15A)

DR. KARNI SINGH (Bikaner) : I beg
to move for leave to introduce a Bill further
to amend the Constitution of India.

MR. DEPUTY-SPEAKER :
tion is :
*That leave be granted to introduce
a Bill further to amend the Constitution
of India.”

The motion was adopted,

The ques-

DR. KARNI SINGH -
Bift.

i introduce the

RS

CONSTITUTION (AMENDMENT)
BILL*

(Insertion of new articles 234 and 23B)

DR. KARNI SINGH (Bikaner) : I beg
to move for leave to introduce a Bill further
to amend the Constitution of India.

MR. DEPUTY-SPEAKER :
tion is :
“That leave be granted to introduce
a Bill further to amend the Constitution
of India.”

The motion was adopted.

The ques-

DR. KARNI SINGH :
Bill.

I mtroduce the

e b i

CONSTITUTION (AMENDMENT)
BILL*

(Amendment of article 335)

SHRI S. M, SIDDAYYA (Chamaraja-
nagar) : 1 beg to move for leave to intro-
duce a Bill further to amend the Constitu-
tion of India.

MR. DEPUTY-SPEAKER :
tion is !

“That leave be granted to introduce

a Bill further to amend the Constitution
of Indin."

The motion was adopted.

The ques-

Bills Introduced!

SHRI S. M., SIDDAYYA :
the Bill.

1 introdupe

18.10 hus,

CONSTITUTION (AMENDMENT)
BILL*

(Amendment of article 338)

SHRI S. M. SIDDAYYA (Chamaraja-
nagat) : 1 beg to move for leave to intro-
duce a Bill further to amend the Constitu-
tion of India.

MR. DEPUTY-SPEAKER : The ques-
tion is :
““That leave be granted to introduce

a Bill further to amend the Constitution
of India.”

The motion was adopted.

SHRI S. M. SIDDAYYA -
the Bill.

T introduce

CONSTITUTION (AMENDMENT)
BILL*

(Insertion of new articles 3304 und
amendment of orticle 332 erc.)

SHRI S. M. SIDDAYYA (Chamaraja-
nagar) : 1 beg to move for i¢ave to intro-
duce a Bill further to amend the Constitu.
tion of India.

MR. DEPUTY-SPEAKER :
tion is :
*That leave be granted to introduce
a Bill further to amend the Constitution
of India.”

The motion was adopted.

The ques-

SHRI 5. M. SIDDAYYA :
the Bill.

I imtraduce

e e s

CIVIL AVIATION (LICENSING)
BILL* .

SHRI 8. C. SAMANTA (Tamluk): I
beg to move for leave to introduce a Bill
to provide for the licensing of certaia fying

*Published in Gazette of Tndis Extracedinary Pact Ii, section 3, dated 2471, ,
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and to repeal  velevant sections of the Air
Carporstions Act, 1953,

MR. DEPUTY-SPEAKER : The ques-
tion is :
“That leave be granted to introduce
a Bill to provide for the licensing of
certain flying and to repeal relevant
sections of the.Air Corporations Act,
1053.”

The motion was adopted.
A ]

SHRI 8. C. SAMANTA : Yintroduce the
Bill.

PARLIAMENT LIBRARY BIL1*

SHRI §8. C. SAMANTA (Tamiuk): 1
beg to move for leave to introduce a Bill
to provide for bunilding up an up-to-date
and a comprehensive Library for Parliament.

MR. DEPUTY-SPEAKER :
tion is -
*That leave be granted to introduce
a Bill to provide for building up an up-
to-date and a comprehensive Library
for Parliament.”
The motion was adopted.

The ques-

SHRI 8. C. SAMANTA : [ introduce

the Bill.

amsear—

COMPANIES (AMENDMENT) BILL*

(Insertion of new section 43B and amend-
ment of sections 224, 237 erc.)

SHRI S. C. SAMANTA (Tamluk) : I
beg td move for leave to introduce a Bill
further to amend the Companies Act, 1956.

MR. DEPUTY-SPEAKER : The ques-
tion is :

““That leave be granted to introduce

a Bill further to amend the Companies

Act, 1956."

The motion was adopted,

SHRI S. C. SAMANTA : 1 introduce

the Bill,

B
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GIFT TAX (AMENDMENT) BILL*
(Amendment of sections 22, 23 ete))

SHRI 8. C. SAMANTA (Tamluk): I
beg to move for leave to introduce a Bill
further to amend the Gift-tax Act, 1958,

MR. DEPUTY-SPEAKER : The ques-
tion is :

“That leave be granted to introduce
a Bill further to amend the Gift-tax
Act, 1958."

The motion was adopted.

SHRI 8. C. SAMANTA :
the Bill.

I introduce

T

LEGAL ASSISTANCE BILL*

DR. KARNI{ SINGH (Bikaner) : I beg
1o move for leave to introduee a Bill to
provide fo, legal assistance in civil suits to
citizens without adequate means.

MR. DEPUTY-SPEAKER :
tion is :
“That leave be granted to introduce
a Bill to provide for legal assistance in
civil suits to citizens without adequate
means.”

The ques-

The motion was adopted.

DR. KARNI SINGH: 1 iatroduce

the Bill,

ABOLITION OF CAPITAL
PUNISHMENT BILL*

SHRI N. K. SANGHI (Jalore) : 1 beg
to move for leave to introdvee a Bill to
provide for the abolition of capital punish-
ment.

MR. DEPUTY-SPEAKER :
tion is :
“That leave be granted to introduce
a Bill to provide for the abolition of
capital punishment.”

The motion was adogpted.

The ques-

*pyblishod in Gaaette of ndis Bxirsordiaary Part Fl, section 2, dated 24,75,
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SHRI N. K. SANGHI : I iatroduce The House is aware thai on the s~
the Bill. cussion of the Motion moved by Shri
Mathotra, it was agreed put to the House
and agreed that the discusston might be
OONS’HTUTI(;;I: I(‘AMENDMENT) adjourned—till what time was aot said,
L L

(Amendment of article 368)

SHRI MADHU DANDAVATE (Raja-
pur) : I beg to move for leave to introduce
8 gm further to amend the Constitution of
India.

MR. DEPUTY-SPEAKER :
tion is :
“That leave be granted to introduce a

Bill further to amend the Constitution
of India.”

The motion was adopted,

The gues-

SHRI MADHU DANDAVATE: 1
introduce the Bill.
18.12 hrs.

MOTION RE: CONDUCT OF MEM-
BERS DURING PRESIDENT'S
ADDRESS—Contd.

MR. DEPUTY-SPEAKER : We take
up further discussion of the Resolution
moved by Shri...

SHRI S. M. BANERJEE (Kanpur) :
The Speaker has already given a ruling to
postpone it to the next session.

SOME HON. MEMBER : No, no.

AN HON. MEMBERS :
ruled out of order.

It should be

SHRI A. K. GOPALAN (Pslghat) : 1s
it the same Motion which was brought a
few minutes ago ? 1 want to say something
sbout the procedure first.

MR. DEPUTY-SPEAKER : You do
not know what Tam going to say. Whats
ever | do will be with the pleasure of the
whole House. The House is Supreme ; it
can agree to suspend the rules. { will be
guided by thas,

st gt Wit wgTr (AT) ¢ W
a% |

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAJ BAKADUR):
I asked for 10 minutes. It was adjourned
for 10 minutes.

MR. DEPUTY-SPEAKER : The record
would show that. As far as 1 remember,
the decision was to adjourn the discussion—
till what time, that was not said.

SHRI RA) BAHADUR: For 10
minutes.
MR. DEPUTY-SPEAKER : 1 am told

by Secretary that the Speaker said it is
adjourned either until sometime today or
to the next session. What is supposed to
be an agreed amendment has been brought
to my notice, With the permission of the
House, I will read it out.

SHRI INDRAIJIT GUPTA (Alipore) :
First it should be decided whether this

matter should be taken up or not. Then
only you can read it out.
MBR. DEPUTY-SPEAKER : A sugges-

tion is made that we can resume the dis-
cussion which was adjourned some time ago.

SARI SHYAMNANDAN MISHRA
(Beguserai) : Ignoring the non-official
business ?

MR. DEPUTY-SPEAKER : That is

for the House to decide.

SHRI JYOTIRMOY BOSU (Dismond
Harbour) : Under what rule ?

MR. DEPUTY-SPEAKER : 1 sald at
the beginning that the House is supreme,
You agk me under what rule. I am not
immediately able to lay my hands on the
rule, but evea if thore sre rules that stand
in the way, it has often happened that we
have suspended those rules,

“Fablished iy Gazetis of A Extraordiaeey, TEt 1, Sectien 7, Sated 24,7},
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SHRI D. N. BHATTACHARYYA
(Serampore) :  In the case of unanimity.

MR. DEPUTY-SPEAKER: Or by
majority.

SHRI D. N. BHATTACHARYYA:

Not by majority.

SHRI SHYAMNANDAN MISHRA :
On a point of order, Once the non-official
business is taken up, it cannot be stopped
unless 2§ hours arc devoted to it

MR, DEPUTY-SPEAKER ;: 1 am not
doing anything. 1 am putting it to you.
It is not as if we are in the midst of one
bunsiness. We have finished one part of the
business, namely introaquction of Bills.

VAJPAYLCE
has not

SHRI ATAL BIHARI
(Gwalior) : Non-official business
been completed.

SHRI JYOTIRMOY BOSU : It is not
correct. If the Government is trying to
pressurise the Chair, wc shall take very
serious note of it.

SHRI RAJ BAHADUR : We have the
remotest idea of pressuring the Chair, 1
would submit respectfully that the Speaker
was pleased, in view of the views expressed
from various corners of the House, to
adjourn the discussion on this particular
resolution,

SHRI JYOTIRMOY BOSU : How do
you allow the Minister to speak and ignore
me ?

MR. DEPUTY-SPEAKER : [ will
listen to you.

SHRI JYOTIRMOY BOSU : [ caught
your eye long before he did.

MR, DEPUTY-SPEAKER : Anyway,
be is in the middle of his speech.

SHRI JYOTIRMOY BOSU : This is
not fair.

SHRI RAJ BAHADUR : The Speaker

was pleased, with the consént of the House,
to allow sorhie time for rédrafting the amend-
memt, and now we have agaifi come with
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the amendment and we have presented it to
you to be adopted by the House, That is
the position.

SHRI A. K. GOPALAN: What are
we doing today ? Will you tell us what
you are doing ? All the time you are
stressing the importance of procedure,
technicalities, formalities etc. Here 8 reso~
lution came and then an amendment. The
other amendment by Shri Vajpayee has not
been withdrawn by him, and now a third
thing is coming. T want to know why they
are in a hurry because nothing is going to
happen to the decency and decorum of the
House because the House will adjourn
today.

SHR1 RAJ BAHADUR : If they do
not want the amendment, we would like
the original resolution to be put to vote.

ot wewm fagrd avddy ;. Soreae
HEEA, W AT HT NGA &1 & 26
# faar § f5 -

“The last two and a half hours of a
sitting on Friday shall be allotted for
the transaction of private members’
business.”

fagal & @’ @1 waw fear mar §
gz o sfwrc adt far @ & o
F1T gud d-aeETd et ge w1 fear
oy T w3 5 ATGEEQ wriard
g® & g9 47 | (saaam) wreR ey
*t garar ate I AawErd frdew
g e, gaaT waaw 78 § fr fcawsrd
sRaf ge A df 1 orr T wX Aw
aZ wréard A, Iaw  arg ot W
wriar aff it wuifs vedF fog W
b wwd 71 Ak Az off eI
Tt W WA | A wAAT edfrRe v
fs &% wq daew foar § Al o
wzar 99 faq a8t fr IAAY  wefivar
§ w9 F% Aff REarar Wgar ) 7wy
o THAY AX & TAT AT W wUR
afqdaw aF e ¥ Y wrens Frey e
7dt &, T qaA A wlyssy w9y

qgﬁwwal
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MR. DEPUTY-SPEAKER : I think we
«an get through the whole business if you
all agree and listen to me patiently, The
position under the rules is ve-y clear, We
have taken Private Member's Business. Unless
there is the unanimous conscnt of the House,
we cannot take up something else in the
midst of Private Member’s Business, That
is clear under the rules, Now 1 want to put
it to the House whether we can take up the
other business.

SHRI R. D. BHANDARE (Bombay

Central) : Before you put it to the House
1 want to say this, Let the records be
straight. The Speaker has already deter-

mined that so far as the resolution moved
by Mr. Malhotra is concerned the discussion
might be postponed for sometime until an
agreed amendment or a fresh amendment s
brought forward.

SOME HON. MEMBERS : No.

SHRI R. D. BHANDARE : That would
be borne out by the record. Later on
another amendment has been drafted by Mr.
Moban Dharia a copy which has already
been given to you. The question that now
arises is whether the Speaker has the right to
decide whether the discussion on that resolu-
tion could be resumed now. I am rcferring
to rule 389 which deals with the residuary
powers of the Speaker, Whenever there is
no specific provision to deal with any parti-
cular matter, they comc under the residuary
powers or the discrelionary powers which
reside with the Speaker. The Speaker has
already decided this pomt. He has said :
let an amendment be drafted which is in
agreement with the majo resolution and which
is not at a tangent with that resolution,
‘Therefore the Spcaker had given time to
draft an amendment. An amendment has
been drafted and a copy had been submitted
to you and you should now aliow us to move
the amendment of Mr. Dharia. That is what
has happened. This is permissible under
the rules. Therefore, there would be two
amendments before the House, onc moved
by Mr. Vajpayee and Mr. Manoharan and
the other one, a fresh amendment of Mr,
Mohan Dharia,

Is this not the position obtaining under
the circumstances ?

SOME HON, MEMBERS ross-v
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MR,
please,

DEPUTY-SPEAKER Order,

SHRI S. M. BANERJEE: Sir, on a
point of order.

MR. DEPUTY-SPEAKFR I shall
listen toyou. I am on my legs now, I
shall listen to your point of order. Let me
first put to 1he House the position as it is.
[ shall first read the rules. Rule 25 says:

“On days allotted for the tragsaction
of Government business, such business
shall have precedence and the Secictary
shall arrange that business in such orda
as the Speaker may, afier consultation
with the Leader of the House, determine:

Provided that such order of business
shall not be varied—

1t is mandatory-—

*shall not he varied on the day that
business is set down for disposal unless
the Speaker 1s sausfied that there 1
sufficient ground for such variation.”

Then, rules 26 says @

“The last two and a half hours of &
sitting on Friday shall be allotted for the
transaction of private members’ business”™
“Shall be allotted”—it is mandatory.

It is very clear. As far as I am coa
cerned, I am not aware whether the Speaker
has fixed a particular time for resuming this
business. 1t has not been brought to me.
(Imerruption) Order, please.

SHRI R. D. BHANDARIL : Consult
the Seccetary.
MR. DEPUTY-SPEAKER : I know

nothing about it. It has not been brought
to my notice officially that the Speaker has
determined that this particular time is to be
taken up for resumption of this business. 1t
has also not been brought to my notice that
he has said that there should be an agreed
resolution to be brought here,

SHRI R. D. BHANDARE : You were
not here then.
MR. DEPUTY-SPEAKER : As far as

I am concerned, I am not aware of it. That
isther 1 Now, you can rgis¢ your
point of order,
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SARI JYOTIRMOY BOSU : The basic
issue is this, The Speaker’s ruling was
based on what J had raised under tuje 340 :
adjournment of debate on motion. It says :

“Al any time after 2 motion has been
made, a member may move that the
debate on the motion be adjourned.”

AN HON. MEMBER :
seeepted.,

It was not

SHR] JYOTIRMOY BOSU Keep
quiet. The hon. Speaker was kind encugh
to say that the whole thing be clesed for the
time being.  Since the Speaker is not in the
Chair now, I am afraid you would not be
right in cutling inwo private members' busi-
ness ; that will sct a bad precedent for the
whole House for times to come.

SHRI S. M. BANERIEE: My point
ot order is this. The motion under rule 340
was moved by Shri Jyotirmoy Bosu., Kindly
1cad rule 340, 1t says :

‘At anv time after a motion has been
made, & member may move that the
debate on the motion be adjourned.”

Even the permission is not needed from
the Speaker. Lven the pcimission of the
Speaker is not nccessary, The Speaker can
overrule it. It is open to the Speaker to
over-tule it on the ground that it is frivolous
or superfluous. He could have overruled it
on ihose grounds, But the Speaker, in his
wisdom, did not overrule it. He agreed
almost and said that this could be taken up
later on,--if my memory is not failing, —in
the next session. (Interruption) In the mean-
time, when he saw the hecad of Shri Raj
Bahadur nodding, he said that if it could be
unanimously brought, it could be discussed
today. Shri Raj Bahadur said that he wil!
bring it within 10 minutes. He said, *“within
10 minutes.” Then the Speaker perhaps
said, ““at any time of the day.”” As you have
correctly put it, the rule was quoted by Shri
Vajpayee. This is the time which should
be utilised for private Membor* business.
Really, today is the day for discussing private
Memberd® Bills, but because the Bills were
mot given notice of and were not ready,
resolutions have becn sllowed, and one
resolution is now pending before the House.
‘Ihis particular motion of Mr. Malhotra is
also a private members’ motion because all
the members who have tabled it gre private

CHAITRA 12, 1893 (S4KA) Withdrawal of Central 246

Forces from W. Bengal (Resl.)

members. It has not been moved by the
Feader of the House or by any Minister.

1 would urge on the Minister of Parlia-
mentary Affairs to have patience. Let this
go to the next session. Heavens will not
fall. By that time, the conduct of the
member also may improve.

MR. DEPUTY-SPEAKER : [ do not
have the record just now of what the Speaker
said. But I am told that he had said that
it may be taken up cither today or in the
next session. Now my ruling is, it cannot
be taken up now in the midst of private
members’ business. At the end of the busi-
ness today, we may resume this discussion.

SHRI SHYAMNANDAN MISHRA
Any ruling of the Chair cannot be to the
prejudice of some of the existing rules which
have already been adopted.

MR. DBPUTY-SPEAKER : You can
write to me, but don't question my ruling
now. At theend of the privalc members’
business, if the House wants, we can resume
this. We shall finish the list of business and
at the end take it up.

SHR]I SHYAMNANDAN MISHRA :
Unless the rule is waived, that cannot be
done.

SHRI RAJ BAHADUR : When Mr.
Vajpayee moved his amendment, we did not
raise any obiection becuuse we thought this
is an important matter and we should get as
much unanimity or conscasus as possible in
this matter. Only for the sake of consensus,
we did not object to his amendment. Even
now we could consider this appcal, but the
point is that we have spent so much time on
this matier and we have been guided by the
opinions expressed by many hon. members
and by the Speaker himself. They have
taken the view that the matter should be
comprehensively examined. Having done
that, we want it (o be discussed and.finished
today.

18.34 hrs.

RESOLUTION RE : WITHDRAWAL OF
CENTRAL FORCES FROM WEST
BENGAL~Contd.

MR. DEPUTY-SPEAKER : The Houso
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will now take up further discussion of Mr.
Jyotirmoy Basu's resolution on withdrawal
of central forces from West Rengal. Only 2
hours were allotted but we have already
taken 2 hours and 24 minutes. The minister
may reply now.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATE, DEPARTMENT
OF ELECTRONICS, DEPARTMENT OF
ATOMIC ENERGY AND DEPARTMENT
OF SCIENCE AND TECHNOLOGY (SHRI
K.C. PANT) : As far as I remember,
somebody was on his legs on the last occasion
and had not completed his speech.

MR. DEPUTY-SPEAKER
reply now.

SHRI K. C. PANT : Sir, I lstened to
the dobate with great aitention on the last
day, when several hon. Members participated
in it and made useful contributions. But
in it essence it was a repetition of previous
debates which had taken place on the ques-
tlon of the law and order situation in West
Bengal and the functi oning of the CRP and
other Central forces m West Bengal.

Two new things have happened since
this debate took place, Firstly. elections
have taken place in West Bengal and the
verdict of the people is before us. Itisa
matter of some satisfaction that while the
party of my hon. friend, Shri Jyotirmoy
Basu, went before the people of West Beagal
with the kind of argument which he used in
this House the other day, the people of West
Bengal have given their verdict in the matter.
Also, my hon, frienﬁ, Shri Gopalan went to
the people in Kerala with arguments simitar
to those which we are accustomed to hear
in this House. The people of Keraia also
have given their verdict,

You can

SHRI A. K. GOPALAN (Palghat} :
Does the verdict mean only seats here ?

SHRI K. C, PANT : The verdict shows
that the people are mnot misled by specicus
arguments the verdict shows that the people
stand for peace, stability, growth and peace-
ful sansformation ; the verdict shows that
the people ago still prepased to stand by
those forces jn the country which do not
want vidlence and disorder,
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SHRI A. K. GOPALAN : 1If the verdict
is according to the votes polled, in Kerala
we have got more votes than the Congtess.
Then, what is the verdict ?

SHRI K. C. PANT : What happened in
Kerala is too well-known to all the sections
of the House, and that verdici is & renewal
of faith of the people in the processes of
parliamentary democracy and, if 1 may say
so, it 15 a complete rejection of thegcult of
violence, ‘This, in essence, is the meaning of
the result in so far as it relates to Kerala
and West Bengal. 1 am rather sorry that
my hon. friend, Shri Jyotirmoy Basu and
others have overlooked this basic fact which
has intervencd betwecn the previous debate
and the debate on this occasion.,

The second important event that has
taken place after the beginning of this debatc
is the formation of a ncw government in
West Bengal and the revocation of President’s
Proclamation. This morning when ! informed
the House of the revocation of the Procla-
mation as a prelude to the ushering in of
the popular government in West Bengal, my
hon. triend, Shri Jyotirmoy Basu seemed to
be objecting to it. [ did not quite understand
what he was objecting to. A popular
government is being ushered in that State.

AN HON. MEMBER :
of betrayal.

A government

SHR! K. C. PANT : Whatever infor-
matjon 1 gave was to usher in a popular
government and Shri Jyotirmoy Basu was
objecting to it in the name of preserving
democrarcy. 1 do not see how he can
preserve democracy in that way 7 Did he
mean to say that President’s Rule should
continue in West Bengal 7 Was that his
intention 7 Or, was there any other reason ?
1 did not quite follow him. It is open to
my hon. friends opposite, though I do not
have to spell out the ABC ol democratic
procedure to them, in case they bavea
majority 1t is open to them 1p challenge the
majority in the assembly and form their
government, if they can. That is the
meaning of democracy. What is the use of
shouting herc? Youwr minority will not be
converted into majority by shouting here,

This Resolution is so untenable on the
fioe «of it that when my hon. friend roge to
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move it I was expecting him to bring to bear
on the Resolution a certain ingenuity, a
certain imagination and a certain kind of
argument which would give it some sem-
blance of tenability but I was disappointed.
All that he said was a repetition of many
arguments he had used ecarlier. The saymg
is that this is the same old wine in 2 new
bottle, In this vasc, it is the same old winc
in an old bottle.

SHRIL, D. N. BHATTACHARYYA
(Scrampote) :  You are repeating the same
old things. (Imterruptions).

SHRI K. C. PANT : There 15 a new
Government there. The whole situation has
changed.

Some hon. friends who spoke from my
party and from other parties, Mr. Samar
Guha and others, have raised certain ques-
tions. The questions arc valid questions and
they have to be answeicd,  Shouting does
not answer gquestions. 1 think, we have to
Jearn to hear each other. I did not interrupt
Mr. Jyotirmoy Basu even once. We have to
learn to hem each other and, certainiy, he
can reply at the end of it if he finds anything
that he does nol agree to. (Suicri uption).

My hon. friend Mr. Samar Guha n his
eloquent speech asked some questions. One
question was : What was the compulsion
that necessitated the deployment of CRP and
other forces of the Union in West Bengal,
Some other friends asked : Who was it that
created the atmosphere of lawlessness and
violence in West Bengal in the first place ?
Then, another question asked was: Who
was it that left no stone unturned in legiti-
mising the politics of violence in all spheres
of life in West Bengal and, having done so,
who was it that sought to render the
administrative machinery a helpless and
ineffective spectator of the blatant breaches
of law and order in West Bengal ?

These werc thce questions that were
raised. Any attempt to answer thesc ques-
tions can lead you to only one answer and
that will be stating the obvious.

Now, ﬁxy hon. friend, Mr. Jyotirmoy
Basu and others complain that they are being
trade the target of Naxalite violence. We
have heard of sowing the wind and reaping
the whirlwind, In this case, these peopic
have sown the whirlwind and they do not
want to reap the wind. After all, who began
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all this violence in West Bengal 7 How did
it grow? May I remind the House that it
was the UF Government that benignly set
at large a large number of people who had
been arrested previously, Some of them
had been convicted of serious charges like
murder, dacoity, etc. These Naxalites at
that stage were rcleased by the UF Govern-
ment.,

I know that the Naxalitc movement grew
out of the CPM. It is a fact that when the
CPM had avowedly accepted the parlia-
meniary path, then the more militant of
their own broke away and {ormed the
Naxalite movement. Thereafter, the move-
ment proceeded in fits and starts. But jt
was nipped in the bud. At that time, a lot
of them were put in jail and were brought
to trial. It was under the UF Government
that these people were again set at large.
Their leaders were set at Jarge and they were
allowed to organise and they were allowed
to consolidate themselves in  different parts
of the Stafe.

May I remind Mr. Jyotirmoy Basu that
1t is this that is thc main factor responsible
for the increase in a number of incidents of
Naxalite violence since April, 1970, But for
this bemgn generosity on the part of my
CPM friends in the UFF Government at that
stage the Naxalites would not have been
allowed to re-group and consolidate them-
selves and this which they now realise as a
threat to them would not have risen at all.
So let them do a little bit of heart-searching
here.

The House can today look back on the
eatire term of President’s rule, but, in order
to make an assessment of it, it would be
necessary to recall the conditions that
prevailed before that. I have briefly referred
to the conditions of lawlessness, efc. that
prevailed and, Sir, during 1he first 2-3 manths
of President’s rule, my hon. friend, Shri
Jyotirmoy Basu’s Party tried its level best
to bring the administration in that State to
a stand-still. In fact, many of the incidents
mentioned by ShriJyotirmoy Basu relate to
that period, The situation was further
accentuated by the steady increase in the
incidence of violence und lawlessness on the
part of the Naxalites and other aati-social
cloments. The Naxalite violemce took a
tore gru¢some turm since the month of
August when several persons including Polices
men were brutally murdered. Since December
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there was a planned stepping up.  Sir, it 1s
a tragedy that people can laugh at other
people being murdered. It is a tragedy...
(Interruptions) No matter who the human-
being is, if some human-being is being
murdered and there are hon. Members in
this House who can laugh at it, well, let
them scarch their own hearts. Is that
civilised conduct 2.. (Interruptions)

Since December therc was a planned
stepping up in interparty clashes by those
who obviously hope to losc through peaceful
and violence-free elections. It was in this
background of the disquieting state of law
and order that the services of the CRP and
other armed forces werc requisitioned by the
State administration in West Bengal. Afier
all, those who believe in law and order those
who believe in peaceful methods, have noth-
ing to fear from Central armed forces.
Those who want to conduct their politics in
a peaceful manner, who want to go to the
people to get their consent in a peaceful
manaer, who do not want to terrorise and
intimidate people —why should they be afraid
of Central armed forces 2 Tlus opposition
to the Central or other armed forces has to
be understood against the background of all
the events that I have placed before the
House to-day...(Interruptions) Why can’t you
face the truth ?

SHRI JYOTIRMOY BOSU (Diamond
Harbour) : Master of truth on the other
side : Monopolists...(fnterruptions).

SHRI K.C. PANT : I realisc Yahya
Khan has not conducted eclections therc.
May I point out ? But I know that if some
day you come into control of the armed
forces, you may wecll act like that. That
will be the end of elections in this country.
We realise that. Therefore, please don't

say things like this when you are very
vulnerable. I don’t mind your using an
argument. Don't use an argument which

is so vulnerable.

Shri Jyotirmoy Buasu has argued—he has
stated in his resolution ~ that the CRP has
been acting unlaw fuly and beyond its jurisdic-
tion. On both these counts he is obviously
very wrong. I need hardly take the time of
the House in explaining the constitutional
provisions in this matter. The House is well
awvare of them and there are rules which
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govern the deployment of Central Armed
Forces in States in aid of the civil power
and this position is so clear that'] don't
think | ieed to repeatt. It is, of course,
clear to those who want to understand it
and thosc who know that this induction of
power will be an aid to peace. And those
who are afraid that with the induction of
these forces, they will not be able to intimi-
date and tervorise in the political ficld, 1 don’t
expect them to understand thes¢ arguments
or these provisions of law.

there was somc  criticism of the
actual performance of the CRP. The CRP
was discharging an exteremelv  ditlicult
responsibility under very trving circumstances.,
By and large, as a force, they have handled
their responsibility with firmness tempered
with restraint.

1 don’t say that in all cases 1 can give
aclean chit to every individual mn the
Force. 1 don't rule out the possibility of
of cetiain individuals having gone astray
because in such a large force that 15 always
pussible. 1 am not here to hold a briel
for the CRY but I am here to hold some-
thing for the truth. And, itis the truth
that sumetime . is sought tv be distorted in
this House. It is tolally unfair and un-
waranted to condemn the force as a whole.

Then

Sometimes in this llouse there is an
attempt to condemn all forces of Jaw and
order. This has got (v be understood,
because, these Forces have got a certain
important duty to dischaige and who has
given them this duty ? They are perform-
ing a duty which has been given to them by
Parliament, by 1he Central Government and
by the duly constituted Governments, who
have been clected by the people. They
have only onc instrument tyo maintain and
to preserve law and order. That instrument
is the Police Force and the Cential Armed
Forces. Now, these Forces are only doing
their duty in the States. llow far is it
vight for any Member to pick up a few
instances and build up a case which seeks
to denigrate the force a whole ?

My fricad Mr. Jyotimoy Basu said
about complaints and asked what are you
duing about it. Now it is the State Govern-
nment's duty, So long as the President’s
rule is there, it has to be seen that law and
order is maintained, that people move about
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freely and fearlessly, and are enabled to
pursue their professions or avocations, No
Government in the world can afford to
ignore this basic function and this basic
duty. Those who seek to denigrate the
Force as a whole, picking up certain stray
incidents, are not doing any service. They
should understand and realise this.

But, I want to assurc my friend that
every time an allegation was received, it was
enquired into  Action is taken against the
persons found at fault. I muost say this
for the information of the House. We have
received from various agencies 36 complaints
against CRP during the period 22.3.1970 to
22.3.1971. Of these, 31 complaints were found
to be either false or bascless or unjustified.
As regards one complaint relating to mis-
behaviour of some CRP personnel during
Holi at village Bolpur, Birbhum district, it
was fund that prima facie one head cons-
table was at fault and he was immediately
placed under suspension. The remaining
complaints arc pending inquiry. So, in all
these cases, these allegations are enquired
intu, very thoroughly.

Shri Jvotirmoy Basu made a number of
wild allegations against the CRP. While 1
cannot quote all the instances as there
will not be time, I could quoic a few
instances to give the correct picture in
relation to the point at issuc, We said
that in Malda district a 14 ycar girl was
raped by CRP. This compliint had, in
fact, fcatured in a memorandum reccived
from a women's organisation in West
Rengul. The complaint was that on 3rd
March some houses in Kaliachak village
wers raided and on the same day the 14
years' old daughter of a resident of the
village was violentty molested. The com-
plaint was enquircd into by the State
Government and during the enquiry both
the girl and her grand-mother denicd the
allegations.

Another complaint was that in Kharba
P.S. on 22nd April the armed police raided
the House of a local peasant and molested
his 14 years’ old daughter and physically
assaulted his @id mother. These allegations
too during an inquiry have been denicd by
the persons concerned.

Shri Jyotirmoy Basu further siated that
in Basanti, six girls who were under arrest
were raped by the CRP men. I need only
siato for his information and shy informg-
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tion of the House that the CRP was not
involved in any 1aid or search at Basanti
police station. Even now, he is not accept-
ing the facts, Thatis the tragedy. Facts
seems to have no influence on him.

SHRI  JYOTIRMOY BASU: We
know what he is, and, therefore, we never
accept anything,

SHRI K. C. PANT : Facts are like
water on a duck’s back, so far as he is
concerned.

Reference was also made to an incident
in Jadavpur Uriversity on 28th February.
It is 4 fact that on receipt of intelligence,
¢ search was organised in some of the
hostels in Jadavpur University and during
the scarch, the police party was attacked
with bombs and pipe-guns. In the course
of the scarch, huge amounts of arms includ-
ing 60 bombs, 4 grenades and 3 pipe-guns
and large quantities of explosive substences
and acids werc discovered. Tt was also
found that Naxalites not belonging to the
hostel had taken shelter there, 1 do not
know whether Shri Jyotirmoy Basu likes to

own up those Naxalites or not, I cannot
say.

SHIRI JYOTIRMOY BOSU : They
were sent by the police.  That is our infor-
mation.

SHRI K. C. PANT : Shii Jyotirmoy
Bosu would pcrhaps :all these actions of
the police unlawful, but fortunately there
are not many who share his concept of law,

SHRI JYOTIRMOY BOSU : Let him
go to the people of West Bengal.

SHRI K. C. PANT : Those who ven-
ture to make wild allegations must first very
carefully make sure that their own conduct
is beyond reproach.

SHRI JYOTIRMOY BOSU : He' is
talking like a Ccngressman, not like a
Home Minister,

SHRI K. C. PANT : It is high time
that our friends in the CPM did some
honest heart.searching themselves., It s
high time that they repudiated openly the
politics of violence and chaos. Do they do
0? I have ofien asked them in 1hig
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House, 1 have asked my hon. friend Shri
Jyotirtmoy Bosu this question. Does he repu-
diate the politics of vielence 7 And does
he choose to help rather than hinder the
forces of law and order ? For, that is the
crucial question. What is the use of the
professing innocence in this House at any
moment ? All his lcaders or he himself
can stand up and say that they repudiate
the politics of violence.

SHRI A. K. GOPALAN : Do Govern-
ment repudiate the politics of murder ?
Does hon. friend repudiate the politics of
murder ?

SHRI K. C. PANT : Let not my hon.
friend provoke me. HMe cannot provoke
me. He cannot answer the question. He
never can answer the question.

SHRI A. K. GOPAILAN :
wse of the politics of murder ?
repudiate it

What is the
Will he

SHRI X. C. PANT : He cannot ans-
wer my questiort, because he believes in
violence,

SHRI A. K. GOPALAN : lct him
answer my question. He cannot answer
my question, because he believes in murder
of innocent people.

SHRI K. C. PANT : Any use of the
police is the use of the only force which &
civilised society can use in containing the
the law and order situation, in controlling

it and in giving protection to peaceful
citizens,
SHR! JYOTIRMOY BOSU: Our

party resolution on this is very clear.

SHRI K. C. PANT :  What other force
is there ? But does that justify the kind
of violence from which Bengal is today
bleeding 7 Bengal is today bleeding from
a thousand wounds, Does it justify that ?
Why not a singic word of condemmation
about the murders that are committed ? So
many Congressmen have been murdered,
policemen have been murdered ; others also
have been murdered, Why not they con-
deman this 7
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SHRI A. K. GOPALAN : What about
Shri Hemant Kumar Basu's murder ?

SHRI SAMAR MUKHERJER
(Howrah) : When Shri Hemant Xumar
Basu was murdered, it was our party which
first gave the call for a gencral strike in
protest against that, lLet him bhe honest
and true to the fa.ts, We protested against
Shri Hemant Kumar Basu's murder. It
was our party which issued thg call for
general strike. Let him be true to the
facts.

SHRI K. C. PANT : I would be very
happy if my hon. friend, if not Shri A. K.
Gopalan, can stand up and say ‘I condemn
violence in politics entirely’. It is a simple
statement ; he can say ‘I condemn vio-
lence’.

SHRI SAMAR MUKHERJEE : When
the military kills a man, is it violence or
non-violence ?

SHRI K. C. PANT : Let him condemn
violence ..

SHRI SAMAR MUKHERIJEE : When
the Army or the CRP kills a man, it is
violence or non-violence ? They are still
maintaining class-rule to suppress the work-
ing classes and the exploited masses in the
name of maintenance of law and order.
You wani to maintain the profits of the
monopolists and feudal forces. You are
defending their interests, Itis a reign of
terror that is now continuiag in West
Bengal,

19.00 hrs.

SHRI K. C. PANT :
is getting very excited.

My hon, friend

SHRI A. K. GOPALAN : 1 asked a
straight question. Why does he not answer
it 7 I said : we will condenm violetice if he
condemms the politics of murder,

SHRI K. C. PANT :
ing.

I am not yield-

SHRI A. K, GOPALAN : Let therg
be ne viclonge i all,
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SHRI SAMAR MUKHERJEE: Hemanta
Basu's party has been reduced from 10 to 3
The people of Bengal have given the reply.
Ajoy, Mukherjee who led this compaign
against our party has had the strength of
his party reduced .0S. He was defeated
by our Jyoti Basu by an overwhelming
majority of 11,000 votes. You are shameless
fellows. That is why you are talking in
terms of killing people.

SHRI D. N. BHATTACHARYYA :
He mus?! state facts and not mislead the
House.

MR. DEPUTY.SPEAKER : Shri

Jyotirmoy Basu has the right of reply.

SHRI K. C. PANT : 1If Jyotirmoy Basu
won in Calcutta, it is because we believe
in the dem ‘cratic process.

Therefore, the has won (Imterruptions),
1 think my hon. fricnds do not trust Shri
Jyotirmoy Basu to make a good job of
replying to the debate. Otherwise, they
would not rise up so many times to try to
help him out of his difficulty,

SHRI JYOTIRMOY BOSU: Ewven
after doing such wonderful work, they have
not made you a Cabinet Minister.

SHRI K. C. PANT : Dr. Ranen Sen
referred in this very Housc to instances
where illicit arms and ammunition were
recovered from CPI(M) offices. What is
their answer {0 that? He specifically
referred to the CPI(M) offices in Cossipore,
Noalpara and Katwa.

SOME HON. MEMBERS : No, no.

SHRI D, N, BHATTACHARYYA :
These are all false. You are slandering our

party.

SHRI K.C. PANT: He said it in
this House.

_SHRI D. N. BHATTACHARYYA :
He is your new agent,

SHRI K. C. PANT : Why did they
not c¢ontradict Dr. Ranen Sen when he
spoke ? Ewven the other day from the
CPUM) office in Siliguri after a search, a

pipegun, cartridges, bombs, two daggers
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(one of which was bloodsstained) and some
matorials for manufacturing arms efc. were
recovered. This House is also not unaware
of the widespread cult of violence injected
into politics by the CPI(M).

SHRI D. N, BHATTACHARYYA :
See the contradiction by the police of the
same news,

SHRI K. C. PANT : Many instances
were cited in this House of the kind of
violence the CPI(M) have indulged in. I
do not want to quote all of them as it
would take up the time of the House,
West Bengal even witnessed the dastardly
murder of three candidates in the recont
elections.

SHRI D. N. BHATTACHARYYA :
One by your man.

SOME HON. MEMBERS: All by
your men.

SHRI D. N. BHATTACHARYYA:
Who murdered the Ukhra candidate ?

SHRI MANORANJAN HAZRA
(Arambagh) : He was murdered by his
men. Thereis a certified copy of the
Magistrate’s statement. I have got it.

SHRI K. C. PANT : Ordinarily when
some one spcaks and somebody else wants
to interrupt, the courteous thing is to yield.
When Mr, Gopalan gets up, 1 always sit
down to allow him to interrupt and make
his point, but the proceedings cannot be
conducted if there are continuous interrupe-
tions, Let me remind my hon. friends
that we on this side of the House are very
careful to accord them the maximum cour-
tesy. They should return that courtesy.
That is all that I can say.

SHRI JYOTIRMOY BOSU : You have
taken enough time.

SHRI K.C., PANT : You speak the
whole day. Why don't you listen ? That is
the trouble. You like to speak the whole
time.

SHRI JYOTIRMOY BOSU: ] am
tired of hearing you, from the Prime Minig
e down to yourself,
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SHRI K. C. PANT : Now, coming to
the question which party has suffered, our
party has suffered heavily 6n  actount of the
potlties of murder and assault.  Between the
11th and 27th March, there have been
several assauits on the supporters of the
Cosgress abd déven tive lost thelr lives, the
most grudgome incident beinp the murder of
Dhyanshwar Roy, ex<MLA, who was mur.
dered in Jalpaiguri on the 27th, The House
is slgo aware of the shocking murder of
Napal Roy, & Congress MLA, on the 30th
in Caicutta. Have we héard a word con~
deimation from them  about these mur-
ders ¢

Soitte of my friends are again and again
reminding me that they have increased their
strength in the West Bengal Assembly, [
know that they have increased their strength
in the Asstyhbly from 383 to 111, thanks to the
army and the forces of law and order, but
none of them has referred to the fact that
ouf inkrénse has Béén far meré spectacular,
from 55 to 105,

SHRI D. N. BHATTACHARYYA :
Becauss of the army.

SHRI SAMAR MUKHERJEE: You
secured only 34 per cent of the votes.

SHRI XK. C. PANT : About the votts
also, it is a statistical sleight of hand to say
that they have got more votes, You set up
more candidates, more were defeated, if you
take them into account you have got less
votes than you got in the last elections,

1 think that the best test is what happen-
ed in Caicutta because Calcutta was most
directly exposed to CPM rule, durectly saw
the funetioning of CPM. And how many
seats did you lose in Calcutta ?

19.08 hrs.

[Mzr. Speskel M 2he Chatt]

The people of Calcutta have shown that
they are disenchanted with the politics of
violeiweé and the people of Rengal will follow
suit very Yoo, What iz nteded today ia
West Bengal is not the withdrawal of the
armed forces, That is something which can
always be doné as many hott. members said.
If peateful cohditions prevail, nobody wants
0 keep the Central Armd Forees Hhpry
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The fart of the mutter i that petceful
canditions are nbt prevailing and have
not been prevailing for some time in the
past,

The State Government will also have to
make their own assessmient, but it should be
the aim of all of us to see that the adminis-
trative machinery is strengthened, that peace
prevails in Calcutta and that inlawful ele-
ments or elements which support disruption
of law and order, which want the fabric of
law and order to be broken, to whichever
category of party they may belong, are isolated
and the peace-loving people all get together
That is something which is very necessary
in Calcutta today because in Bengal there is
great need for development, for production.
There is need for a total harnessing of the
energies of the people for productive pur-
poses so that Bengal can develop and take
care of the basic problems. It is not enough
1o tackle the law and order problem, It is
necessary also to go to the roots of the
problem. The socio-economic probiems have
to be solved and in order to solve them law
and order is also necessary. Peace and
calm are necessary. Without that the neces-
sary production cannon be achieved. With-
out increasing production, without increasing
the wealth of West Bengal it is not possible
to improve conditions there rapidly. It is
in the creation of such conditions that the
future of West Bengal lics, Many steps
were taken during the President’s rule to
speed up the process of development in
West ‘Bengal. Whether it was the formation
of the Caleutta Metropolitan Development
Authority or the resources, we found money
for the development of Calcutta, We intro-
duced land reform legisiation which, if 1
may say so with atl respect, was more pro-
gressive than the one introduced during the
U.F. regime, We have also tried to alleviate
the unemployment problem by starting a
rural works programme. All these details
wete givent in the House previously. 1do
not want to repeat themi. We have tried to
creats conditions in which industty which
was rather &t a low cbb can be revived, We
bave speeded up the public sectoy projects,
During the President’s rule a lot of good
work had been done. "Now w» have to see
that peaceful conditions prevail so that this
good work can be carried forward. This fan
best be dons by the restoration of mormsl

powoelud conditions fn that Smate,
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In visw of what 1 have said, I oppose
the resolution. As the main resolution is
opposed 1 also oppose the amendment of
Dr. Sen mainly because it is not correct to
say that the CRP and other Central foroes
have failed in the discharge of their duties.
We cannot far a moment ignore the fact
that i was mainly due to the hard and
meritorious work done by these forces that
the elections went off peacefully in West
Bengal and the people of West Bengal rte-
aflirmed their Faith in democracy rejecting
the intimidatory forces of violence and
extremism. We are huppy at the results in
West Bengal because what was at stake in
West Bengal was not merely an election ; it
was a way of life ; it was a system of values
and belief in the basic human rights and
decencien. All these things were at stake and
it is a matier of great satisfaction to us that
a minority which was bent on imposing its
will through foice and violence on the
majority was prevented from doing so and
the people of West Bengal were enabled to
express their political choice in freedom and
fearlessness and the result is, today we have
in West Bengal 8 Government that is pled-
ged to carry on the good work forward.
On this occasion on behalf of Members
sitting on this side of the House, I wish
them all luck.

SHRI SEZHIYAN (Kumbukonam) :
May 1 suggest that before we take up dis-
cussion under rule 193, Shri Murasoli Maran
in whose name there is a second resolution
may be allowed to move that resolution so
that further discussion can be taken up the
next day.

MR. SPEAKER : He has to speak by
way of reply.

SHRI JYOTIRMOY BOSU : Mr, Pant
has been a very good advocate trying to
defend & case where the man needs to be
conviced Tor the sake of good law and
order.

He should kindly listen to what I am
quoting from a paper, Hindustan Standard
dated 26th March,

SHR1 K. C. PANT : At least I am not
interrypting you

SHRI JYOTIRMOY BOSU : I expect
you will listen fo what I have to say. This
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is what Mr. S, C. Jamir, a man who was
Deputy Minister in this Government, in his
Party, till the other day, says :

“Mr. 8. C. Jamir .....considers army
operations in Nagaland as one of the
factors leading to his defeat.

Ta a statement to the Press, Mr.
Jamir said : ‘Army operatiops have
becomie a nightmare for the Nagas. The
vely sight of the Army stirs up bitterness
and undo whatever good things the
Government does.,

Bitterly complaining againgt the
actions of the Army over which the
State Government has no control,..the
former Deputy-Minister said...... It is
most unfortunate that we got identificd
with the army action for which we had
no legal authority.’

Mr. Jamir demanded that army
operations should be stopped immedia-
tely and the Army should be kept only
in the international border. The internal
security should be maintained with the
help of Nagaland Armed DPolice, Assam
Rifles and oth¢r police ferce in Naga-
land under the control of the State
Government.””

“QOnce the army is confined to the inter-
national border,” Mr. Jamir said, *“the
Nagas themselves will initiate the process of
consultation and end the present pelitical
impass.” 1 understand that you have heard
it. This is not from ¢ CPM Member, but
from . gentleman who was 8 Minjster with
this Gevernment for so many years, belong-
ing to vhe Congress party. lie is the man who
has uttered this. Not even seven day have
passed. What more do we need to say ?
You understand this.

SHRI K. C. PANT : The hon. Mem-
ber said that he was not & CPM member
but a geatleman.

SHRI JYOTIRMOY BOSU : I am not
quite so brilliant as you are of as your
collcagues, Will you kindly répeat what you
said 7 I said Mr, Jamir is not a CPM
Member ; that condemunation will be no-
thing to you. Yot ought to go for an 10 text,

Now, Mrs. Rohatgh said—1 shall tmest
peint by point so that thers is no misunden-
standing. We do not waat te sell cock.
apd-hull story before this Howse a5 e
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[Shel Jyotirmoy Bosu)

Minister has taken that courage to do that.
1 do not have that courage, She said that
the “Copgress has trampled the people for
their own ends. They have become more
corrupt and an instrument of torture. The
United Front, particularly Jyoti Basu,
when he became the Home Minister,
came and stopped it, at least tried to
stop it.”

1 now come to Rabindra Sarovar. The
thing was published in the Official Gazette,
and the Commission was appointed with a
sitting judge of the Calcutta High Court
under the orders of the Governor of West
Bengal. About the molestation of women,
it was a concocted story created for driving
political benefit against the United Front
Government of which Shri Jyoti Basu was
the Home Minister, Mr, S. C. Ghose was
appointed —a high court judge—as the head
of the Commission ; the Commission was
appointed by the Governor, an agent of the
Centre. It says in the concluding para-
graph :

“Upon the evidence on record as dis-
cussed above, the Commission is of the
view that the said evidence does not
prove that there was molestation of any
woman in or ahout Rabindra Sarovar
Stadium on the night of 6th or early
hours of the 7th April, 1969, The Com-
missioa holds that there was no mole-
station of women in or about the
Rabindra Sarovar Statium on the
occasion of the function of Asoke Kumar
Nilte.”

If you like, I would like (o place be-
fore the House, on the Table of the House,
the whole thing for the benefit of other
Members who talk about Rabindra Sarovar.
(Interruption.)

Then, [ refer to Dr. Ranen Sen, [am
sorry I have to say that they have become
the Communist Party of Indira : they have
ceased to be the Communist Party of India.
He talked about the Eastern Frontier Rifles.
Dr. Sen js a knowledgeable and mature
person. e shoyid have known that the
EER is part of the provincial armed const-
abulary. About the CRP, 1 can say that
Shri Jyofi Pasu never wanted the CRP
to be deployed in Wast Bedgal, He had
demanded and succeeded in putting the CRP
in the barracks. Shri Jyoti Basu and
gther feaders of my party never asked for
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police guards, It was done as the polioe
wished to post them outside the premises. It
is their function to look after this, Nofle of
our leaders of West Bengal asked for police
guards. Let it be noed on the rccord here.

Then, Dr. Ranen Sen went on to talk
about the finding of plastic bombs in Cossi-
pore, I can tell you this is false ; absolutely
false ; it is an unmixed untruth. I say further
there had been instances when efforts have
been made to plant bombs and Weapons
within the premises where the CPM lis
identifled. But we have foiled them. That
is why the heartburning. I give you a very
recent happening. I have got documents to
prove it. 1 can satisfy anybody who would
like to know miore about it. It has happened
in Burdwan district at Fat Gobindpur to
rouse passion and to commit atrocities. They
flashed a wrong news that a man who could
be identificd as a member of the CPM was a
primary teacher. In his house they searched,
and found ballot-boacs scaled, and four
guns. Now, it is known to everybody that
those ballot-boxes are very old ones which
he had bought from an auction from the
Burdwan court years ago, and the seal was
only a dummy seal. Jt bhad no relation to
the elections at this time. The four guns
that have been seized from his piemises are
wholly and fully licensed ones. What is
happening, we want (o know from the
Minister.

About Ukhra, I have with me a stamped
certified copy which says that one Sanat
Kumar Mukherjee of Kumardi gave a state-
ment beforc the Sub-Judicial Magistrate,
Durgapur, under section 164 Cr. P, C. The
certified copy says :

“The persons named in the statement
are known to be Naba Congress workers
of Kumardi village.”

I have got this certified copy. The
murder of the Bangla Congress candidate,
Debdutta Manoal, was committed by people
who belong to Naba Congress.

SHRI K. C. PANT: In the case of
late Debdutta Manddl and late Mr, Ghosh,
seven persons have been arrested. 8o, it
will b¢ known as to which the party they
belong to ;1 do mot want to say anything
mote aow,

SHRI JYOTIRMOY BOSU : Have you
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arrested these two persons against whom the
statement has been sworn in a court of law ?
You have not, because that will mean that
your own people will be exposed. We know
all the story.

Coming back to Dr. Ranen Sen, he spoke
about our politics of violence. When in
Bhoglusola, Midnapore, & lot of blood flowed,
one man said, ““Is the colour of the blood
yellow or red, because it came out of CPI
gencrated violence ?° So, it is no use saying
all this, "Mr. Vayalar Ravi, a young friend
from Kerala, talked about Hemanta Basu's
murder. If you read the Eronomic Times
you will know exactly who is responsible for
it and who are the persons who have beea
arrested——one Prabal Deb, a relation of the
editor of the Congress-run newspaper Jugantar
a1d another man who is a I'orward Bloc
worker. We are sorry for Hemanta Basu's
murder. We have condemned the murder.
We were the first party to call a hartal. But
what has happencd ? After the Forward
Bloc started tocing the line of Mr. Pant's
leader, Mrs. Indira Gandhi, instead of 21
Forward Bloc MILAs rcturned In 1969, the
number came down to 3! You understand
that stooging does not always pay, It might
cause indigestion, as it has caused to many.

About the criticisms of my Jan Sangh
friends, I am not surprised, They talk
about many things. We¢ know about their
communalism and their Varnashram to con-
demn the rights of scheduled castes and tribes.
But they have something very much in
common with Mrs, Indira Gandhi. 1 call
them people with like-mind. When they
had to pass the Prevention of Violont Activi-
ties Bill, they did not come to the fioor of
the House because they were not sure about
themselves. So, they took it through the
back door to the consultative committce and
there my Jan Sangh frlends of the Hindu
Raj supported her in getting it passed. They
are like-minded people. Let us not go by
what somebody says. Let us go by what
the action is. Of course, Mrs, Gandhi is
very secular and very democratic. But for
this sort of services rendered, a little barter
had to be done and Mr. Hanwaj Gupta, the
man arrested afier Gandhis murder on
charges of complicity, the man who said that
Mustims should go to Mecca and the Com-
munists should go to Russia, was given
Padma Bhushan as a reward for services
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rendered. We know the alliance ; we know
everything about it.

Mr. Daschowdhury of the Forward
Bloc—1 call them block forward—has turned
his coat for the services rendered, but his
party has not been able to return a single
member from West Bengal to his House,
Of course, he and another friend of his, both
had gone to Congress.

Coming to Mr. Nepal Roy's death, we
are sorry for any death that happens. But
who has done it ? Si:, you know that**
Unfortunately, I have to say §0...(interruptions)

SHRI P. R. DAS MUNSI (Calcutta
South) : I object to these remarks...

SHR1 JYOTIRMOY BOSU : [ say that
his own anti-social friends have murdered
him. ) am reading a quotation...

SHRI K. C. PANT : May I point out...

SHRI JYOTIRMOY BOSU : I am not
yielding to Shri Pant. [ am reading out the
quotation. This is an article from the
Hindustan Times which says...(interruptions)

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR) :
Sir, may T risc on a point of order? Itis
a well-established convention in this House
that we cannot say anything against even a
person who is absent. Now the hon. Member
is referring to a person who is no more.
Can a pcrson be de-famed in this way by
saying that**

MR. SPEAKER : Making such remarks
is in very bad taste. After all, that person
is no more. Even in the case of persons
who are absent from the House such remarks
are not allowed. Such expressions should
not be used.

SHRI JYOTIRMOY BOSU: Sir, at
the beginning I expressed my sorrow for his
death. Further, as I said, I am only stating
the facts. Now may 1 quote from the news-
papers dated 31st March, one from Statesmen
and another from Times of India ?

SHRI K. C. PANT : May I point out...

SHR! JYOTIRMOY BOSU : Sir, he
is interrupting me too often. I am not
yielding. According to Staresman :

séExpunged as ordared by the Chair vide Col. No. 269.
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“Acting on information the police
aisp arrested a youth in the Kumartuli
ares in connection with the murder of
Mr. Mopal Roy yesterday. The man was
described as an ‘antisgucial’  element.
While a Caleutta police spokesman
declined ‘at this stage’ to reveal his poli-
tical identity he said the youth was not
connected with CPI (M). He was wanted
in connexion with severs’ cases, including
that of murder.”

Now 1 am quating fiom the Times of
India ;

“The police have arresicd a young
man ii connection with the murder of
Mr. Nepal Roy, 2 new Congress member
of the State Assembly, vesterday.

The Deputy Commissioner of the
Detective Pepartment, Mr. D. Roy, wold
newsmen that the arrested young man
was wanted in connection with serveral
murder cases.

Asked if he had any connection with
CPM, Mr. Roy replicd ‘No'. He said
the police would have to question the
young man further to find out if he had
any political affiliation.”

8o, it is .na use cooking stories against us,
It is not going to pay.

Who are the people who went to garland
the Naxalite leader who died ? Was it not
Shri Sushital Roy, on whose head was a
prize of Rs. 5,000 and who was related to
Dr. Sushital Bose, a resident of Mayo
Hospital, who contested on a Congress
ticket in 1967 7 Is it not a fact that from
his house two MNaxalites were arrested, one
from Andhra and another from Orissa ? A
gigh Court judge said, well, § would not go

to it.

H you ask the peoplé of West Bengal in
whom they bave canfidence they will tell
you. The Times of India gives a clear
aaalysis of the last eleciions when it says
that the Congress in 1969 got 41 per cent of
the votes ; in 1971 it was reduced to 28 per
cent, In 1969 CPM got 20 per cent votes,
that s, 27 lakhs, This time it is 37 per cent
or about 45 lakhs., If you understand what
the fignre means you can draw your own
eonclusion,

1 am sow talking of another soclalist
fricnd of the Government, & member of this
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House belonging (o PSP, In the West Bengal
Legislature last time they had 7 MLAs.
Now it has come down to three. In this
House thejr number has come down from
13 to twp,

SHRI A. C. GEORGE (Mukundapuram):
What about CPM In Kerala ? How many
seats did they get in the last elections
and how many now ?

SHRI JYOTIRMOY BOSU ¢ 1 will
come to that.

In Jadhavpur, where this hon, Member
was teaching, he was chased out. In his
voice we see his true colonr, which talhcs
with the voice of America. We know what
it is.

There have been indiscriminate arrests
and torture. Fven hospital employees
rendering humanitanan servico were arrested
and the hospital was about 1o be closed down
that is, Chittaranjun Sewa Sadan.

They have created plain-clothes pohice
gueriftas. The object 1» 1o have private
murders. What happens {0 a counhly when
the Government comes down to the Jevel of
private assassipation. That is what they
are doing toddy in West Iiengal.

A very senior police officer has divulged
that a murder squad bas been created for
the elimination and annihilation of the CPM
people. They went to kill 2500 of thoem.
May I tell you the name of the Department
in Delhi which is handling the whole affair ?
This is, in short, called RAW, that is,
Research and Analytical Wing of the Home
Ministry which is headed by a gentleman
whose name [ do not want to mention. He
has been entrusted with the job.

1t is the outcome of the conspiracy that
was hatched between Shri Ajoy Mukerjes
and Shri Y. B. Chavan in October, 1967,
That was named as Operation Hooghly. Out
of 2500, so far they have faken s toll of
about 250. 'The balance of 2250 remains.
Let us see how you do it. 1f they murder
one, we will produce ten to fight you, the
stooges of monopolists.

They have committed & rape an demo-
cracy ; they have committed a fraud on
democracy. 1t is a new Government head-
ed by a person who is chief of party of v
in a House of 280, If Mr. Ajoy Mukherjee
wis really & man who belicved in awrals,
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after losing to Jyoti Basu in Baranagore
by a margin of 11,000 votes, he should have
resigned. But he is a thick-skinned man,
Out of 130 candidates who contested from
Bengal Congress in  last elections. They
got 33 seats ard this time they got only §
seats. This is what ft is.

We arc rot forgetful of 1967 elections.
We know how you do horse-trading,. We
know how you raised funds in 1967 and
brought MLA afier MLLA by paving money
ranging from Rs. 9000 to Rs. 1,17,000 f{or

which ybui  monopolist friends provided
money. We know how you create defec-

tions and how you make a minority Govern-
ment into a maority Goverament, The
people will judge. But T tell you that you
arc only trying to dig your own grave in a
very swift manner.

SHRI K. C. PANT: So long as he
does not convert our majority into a mino-

rity by other means, it s all right.
(Imerruption)
MR, SPEAKER : Mr. Jyotirmoy Basu,

you use a very harsh language.
SHRI JYOTIRMOY BOSU : Do 1?

MR, SPEAKER :
soften yourself,

You should try to

SHRI P. R. DAS MUNSI: Sir, he
must withdraw that**

SHRI JYOTIRMOY BOSU : 1 never
said that.

MR. SPEAKER : That will be ex-
punged.

SHRI JYOTIRMOY BOSU : 1 never
said it.

MR. SPEAKER : If they are there,

they will be expunged from the proceedings.

Now, I first put an amendment moved
by Dr. Ranen Sen to the Resvfution to the
vote of the House.

Amendment was put and negatived

MR. SPEAKER : The question is ;
“This House, keeping in view the

(Resl.)

fact that in West Bengal the C.R.F, and
and other Central Forces have been
unlawfully acting beyond their jurisdic-
tion causing serjous resentment amongst
the people there, demands immediate
withdrawal of such Forces from West
Bengal.”

The motion was negatived,

MR. SPEAKER : Before I call Mr.
Muarasoli Maran to move his, Resolution,
we will resume discussion on the Motion
under item 22 by Shri Inder J. Mathotra.

SHRI SEZHIYAN : Sir, let Mr.
Maran just move it and further discussion
be carried over to the next session. ‘Then,
you may proceed with other discussion.

MR, SPEAKER : Al right.

P )

19.35 hrs,

RESOLUTION RE: FEDERAL
DEBT COMMISSION

SHR! MURASOLI MARAN (Madras
South) ¢ T beg to move :

“This House views with concern the
financial difficulties of warious States
arising from the present system of devo-
lution of Central Taxes, Loans, Grants
and Plan assistance with special reference
to the problems of Tamil Nadu whose
legitimate ¢laims have been ignored and
in particular resolves that a Federal
Debt Commission be sct up to review
the indebtedness of States and suggest
ways and means of lightening the burden
of debt.”

May I continue the next day, Sir ?

MR. SPEAKER : Yes.

Item No. 22—as I zaid that we would
resume it & little Iater... .

SHRI KALYANASUNDARAM (Tiru-
chirapalli) : When will you take up the
discussion under Rule 193, Sir ?

MR. SPEAKER :
have it ?

You still want to

e——————_

wsExpungod as orlersd by the Chlr,
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MOTION RE: CONDUCT OF MEMBER
DURING PRESIDENT’S
ADDRESS—Contd.
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MR. SPEAKER : I will now put Mr,
Vajpayee’s amendment to the vote of the
House.

The question is :
That in the Motion—

(D) for “strongly disapproves of the
conduct of Shii Ram Deo Singh
who created obstruction and show-
ed disrespect to the President on the
solemn occasion of the Address.”

substitute *‘resolves that a Com-
mittec consisting of 15 Members
of this House be nominated by the
Speaker to go into the question of
alleged disorderly conduct of Shri
Ram Deo Singh at the time of the
President’s Address”, and

() Jor “and condems his undesirable,
undignified and unbecoming be-
haviour,”

substitute ‘‘and make a report to
the House by the 1st July, 1971.”

The motion was nregatived.

MR. SPEAKER : [ will now put the
amendment of 8Shei Mohan Dharia to the
vpte of the House,
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Sugarcane Growers
The question is :

“In the first line of the Motion,
delete the words *‘strongly disapproves
of”" and substitute the words *‘is deeply
concerned at”.

“In the Second line, after the word
“who"’, add “is alleged to have”,

In line 5, after the word “and”, delete
the rest and add—

“‘therefore resolves that a Committee
consisting of 15 Members of tisis House
is constituted by the Hon'ble Speaker
to go into the matter in all details and
to suggest suitable action and also guide-
lines for the future by the first week of
the next session.™

The motion was adopted.

MR. SPEAKER : 1 will now put th®
Motion as amended, to the vote of th®
House.

The question is ;

“That this House is deeply concerned
at the conduct of Shri Ram Deo Singh
who is alleged to have crcated obstruc-
tion and showed disrespect to the
President on the solemn occasion of his
Address to both the Houses of Parlia~
ment assembled together under article
87 of the Constitytion on the 23rd
March, 1971 and therefore resolves that
a Committee consisting of 15 Members
of this House be constituted by the
Hon’ble Speaker to go into the matter
in all details and to suggest suitable
action and also guide-lines for the future
by the first week of the next Session.”

The motion was adopted.

ot

19.39 hrs.

DISCUSSION RE: ARREARS PAY-
ABLE TO SUGARCANE
GROWERS

MR. SPEAKER : You w;nt to have
this discussion under Rule 193 ?

SHRI R. D. BHANDARE (Bombay
Centra)) : Let him move it and it can be

iscumwed next time,
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MR. SPEAKER : Only half-an-hour.
I will gllow only very brief speeches of 4
or 3 minutes.

SHRI KALYANASUNDARAM (Tiru-
chirapalli) : T am thankful to you, Mr.
Speaker, for having enabled this discussion
to come up today—the last day of this
sessfon. All sections of the FHouse are
concerned with this issue. The Minister
made a statement the other day which is
very misleading. He said that the arrears
are only to the tune of Rs. 41 crores and
even of this Rs. 41 crores, Rs. 20 crores
are in the process of being paid. The
balance would be about Rs. 20 crores. This
is what he said. Perhaps he wanted to
play it down. That is why it has been
stated tike that.

I am coming from Tamilnadu. 1 can
say, from Tamilnadu alone, two biggest
factories arc owned by some of the biugest
monopolists, one by Parry and company
and the other by Kothari. These two
factories alone owe to she cane-growers to
the extent of Rs. 1 crore for the supply of
cane during the crushing season of 1970-71.
tiow they make the payment is this. They
pay only Rs. 22 on haad. For the balance
amount of Rs. 50 per tonne they heep it
back and they issue receipis only. Now, I
have information that for the current season,
they are issuing chits for the whole quantity
of cane supplied and not a siugle pie is
being said.

For the last crushing season, they havc
to pay about 80 per cent of the value of the
cane supplicd. For the current scason they
have to pay the amount in full. They are
only giving chits for the quantity received,
This is & very serious matter. Rs. 41 crores
is being kept with these millowners which
is due for the cane supplied to them. This
is not a simple matter. During all these
Jyears the mill-owners have made fabulous
profits, thanks to the policy pursued by the
Government, Only last year there was
some excessive production.

Towards the close of the last crushing
season, the stock balance with all the
factories, acording to my information, was
about 20 lakhs tonnes. The production dur-
ing the last crushing sgason was of the order
of 40 lakhs tonnes, Sa, the tgkal availability
of g\a:r during the year 1970-71, according
figures supplied by the millgwnars
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themselves, was 60 lakhs tonnes. What is
the capacity of our country to consume
sugar ? Thanks to the policy of socialism
pursued by our Government, the capacity to
consumer sugr by our people is getting re-
duced year after year,

AN HDN. MEMBER : Very wrong
statement.

SHRI KALYANASUNDARAM :
my hon. friend prove how I am wrong,

T am prepared to give him the figures,
During 1965, the total consumption was 27
lakhs tonnes. It has gone down year after
year. Last year, it is expected to be of the
order of 30 lakhs tonnes, Perhaps, my hoa.
friend is referring to this thinking that they
have consumed so much. That is only anti-
cipation. But the coasumption is getting
reduced.

There i$ a surplus of sugar. Some of
these factorics want to maintain the profit
which they have earned all these years. Now,
they are trying to shift the burden on the
cane-growers and the workers and the ¢on-
sumcrs and they are even trying to bully the
Government for a reduction in the excise
duty and are¢ also canvassing for additional
credit to the tune of Rs. 100 crores. The
total credit given to them comes to about
Rs. 254 crores, if my figures are correct.
Now, they are bringing pressure on the
Reserve Bank and the Government of India
for additional credit facilities to the extent
of Rs. 100 crores. 8o, in order to black-
madil the Government and in order 1o fleece
the cancgrowers and the consumers and the
workers, there is a conspiracy hatched by
the monopoly houses who are controlling
the sugar irdustry in our country. Unless
some drastic change is made in the poligy
pursued by Government, { am afraid that
they cannot save the canegrowers, nor can
they get the wage board award implemented
for the working classes, nor cai they make
sugar available at reasonable prices. Now,
there is an indirect pressure mounting on the
Government for raising the price of sugar.
But what are Government doing ?

They say that they have issued instruc-
tions to the State Governments to take
action including coercive proceedings. I do
not know under what law they can take co-
ercive proceedings, and which State Govern-
ments have vofused to do it. He must give
us facte about i,

Let
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[Shri Kalyanasundaram}

I also want to know one other thing.
From the statement I find that there are no
arrears in Maharashtra. Since the hon.
Minister comes from Maharashtra, if [ think
that he has been partial to those mills and
permitted them to lift the levy sugar, will I
be wrong 7 That is what thc people in Tamil
Nadu say.... .

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND AGRICUL-
TURE (SHRI ANNASAHEB P. SHINDE) ©
The hon. Member is a very responsible and
senior Member. He should not make such
statements,

SHRI KALYANASUNDARAM : 25 per
cent of the sugar produced during the last
season is held back with the mills in Tamil
Nadu. No allotment has been made for the
removal of that sugar. What is the reason ?
Lot him please tell me. I referred to the
hon. Minister coming from Maharashtra
only in a lighter vein ; let him not take it
scriously. But let him take the point which
I have made seriously., Why is Tamil Nadu
discriminated ? Why is there so much of
stock left with the factories, irrespestive of
whether it be in the co-opcrative sector or in
the private sector ?  Even the co-operative
sector 18 not able to pay the cane-growers in
full. They are not able implement the wage
poard award also in full.

Even in the co-operative sector, they
are deducting some money from what is
due to the cane-growers, i the name of
thrift fund.

What is this position due to in Tamil
Nadu 7 All the factories are in huge arears
in Tamil Nadu, What is the special reason
for it ? Therefore, I am entirled to a reply
to this point.

ot gew W wEEw  (4) ¢
woqw g, ¥ wwaedy Jgar f—a

# wog af &0
MR, SPEAKER : The bell is being

rung—Now there is quorum, He may cosnti-
nue.

SHRI KALYANASUNDARAM : There-
fore, is the Minister serfously considering
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revising the sugar policy ? It is high he had
a second look at the policy they have been
pursuing and remove this anomaly. What is
the difference between levy sugar and free
sugar ? In some areas, frec sugar is cheaper
than levy sugar ? Why is this anomaly and
what is it due to? Inthe light of this
situation, does this policy serve any purpose?
Government fixed the price and the levy
only to help the consumers. But the con-
sumers are not helped. Only factory-owners
ace being helped. Let them recorhider the
policy and sce what changes are necessary in
the policy.

19.54 hrs.
[Mr. Deputy-Speaker in the ( haur)

SHRI KALYANASUNDARAM : An-
other point [ want to raise concerns the
cane-growers When they register their land
for growing canc, the agreement with them
1s very unfivourable to them. All the terms
and conditions in the agreement are favour-
able to the factory-owners and against the
cane-growers,

1t is obligatory for the canc-growers 10
supply cane only to the factory and they
cannot cut the cane on their own and put it
to any other use. That is also statutorily
prohibited, at any rate in Tamil Nadu, But
is there any provision in that agreement to
compel the factories to cut the cane within a
particular time and make payment withm
a particular time 7  So, this unfavouarabie
agreement must also be changed. Govern-
ment must initiatc some p-ocess by which a
proper agreement is arrived at which will
make the sugar factories make the payment
in time and fix the time for cutting the cane,
If necessary, some statutory provision will
have to be made to compel the factories to
make payment within a stipulated tlime after
the supply of cane to them, These measures
are called for urgently to protect the indus-
try, to protect the cane-growers and also to
protect the consumers and to get the willing
co-operation of the workers.

All along, at the cost of the cane-
growers, at the cost of the workers and at
the cost of the consumers, the factory-owners
have made fabulous profits, Some factories
were able to pay even 30 per cent boaus to
the workers two yoars ago wlen the statytory
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limit was only 20 per cent. Instead of heip-
ing the factories, Government must consider
whether in the interests of the ocuntry and
ou? national economy these factorics can be
taken over. Il necessary, the Constitution
also will have to be changed in order to
enable the Government to take over the
factories.

1 am not referring to the problem of
Tamil Nadu alone. I hear from my friends
that in UP the situation is much worse, the
arreard are much more than in Tamil Nadu.
From a statement which was placed on the
Table of the House in answer to a question
which was not reached, 1 find that large
sams arc kept back from the cane-growmers
even in UP, The same is the position in
Bihar.

These tactorics have gone into the hands
of monupolists like Parry and Co., and
Kothari and Co., and big land-lords like
Vadapathimangalam and the Arooran in
Tamil Nadu. They are fleecing the cane-
growers, workers and consumers.  1f the
Government wants (o provide sugar to our
people ai a reasonable price and give an
economic return (o the cane-growers, what
is the way out? How arc you going to
doit?

Yesterday, when answering 2 question,
the Minister was referring to the cost of
praduction of sugar, but does the Govern-
ment care for the cost of production of the
glouers ? About that the Government is not
worried. What is the basis on which the
prices of cane is fixed at Rs. 77{- per tonne ?
Is it an economic price for the cultivator, The
cane growers have been agitating for increas-
ing the price. This is a conspiracy on the part of
the sugar factories to thwart the cffort of the
cane-growers as also the workers who have
been agitating for the implementation of the
WageBoard Award in full. At least now,
after their recent pronouncements, will the
Government come out with an iron hand
against these factery owners and make them
pay immediately to the cane-growers, imple-
ment the Wage Board Award in full for the
workers and also ensure proper supply of
sugar to our people ?

20.00 brs.

st wry fag  (dler)
wglgy, ST FIL@HT g FAT

FATSAE
FETEH
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%) ¥ v & g A7 awrar Aig & AR
¥ wod BT a®e & o R O
foraz ot waa< fear mar § 3@ Sfag &
T T AT

IFAT W WY BEATaT § W) -
%13 grar gafog Qv omar § fe 9w
For wte ¥ @+ Fg g g AfET W
agr 9T 47 g &1 & wed A gy
THA TEAT WA § 1 AT WP
ST FT 49.82 ST TIAT FIE WA FT
wx 32.88 wra wowr frgdy @w W
FFmT § | g # w3 g w7 37.17
ATE W1 29.05 ore wvar fragdr 19 T
axrar 31 faAl & 66 Wt &< @i
&7 51 21,80 wr@ T fag@ wrer &t
aFTar § A § 18.35 @ Tq4r #E
qTe T AT 25.07 wrw wvAr fogdr e
=T a%maT tgar & 1 argaey § 8.10 W
wqAT FLE I FT WR 32 W wqAT
forg®r arer w7 qwAT AT ¥ gEAR N
9.74 ¥1® AT FLE& HT H 42,15
arE Taar e T wr awEr WA
9% T W gATT Sg¥w & 4Av gav
FAAA T ) gk fau FIfA W
e w31 @ 9t 1 #4 @E fag
Fiferr wdgw Maw W faar ar A &
Y19 FT A ATHET T § T967 @
oI 7% A PR ¥aw 5 e w1 9F9
farmarg o & gawr g 5 W
fawg 9T F§ SART TE FJ AT FHAT
g1

s, oY 5 & a7 ge. 6 wEW
A G Y 9T W Ewe T
gereal ¥ fgw & wedas # A w
Y | o wed fedsT § 9ER Ue-
s F Ak § oF searw o e av
wfe qaTe awTca B € 7 T Y
#33 mraedl aTa 71 SdEe & Wad
¥t qar Al &7 1 g AR AW
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[ st e fag]

wary ¥ oY gEET BE AT AE) /AT 4 I
M ai Gfey Afew wear IwRAT w7
Ik W wr amw feend & fam oft 4
SIS @I AT AR Y A g I W
¥ sl w1y & qred aiw PR Saede
Fax ¥ FaqEar &) IERT WAL AT
qm? gaR W § 160 ghew )
gaaag & fs wwr 9wy i A
forer <gr 8 1 Faar sfaow ag wleamad
@l gFa § AR feami 21 adi R
wwd § sy framr wReTIR ok
aany § fagsr fe 99T wF A9 w6
g3 @ o3 faed fag w1 §rd a9
Mo ad § gfH ¥ aaw
w1y fafumm feqdiiedd & age W@
Szl Y wrg TARTH
ag} foawr <@ & wilx o ot gaed agE w3
@ § wg wof st ard W go €
T A ¥ wedargod & gUA w9,
Tywidew AT Twndy Wy @F 9AE T
ardt a7 @ § 1 ogr § IAEY qr & @gl
¥ Fod® afY, Wy o) AT § Ag X
M

% fagi o% g wgAT WTEAT @1
YN af G UstmEw ¥ ATA ¥
MRt aore mife
¥ ag wY s ¥ w1 sdaTy Iul
& ot ) Let us nationalise payment of
cane prices to sugar growers, AT §HE e

wer vt qg wf A g P ag
AW TY R oF 97 wam +® W
arfe forr foer v Frer oY ot & forer
Xu wrr ®t wry & fn ww gfmw & g
et fver war WY 99 f gATd qTeR
ORI oAt & gfarw WY e AW
Pravl &1 9% %t ¥ og wRC W
wret vt fi ag dieer & A3 & wyg v
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FT USRI S 1 9g Y Ay g R )
TaY T ey fedY avg ¥ A1y a
& 7z oY Fas wrawT e Wy € |d) aw
A1gy § 3R wdy any ¥ wrgd § 1 e
1w T A frw FY X € 7 e wER
forg bl +t #gdy § Forg wrr a3 wed
g fow fer sgat § oYw faw waew o
FZAT § WIS 9T AAYL § WOAT AT BY
%far | oF quE Wi w WA
JIHT I EAAT FIEET F419 g 1
/@ ak qw femma & aed gw A wr
AT & WA EY AR AL gEATH WL, 9N
R AT U ¥ qrg Wy wgar gfaar §
gHY, I wrar awy fwr @y wifes a8
N 7gi a5 wAfas § g & woh
RYET § AOF wAW ¥ TAAT HA1EAT
£?

WTAT, WIS To 7 A% & gaT &
g #4717 fyn 7 gEw (g daedy
TS X A AT @ qg w3 § e e
TR T AT any § ogurd Safud wgf
%1 9E 7 § B qurd #afed w4
TF @zH Wl war & gAR 9N
st fait e wgr war § fe ag areaTe
@R ATy agdy wx YEHFY
g I Afww WA oW I 9N
Ffad i  dr g@ AN TR w X
FEw goT andY &7 97 wew dyug ¥
TEAT § | AT WA AET EXTF TN AN
TETT A AW A www wgl  waw
SeTYwd & 7 ag vew o wgr ¥ wIpAT
AN g w aw e g
ug qavar aga fud) aw el od, Afiewr
W¥ qTY g sarer ol aF gawy rar
i a7 gwar |

WIS T VW Ay & wgar



381 Disc. re, Arrears Pazable CHAITRA 12, 1893 (SAKA)

weT gearew) FraYara § e gufm &
fere g WY T A o @t @

MR. DEPUTY-SPEAKER : The Hon.
Member should finish now.

ot oo qro ai¥  (WmqR) @ JuT-
et PRy AT ot nree fag A a
A, S} f gee e ¥ = fram
8 qR agr g gar 1 @ T fom gt
fir s wRE & 71 < fasi o g
az & f5 1969-70 &1 77 1 WA WX
1970-7) %7 =% & wrd of@w § 9%
wT 31 oF A A frae 8 @t w5y
e ot AT gl g, wdy geRt sfem
g gf, ST @A axE W AR AIW-
T A1 gawTw § g7 WA WA qYA
FRGEAT gfa A g1 fFow & 9@
g ¥ Agr A 9T qg AT 9T | A€
@ar a1 5 Iaar g q@ar w9
AT FT AWT HT ) ;A gHT
Freaqy T ek vET Ry ¥ frard
Fgmaqg § fFsa s a9 FT I
g frwar | ag @XEIX WY AL
iR wr § ot At ® oaw fear
AR

wft o oA fag & wgw fF
T %7 @w A o Rl wRw /IFI
gy gt § | 9g war feww & e @W
Weralie aramd ¥ foevEre g o §)
% et sITA UL KA g W
uTE gears 4T g dwe, 1955 A i
famtar qrgar g, foradt foer § f5 .

(1) ““The occupier of a factory shall
make suitable provision to the
satigfaction of the Collector for the
payment of the price of cane.

(2) Upon the delivery of cane, the
occupier of a factory shall be liable
to pay immediately the price of the
cane s0 supplied together with all
other sums connecied therewith,
and wers the supplies have been
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made through a purchasing agent,
the purchasing agent also shall be
similarly liable in addition to the
occupier.

(3) Where the person liable under sub-
section (2) is in default in making
the payment of the price for a
period exceeding 15 days from the
date of delivery, he shall also pay
interest at a rate of 7} per cent
per annum from the said date of
delivery, but the Cane Commis-
sioner may, in any case, direct with
the approval of the State Govern-
ment, that no interest shall be paid
or be paid at such reduced rate as
he may fix.

(4) The Cane Commissioner shall for-
ward to the Collector a certificate
under his signature specifyihg the
amount of arrear on account of the
price of cane plus interest, if any
due from occupier, and the Collec-
lor on receipt of such certificate
shall proceed to recover from such
occupier the amount specified there-
in as if it were an arrear of land
revenue.

& quFT 9gar g f #r amy gee
SR AT 7w ¥ e ¥ sfwy R
arfaar A€t #Y 7 qur I faer wifey
% grq arfaw A AT P AX w9 F e
% ga3 § AFAg g A A 71 96w
sqw oY A faat w1 fracwr fear @,
foad 8] gwar @il o f5 1969-70
H 91T 1970-71 § Y w3 daw wor
T & gud frawr waree ofad A )
wY ady fF fag @ & gwree §
FOFf ey qY ofead € &, ¥ @@
&7 gHaT fF wO€ wy faw wferw &
At Amgd | gk Y gy wifww § e
ag o g & fis ggo o o FWIX
§ gat wiw § gow & gww frorarfoet
¥ qra grfasr Y wfe ST 7 orEE o
T 4% oy 7 gaT St ®1 Sweere
YA @ ae? faw W soig 3 wed
Caeged # o fear s e Ry N
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[} gao gAo qid]

g #1 @I fasw &1 AgEmreaeE
%} ¥g Far 1 AfFT Wy aw AgATETY-
Yooy A fear war ) gEwr @ Ad R
s 71 & faell &t fvee @ W &
A AL gar gag s 9T T |
FUT @1 Qg 2 e T
O fFamY &1 9% Syv qgar qar o7
w1 it g5 faad afefede
afy ard fear qrar 8 7 wET W AN
HiE fae arfast & faare 7 glefede
T ST Ay FIt ¥ ? Fw wfamwac an
ST ALY FIAT § 7 I AT HY GAR
Wik fatd afefede ard adr e 2
a9 ST €Y &I g Y FAA T GHH,
Fr ifgd 5 Y AR agr $ A faw
wfawr & gare 91 ww W@ 0 a;
afazx w@R wifre @aw g &, wAw
F R AAF §F Wi Ny § 9w qgE
faamas aa &Y e Y wre fEar @
& W@ aFI ¥ 9T @@ Al ) g
w1 WY & wdtw v Agar g R oA
qed FTETE wE | @ry q41 ot A wgr @
fir g7 STl GTHIT FT AN HF @
8 5 7z o ¥ @sq widard w31 AfwA
& & wgn o wror IO e ¥ afay
¥ GIETT &@H g 3HT § W AT AT
HTHTL F97 AT @Y § AT W9 9T Iy
e aY 9 faedgrd oy a0 q@
fae wifes arfaw $3@ § Agaareand
¥ oawd ¥ fay ol &9 0w #ARE
AT AGY wrgy &, faeli ® foiwmy wf)
U R g w90 B ggfag dw O
afaw &1 =4 Wy §) WA ug
W %o § fRoae gw SN &Y R
Wi gv fawy & faerw wex ¥ g&w
wréarg FT Wi ot v & &7 srew A
wFTaY § AT A argy § 9w fearw
wea Friarg ¥ 1 g fea) #1 qTER-
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Ferer foar AT o gH N o« &W
HHTA F H |

SHRI JYOTIRMOY BOSU (Diamond
Harbouw.) : Sir, in this country, as I have
said befoic, sugar does not taste sweet ; it
really tastes bitter. The monopohists who
fieccce the grower, the mill-worker and the
consumer, have been given a credit of about
Rs. 225 vrores by the Reserve Bahk, under
the protection on this socilist government.
Only a few months ago, there was a sugar
dcbate in this House and Government did
not quite spell out therr mind on that
occasion.  Fut mmmedively after the dis-
solution of the lok Sabha, within days,
they increased the quantity of treessale quota
by 10 per cent, buiause the monopolists were
asked to find monecy for the elecion fund.
Naturally, they have to be given somecthing
to get something out of them  They have
done it to fulfil therr own party ends. The
implementation of the sugar wage board
award has neser been done.  Why has the
Government not prosecuicd those who are
in arreary to the canc-grosers *  Upto the
15th November, the arrears amounted to
Rs. 15 crores Today # will be much
more.

Then, why not have a rctention price for
sugar as far as the consumers are concerned,
as m the case of steel 7 Steel 1s available
to the consumer at IDibrugarh or Jullundur
or at any other placc at the same price as it
1s available at the factory gate in Bengal or
Orissa. Why not have a similar seheme in
the casc of sugar also ? Why this policy of
discrimination ? This 1s an industry which
ought to be nationalised immediately.

AN HON. MEMBER Why npt give
it to co-operatives ?

SHRI JYOTIRMOY BOSU : We have
seen co-operative tycoons also, I quote what
Mr. F. A. Ahmed said on the floor of
the House only a few months ago and I
want to know what steps they have taken.
He said :

*“During the last year, 1 think as much
as Rs, 225 crores was given by way of
credit facilities by the banks to the
industty and 1 do not see any reason or
justification why the industry docs not
pay to the cane-growers soom after the
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cane is taken delivery of by them. Under
the rules, they are required 10 pay with-
in a fortnight of the delivery. Tt is
entirely a matier for the State Govern-
ments to look into and we have impress-
¢d upon the State Governments 1o en-
force the provision of law to see that
these dues are not paid in time to the
cane-growers. So far as our present
information goes, it is certainly true
that therc is an arrcar of Rs. 15 crores...
That was the figure available to us upto
15th November. Out of the advance for
the $ugai-cane which was of the valuc of
Rs. 337 crores—out of the money ad-
vanced—Rs. 15 crores are still due to
the canc-growers by the industry, Action
should be taken by the Stafc Govern-
ment (o sec that these arc paid in time,
We also considered whether it was
possible for us to have a law under
which this can be enforced and our
advice was that nothing can be done so
far as the Centie is concerned and it can
only be done by the State Govern-
ments "

We know the pretext.  You blame some-
body who is not available here. But you
arc hand-in-glove with the wmonopolists.
That is why you cannot take my steps
against them. That is why you give them,
in lieu of the services rendcred for you, the
freedom to flecce the helpless class, namely,
the consumer, the grower and the mill-
worker. Shri Shinde, you tmay go on nothing
down things ; you may say anything you
choose to, but in this country nobody will
be convinced by a single word you utter
that you are not hand-in-glove with the
monopolists.

ot dar feg (vrdar) @ TR
weew, dur f5 fafyeet grga q wwd
el ¥ wgr 3, waw fas g £
warlr 7 frg iy KAk §F & & wad
g oft FeuTrgREE WK A sfa
ag ¥ fr 9 T8 WA WY € T AT
fear f5 $uat &Y s & a@ @
iR gz vk 1 g yra @ §1 vE AW
# ww asw fawr wfesY o3 fear &1
A %7 9%y 40 F0E T § 1 o R
3 52 0¥ i Ay fety & b L
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firsraa & fF wrea qoeTe wt afvaraa
IAT sk WY P grEw o I=d F
vand | IR mge wfaw Y f5 oag
afaareg qdfY el a7 ok, ¥y o
& Y av ST Y 4 wgd &)
& gz w37 91 | A 9y a9y AgF Y, Taw
Fegror e & ard § agrar Fr
fs st a<fag Ao o § sar g,
IAT R H 28 gead aw 29 Qe
AT W FWIAT 4T | oS o R oo
T @ g AT &, 14, 15 w0 wqd
F AT A AWE R erdrEr ger ot ay
e q AT g 159 14, 1S Q%
T ¥ § N oFr AR wmaerd #
A g gt amaY g Av@r 1 X werer
¥ %% W § % O duw, ¥ Hhared-
frx F1 F0T9 OR 7= & Ao, 7
A FUT w+0al " AFET §1 FE
gazfoat ¥fr & ot s fog & agw
wfY war &, FfET T3 Er yer A
F71 & fagia 399 & weaty foar, Afer
IR o9d gak fasdt v ¥ v faar
I I® 97 ®Y ¥ FT T AT
3ER T #ifgm N f5 e ag
Fig e 7 ¥ WK TW WeR
qar faar 1 faegid 9g da1 =41, ITE
gratfadter §f ar AR ¥ a7 A afw
Cicll

IAT 93T A g 39 arforg #
wifewr & 5 7 N g asr @
ST, FTEAHTT TAT 7 Y, 9gH F AE
Sfgdr € a1y w1 St A fwa e
wZ WY | WIT TIET BT I FHAT HY
FREAT AR A FETRR Y T4 D
¥ faea aft 93 v wfgd 1 gawy ag
e w0 arfer s frg ag ¥ )
WY qxg fadi ¥ ag wamelt @ @
WX 4% quaty w7z I3 F wwy
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B N zg @ FAw wT IAW AP,
e o a1 ¥ wroody @t wfan fs
o T T & s o, o e
wrorgRfer giram o s, foed arew
Wi off smaw fog &) 3y wx gfaaw
W 2 5T AP & THET WY wERey
ST NI ARARIF AN a5 a1 &
WHuTT uk Tgw § faw o )

g wraar & fad gmar & ay &
w9 & ag fraes v 9w fe Aww-
W fog faar Wt awdr aff ) feet
WA qT T YT WY Y & ey
wfsos d9eT ¥ ¥ gmr e | wEwee
WM amawr € ¥ @ gafag
wr @t R agfemmid g X
o ) A wiag A 5 R A
gy wgramgeafaa @ af &1 R
#avaT § 6 ag Sum et gw & fa
gt glar § a1 IuTway W) g &
foy &Y @19 &Y 2T ey

¥ro syt ArTrae ol (w=e)R) -
weer wgied, & fade s wgar § fr
Tgt ol IA R W AEH F TR
frel ¥ art ¥ gy ==t gf 1 R awe
¥ wex w2 ¥ Faast o g fad g s
i afr g ) T F faw wifasi A
FAB wrar fearat w1 wdY ad frar &9
e Tt A ) 1@ 1§ =7 fagdy ast
¥ A srraTe ST o) SR Wy, T
T FY 93T Samy @y & FF qy frgrel
FT QAT AN GG 9% T FW ) F
fade weay g & el & fag o
fr ag fow § fr food i o2
arer frg @ § €@ a0 ¥ fag fy a0
fraifca wfaaa amr dagt ot 2 e o,
ug oy @ Aff %Y A9 Af/ g, 7
LSRR LR JER T C g
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g fe og mifinft & fr Saar wer
ag o oY ¥ aY acer & fg W ag
wfraey wic oifaer ar § fs g Prerei
¥ 3§ fraifca wafe & daea 14 fa
R TEN frfeas v T Sk W
AFT I FUY | I H -G g
gy fafta wafy & sfta & < & av =t
& W 8, ¥w 9T ) @Y F7 afge g
% 39T 4 1 e g arage A e ag
fauifea wafy & @aT e a8 51 @
¥, Iq ¥@ NI ®Y ATT-AT FSTAT FUGT
§ o W g Eg # W @ TG
BEY 1 FEAS ATH TW THTC FT IAT AT
¥ 3t & fr Usg g} gaw fag A
FTHATEY 7 FTE R

g% g7 g grar § fe X awA @
1 & fyw wifew S s (w) &
ands § agr afer ww (9WR) ¥ §
TR (91X) & T THo To § I A
fad agregT st oA Y § 39 DAl
firelf qT w09 wqy ¥ wfaw awmar §
fag &1 iy a% ¥z afrgwr ) &
frlt @ro Afafeea o N 7w o
#TAT wrgar f ww ordf 91 89 aidt ¥
9 &7 7R §, ¥fwa fawr wifest o
ag «o § T W 9 T Nw AT Al
sAF AT g o FEw wh
HTNTT 9T ¢ W F A & wifge
fs fawr gifeas framai =1 ¥ af %
® § afex gay A afcam =t wr §
Ik ST A =rA ¥ wifgg | fegr
¥ GG WIAAT I & WA AR
¥q & s wey FAW w) @@ wga g e
qE AT A qd YT HX A WAy A
M fanmfpm A At ov ww
& i o gl 1 fpary a9y w1, @9
m%ﬁth% WW&W
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¥ 9T 7T 7 fawy ¥ gud sty 9%
A M s hmaswd Qe w
ey fr a% Wy qow gv ST o @ wr
it @ adt B g o=
g wwat § T P Y ofow o <
firart #Y avex frar wrar § 5 gw &R
¥ T2 e A Afat ¥ @1 gk Oyt
# oY g ¥ gawr A9 130 W 180
T fegzer § AT mRraSg g &
150 wic 160 7 wry § 1 oY Suay a%
180 =T 190 & #Tar 9T 3 7 WA
¥ 9T ag QI fradl a1 wogeT St
qefy &, T fag P aad @ww q7 4
T frey  gar Y Adf gk ag ¥
firer syrfert & g A1 i % AA & faw
aren fFaT | @ B I W A3 WEW
firara %Y ¥z & AU 41T @ Wl
FIF WA L |

& frdar Fear argar fr oF aTs A
@ a<g 78 frarl 1 graw Al e
¢ Wit @d axs 9w A faed &
mifast Y Al Toar TR G WA
fear o7 w@r &) W WY gAY SR
# oy srar § P weg wdg A faslf W
¥ arq & forg oY soar fegr mur fw
fparal w ¥z 37 ¢ tfew gt aw
q%3 ¥ ara wrs § va¥ o AT g¥ar
¢ v gar Sedhr g =T IETER) W
fravl o1 YT s A A FTW@WR)
AT JeTER ShF IXE & T FT  JATER
FT g%, WG N9 a1 9 6K IHY T
w7 o T FT AF waw faw ag
dar ag A 33 § afer guwr ST Ag
waX froft ot & fow v § Wl o
Hf T gearew W g awr 1 A
geare 79 § wady s §, W W
fatten @ § wow gl B IEw
2§ few st QA ge A oaw

F7a wft fear wrer 1w § e ot

29

FYE T FTEA T JAAT HTQAT § A I
faw mifas # a1 B & gEAw AN
mfowge fipar srasar 1 99 ¥ FX
gvE &, 6 wrar T wraare § 1 A Y
59 A9 93 f5 ¥ wfaw qdff | g0
¥ § off 7g oAy wwdAT T A G,
¥ T WA 9T 77 IAH fasrE w0k
w17 A AR w@ | g W
arl 3 ¥ fgasy §)

% qg frAe wewT fr s@ w@w W
a9 EF WIATT 9% AW W gy fe
¥z gwy 9T A faar o frardt W
Fam grr 1 afes ag fe ear da e
arfr oy § SR firrrr At T v oY
3w =1 Tifae gar &, Twer 5 aarady
gt §, &% w7 sfer war weT dAT 8,
9 ¥ fou ag ™ o fadx Qar
& | AT T@ wEA FT q9T 49 Y 9X
g qrar & oY few wETe ¥ =g feam
wqq wfgeai &Y T W A¥AT, HAAT
FAA FT eqqedT fRw FHTT ¥ FT QAT
N aH FT fagar T ¢ & 9§ 2
qaT ?

at & ag fadgT s% 0 fF g w3
et 7 wreET § | FAw SAX wRw &
& Y, wey ww FY N wwawr §1 wew
s3w w1 Jar A fragw fear S0 wqar
FEET N g WY Uy FHR W Iy
g9 g% fawre Ffr I =) AW
weH 9o & fag @i we fadw fsar
afe feT ot ok O wawr Y IzmAT
e Tt N o yfaefaw w30
afz wnq a7 W v ary & fag frert
& arey weaT § fr oy favew & wreg
¥ oAy ey e frell Wy ¥ oY wig
afed fiv oo 14 fer & ovxe ¥ gy
ar aff v & wx aff v ?
o wr 3 fs Pl Y O w9 §
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ara fywar ¢ ar ady fasar &, wag ady
frerar & &t o w1gw ¥ W IR
farers Trdardt 31 & wrAAT WEAn §
fis s oW = ¥ Wy ¥ A
famar § Y wa 97 & fawrs war wr-
Y F 91 @ § 37 USF GHIR IA*
faars #a1 Frdady s @ & ? ¥ wgan
g 5 ora 3F Ak & o JraFrd awqa
w3 arfF g amaca gt 9% fF T §
feari & fgat & ag 1 wrdEr &
@ § T gz 99 framA-arx &Y am
et 5 ao feart @1 feg wred &,
¥ gl ¥ gy § Aag ¥ A w27w
wEl ISAT AR £ |

s ¥ § fade wear swar g—afx
T F AFTT XY SFIEGT ALY A AT @
§ ot & gwa wwm—Farfs g &7
¥ war IarEsl q sgaw fear g fE
I & w garew w3 fear s anfs &
gy g1, g I8 Aed vw N 2, faw
el Y & a7 lard aqrd g1 99 T
FY AFGYT FIH A @ A1 IAHY T T
dar By faw aF, fawst ¥ a3 oo
¥ gy U wA ¥ g A wr dar
tw ol ey faer <y & B st wrge &t
€Xqar oo 9T €, I & N AW
wand @ § FEET @ E T 5@ s
wquy § fr asg a3 Y wiastw sy
fa agt wisg =), agr w1 efor ardf
%Y g g9 ggraar &) §, W fou e
faer el w1 geaw v § frami w1
gy ag & @ § sAwT wAT Dy Wy
wiwmfagd s g e wr o
¥ Sfaxy dorg s w1 @fs gawy
9% 9% A+ w7 Gar fawr @k

THE MINISTER OF STATE IN THR
MINJSTRY OF FOOD AND AGRICUL-
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TURE (SHRI ANNASAHIB P. SHINDE):
Tam thankful to the hon. Members wha
have been good cnough to raise a discussion
on a very important subject touching lakhs
and millions of farmers in this country.

You might be aware that only two days
earlier us a result of the suggestion from
Hon’ble Speaker 1 made a statement before
this august House. 1 appreciate the concern
of the hon. Members in regard to arrears of
sugar cane price by the sugar factqries and
it has been the Government of India’s view
that the cane grower should not suffer for
no fault of his.

Unfortunaiely, this year the arrears of
sugar cane prices have accumulated to an
extent which 1s almost a frightening figure
I quoted a figurc two days earlier in a state-
ment which 1 made on the floor of this
House. | have always been gwving some
thought to this problem. I flnd that these
cane-growers deliver the cane to the factory
and 1 thiak as far as the sugar-canc sale s
concerned, the sale is complete at that point
a8 soon as delivery takes place. So, what
are the difficulties ol the producers later on ”
Whether they are in a position to dispose of
the sugar stocks, etc. these inatters are ol
no congein whatsoever for the cane-growers,
But, unfortunately, in this country, over a
period certain conventions are develeped and
the sugar-canc growers suffer and it is my
experience for instance—I have been here for
the last 8-9 years—I find every year, whether
there are stocks of sugar or no stocks—this
year some of the factory-owners are making
an cxcuse that stocks have accumulatad—
they are unable 1o pay and that the credst
provision has not been adequate. But what
about years when stocks of sugar were not
there and when cven the partial de-contsol
was introduced, the free sale sugar was
getting quite an  attractice pricc ? I found
that even in those years some of the factory~
owners defaulted. 1 think there are quite a
jarge number of black sheep in the sugar
industry.

SHRI N. N. PANDEY : Oply to evade
sugar mills nationalisation.

SHRI ANNASAHEB P. SHINDE : As
far as the statutory provision is conceraed
and to the extent it lies within the Govern-

mvnt of Indla's powes, our posjtien fy very
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clear, For instance, the Sugar Cane Control
Order which has been issued under the
Esstential Commodities Act stipulates that
the sugar cane price has to be paid within
14 ddys from the date of delivery of sugar
cane and if the sugar cane price is not paid
as stipulated in the Sugar Cane Control
Order, then this can be recovered as arrears
of land revenue by resorting to coercive
methods. But this has to be done by the
State Government.

On the last occasion when some hon.
Membeys raised this subject for discussion,
we tried to give some thought to this pro-
blem. We thought that the Centre should
also enact some law in addi.ion to the laws
which are aiready cnacted by some of the
State Governments,

Unfortunately, not all State Governments
have enacted laws, It is my roquest to all
State Governments that they should make
appropriate laws in their own State for
recovery of arrears of sugarcanc dues or
resorting to coercive mecasures of necessary,
and also for charging interest if there is a
default. | was referiing to 1he point that we
also tried to give some thought to this
problem and whether such a law can be
enacted, In the Ministry we were examin-
ing the position whether it would be possible
for us to have a Central law also so that the
hands of the State Governments will be
strengthened and even then, we could our-
selves take some steps from here. We
consulted the Law Ministry in this regard.

The Law Ministry, unfortunately, has
advised us to the contrary, They said, under
the Essential Commodities Act, under which
this Sugarcane Control Order was passed, it
is not feasible and it would not be proper to
make such a law. They actvally said that
it is not competent for the Centre to enact
any such law, And, therefore, I could not
proceed further,

May I say, Sir, that 1 appreciate the
concern expressed by hon. Members ? The
hon. Member, Shri Genda Singh ji, was
good enough to come to our Ministry and
discuss this mattet with me, I felt the
urgency ‘of the problem, 1 therefore feel
that there is need to make further exploration
in this fleld. I want to seek the advice of
cane-growers’ representativas, 1 want to seek
the advice of hon. Members here who have
been returned in quite large numbers to this

House from various parts of the counury and
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from various parties. I would like to seek
their advice and 1 will sit with the represen-
tative of the Law Ministry to discuss
thoroughly about this matter so that we, at
the Centre, can also do something in the
matter.

As far as the present position is con.
cerned, I have made my request to the State
Governments. Lot of inconvenience is
caused to the cane growers because of non-
payment of dues. It is a well-known fact
that a large number of these cane-growers are
small farmers, Lot of hardship is inflicted
on them as a result of the non-payment of
sugar-cane dues. So, State Governments
should take immediate coercive measures.

Some of the factories say that credit
facilities are not adequate, Only a fortnight
ago we took up this matter with the Reserve
Bank of India. Thc Reserve Bank of India
has been good enough to appreciate the
difficulties represented to them by us. There-
fore, the Reserve Bank of India has agreed
to this. Last ycar the maximum credit limit
sanctioned to sugar industry was Rs. 254
crorves. Because there has been some addition
1o the stock, the Reserve Bank has now
agreed that the credit limit of these factories
can be increased to the tune of Rs. 278
crores. That means., Rs. 21 crores more
now. This has been the recent understanding
with the Reserve Bank of India. We also
took up the other matters, with the Reserve
Bank of India. The following understanding
has been arrived at with the Reserve Bank
of India :

In view of the cane dues position the
Reserve Bank would consider advising
the commercial banks to continue to
extend credit aggregating to Rs. 275
crores for some months after the peak
is reached by reduction of margins of
andfor entertaining of requests for
enhanced limits against other securities.

Commercial banks would be advised
to value sugar at the levy price for pure
poses of calculating the margin,

If particular sugar factories were in
acute difficulties but if their overall
financial position was sound, some
measures of relief might be considered
for them.

So, this has been the understanding
arrived at with the Reserve Bank of India
and the representative of my Miaistry, In
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this meeting even the Banking Départment
of the Finance Mmistry was represented.
As a resuit of this understanding it will be
possible ow for the sugar industry to pey
the arrears of sugar-cane price forthwith.
1 don’t find any justifiable excuse for refus-
ing the payment of cane dues,

ot ur fag : a¢ 9T A & wE
gt Wi § 7 @9 FO A, T oS R
modr g ?

SHRI ANNASAHEB P. SHINDE:
That has been also a matter which has been
under examination...

ot g0 Traiare X (Frararam) ¢
WA gy ¢ A1 @aw fAac ow §
whmfer gre d€tw qU 0w ¥ 14
fir & woue ¥ ofY §, WP AW A TAA-
e wed W gu U AR TR
ey e Frduwr AT @ F A
Iu® FIT s faar |

SHRI ANNASAHEB P. SHINDE Mr.
Genda Singh was referring to this matter.
I think Mr. Kalyanasundaram was very un-
fair to me when he said that payment of
sugar-cane price is made in time because 1
come from Maharashtra. It was not the
reason. There are large number of them
which are coopsratives. In Gujarat ior
wnstance, all factories are cooperative
factories.

It was very unfair on the part of some
hod. Members to have brought in unneces-
sarily matters of political controversy. As
far as Shri Anand Singh is concerned, I have
great respect for him. I have known him
a8 a spokesman of the cans.growers. There-
fore, I think that his commg here is a wel
come thing, to whatever party he may
belong, because we shall be having the bene-
fit of his aivice. He was very unfair to us
when he said that the slogan of nationalisa-
tion was used only for election purposes...

SHRI ANAND SINGH : I was expect-
ing this to beé referred to in the President's

Addrov, ut i was not there.,
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SHRI ANNASAHEB P, SHINDE:
Shri Anand Singh is a intelligent Member,
and he should know that as soon as this
problem came up, the Government of Tadia
had appointed a Sugar Industry Commission
to go into this problem of nationalisation.

SHRI S. M. BANERJEE (Kanpur):
Shri Genda Singh is here. Why should he
not ask him ? He knows everything about
it

SHRI ANNASAHEB P. SHIND& : Let
me complelc what I was going to say. As
far as the individual State Governments are
concerned, we have conveyed it to the State
Government tha if any State Government
wants to nationalise the sugar industry,
we would have no objection, and we
would not come in the way

SHRI ANAND SINGH : Not object-
mg is one thing, but doing it s another
thing.

SHRI ANNASAHEB P. SHINDE . The
hon. Member’s own party was the ruling
paity in his State, and it was for that party
to have taken measures towards nationali-
tion,

SHRI S8, M. BANERJFLE : Shri
Kamalapati Tripath is going to the Chief
Minister of UP, So, let the Congress (R)
implement its own deocision.

SHRI ANNASAHEB P. SHINDE : My
only limited submission is that in the con-
text of this limited subject of arrears to be
pad to the cane-growers, these charges and
counter charges should not have been made.
One hon. Member also said that the sugar
factories were in league with the Congress
(R) and that was why ..

off gagw qeas (wqdEr) @ o
a7 qg wey § R dgw il g
ar & drx Y § o oy F A e q N
ol gfr Rra R oa & T 41X wew
aff w4 wft 4 vre anfede oy
FCRY ! o oW W Y @y ey
wr Pefeeedt § w0 wtarh Y gl &
forg wfey Wl wx oy §
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SHRI ANNASAHEB P. SHINDE : The
hon. Member should appreciate that we are
a constitutional government, and we have
to rule according to the Constitution.
Resorthg to coercive measures for the re-
covery of arrcars of sugarcane price is
exclusively at thc moment within the jurisdic-
tion of the State Governments, and we are
not coming in the way of the Statc Govern-
ments’ resorting 1o cocicive measures for
the recovery of the arrcaurs of sugarcane
prices. T have already submitted that we
have requested all the State Governments
to enact the necessary laws. But 1 have
also made thc additional submission that we
oursel 'es are trying and would try to ex-
plore the possibilities of whcther we can
have an additional Central law to strengthen
the hands of the State Governments.

SHRI SHIVAJI RAO § DESHMUKH
(Parabhani) : The hon. Minister owes an
explanatwn to the House on one point. If
with a constitutional government, the Union
Legislature is supposed to be competent to
enact legislation making it obligatory for
the farmer to part with his produce, the
same legislature cannot be held to be in-
competent t0o make the factory owners pay
the arrears of canc prices,
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SHRI ANNASAHEB P. SHINDE . I
know that my hon. friend is a Jawyer, and
I shall consult him also His legal acumen
and legal knowledge will be taken advan-
tage of, and we shall consult him also.

My hon. friend Shri Jyotirmoy Basu is
not here. He made some allegations and
then left the House, as is usual with him.
He made an allegation that in the pre-
election days, as soon as Parliament was
aissolved, the free sale sugar quantities were
raised. But I would like to submit that
the priccs of free sale sugar are not ruling
in any way higher than the controlled prices
except in some 2zones. Moreover this was
a decision or the concensus which was
arrived at the Chief Minister’s Conference
which was held a few months earlier, and it
was only implemented later on, and even a
statement was made in this House in this
behalf  Therefore, false allegations should
not have been unnecessarily made by my
hon. friend Shri Jyotirmoy Busu.

This in short is the position. Since it
15 quite Jatc already, I need not go into the
details. I have full sympathy with the cane-
growers, and I am thankful to my hon.
friend for having raised this discussion.

MR. DEPUTY-SPEAKER : The Lok
Sabha will now stand adjourned sine die.

20.39 hrs.

The Lok Sabha then adjourned sine die.
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